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RAJYA SABHA
Monday, the 277th April, 2015/7th Vaisakha, 1937 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

REFERENCE TO THE VICTIMS OF EARTHQUAKE IN NEPAL AND INDIA

MR. CHAIRMAN: Hon. Members, as you are aware, more than 2600 persons
reportedly lost their lives and more than 5,000 others were injured when a massive
earthquake of magnitude of 7.9 on the Richter Scale with epicenter 80 kms. away from
Kathmandu struck Nepal on 25th of April, 2015, followed by a series of aftershocks. The
quake also caused extensive damage to houses, infrastructure and historical and heritage

monuments in Nepal and triggered avalanches in Mount Everest.

The earthquake and the aftershocks also jolted the Northern and the Eastern parts of
India, in which more than 60 persons reportedly lost their lives and more than 250 were
injured in the States of Bihar, West Bengal, Uttar Pradesh and Rajasthan. The earthquake

also damaged houses and property in these States.

I am sure that the whole House will join me in expressing our deep condolences and
sympathy on the losses suffered by the friendly people of Nepal and pray for the speedy
recovery of the injured. The people of India stand in solidarity with the Government and

the people of Nepal in their hour of grief.

I am sure that the entire House will also join me in expressing our deep sorrow and
sympathy to the bereaved families in India, who lost their near and dear ones and pray for

the speedy recovery of the injured.

I request the Members to rise in their places and observe silence as a mark of respect

to the memory of those who lost their lives in this natural disaster.

(Hon. Members then stood in silence for one minute)

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table. ...(Interruptions)...

SHRI DEREK OBRIEN (West Bengal): Sir, we have given a notice in this

...(Interruptions)...
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MR. CHAIRMAN: Papers to be laid on the Table.

I.  Notifications of the Ministry of Coal and the Ministry of Power

II. Memorandum of Understanding between the Government of India and the

Solar Energy Corporation of India

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, on behalf of my colleague,
Shri Piyush Goyal, I lay on the Table :—

I.(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Coal, under sub-section (3) of Section 31 of the Coal Mines

(i)

(1i1)

(Special Provisions) Second Ordinance, 2014:-

(1)

)

S.0. 3245 (E), dated the 19th December, 2014, regarding modification in
Schedule-IIT of the Coal Mines (Special Provisions) Ordinance, 2014.

S.0. 428 (E), dated the 11th February, 2015, regarding modification in
Schedule-IIT of the Coal Mines (Special Provisions) Second Ordinance,
2014. [Placed in Library. For (1) & (2) See No.LT..2138/16/15]

A copy (in English and Hindi) of the Ministry of Coal Notification No. S.O.
921A (E), dated the 2nd April, 2015, amending Notification No. S.O. 2155
(E), dated the 21st September, 2011 to substitute certain entries in the original

Notification, under sub-section (1) of Section 28 of the Mines and Minerals

(Development and Regulation) Act, 1957.

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Power, under Section 179 of the Electricity Act, 2003:—

(1

2

No. JERC-1/2009, dated the 17th June, 2014, publishing The Joint
Electricity Regulatory Commission for Goa and Union Territories
(Conduct of Business) Third Amendment Regulations, 2014, along with
delay statement. [Placed in Library See No.LT..2299/16/15]

No.L-1/12/2010-CERC, dated the 31st December, 2014, publishing the
Central Electricity Regulatory Commission (Terms and Conditions for
recognition and issuance of Renewable Energy Certificate for Renewable
Energy Generation) (Third Amendment) Regulations, 2014.

[Placed in Library See No.LT. 2305/16/15]
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No. L-1/132/2013/CERC, dated the 31st December, 2014, publishing
the Central Electricity Regulatory Commission (Deviation Settlement
Mechanism and related matters) (First Amendment) Regulations, 2014.

[Placed in Library See No. LT. 2304/16/15]

No. JERC-3/2009, dated the 3rd January, 2015, publishing The Joint
Electricity Regulatory Commission for Goa and Union Territories
(Appointment and Functioning of Ombudsman) Second Amendment
Regulations, 2015. [Placed in Library See No.LT.2300/16/15]

No.L-1/94/ CERC/2011, dated the Sth January, 2015, publishing the
Central Electricity Regulatory Commission (Terms and Conditions
for Tariff determination from Renewable Energy Sources) (Second
Amendment) Regulations, 2014.

[Placed in Library See No.LT.2306/16/15]

No. JERC-7/2009, dated the 22nd January, 2015, publishing The Joint
Electricity Regulatory Commission for Goa and Union Territories (State
Advisory Committee) (First Amendment) Regulations, 2015.

[Placed in Library See No.LT.2301/16/15]

No. JERC-8/2009 dated the 22nd January, 2015, publishing The Joint

Electricity Regulatory Commission for Goa and Union Territories

(Appointment of Consultants) (First Amendment) Regulations, 2015.
[Placed in Library See No.LT. 2302/16/15]

No.L-1/12/2010-CERC, dated the 28th January, 2015, publishing
Corrigendum to Notification No. L-1/12/2010-CERC, dated the
30th December, 2014. [Placed in Library See No.LT. 2303/16/15]

A copy (in English and Hindi) of the Ministry of Power Notification No.
L-1/94/CERC/2011, dated the 23rd February 2015, publishing Corrigendum
to Notification No. L-/94/CERC/2011, dated the 5th January, 2015.

[Placed in Library See No.LT.2460/16/15]

A copy (in English and Hindi) of the Ministry of Power Notification No.
JERC-17/2014, dated the 30th July, 2014, publishing the Joint Electricity

Regulatory Commission for the State of Goa and Union Territories (Demand

Side Management) Regulations, 2014, under Section 182 of the Electricity

Act, 2003, along with delay statement.

[Placed in Library See No.LT. 2303/16/15]
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II.  Acopy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of New and Renewable Energy) and the
Solar Energy Corporation of India, for the year 2015-16.

[Placed in Library See No.LT.2458/16/15]

(MR. DEPUTY CHAIRMAN in the Chair.)

Reports and Accounts (2012-13 & 2013-14) of various Shiksha Abhiyans

and related papers

faNllaN

=g ST fadr S | e W3 (3ft S gerEre) - qeiey, H e
U1 bl Ueh-Uep Ul (3fUST a1l feel #) T geel R § : —

(1) (a) Annual Report and Accounts of the Gujarat Council of Elementary
Education implementing the Sarva Shiksha Abhiyan Mission,
Gandhinagar, for the year 2013-14, together with the Auditor’s Report

on the Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above. [Placed in Library See No.LT.2434/16/15]

(i) (a) Annual Report and Accounts of the Rajasthan Council of Secondary
Education implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA), Jaipur, for the year 2013-14, together with the Auditor’s
Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above. [Placed in Library See No.LT.2070/16/15]

(i) (a) Annual Report and Accounts of Mizoram Education Mission Society
implementing the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Aizwal, for the year 2013-14, together with the Auditor’s Report on the

Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(ii1) (a) above. [Placed in Library See No. LT. 2433/16/15]
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Annual Reportand Accounts of the State Society of Sikkim, implementing
the Rashtriya Madhyamik Shiksha Abhiyan (RMSA), Gangtok, for the
year 2012-13, together with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(iv) (a) above. [Placed in Library See No.LT2287/16/15]

Notifications of the Ministry of Shipping and the Ministry of Road

Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS; AND THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P) : Sir, I lay on the Table :—

(@)

(i)

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Shipping, under sub-section (3) of Section 458 of the Shipping
Act, 1958:—

()

2

3)

(4)

S.0. 522 (E), dated the 16th February, 2015, appointing the 1st day
of April, 2015 as the date on which Merchant Shipping (Second

Amendment) Act, 2014 shall come into force.

S.0. 521 (E), dated the 16th February, 2015, appointing the 1st day of
April, 2015 as the date on which the Merchant Shipping (Amendment)
Act, 2014 shall come into force.

[Placed in Library. For (1) & (2) See No.LT.2465/16/15]

G.S.R. 98 (E), dated the 16th February, 2015, publishing the Merchant
Shipping (Limitation of Liability for Maritime Claims) Rules, 2015.
[Placed in Library See No. LT. 2464/16/15.]

G.S.R. 97 (E), dated the 16th February, 2015, regarding exemption to

small Indian fishing boats from the application of the provisions of the

Merchant Shipping (Indian Fishing Boat Inspection) Rules, 1988.
[Placed in Library See No.LT.2148/16/15]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Road Transport and Highways, under Section 10 of the National
Highways Act, 1956:—
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(&)

(6)

)

S.0. 3296 (E), dated the 31st October, 2013, regarding acquisition of
land, with or without structure, from K.M. 147.000 to K.M. 168.000
(Design Chainage) (Bhojpur — Chhatabar Section) on National Highway
No. 200 in Deogarh District in the State of Odisha, along with delay
statement. [Placed in Library See No.LT.2307/16/15]

S.0. 3670 (E), dated the 16th December, 2013, regarding acquisition
of land, with or without structure, from K.M. 48.340 to K.M. 108.600
(Sheohar — Sitamarhi — Jainagar Section, Package No. I & IT) on National
Highway No. 104 in Sitamarhi District in the State of Bihar, along with
delay statement. [Placed in Library See No.LT.2307/16/15]

S.0. 3685 (E), dated the 17th December, 2013, regarding acquisition
of land, with or without structure, from K.M. 355.200 to K.M. 388.200
(Udaipur-Ahmadabad Section) on National Highway No. 8 in Dungarpur
District in the State of Rajasthan, along with delay statement.

[Placed in Library See No.LT.2466/16/15]

S.0. 3910 (E), dated the 30th December, 2013, regarding acquisition
of land, with or without structure, from K.M. 343.800 to K.M. 486.690
(Madugiri — A.P. Border Section) on National Highway No. 234 in
Tumkur, Chikballapura and Kolar Districts in the State of Karnataka,

along with delay statement.

S.0. 3911 (E), dated the 30th December, 2013, regarding acquisition
of land, with or without structure, from K.M. 343.800 to K.M. 486.690
(Madugiri — A.P. Border Section) on National Highway No. 234 in
Chikballapura and Kolar Districts in the State of Karnataka, along with
delay statement.

[Placed in Library. For (4) & (5), See No.LT.2307/16/15]

S.0. 61 (E), dated the 9th January, 2014, regarding acquisition of
land, with or without structure, from K.M. 324.500 to K.M. 380.000
(Vadodara-Mumbai Section) on proposed Vadodara-Mumbai Expressway

in Vadodara District in the State of Gujarat, along with delay statement.

S.0. 63 (E), dated the 9th January, 2014, regarding acquisition of land,
with or without structure, from K.M. 23.000 to K.M. 66.000 (Salasar-
Fatehpur-Ambala Section) on National Highway No. 65 in Churu
District in the State of Rajasthan, along with delay statement.
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S.0. 65 (E), dated the 9th January, 2014, regarding acquisition of land,
with or without structure, from K.M. 224.500 to K.M. 255.550 (Padi-
Dahod Section) on National Highway No. 113 in Dahod District in the

State of Gujarat, along with delay statement.

S.0. 66 (E), dated the 9th January, 2014, regarding acquisition of land,
with or without structure, from K.M. 34.100 to K.M. 65.670 (Part of
Bhavnagar Section) on National Highway No. 8E in Bhavnagar District

in the State of Gujarat, along with delay statement.

S.0. 67 (E), dated the 9th January, 2014, regarding acquisition of land,
with or without structure, from K.M. 65.670 to K.M. 112.330 (Part
of Bhavnagar Section) on National Highway No. 8E in Bhavnagar

District in the State of Gujarat, along with delay statement.

S.0. 69 (E), dated the 9th January, 2014, regarding acquisition of land,
with or without structure, from K.M. 18.700 to K.M. 52.481 (Jaipur-
Tonk-Deoli Section) on National Highway No. 12 in Jaipur District in
the State of Rajasthan, along with delay statement.

[Placed in Library.For(6) to (11) See No.LT. 2466/16/15]

S.0. 115 (E), dated the 16th January, 2014, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M. 69.000
(Fathua — Harnaut — Barh Section) on National Highway No. 30A in
Nalanda District in the State of Bihar, along with delay statement.

S.0. 116 (E), dated the 16th January, 2014, amending Notification No.
S.0. 122 (E), dated the 10th January, 2013, to insert certain entries in the

original Notification, along with delay statement.

S.0. 117 (E), dated the 16th January, 2014, regarding acquisition of
land, with or without structure, from K.M. 59.000 to K.M. 80.000
(Nabarangpur — Kokasara Section) on National Highway No. 201 in
Kalahandi District in the State of Odisha, along with delay statement.

[Placed in Library. For (12) to (14) See No.LT. 2307/16/15]

S.0. 131 (E), dated the 17th January, 2014, regarding acquisition of
land, with or without structure, from K.M. 438.000 to K.M. 439.000
on National Highway No. 14 in Banaskantha District in the State of

Gujarat, along with delay statement.
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(16)

an

(18)

19

(20)

20

(22)

(23)

S.0. 137 (E), dated the 17th January, 2014, regarding acquisition of
land, with or without structure, from K.M. 226.000 to K.M. 227.000 on
National Highway No. 15 in Kuchchh District in the State of Gujarat,

along with delay statement.

S.0. 250 (E), dated the 27th January, 2014, regarding appointment
of Special Land Acquisition Officer, Sabarkantha for acquisition of
land, with or without structure, from K.M. 91.000 to K.M. 153.680
(Rajasthan/Gujarat Border-Idar Section) on National Highway No.
58 in Sabarkantha District in the State of Gujarat, along with delay

statement.

S.0. 259 (E), dated the 27th January, 2014, amending Notification No.
S.0. 1951 (E), dated the 11th August, 2010 to substitute certain entries

in the original Notification, along with delay statement.

S.0. 260 (E), dated the 27th January, 2014, regarding acquisition of
land, with or without structure, from K.M. 263.000 to K.M. 306.080
(Junagadh Section) on National Highway No. 8E (Ext.) in Junagadh

District in the State of Gujarat, along with delay statement.

S.0. 262 (E), dated the 27th January, 2014, regarding acquisition of
land, with or without structure, from K.M. 3.200 to K.M. 34.100 (Part
of Bhavnagar Section) on National Highway No. 8E in Bhavnagar

District in the State of Gujarat, along with delay statement.

S.0. 343 (E), dated the 5th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 139.900
(Nimbijodha - Jassakhera Section) on National Highway No. 458 in
Nagaur District in the State of Rajasthan, along with delay statement.
[Placed in Library. For (15) to(21), See No.LT.2466/16/15]

S.O. 344 (E), dated the 5th February, 2014, regarding acquisition of

land, with or without structure, from K.M. 42.700 to K.M. 44.800
(Gurgaon-Kotputli-Jaipur Section) on National Highway No. 8 in
Gurgaon District in the State of Haryana.

S.0. 345 (E), dated the 5th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 44.800 to K.M. 67.800
(Gurgaon — Kotputli — Jaipur Section) on National Highway No. 8 in
Gurgaon District in the State of Haryana.
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S.0. 368 (E), dated the 10th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 425.698 to K.M. 450.800
(Rohtak — Bawal Section) on National Highway No. 71 in Rewari
District in the State of Haryana.

[Placed in Library.For (22) to (24) See No. LT. 2307/16/15]

S.0. 391 (E), dated the 13th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 97.200 to K.M. 104.200 on
National Highway No. 8A (Ext.) in Kuchchh District in the State of

Gujarat, along with delay statement.

S.0. 438 (E), dated the 18th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 192.000 to K.M. 231.500
(Hisar-Dabwali Section) on National Highway No. 10 in Fatehabad
District in the State of Haryana.

S.O. 474 (E), dated the 19th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 192.000 to K.M. 198.000
(Ahmedabad-Mumbai Section) on Narmada Bridge and its Approaches
on National Highway No. 8, under NHDP Phase-V in Bharuch District
in the State of Gujarat, along with delay statement.

[Placed in Library. For (25) to (27) See No.LT.2466/16/15]

S.0. 532 (E), dated the 25th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 231.500 to K.M. 315.550
(Hisar — Dabwali Section) on National Highway No. 10 in Sirsa District
in the State of Haryana.

S.0. 535 (E), dated the 25th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 60.000 to K.M. 87.250
(Rajsamand to Bhilwara Section) on National Highway No. 758 in

Bhilwara District in the State of Rajasthan, along with delay statement.

S.0. 586 (E), dated the 28th February, 2014, amending Notification
No. S.0. 2253 (E), dated the 29th September, 2011 to substitute certain

entries in the original Notification, along with delay statement.

S.0. 587 (E), dated the 28th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 40.000 to K.M. 48.340
(Sheohar—Sitamarhi Section, Package No.l) on National Highway
No. 104 in Sheohar District in the State of Bihar, along with delay

statement.
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(32)

(33)

(34)

(35)

(36)

(37

(38)

(39

S.0. 588 (E), dated the 28th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 17.230 to K.M. 33.280 (Lalsot
— Karauli Section) on National Highway No. 11-B in Sawai Madhopur

District in the State of Rajasthan, along with delay statement.

S.0. 589 (E), dated the 28th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 33.280 to K.M. 58.750 (Lalsot
— Karauli Section) on National Highway No. 11-B in Sawai Madhopur
District in the State of Rajasthan, along with delay statement.

S.0. 590 (E), dated the 28th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 58.750 to K.M. 65.130
(Lalsot — Karauli Section) on National Highway No. 11B in Karauli

District in the State of Rajasthan, along with delay statement.

S.0. 591 (E), dated the 28th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 65.130 to K.M. 84.000
(Lalsot — Karauli Section) on National Highway No. 11B in Karauli

District in the State of Rajasthan, along with delay statement.

S.0. 592 (E), dated the 28th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 17.230 to K.M. 33.280 (Lalsot
— Karauli Section) on National Highway No. 11B in Sawai Madhopur

District in the State of Rajasthan, along with delay statement.

S.0. 593 (E), dated the 28th February, 2014, regarding acquisition of
land, with or without structure, from K.M. 33.280 to K.M. 58.750 (Lalsot
— Karauli Section) on National Highway No. 11B in Sawai Madhopur
District in the State of Rajasthan, along with delay statement.

S.0. 594 (E), dated the 28th February, 2014, regarding acquisition
of land, with or without structure, from K.M. 65.130 to K.M. 84.000
(Lalsot — Karauli Section) on National Highway No. 11-B in Karauli
District in the State of Rajasthan, along with delay statement.

[Placed in Library. For (28) to (38) See No.LT. 2307/16/15]

S.0. 660 (E), dated the 5th March, 2014, regarding acquisition of land,
with or without structure, from K.M. 306.080 to K.M. 408.620 (Gadu-
Dwarka Section) on National Highway No. 8E (Ext.) in Porbandar
District in the State of Gujarat, along with delay statement.

[Placed in Library. See No.LT.2466 /16/15]
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S.0. 793 (E), dated the 15th March, 2014, regarding acquisition of land,
with or without structure, from K.M. 159.000 to K.M. 160.000 on
National Highway No. 15 in Patan District in the State of Gujarat, along
with delay statement. [Placed in Library. See No.LT. 2466/16/15]

S.0. 799 (E), dated the 15th March, 2014, regarding acquisition of
land, with or without structure, from K.M. 213.400 to K.M. 241.500
(Narwana — Haryana/Rajasthan Border Section) on National Highway
No. 65 in Bhiwani District in the State of Haryana.

[Placed in Library. See No.LT. 2307 /16/15]

S.0. 806 (E), dated the 15th March, 2014, regarding acquisition
of land, with or without structure, from K.M. 4.200 to K.M. 20.900
(Ahmadabad-Gujarat/M.P. Border Section) on National Highway No.
59 in Ahmadabad District in the State of Gujarat, along with delay

statement.

S.0. 828 (E), dated the 19th March, 2014, regarding acquisition of land,
with or without structure, from K.M. 144.500 to K.M. 192.700 (Barmer
- Sanchor Section) on National Highway No. 15 in Barmer District in

the State of Rajasthan, along with delay statement.

S.0. 850 (E), dated the 20th March, 2014, regarding acquisition of land,
with or without structure, from K.M. 166.610 to K.M. 232.200 (Gir-
Somnath Section) on National Highway No. 8E (Ext.) in Gir-Somnath

District in the State of Gujarat, along with delay statement.

S.0. 851 (E), dated the 20th March, 2014, regarding acquisition of land,
with or without structure, from K.M. 232.200 to K.M. 263.000 (Gir-
Somnath Section) on National Highway No. 8E (Ext.) in Gir-Somnath

District in the State of Gujarat, along with delay statement.

S.0. 853 (E), dated the 20th March, 2014, regarding acquisition of land,
with or without structure, from K.M. 408.620 to K.M. 473.000 (Gadu-
Dwarka Section) on National Highway No. 8E (Ext.) in Devbhumi

Dwarka District in the State of Gujarat, along with delay statement.

S.0. 856 (E), dated the 20th March, 2014, regarding acquisition of land,
with or without structure, from K.M. 306.080 to K.M. 408.620 (Gadu-
Porbandar-Dwarka Section) on National Highway No. 8E (Ext.) in

Porbandar District in the State of Gujarat, along with delay statement.
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(48)

(49)

(50)

(5D

(52)

(33)

(54)

(55)

S.0. 907 (E), dated the 27th March, 2014, regarding acquisition of
land, with or without structure, from K.M. 93.300 to K.M. 110.000
(Ahmedabad-Vadodara Section) on National Highway No. 8 in Vadodara
District in the State of Gujarat, along with delay statement.

[Placed in Library. For (42) to (48), See No.LT. 2466/16/15]

S.0. 1027 (E), dated the 3rd April, 2014, regarding acquisition of land,
with or without structure, from K.M. 34.700 to K.M. 102.106 (Ludhiana
— Chandigarh Section) on National Highway No. 5 in Ludhiana District
in the State of Punjab.

S.0. 1034 (E), dated the 4th April, 2014, regarding acquisition of land,
with or without structure, from K.M. 9.400 to K.M. 19.000 (Ludhiana-
Chandigarh Section) on National Highway No. 5 in Roopnagar District
in the State of Punjab.

[Placed in Library.For (49) and ( 50) See No. LT. 2307 /16/15]

S.0. 1168 (E), dated the 30th April, 2014, regarding acquisition of land,
with or without structure, from K.M. 125.100 to K.M. 123.400 & K.M.
120.150 to K.M. 115.700 (Vadodara-Mumbai Section) on Vadodara-
Mumbai Expressway in Dadra and Nagar Haveli District in the Union

Territory of Dadra and Nagar Haveli, along with delay statement.

S.0. 1281 (E), dated the 15th May, 2014, regarding acquisition of land,
with or without structure, from K.M. 20.900 to K.M. 95.000 (Ahmedabad
- Gujarat/MP Border Section) on National Highway No. 59 in Kheda

District in the State of Gujarat, along with delay statement.

S.0. 1284 (E), dated the 15th May, 2014, regarding acquisition of land,
with or without structure, from K.M. 200.000 to K.M. 328.500 (Phalodi
- Jaislmer Section) on National Highway No. 15 in Jaisalmer District in
the State of Rajasthan, along with delay statement.

[Placed in Library. For (51) to (53) See No.LT 2466/16/15]

S.0. 1300 (E), dated the 16th May, 2014, amending Notification No.
S.0. 2017 (E), dated the 29th August, 2011, to substitute certain entries

in the original Notification, along with delay statement.

S.0. 1301 (E), dated the 16th May, 2014, regarding acquisition of land,
with or without structure, from K.M. 53.000 to K.M. 80.000 and K.M.
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90.000 to K.M. 126.000 (Birpur — Bihpur Section) on National Highway
No. 106 in Madhepura District in the State of Bihar, along with delay

statement.

S.0. 1431 (E), dated the 3rd June, 2014, regarding acquisition of land,
with or without structure, from K.M. 145.230 to K.M. 213.400 (Hisar
Section) on National Highway No. 65 in Hisar District in the State of
Haryana. [Placed in Library. For (54 ) to (56 ) See No.LT. 2307/16/15]

S.0. 1560 (E), dated the 18th June, 2014, regarding acquisition of land,
with or without structure, from K.M. 307.000 to K.M. 328.000 (Jodhpur
- Barmer Section) on National Highway No. 112 in Barmer District in

the State of Rajasthan, along with delay statement.

S.0. 1579 (E), dated the 24th June, 2014, regarding acquisition of
land, with or without structure, from K.M. 100.000 to K.M. 144.000
(Ahmedabad - Gujarat/MP Border Section) on National Highway No. 59
in Panchmahal District in the State of Gujarat, along with delay statement
[Placed in Library. For (57 ) and (58 ) See No.LT. 2466/16/15]

S.0. 1584 (E), dated the 24th June, 2014, regarding acquisition of land,
with or without structure, from K.M. 231.500 to K.M. 315.550 (Hisar
— Dabwali Section) on National Highway No. 10 in Sirsa District in the
State of Haryana.

S.0. 1587 (E), dated the 24th June, 2014, regarding acquisition of land,
with or without structure, from K.M. 15.780 to K.M. 22.680 (Existing
Road), K.M. 22.680 to K.M. 24.980 and K.M. 26.820 to K.M. 28.470
(Kharar — Kurali Section) on National Highway No. 205 (Old NH-21) in
S.A.S. Nagar District in the State of Punjab.

[Placed in Library. For (59) and (60 ) See No.LT. 2307/16/15]

S.0. 1605 (E), dated the 25th June, 2014, amending Notification No.
2452 (E), dated the 13th August, 2013 and its Corrigendum No. S.O.
852 (E), dated the 20th March, 2014, to substitute certain entries therein,
along with delay statement.

[Placed in Library. See No. LT. 2466/16/15]

S.0. 1607 (E), dated the 25th June, 2014, regarding acquisition of land,
with or without structure, from K.M. 13.150 to K.M. 14.800 (Ambala-
Kaithal Section) on National Highway No. 65 in Ambala District in the
State of Haryana. [Placed in Library. See No.LT. 2307/16/15]
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(63)

(64)

(65)

(66)

(67)

(68)

(69)

(70)

S.0. 1623 (E), dated the 27th June, 2014, publishing corrigendum to
Notification No. S.O. 61 (E), dated the 9th January, 2013.

S.0. 1625 (E), dated the 27th June, 2014, regarding acquisition of land,
with or without structure, from K.M. 68.800 to K.M. 118.000 (Rajgarh
Section) on National Highway No. 65 in Churu District in the State of

Rajasthan, along with delay statement.

S.0. 1628 (E), dated the 27th June, 2014, regarding acquisition of land,
with or without structure, from K.M. 20.1000 to K.M. 22.550 (Fatehpur
- Pali Section) on National Highway No. 65 in Sikar District in the State
of Rajasthan, along with delay statement.

[Placed in Library. For (63 ) to (65 ) See No.LT. 2466/16/15]

S.0. 1655 (E), dated the 1st July, 2014, regarding acquisition of land,
with or without structure, from K.M. 82.000 to K.M. 134.500 (Kiratpur
— Bilaspur Section) on National Highway No. 21 in Bilaspur District in
the State of Himachal Pradesh.

[Placed in Library. See No.LT. 2307/16/15]

S.0. 1695 (E), dated the 4th July, 2014, regarding appointment of
officers as competent authorities for acquisition of land, with or without
structure, from K.M. 88.500 to K.M. 91.200 on National Highway No.
90 in Baran and Jhalawar Districts in the State of Rajasthan, along with
delay statement.

[Placed in Library. See No.LT. 2466/16/15]

S.0. 1710 (E), dated the 9th July, 2014, regarding acquisition of land,
with or without structure, from K.M. 70.700 to K.M. 179.285 on National
Highway No. 73 (renamed as NH-344) in Yamunanagar District in the
State of Haryana.

S.0. 1718 (E), dated the 10th July, 2014, regarding acquisition of land,
with or without structure, from K.M. 347.800 of NH-71 to K.M. 8.800
of NH-71A (Rohtak — Jind Section) in Rohtak District in the State of
Haryana.

S.0. 1981 (E), dated the Ist August, 2014, regarding appointment of
SDMs, SAS Nagar, Roopnagar, Fatehgarh Sahib and Ludhiana (West) as

competent authorities for acquisition of land, with or without structure,
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from K.M. 5.765 to K.M. 15.450 on National Highway No. 21 and
K.M. 0.000 to K.M. 76.000 (old chainage) on National Highway No. 95
in the State of Punjab.

S.0. 2013 (E), dated the 8th August, 2014, regarding appointment of
competent authority for acquisition of land, from K.M. 709.030 to
K.M. 709.500 of New Approach of National Highway No. 7 in Nagpur
District in the State of Maharashtra, along with delay statement.

S.0. 2258 (E), dated the 8th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 80.700 to K.M. 102.860
(Pathankot-Amritsar Section) on National Highway No. 15 in Amritsar
District in the State of Punjab.

[Placed in Library. For (68 ) to (72 ) See No.LT.2307 /16/15]

S.0. 2261 (E), dated the 8th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 12.900 to K.M. 106.815
(Junagadh Section) on National Highway No. 8D in Junagadh District
in the State of Gujarat.

S.0. 2264 (E), dated the 8th September, 2014, regarding acquisition of
land, with or without structure, from K.M. 173.000 to K.M. 270.000
(Jodhpur - Barmer Section) on National Highway No. 112 in Barmer
District in the State of Rajasthan.

[Placed in Library. For (73 ) and (74 ) See No.LT. 2466 /16/15]

S.0. 2266 (E), dated the 8th September, 2014, regarding acquisition of
land, with or without structure, from K.M. 92.000 to K.M. 104.240
(Ludhiana-Talwandi Section) on National Highway No. 95 in Ludhiana
District in the State of Punjab.

S.0. 2267 (E), dated the 8th September, 2014, regarding acquisition of
land, with or without structure, from K.M. 123.800 to K.M. 167.650
(Ludhiana-Talwandi Section) on National Highway No. 95 in Moga
District in the State of Punjab.

[Placed in Library. For (75 ) and (76 ) See No.LT. 2307 /16/15]

S.0. 2269 (E), dated the 8th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 4.200 to K.M. 20.900
(Ahmedabad - Gujarat/MP Border Section) on National Highway No.
59 in Ahmedabad District in the State of Gujarat.

[Placed in Library. See No.LT. 2466/16/15]
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(78)

(79)

(80)

(81)

(82)

(83)

(84)

(85)

S.0. 2275 (E), dated the 8th September, 2014, regarding appointment
of SDM, Rajpura as competent authority for acquisition of land, with
or without structure, from K.M. 9.750 of National Highway No. 22 to
K.M. 11.250 on National Highway No. 65 in Patiala District in the State
of Punjab.

S.0. 2277 (E), dated the 8th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 5.000 to K.M. 24.200
(Ambala-Kaithal Section) on National Highway No. 65 in Ambala
District in the State of Haryana.

S.0. 2282 (E), dated the 8th September, 2014, regarding acquisition of
land, with or without structure, from K.M. 115.700 to K.M. 119.850
(Rohtak-Hisar Section) on National Highway No. 10 in Bhiwani District
in the State of Haryana.

S.0. 2284 (E), dated the 8th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 24.200 to K.M. 64.000
(Ambala — Kaithal Section) on National Highway No. 65 in Kurukshetra
District in the State of Haryana.

[Placed in Library. For (78 ) to (81 ) See No.LT .2307 /16/15]

S.0. 2286 (E), dated the 8th September, 2014, regarding acquisition of
land, with or without structure, from K.M. 7.350 to K.M. 30.800 (Uncha
Nagla - Dholpur Section) on National Highway No. 123 in Dholpur
District in the State of Rajasthan.

S.0. 2340 (E), dated the 15th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 12.900 to K.M. 127.000
(Junagadh Section) on National Highway No. 8D in Junagadh District
in the State of Gujarat.

[Placed in Library. For (82 ) and (83 ) See No.LT.. 2466/16/15]

S.0. 2377 (E), dated the 16th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 22.650 to K.M. 60.270
(Pathankot-Amritsar Section) on National Highway No. 15 in Gurdaspur
District in the State of Punjab.

S.0. 2380 (E), dated the 16th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 6.080 to K.M. 22.650
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(Amritsar — Pathankot Section) on National Highway No. 15 in Pathankot
District in the State of Punjab.
[Placed in Library. For ( 84) and ( 85) See No.LT.2307 /16/15]

S.0. 2382 (E), dated the 16th September, 2014, amending Notification
No. 2127 (E), dated the 10th July, 2013, to substitute certain entries in
the original Notification. [Placed in Library. See No.LT.2466/16/15]

S.0. 2388 (E), dated the 16th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 10.400 to K.M. 56.630
(Madurai-Paramakudi-Ramanathapuram Section) on National Highway

No. 49 in Sivaganga District in the State of Tamil Nadu.

S.0. 2403 (E), dated the 17th September, 2014, regarding appointment
of competent authorities for acquisition of land for Delhi-Jaipur
(Greenfield) Expressway, Spur Alignment of Bhiwadi and Jhajjar in the
State of Haryana.

[Placed in Library. For ( 87) and (88 ) See No.LT. 2307/16/15]

S.0. 2406 (E), dated the 17th September, 2014, amending Notification
No. S.0. 2452 (E), dated the 13th August, 2013 and its Corrigendum No.
S.0. 852 (E), dated the 20th March, 2014, to substitute certain entries in

the original Notification.

S.0. 2408 (E), dated the 17th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 45.000 to K.M. 26.730
and K.M. 25.980 to K.M. 21.500 (Uncha Nagla-Dholpur Section)
on National Highway No. 123 in Bharatpur District in the State of
Rajasthan.

S.0. 2409 (E), dated the 17th September, 2014, amending Notification
No. S.0.2377 (E), dated the 6th August, 2013, to substitute/insert certain

entries in the original Notification.

S.0. 2411 (E), dated the 17th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 306.080 to K.M. 408.620
(Gadu-Porbandar-Dwarka Section) on National Highway No. 8E in
Porbandar District in the State of Gujarat.

[Placed in Library. For (89 ) to (92) See No.LT.2466 /16/15]
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93)

94)

95)

(96)

)

98)

(99)

S.0. 2429 (E), dated the 18th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 192.000 to K.M. 231.500
(Hisar — Dabwali Section) on National Highway No. 10 in Fatehabad
District in the State of Haryana.

[Placed in Library. See No. LT. 2307 /16/15]

S.0. 2430 (E), dated the 18th September, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 12.900 (Rajkot
Section) on National Highway No. 8D in Rajkot District in the State of
Gujarat. [Placed in Library. See No. LT. 2466 /16/15]

S.0. 2432 (E), dated the 18th September, 2014, publishing Corrigendum
to Notification No. S.O. 474 (E), dated the 19th February, 2014.
[Placed in Library. See No.LT. 2672/16/15]

S.0. 2433 (E), dated the 18th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 104.240 to K.M. 123.800
(Ludhiana-Talwandi Section) on National Highway No. 95 in Ludhiana
District in the State of Punjab.

[Placed in Library. See No.LT. 2307/16/15]

S.0. 2435 (E), dated the 18th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 106.815 to K.M. 127.000
(Gir-Somnath-Section) on National Highway No. 8D in Gir Somnath
District in the State of Gujarat.

S.0. 2516 (E), dated the 25th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 93.300 to K.M. 110.000
(Ahmedabad - Vadodra Section) on National Highway No. 8 in Vadodara
District in the State of Gujarat.

[Placed in Library.For (97 ) and (98) See No. LT. 2466 /16/15]

S.0. 2517 (E), dated the 25th September, 2014, regarding acquisition
of land, with or without structure, from K.M. 20.200 to K.M. 80.400
(Vikravandi-Kumbakonam-Thanjavur Section) on National Highway
No. 45C in Cuddalore District in the State of Tamil Nadu.

(100) S.O. 2591 (E), dated the 8th October, 2014, regarding acquisition

of land, with or without structure, from K.M. 0.000 to K.M. 20.200
(Vikravandi-Kumbakonam-Thanjavur Section) on National Highway
No. 45C in Viluppuram District in the State of Tamil Nadu.
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(101) S.0. 2598 (E), dated the 9th October, 2014, regarding acquisition of
land, with or without structure, from K.M. 86.500 to K.M. 112.210
(Rohtak -Hisar Section) on National Highway No. 10 in Rohtak District
in the State of Haryana.

[Placed in Library. For (99 ) to (101) See No. LT. 2307/16/15]

(102) S.0O. 2611 (E), dated the 13th October, 2014, regarding acquisition
of land, with or without structure, from K.M. 11.000 to K.M. 149.461
(Jodhpur-Pokaran Section) on National Highway No. 114 in Jodhpur
District in the State of Rajasthan.

(103) S.0. 2612 (E), dated the 13th October, 2014, regarding acquisition
of land, with or without structure, from K.M. 36.000 to K.M. 85.750
(Bar- Bilara-Jodhpur Section) on National Highway No. 112 in Jodhpur
District in the State of Rajasthan.

[Placed in Library. For (102 ) to (103) See No. LT. 2466 /16/15]

(104) S.0. 2620 (E), dated the 14th October, 2014, regarding appointment of
competent authorities for acquisition of land at K.M. 61.000 (Design
Chainage from K.M. 0.000 to K.M. 2.204) on National Highway No.
330A in Sultanpur and Amethi Districts in the State of Uttar Pradesh,
along with delay statement.

[Placed in Library. See No.LT.2307 /16/15]

(105) S.0. 2621 (E), dated the 14th October, 2014, regarding appointment of
competent authority for acquisition of land from K.M. 111.700 to K.M.
115.000 on National Highway No. 117 in South 24 Parganas District in
the State of West Bengal, along with delay statement.

[Placed in Library. See No.LT.2307 /16/15.]

(106) S.0. 2625 (E), dated the 14th October, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 36.000 (Bar -
Bilara-Jodhpur-Section) on National Highway No. 112 in Pali District
in the State of Rajasthan. [Placed in Library. See No. LT. 2466 /16/15]

(107) S.O. 2687 (E), dated the 20th October, 2014, regarding acquisition
of land, with or without structure, from K.M. 44.800 to K.M. 67.800
(Gurgaon-Kotputli-Jaipur Section) on National Highway No. 8 in
Gurgaon District in the State of Haryana.

(108) S.0.2690(E), dated the 20th October, 2014, regarding acquisition of land,
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with or without structure, from K.M. 33.412 to K.M. 93.000 (Athipalli-
Krishnagiri Section) on National Highway No. 7 in Krishnagiri District
in the State of Tamil Nadu.

(109) S.0. 2693 (E), dated the 20th October, 2015, regarding acquisition
of land, with or without structure, from K.M. 5.735 to K.M. 39.960
(Ambala - Zirakpur Section) on National Highway No. 22 in Sahibzada
Ajit Singh Nagar District in the State of Punjab.

[Placed in Library.For (107 ) to (109) See No.LT.2307 /16/15]

(110) S.0. 2694 (E), dated the 20th October, 2014, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M. 16.900
(Ahmedabad-Vadodara Section) on National Highway No. NE-1 in
Ahmedabad District in the State of Gujarat.

[Placed in Library. See No.LT. 2466 /16/15]

(111) S.O. 2695 (E), dated the 20th October, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 194.000 (Design
Chainage K.M. 0.000 to K.M. 183.600) (Viluppuram-Puducherry-
Cuddalore-Nagapattinam Section) on National Highway No. 45A in
Cuddalore District in the State of Tamil Nadu.

(112) S.0. 2696 (E), dated the 20th October, 2014, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 194.000 (Design
Chainage K.M. 0.000 to K.M. 183.600) (Viluppuram-Puducherry-
Cuddalore-Nagapattinam Section) on National Highway No. 45A in
Viluppuram District in the State of Tamil Nadu.

(113) S.0. 2706 (E), dated the 20th October, 2014, regarding acquisition
of land, with or without structure, from K.M. 2.750 to K.M. 37.800
(Dindigul - Theni - Kumuli Section) on National Highway No. 45 (Ext.)
in Dindigul District in the State of Tamil Nadu.

[Placed in Library. For (111 ) to (113) See No.LT.2307 /16/15]

(114) S.0. 2707 (E), dated the 20th October, 2014, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M. 23.360
(Jaisalmer - Barmer Section) on National Highway No. 15 in Jaisalmer
District in the State of Rajasthan.

[Placed in Library. See No.LT.2466 /16/15]
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(115) S.0. 2708 (E), dated the 20th October, 2014, regarding acquisition of
land, with or without structure, from K.M. 170.000 to K.M. 192.000
(Hisar-Dabwali Section) on National Highway No. 10 (New NH No. 9)

in Hisar District in the State of Haryana.

(116) S.0. 2709 (E), dated the 20th October, 2014, regarding acquisition of
land, with or without structure, from K.M. 192.000 to K.M. 231.500
(Hisar-Dabwali Section) on National Highway No. 10 (New NH No. 9)
in Fatehabad District in the State of Haryana.

[Placed in Library. For (115 ) and (116) See No.LT.2307 /16/15]

(117) S.0. 2711 (E), dated the 20th October, 2014, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M. 16.000
(Kishangarh - Chittorgarh Section) on National Highway No. 79A in
Ajmer District in the State of Rajasthan.

(118) S.0. 2713 (E), dated the 20th October, 2014, regarding acquisition
of land, with or without structure, from K.M. 22.550 to K.M. 39.700
(Fatehpur - Pali Section) on National Highway No. 65 in Churu District
in the State of Rajasthan.

[Placed in Library.For(117 ) and (118) See No.LT.2466 /16/15]

(119) S.0. 2852 (E), dated the 10th November, 2014, regarding acquisition
of land, with or without structure, from K.M. 10.823 to K.M. 51.200
(Palayamkottai-Thoothukudi Section) on National Highway No. 7A in
Thoothukudi District in the State of Tamil Nadu.

[Placed in Library. See No.LT.2307 /16/15]

(120) S.0. 2862 (E), dated the 10th November, 2014, regarding acquisition
of land, with or without structure, from K.M. 263.000 to K.M. 306.080
(Junagadh Section) on National Highway No. 8E (Ext.) in Junagadh
District in the State of Gujarat.

[Placed in Library. See No.LT.2466 /16/15]

(121) S.0. 2865 (E), dated the 10th November, 2014, regarding acquisition of
land, with or without structure, from K.M. 190.000 to K.M. 310.400 on
National Highway No. 21 in Mandi and Kullu Districts in the State of
Himachal Pradesh. [Placed in Library. See No. LT. 2307 /16/15]

(122) S.0. 2868 (E), dated the 10th November, 2014, regarding acquisition
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of land, with or without structure, from K.M. 245.000 to K.M. 260.100
(Gomati Chouraha-Udaipur Section) on National Highway No. 8 in
Udaipur District in the State of Rajasthan.

[Placed in Library. See No.LT.2466 /16/15]

(123) S.0. 2869 (E), dated the 10th November, 2014, regarding acquisition
of land, with or without structure, from K.M. 408.620 to K.M. 473.000
(Gadu-Dwarka Section) on National Highway No. 8E (Ext.) in Devbhumi
Dwarka District in the State of Gujarat.

[Placed in Library. See No. LT.2466 /16/15]

(124) S.0. 2891 (E), dated the 13th November, 2014, regarding acquisition
of land, with or without structure, from K.M. 155.200 to K.M. 214.000
(Tindivanam-Krishnagiri Section) on National Highway No. 66 in

Krishnagiri District in the State of Tamil Nadu.

(125) S.0. 2933 (E), dated the 19th November, 2014, regarding acquisition
of land, with or without structure, from K.M. 70.700 to K.M. 179.285
(Yamunanagar-Panchkula Section) on National Highway No. 73 in

Yamunanagar District in the State of Haryana.

(126) S.0O. 2938 (E), dated the 19th November, 2014, regarding acquisition
of land, with or without structure, from K.M. 70.700 to K.M. 179.285
(Yamunanagar-Panchkula Section) on National Highway No. 73 in

Ambala District in the State of Haryana.

(127) S.0. 3009 (E), dated the 28th November, 2014, regarding acquisition
of land, with or without structure, from K.M. 40.000 to K.M. 85.600
(Tindivanam-Krishnagiri Section) on National Highway No. 66 in
Vilppuram District in the State of Tamil Nadu.

(128) S.0. 3044 (E), dated the 3rd December, 2014, regarding acquisition of
land, with or without structure, from K.M. 307.000 to K.M. 327.000
(Rohtak-Jind Section) on National Highway No. 71 in Jind District in
the State of Haryana.

(129) S.0. 3045 (E), dated the 3rd December, 2014, regarding acquisition of
land, with or without structure, from K.M. 332.228 to K.M. 347.457
(Rohtak-Jind Section) on National Highway No. 71 in Rohtak District
in the State of Haryana.
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(130) S.0. 3046 (E), dated the 3rd December, 2014, regarding acquisition of
land, with or without structure, from K.M. 192.000 to K.M. 231.500
(Hisar-Dabwali Section) on National Highway No. 10 (New NH No. 9)
in Fatehabad District in the State of Haryana.

(131) S.0. 3099 (E), dated the 9th December, 2014, regarding acquisition
of land, with or without structure, from K.M. 24.300 to K.M. 148.300
(Krishnagiri-Walajahpet ~Section) on National Highway No. 46 in
Vellore District in the State of Tamil Nadu.

(132) S.0. 3219 (E), dated the 18th December, 2014, regarding acquisition
of land, with or without structure, from K.M. 327.000 to K.M. 332.228
(Rohtak-Jind Section) on National Highway No. 71 in Jind District in
the State of Haryana.

(133) S.0. 3222 (E), dated the 18th December, 2014, regarding acquisition
of land, with or without structure, from K.M. 192.000 to K.M. 231.500
(Hisar-Dabwali Section) on National Highway No. 10 in Fatehabad
District in the State of Haryana.

(134) S.0. 3281 (E), dated the 26th December, 2014, regarding acquisition
of land, with or without structure, from K.M. 10.400 to K.M. 56.630
(Madurai-Paramakudi-Ramanathapuram Section) on National Highway

No. 49 in Sivaganga District in the State of Tamil Nadu.

(135) S.0. 3290 (E), dated the 29th December, 2014, regarding acquisition
of land, with or without structure, from K.M. 115.700 to K.M. 119.850
(Rohtak-Hisar Section) on National Highway No. 10 in Bhiwani District
in the State of Haryana.

(136) S.O. 4 (E), dated the 1st January, 2015, regarding acquisition of land,
with or without structure, from K.M. 20.200 to K.M. 80.400 (Vikravandi-
Kumbakonam-Thanjavur Section) on National Highway No. 45C in

Cuddalore District in the State of Tamil Nadu.

(137) S.O. 6 (E), dated the 1st January, 2015, regarding acquisition of land,
with or without structure, from K.M. 20.200 to K.M. 80.400 (Vikravandi
-Kumbakonam-Thanjavur Section) on National Highway No. 45C in
Cuddalore District in the State of Tamil Nadu.
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(138) S.0. 142 (E), dated the 13th January, 2015, regarding acquisition of
land, with or without structure, from K.M. 70.700 to K.M. 179.285
(Yamunanagar-Panchkula Section) on National Highway No. 73 in

Panchkula District in the State of Haryana.

(139) S.0. 150 (E), dated the 14th January, 2015, regarding acquisition of
land, with or without structure, from K.M. 538.000 to K.M. 604.000
(Demow-Dibrugarh Section) on National Highway No. 37 in Dibrugarh

District in the State of Assam.

(140) S.O. 195 (E), dated the 20th January, 2015, regarding acquisition of
land, with or without structure, from K.M. 213.400 to K.M. 241.500
(Narwana-Haryana/Rajasthan Border Section) on National Highway

No. 65 in Bhiwani District in the State of Haryana.

(141) S.O. 224 (E), dated the 23rd January, 2015, regarding acquisition
of land, with or without structure, from K.M. 9.280 to K.M. 17.300
(Kaliabhomora bridge—Dolabari Section) of National Highway No. 37-A;
K.M. 17.300 of National Highway No. 37A to K.M. 182.000 of National
Highway No. 52 (Dolabari—Panchmile—Napam—Chowkighat—Jamuguri
Section); K.M. 182.000 to K.M. 264.100 (Jamuguri—Gohpur Section) of
National Highway 52 and K.M. 264.100 of National Highway No. 52 to
K.M. 20.300 of National Highway No. 52A (Gohpur—Holongi Section)

in Sonitpur District in the State of Assam.

(142) S.0. 249 (E), dated the 28th January, 2015, regarding acquisition of land,
with or without structure, from K.M. 34.700 to K.M. 102.106 (Ludhiana-
Chandigarh Section) on National Highway No. 5 (old National Highway
No. 95) in Ludhiana District in the State of Punjab.

(143) S.0. 358 (E), dated the 5th February, 2015, amending Notification No.
S.0. 892 (E), dated the Ist April, 2013, to insert certain entries in the
original Notification.

[Placed in Library. For (124 ) to (143) See No.LT.2307 /16/15]

(ii1). A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, under sub-section (4) of Section
212 of the Motor Vehicles Act, 1988, along with Explanatory Memoranda:—

(1) G.S.R. 810 (E), dated the 17th November, 2014, publishing the Central
Motor Vehicles (7th Amendment) Rules, 2014.
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(2) G.S.R. 27 (E), dated the 13th January, 2015, publishing the Central
Motor Vehicles (Amendment) Rules, 2015.

(3) G.S.R. 52 (E), dated the 23rd January, 2015, publishing the Central
Motor Vehicles (2nd Amendment) Rules, 2015.

(4) G.S.R. 168 (E), dated the 3rd March, 2015, publishing the Central
Motor Vehicles (Third Amendment) Rules, 2015.

(5) G.SR. 212 (E), dated the 20th March, 2015, publishing the Central
Motor Vehicles (Fourth Amendment) Rules, 2015.

(6) G.S.R. 225 (E), dated the 26th March, 2015, publishing the Central
Motor Vehicles (Fourth Amendment) Rules, 2015.
[Placed in Library.For (1) to (6) See No.LT.2308 /16/15]

Reports and Accounts (2012-13 and 2013-14) of various Universities, Institutes,

Commission and Board.

AHG WA WA § IS A (W) (S1). YW HY BARAN) - ARGy, H
F=TfeTRad U= |HT Ue el IR W -

I.(1) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 31 of the Central Universities Act, 2009:—

(a) Annual Accounts of the Central University of Jharkhand, Ranchi, for the year
2013-14, and the Audit Report thereon.
[Placed in Library. See No.LT.2532 /16/15]

(b) Fifth Annual Accounts of the Central University of Himachal Pradesh,
Dharamshala, for the year 2013-14, and the Audit Report thereon.
[Placed in Library. See No.LT.2443 /16/15]

(2)  Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. LT. 2444 /16/15]

I1.(1) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 22 of the National Institutes of Technology Act, 2007:—

(i) (a) Annual Report and Accounts of the National Institute of Technology
Raipur, Chhattisgarh, for the year 2013-14, together with the Auditor’s
Report on the Accounts.
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(b) Review by Government on the working of the above Institute.
[Placed in Library. See No.LT.2290 /16/15]

(i) (a) Annual Report and Accounts of the National Institute of Technology,
Kurukshetra, Haryana, for the year 2013-14, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No.LT.2289 /16/15]

(iii)) (a) Annual Report and Accounts of the National Institute of Technology,
Delhi, for the year 2012-13, together with the Auditor’s Report on the

Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No.LT.2438 /16/15]

(iv) (a) Annual Report and Accounts of the National Institute of Technology,
Delhi, for the year 2013-14, together with the Auditor’s Report on the

Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No.LT.2441 /16/15]

(2) Statements (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.

II1.(1) A copy each (in English and Hindi) of the following papers, under Section 17
of the National Commission for Minority Educational Institutions Act, 2004:—

(a) Annual Report of the National Commission for Minority Educational
Institutions (NCMEI), New Delhi, for the year 2013-14.

(b) Annual Accounts of the National Commission for Minority Educational
Institutions (NCMEI), New Delhi, for the year 2013-14, and the Audit
Report thereon.

(¢) Memorandum of Action Taken on the recommendations contained in the
Annual Report of the above Commission, for the year 2013-14.
[Placed in Library. See No.LT.2448 /16/15]

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
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IV. A copy each (in English and Hindi) of the following papers:—

(@)

(i)

(iii)

(iv)

™)

(a)

(b)

(c)

(a)

(b)

(©

(a)

(b)

(©)

(a)

(b)

(©)

(a)

(b)

Annual Report and Accounts of the Board of Apprenticeship Training
(BOAT), Northern Region, Kanpur, for the year 2013-14, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above. [Placed in Library. See No. LT. 2450 /16/15]

Annual Report and Accounts of the Sant Longowal Institute of
Engineering & Technology (SLIET), Sangrur, Punjab, for the year
2013-14, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above. [Placed in Library. See No.LT.2449 /16/15]

Annual Report and Accounts of the Central Institute of Technology
(CIT), Kokrajhar, Assam, for the year 2013-14, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(ii1) (a) above. [Placed in Library. See No. LT. 2447 /16/15]

Annual Report and Accounts of the National Institute of Foundry &
Forge Technology (NIFFT), Ranchi, for the year 2013-14, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(iv) (a) above. [Placed in Library. See No. LT. 2451/16/15]

Annual Report of the National Institute of Industrial Engineering
(NITIE), Mumbai, for the year 2013-14.

Annual Accounts of the National Institute of Industrial Engineering
(NITIE), Mumbai, for the year 2013-14, and the Audit Report thereon.
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(©)
(d)

i) (a)

(b)

(c)
(d)

(vii) (a)

(b)

(c)

(d)

(viii) (a)

(b)

(©)

(d

(iX) (a)

(®)
(©)

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(v) (a) and (b) above. [Placed in Library. See No. LT. 2466 /16/15]

Annual Report of the Indian Institute of Science (IIS), Bangalore, for the
year 2013-14.

Annual Accounts of the Indian Institute of Science (IIS), Bangalore, for

the year 2013-14 and the Audit Report thereon.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(vi) (a) and (b) above. [Placed in Library. See No. LT. 2436/16/15]

Annual Report of the Indian Institute of Science Education and Research
(ITSER), Pune, for the year 2013-14.

Annual Accounts of the Indian Institute of Science Education and
Research (IISER), Pune, for the year 2013-14, and the Audit Report

thereon.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(vii) (a) and (b) above. [Placed in Library. See No.LT.2440/16/15]

Annual Report of the Indian Institute of Science Education and Research
(IISER), Bhopal, for the year 2013-14.

Annual Accounts of the Indian Institute of Science Education and
Research (IISER), Bhopal, for the year 2013-14, and the Audit Report
thereon.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(viii) (a) and (b) above.  [Placed in Library. See No. LT. 2437/16/15]

Annual Report and Accounts of the Indian Institute of Science Education
and Research, Thiruvananthapuram, for the year 2013-14, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(ix) (a) above. [Placed in Library. See No. LT. 2439 /16/15]
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)

(xi)

(@)

(b)

(©)

(a)

(b)

(©)
(d)

Annual Report and Accounts of the Rashtriya Sanskrit Sansthan, New
Delhi, for the year 2013-14, together with the Auditor’s Report on the

Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(x) (a) above. [Placed in Library. See No. LT. 2288 /16/15]

Annual Report of Maharshi Sandipani Rashtriya Vedavidya Pratishthan,
Ujjain, for the year 2013-14.

Annual Accounts of Maharshi Sandipani Rashtriya Vedavidya
Pratishthan, Ujjain, for the year 2013-14, and the Audit Report

thereon.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xi) (a) and (b) above. [Placed in Library. See No. LT. 2442 /16/15]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON INDUSTRY

SHRI BHUPENDER YADAV (Rajasthan): Sir, I present the following Reports
(in English and Hindi) of the Department-related Parliamentary Standing Committee on

Industry :—

(@)

(i)

(iii)

Two Hundred and Sixty-fourth Report on Demands for Grants (2015-16)

pertaining to the Ministry of Micro, Small and Medium Enterprises;

Two Hundred and Sixty-fifth Report on Demands for Grants (2015-16)
pertaining to the Ministry of Heavy Industries and Public Enterprises

(Department of Heavy Industry); and

Two Hundred and Sixty-sixth Report on Demands for Grants (2015-16)

pertaining to the Ministry of Heavy Industries and Public Enterprises

(Department of Public Enterprises).
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS

SHRI C.P. NARAYANAN (Kerala): Sir, I present the Two Hundred Fifty-
fourth Report (in English and Hindi) of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on Demands for Grants

(2015-16) of the Ministry of Environment, Forests and Climate Change.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

it g BfeaR (SR wewn) : wEey, # favn dEfa oy et duda emht
AT (2014-15) & FrafaRaa gfcaedl @ ve-ve gf @Rsht qun =) #) 9w ged
WRIEATE : —

(i) Tenth Report on ‘Demands for Grants (2015-16)’ of the Ministry of Agriculture
(Department of Agricultural Research and Education); and

(i) Eleventh Report on ‘Demands for Grants (2015-16)’ of the Ministry of
Agriculture (Department of Animal Husbandry, Dairying and Fisheries).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON DEFENCE

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, I lay on the Table, a
copy each (in English and Hindi) of the following Reports of the Department-related
Parliamentary Standing Committee on Defence (2014-15):—

(1)  Sixth Report on ‘Demands for Grants (2015-16) of the Ministry of Defence
on Civil Expenditure of the Ministry of Defence and Capital Outlay on
Defence Services (Demand Nos. 21, 22 and 28)’;

(il) Seventh Report on ‘Demands for Grants (2015-16) of the Ministry of Defence
on Army (Demand No. 23)’;

(iii) Eighth Report on ‘Demands for Grants (2015-16) of the Ministry of Defence
on Navy and Air Force (Demand Nos. 24 and 25)’; and
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(iv) Ninth Report on ‘Demands for Grants (2015-16) of the Ministry of Defence
on Ordnance Factories and Defence Research and Development Organisation
(Demand Nos. 26 and 27)’.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Energy (2014-15):—

(1)  Fifth Report on ‘Demands for Grants (2015-16)’ of the Ministry of Power;

and

(i1) Sixth Report on ‘Demands for Grants (2015-16)’ of the Ministry of New and
Renewable Energy.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION

SHRI RITABRATA BANERJEE (West Bengal): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Food, Consumer Affairs and Public Distribution (2014-15):-

(1)  Third Report on ‘Demands for Grants (2015-16)’ of the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and Public

Distribution); and

(ii)) Fourth Report on ‘Demands for Grants (2015-16)’ of the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Consumer Affairs).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON URBAN DEVELOPMENT

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, [ lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Urban Development (2014-15):—
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(1) Fourth Report on Action Taken by the Government on the observations/
recommendations contained in the Second Report (Sixteenth Lok Sabha)
on ‘Demands for Grants (2014-15)’ of the Ministry of Housing and Urban
Poverty Alleviation;

(i) Fifth Report on ‘Demands for Grants (2015-16)’ of the Ministry of Urban

Development; and

(ii1) Sixth Report on ‘Demands for Grants (2015-16)’ of the Ministry of Housing
and Urban Poverty Alleviation.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON WATER RESOURCES

SHRI BALWINDER SINGH BHUNDER (Punjab): Sir, I lay on the Table, a copy
(in English and Hindi) of the Third Report of the Department-related Parliamentary
Standing Committee on Water Resources (2014-15) on ‘Demands for Grants (2015-16)’

of the Ministry of Water Resources, River Development and Ganga Rejuvenation.

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON WATER RESOURCES

SHRI BALWINDER SINGH BHUNDER (Punjab): Sir, I lay on the Table, a copy
(in English and Hindi) of the Statement showing further action taken by the Government
on the Observations/Recommendations contained in the Second Report (Sixteenth Lok
Sabha) on Action Taken by the Government on the Observations/Recommendations
contained in the Twenty-first Report (Fifteenth Lok Sabha) on ‘Review of Ganga Flood
Control Commission’ relating to the Ministry of Water Resources, River Development

and Ganga Rejuvenation.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Twenty-First
Report of the Department-related Parliamentary Standing Committee

on Water Resources

ST e, G faer SR T wveror @t (gt S ARA) < HeEled, 15T |9l
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SUSHRIUMA BHARATT: Sir, [ lay a Statement regarding Status of implementation
of recommendations contained in the Twenty-first Report of the Department-related

Parliamentary Standing Committee on Water Resources.

RE. DEMAND TO EXPRESS CONDOLENCES AND SYMPATHY TO
EARTHQUAKE VICTIMS IN NEPAL AND INDIA BY EACH PARTY

it R AT (SR U<T): SYAHIRT HBIGY, B AN Bl Bl 267 & A<
e o ganm 2

it Sg=rHTafa: mue e &1 Bl Let me see all your notices.

St T AT B, B AIfed foam 81399 UR WY, | MUTS 1S4 STl dled |

MR. DEPUTY CHAIRMAN: Let me see who have given notices.

it weler T fsn (SR UeEn): WR, $9G IR H oy Radwe © & sy U1, 7+
WW@%G’I’Q’Hﬂﬁmfﬁﬁ-ﬁﬁ%@ﬂﬁaﬁopportunityE\réﬂ\lrl'QI

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, I
don’t mind if Prof. Ram Gopal Yadav starts this. But this is an issue wherein each and

every Party would like to express their condolences and sympathy.

MR. DEPUTY CHAIRMAN: The notices have been received from Prof. Ram
Gopal Yadav, Shri Naresh Agrawal and Derek OBrien. ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Have you agreed, Sir, that you would

allow all of us to speak? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will come back to you. ...(Interruptions)... 1 will

come back to you.
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MR. DEPUTY CHAIRMAN: Okay, I will come back to you. X2 Sil, 319 §3
S1gUl I will call you. Now, the point is, notices under Rule 267 have been received
from Shri Anand Sharma, Shri Derek OBrien, Shri Naresh Agrawal, and Prof. Ram
Gopal Yadav. These are the notices I am seeing. Now, you want that I will call these

names and you speak on this or are you saying that ...(Interruptions)...

AN HON. MEMBER: Sir, our Leader will speak on behalf of our Party.

it welter == fism: W), 9% 9gd HagTeiie ARTel § SAfo $9 W 94l oflsd &l
gI-51 e et &Y goirord < S IfRTe|

MR. DEPUTY CHAIRMAN: Yes, yes. The Hon. LOP said and Misraji also says

that two minutes may be allowed. I have no problem if that is the sense of the House. But

then your Zero Hour will be lost.

SHRI SITARAM YECHURY: Sir, please understand that this is a very important
issue. I entirely endorse the LOP’s view that let Ram Gopalji make his statement. After

that, please allow each one of us according to the established order in the House.

MR. DEPUTY CHAIRMAN: You mean according to order of the Party, not

according to the order of the Notice.
SHRI SITARAM YECHURY: No, according to the Party.

SHRI DEREK OBRIEN (West Bengal): No, no. I have given a notice. I wish to
speak after Prof. Ram Gopal Yadav. ... (Interruptions)...

S} XTI IRATA: TR, Ugel A < aTed Il
2t STUTAf: ot AIfeH SHd 919 31SH dleiil| All right. Agreed. Yes, if that is

the sense of the House, I have no problem.

SHRI SITARAM YECHURY: Sir, whether it is done in the order of notices or in

the order of Parties, my turn will come at the same time. I have no problem.

MR. DEPUTY CHAIRMAN: [ will call you. I have no problem. I will come to
you. I have no problem. But I have to caution that then Zero Hour will be lost. That also

I have to caution you. ...(Interruptions)...
SHRI SITARAM YECHURY: We can take that rest of the time.

MR. DEPUTY CHAIRMAN: Zero Hour is Members’ time. ... (Interruptions)...
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SHRI ANAND SHARMA (Rajasthan): One moment, Sir. As the LOP has also
said, we have also given notices. Ram Gopalji — LOP has said and we all agree — is
going to start. After that, it should be in order of the Parties because we also have given

notices.
MR. DEPUTY CHAIRMAN: All right. Then, you start. ...(Interruptions)...

SHRI ANAND SHARMA: No, I am saying he has no objection if Ram Gopalji
starts. ...

MR. DEPUTY CHAIRMAN: Okay. I will call Prof. Ram Gopal Yadav first.

...(Interruptions)...
SHRI ANAND SHARMA: We have no objection. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, after Ram Gopalji, you just start the order from
the LOP. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. All right. I will do that.

IR D BT HATA F IS FAY; TAT AT B HA1erg # oy 73t
($ &R I Ahah): IR, [Rad dR & urer § S siefads M 2. (@aH). .
il @1 BIg AMUfT TET B1...(@GEM)... ST TuTed H b AT & 3R 3HH Igd Ff
T H AN BT qarel g gl FMivad dR A gR1 IR iR R WRA $ AN ID] HGE P
o0 @S 81 IR & TRBR 7 W IhTel ITd! 7SS & oIy HRIATE! B 2l ... (TILT)....

39T 39 TR 99T Bidl 8, 59 UR AT I 319+ f&dT Ube &xAT1 18d 8, dl 84
Pls 3T 81 Bl

MR. DEPUTY CHAIRMAN: Okay. All right. Now, as Members know, a great
tragedy has happened and the sympathy of all Indians is with the Nepalese people; and
not only in Nepal but in India also, a good number of lives have been lost. So, I hope
there will be no politics in this. No politics in this. Now, Prof. Ram Gopal Yadav, two

minutes each.
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¥ 3T &, TR H STl M1 Jeehdl Bicll & o foha1 T gan g1 I9S 918
S D] [APRIAT el 8, 1 SG JHA &Il 8, I8 SO o] dla qa| FHS H 377l 2|
T | U1 & A1 {3 Jurer # -1 |l @Rl $1 A g 81, <l 311ST U ARBR 7
I ATRHT T Bl & b AR ATl BT AT &F FOIR A SITGT 81 Gebell 5 g8l IR AN
BI Gl H &1 IS 8T T 3R I8f & Igufy &I +ff 918% &1 US @1 2l had 981 e,
fegea & +ff 9ga 9 ol #, ge #, |nT uref # o gU 81 EHR U H AIgeT 7, S
ool TRl fafesT 8, I Y&+ 1el AT 8% & goi A 92ai Bl ofd) UTdh! H I0d faar
e 21 g8l W YT fRUfT 81 81aifes 3 wRa SRR 31 59 a1 & foy 9ers <=1 9mgm fb
I 984 quick action foraT B &R TuTet % oy T g & oy fvl & fow 9
U9 IR HEE B DI DR B 51 s IR 99 paxd Hl RIed 81 Il 8, a1 98
FATINT W B el &1 T81 TR IR BN Bl 978 | AR Wi Al 78] SR U1 %2 &

IR IR WRHR 7 U1 3 o1 g Tl &1 91 991 &l fewrg o= & i S
Haq & foly A W1 SIY| el IR Yo & G A1 1 21 Thl H STRex] FHM, S
Sqrs T, f[S¥ped, T TAT 31 S]] diol 81 Holl &1 TRGYR I bR g8l bl ora1
SATDT &, a81 B I 9 &, 97 FabT 7uTel & forv feweiia o fean 81 agf & fou 9ee
Hofl ST & 2, Hfdh I8 gus "e 81 H 7usi) T U Urc &l aR% | S <l & ufd
G G BTG [STTeh] JhATT 83Tl &

ST, B BRI | SI 9T & ART B B 2, I7H I T 8ART $ob Hl 5 IHBT
R epicenter W 50 fHAHICR BT gRI TR ATI BH ANT Bl A B BIB] IR <, 37T Ga&
g 91 B ST §IRT SR TFID 3Tl g1 I IR $B Al 78] a9 UTIT 81 T I8 &
o T IRAR P [ AT 99 1Y &1 b SIaR| H B 4 7R s & IR I AN 4 Gol
H B! 3R B I UAT I&T BT WA 7 fordm & 91 I SHd 17 I8 @ B 98 W
TR FTRET 41 81 &l B ....(A9 & €Y. I8 984 TR IR 1 e S $8 B
el ©, 98 98 Old BR B| B, ol 3R SATGT B Bl S6xd §l H U a1 3iR Hal
re b fIa daeTeld AR IRER 2, olf$b Sl 981 R §HART §a1dTd 8, I8 3]
HaeTefie T8l 81 I IT SHfelY HE1 US I8 § i AN AT Sif b &1 Wil a8t
G gU 1 el B GUHT ST A I PR, 81 &l IR CellbIe HRAMI, cifh g8l & garar
R IHGT B 3R T8 TS &, SAY gardTd B 1l sensitize BT B BT DI BN
H STul AT AU TSl BT TRP A HdGT FeRT BT g AR R ARDR A ARG Bl
& b Sl 8AR <9 & <V 981 Bd §U &, Il I8l a1y SR a8l & i 1 forat sfiR
H&S Bl Wb, g8 BN 3R dbacl UTel H 81 &1, dfeth fergea & AY fEwy § 9} 7ag o

SHRI DEREK OBRIEN (West Bengal): Sir, Desmond Doig, the famous journalist,
lived in Kolkata but spent most of his time in Kathmandu and Nepal. He died long years

ago. He spoke about the comforting vision of Nepal with its emerald fields, terracotta
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huts and purple rain. That is what he remembered about Nepal. But, sadly, what we
saw in the last two days was anything but that. On behalf of everyone in the country,
along with West Bengal where we also had casualties, we are not sure yet whether it is
three or four, we convey our deepest sympathies to the families of those who lost their
lives. Sir, for a situation like this, our belief is that the formula has to be PIC, that is,
preparedness, infrastructure, communication. Obviously, from an Indian point of view,
our learning is that, whether it was the Central Government or whether it was the State
Governments of UP, Bihar, Bengal, the communication was very, very strong. People
went out, whether it was the Chief Minister of Bengal, or from the Prime Minister’s
Office or other offices, there was a lot of good communication. So, that is learning for all
of us. So far as infrastructure is concerned, I don’t want to comment on that because that
is another country, but the preparedness for disaster like this should make us also prepare
ourselves better for something like this. It is my duty to bring this House up to date
on what happened in Bengal in terms of rescue. The Disaster Management Teams are
monitoring it. Everyone forgot about the local elections in Bengal. The Administration
was very focussed on the rescue effort and the Disaster Management meeting was held.
It was chaired by the Chief Minister from 12.30 in the morning and the Disaster Teams
went out that evening. Everyone was very concerned about a specific part that fifteen
mountaineers from Bengal came back safely. So praise to Gods for that. Yesterday, the
Chief Minister of Bengal was in North Bengal monitoring the situation and she had the
opportunity to meet the families of those who had lost their lives. The communication
effort and the disaster management effort, especially, up in North Bengal, Siliguri,
Jalpaiguri and Darjeeling, was very well handled. In all this, we always look at the Army
who is always there. So, I think the Army needs to be congratulated. Sir, I end with
one suggestion. The National Disaster Management Authority was dissolved. It is not
that the newly constituted National Disaster Management Authority would have stopped
the earthquake problem. Out of a Board of 11 or 12 members, there are now only three
members who have been appointed. So, our humble suggestion is to make that board into
11, and not to keep those seats vacant. Our prayers and our thoughts are with the people

of Nepal and across the States of India which are affected.

faaer & w1 (s o T ETE) - A S TIRA |iEd, 39 g9 SiR Wi
DI IS H 8T YR WRA T B ST, S b I T §s &, ISP A1 Tl 8, TART
aTel 1 $9 G 3IR WM P TSN H R I P A1, WHR P A1, B Al MR 8% el
P 1Y ITD! FeTIAT $ [ TSI & 3R I9P A1 G Ferg4fl faamhl 81 gary Rt
A FaRT SIS &, SR T4 T ST T 8HR YR HRA Dl ST Bl 8, 1 98 9Tl
AT T Ps < &b A1 I ARBRI ode] IR SN T 8l 8, offh=1 I8 Th <98,
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STel Ufed STaTeRdrd 8% W oldR TS a0, A1 fard Wt urdt & IR & B, TRt
AR U= A1 IHS W1 T R8T € 2, A ST & oldel R T | gHR WRd & foram
TR T &, STh AY-T1 g F I § GHSIT § (5 STH-HIHR T 3R fTeelt
# q1 faRy w9 4 e € BIS =R B0, N AU B IS ASHT AT ASD! [l
fpel R H, FSaR W AP O | BM B AT WG H B B dTell IMSH el S|
I 339 A% U TP, T Bl YISl AR ISP §g& P & A8ga el I81 &, AT
Si AHT¢ SeRg T STl &, a81 SHR] IS A Tl & |iefl 9l €, S gHIR <2 B &7
PR H BART HGS B &l 39 RS 99 UIPicad 3MUal A 7 R4t Juret qIiad gar ©,
gfetp qRT WRA 3R WRA BT &P 8- JHIId g B

UTS & A1I-A TAR $B A1 § H FH A THAM g 2, Ry wu 3§ I,
IR Y20 AR 7 H Y™ A 98 AR AN B G 8 2l TUTel b YH= H Sl 2,500
SART AR 7Y, I7H WIS AP AT G B, ST 4R b 8111 37T 519 H UIferamie & forg
31T BT AT, T G351 ST A Ueh TABI AT b TUTe 1 SR & &1 AN 1 FTSIST A Bl
AT BT SIY1 I AN STH-HIHIR P Bl I8 dTel &, Sl UTel SR a9 T G| el
B9 91 PR X8 9, TR Sfl P &1 Aol 61 981 X< &1 3 RS AR ST dTed B 2,500 ANT
H HRA &b W 98 AR AN B

AR, BH ST © 1 39 b A a1 JHAM 83N SN &A1 AU <2 H $Heo,
AR TS I H Ugel Hl I8 HoR <@ &1 89 319 3iR A1 31fde |\ I81 8111 §9R
et faeett § WY Y {H™ & FTH! TP A8GH U A1 AUTA W S §U SN R I E,
ST A1 I 31ErP JHAT G &1 IR ARG H s S8 UR U seismic zones &, ST81 U8l
N P! JHAH 1 GBI 8, TARI 81 B Sa1 B 14 fIRy w9 4 3R 9t a1fds dah
& P SR B

Ay, § g9 SIgAAl & ofleR ¥ fdege WeHd g b YTl AaTdl 4 aa1d &
foTQ &9 UTSITHT Bl A5 BT 1Y, <ifeh 3141 AT WIS SHPT Hlg FARH AT 5 Al
eI 81 H g Bl ulfelfea™ B ard el B ¥l g1 H A1 I8 Are fb gisivay &l fih
TR <fad e 81 AT T8l @1 A1f8y, dieh W dad iR [$Reae dae i) 9T ¥

YR H feuTex A-STHe 3T gela%d b1 ST 3R vl

31751 g9 <fAfasT & Aredd | SuTel H <% R2 €, G X8 © [ T8l epicenters &, G981
R AT Dls UET I TS UIT 81 HRA H W $9 RS DI UTP i MUY ATl I8! ol IR
H 3l TP B S8 R §ATS SIETol B \faNT 7181 8, B8 18 U= M I& 9 &1 o
Tl & 37T g el RIS ol Rl 81 81 WIRd ARPR Dl g9 3R & < Bl
NITIHT Bl

9 39 D TS1 H BRI IR 9RT <20 MR SARI UIET T & A1 IR [y
G g1 H vl @i B BT AT, TAR g1 BR-8R H U $ Al (it 7 el w5 3 s
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g1 89N 1. B 8 |Ied I8i 90 gU &, S9d1 GIRI 7uTdl H 81 8, |1 & A1eexTg
G Sft &1 FgRT Y 7aTe 3 1 81 R @A H gRI Bl A1Q1E H T8t B Asfbai a8t
3R g8l BT Asipl Tsi B 37§ H T Bl AR, 9 5 B TSl H 89 T WRA
& AN 3R AR YIET 4T & 1Y TS B

) S Gl siales O s A e (U1 o B iln) AN G ilE
b sty e e AL g i € s Sl | U e 5568 S S50
i o p e S S S gl agSa Gl b s e« 2 (5 58S il S
o S e S e S A ) el e SIS g el S
SRS Bl o i b - TS 50 e o e S ) e
Jasi sy o2 SV (SO jlpr e a1 o ey uagt ol ) s o e O SD s
~r OOy S i o ghas 3 g 5 IS g B S O plen S Lo agil S
S et S e Sl S T e g0 Y e S Gl i S
s (8 2 ) g e S e T g sk s IS e e ) S S
g S ) com ol K0 80 s S Sl o Jley e g g dpd S
pals 55 e (o sl S5 el aia S g Ugans g S e ias gl
S i S GSEIL S S S i e o g 68 SS W e b
el Wy 58 A8 pa Ll S S e g8 S ) e sl S eppe S pea

A8 5 L
Ui 333 o ST 2 g3a S gl gl Tl S Ja 053 Jli e S0
s S Tl s b e by som i I3 2l Ui s 5 ke s 2
o b el on S e s b e S Gl S B0 2 e e o o
Syl \S Sl o) ke g AR Vs e Jg e b e ST 8
R PORP
el o g el e L3 o e Uil 628 e il il S
e S OB e i e A e JB st G g g e s
) Byl P S e ) s 8 o e B 2500 s e ) S Jud o
e o8 A L) S Sy g o g B S e e o o

FTransliteration in Urdu Script.
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A 1S Y 3l (S 8 0 S pgen e D S LT g LSS gan
B Ala Ji o g i) S Sy s Sl el £
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SNy B o e ot e S S e 0 2500 O Ty e o e
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e S Jud A sl s Ui Sle g ke e 5568 S S
Jush e a8 8 Ul e S b L) S L il s -2 S e G
U e~ S D ol  2smge (pe iy S S S S
S lndin 3l sadle 0 mgtls b o e Jla s 18 ) im e g
USSS) (S b e el S gl e Jus o e oo o e s o J e
oS S0 Ul B O pda S e e s AT (8 U b DRSS s s Ul
RETOI PL PP W U5 ECE § FRPS PUISY .9\ D SLIY PRRWPTRSTPRPL Ao

" Ak a3a N

Gft ArTEH (STR Y= A1 SUGHHRT Sff, o g1 39 4, @™ aR F Jure
H S B AT 8, IFP 9T 60 IR I SATET Feh Fegd (Y 7 & 3R Iq4H -
AT BT W BIH] SATST JHA USaT 8| $HH U 61 91 I8 el § [ oI 1 -1t 3
IS AT, q81 IR SIH-HTe BT JHATT afl, Al T8l dgel Tae 7 a1 AR 3
R gAERT iR et & fwm 81 g8f w1 difSd <l €, ST Sl Wt 7eg Bl S
et off, Yool Ta-He < 98 A S B B, 3D [0V 89 He ol Ta-He BT IRTE-] B o

U b AIY-A1Y, §81 I fGF1 P <R, HRA b O AT H 9T b+ 30T 8, 5
IR <, [IER iR ufees et 579 gawil # ST -H1el &1 B! e gon gl feR &
A1 9 Y™ b $© 81 Usel Ashara Al AT AT, FTAH SIH-HTA BT BIB! SATET JHAM
BT, B ATl DI ST dell TS, Y SHSD q1e 54 g8] Yy 1T, ITH Al BB ol 4R
Y 3R A BT W BIHT JHAT gl

HEIGY, § BT B Gdd §Y, W AR 9 Agd Ta-He ¥ 31 I8 $Ha1 § o M
TS Y Ig YT A D T BTN I Bl & IR, HRT S b e o1 It
F I I+ AT 2, A0 3ok ff Tt &7 a7 21 S ug e i ST o7l et W AR
T 9, MY UEd Sd! 2 G T Bl AGG o1 I I1d DI, fh 915 H 6 g B9 TR 37
T I8 AT Had B b AU+ SHd fSadd T T & IR sUG forv ot 89 3mudt
ARTEAT Bl 2

S -1 AR YT Bl I8 W Hel & fb I8 Sl quTel § Y 31T & 3R
IHB FCH T URAT H AT & &, Al S/ Ugdl TaHE Bl BB $B Fdd ARG b
SRR Bl A IR o U BTerd B 3R STaT fars SR, 89 Pavd | g8l wieien
B & b T grard = 7, <t w1 <fvre 3 fars Y S, & 9 geais # et
IR B AMEY M1 AU Dl & <R Dls SATGT SIHI-HTH Jhd 1 8l H Py
RIS § 81 g1 grgdl, dfh 3¢ A1U-91 ¥ Hed Ta-He B ST SIoX Hel

TR § [ ¥ &b AT &1 AT, B+ AT I U8l AU I P 3, P& [T b A<
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JHIHT 9T, Segfe SR S7iefl-qwr & frami &1 Sl JharT gor 8, S . &d
SR TE| HRP gl ANSY, FAlTb 4T WY fHAT IR 7 b =, el U= I gV &,
I 3BT B I B IT FSH W S9! & RE 81 & &, A1 Agdl TaTHT Bl 39 I
@1 ff 7ET BT ARYI ... (THT B €Y. TAH Aex BT A o= RFardy i =nfy)
TARY 91T Wex & Ht 91 2 3R W & WY A1 &, offdh ST &1 78], Wex 3R WWed &
SR, STEI-ST8l I AN JHIId §U &, ST HUX a1 G919 & folg 17T BRI Uref ST
g9 S 75 1ot 8, 98T IR 8Y Tl gsaarey # eRAT-UeeT W &) W&l 81 <ifd, fhe
A Hoe TaHT 3 W1 I8 el & b 30 AHY I YH¥ AT &, ST Al R (o1 1
7SS B AHhdl 8, TUTd Bl Has BRAl Aley AR AU bl 7 I TEI-ST8] Y+ b Fch
3 B, STE1-ST8] SI1-ATel JH4TT ol 8, g8l dlll &l 7ag bRl ATeyl difeh JHRH
IRATT 3R A I STl DI I UleelH §S ©, ...(A9T B °)... SAD! A1 Agel
I BT Tal YA 1Y, IH T FFHIRY DI 191 1121 3MIDT 531 &b HUR
A <919 g1 AMRY, SHD! W AHY | #ES bRl MY, Al d &l B @ 8, Al 37qh!
S forT off It B TR, V1 AR7 edl Ta-He Bl vl 81 gadie|

it MaR™ AR (T drer): STFHHT wEIey, O[99 W 89 |9 dn ard
R €, S R 9gd I AN dldl gb &1 8F AN A, QX [ o 37Tl AU HAN AR
FETIYT TUTe BT ST b AT IR 37T T2 b AR f AN B aRATE] s, I A1
STl A S 9TaT & A1 Sed 8¢ H Rt Q1- a1ct Fen arg

AR HRIFRE YIS O TG | &H AR A qR 327 F Ve fmar 5 S forg
PO S SHGI B, AlD AAFID Rellh H FETIAT B b (o7 9 W NG B | BHRT
e AR I 7L 2 % My H1E oA 15y, e 9= Refiw ugam & forg < «ft
AT 1, 98 981 a% Fel 71§ Ugd Al I8l 79Tl P e 3R FIT SR &, SHD
o1 Aigg oft YR IRBR BT B AIRT 3R &F FHSI € o T8 B9 I8 Hefl|

@R, R Q1 a1 €, S § FE A ugel! 91d o1 98 ¢ 6 U8 v Wie 4@
TT{Td GECT Bl TRR THid 89 99 B faw@rch 2 & gaR sfiera w8l 8, a1 8 3i”
I8 BH AID! I © o ATID! &H FHST 13T Igd ARI ISR a1 &1 FSoex
FIorie & fol U g1 BHCT 911 §1 b 95 IR I 3R &, < g {6 axids
H SAHCT BT 2, SADBT 95 9971 37414 &1 B 98 SR U2 A ST, 921 ufegd aerel
& TR 7@ 3R T8 [T8R & 1< I I X2 81 g9R ufead d9rel & el J81 R $8
T2 o o ufegH et @l GRBR 981 IR 18 & fol 950 $© B 81 21 I8 A1 95 ree!
I &, Tl 98 ATd Pl Yol PR VAT T81 PR 81 81 I8 A € A G b <R 84
forermr ft a9 R8T 21 A1 AT H B IR 91 8IS R 1Y T8 Bl AR €T B

TR, BT I8 Y B & b 3R 319 goirord < 3R WRAR F WY 91 BN b 369 aXidp
1 g H Rellt & feTy SR ®Is TAY 3197 MPLADS Fund ¥ $% U w3 <1 A18dl
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8l, A S 39D Sﬂﬂﬁ Sl WUl So, the permission to grant, for whatever an hon.
Member of Parliament from the MPLADS Fund wants to give, may be given, Sir.

MR. DEPUTY CHAIRMAN: Yes. That can be considered.

SHRI SITARAM YECHURY: That can only be done along with the Government

and the Chair’s orders.
MR. DEPUTY CHAIRMAN: That can be considered. It is a good suggestion.

SHRI SITARAM YECHURY: So, I hope you will agree to that. Thank you very

much, Sir.
MR. DEPUTY CHAIRMAN: Thank you very much.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, not only Nepal but India
is also very much affected by the earthquake which originated in Nepal. The Tamil Nadu
State Government is associating itself with the sentiments expressed by the hon. Members
in the event of the earthquake that originated in Nepal. As per the information available
with the Tamil Nadu Government, so far, 311 persons are stranded in Nepal. Our State
Government has established an exclusive help centre at Tamil Nadu House, New Delhi
with two dedicated telephone lines. The relatives of stranded people can contact Chennai
as well as the headquarters of each and every district. On the instructions of hon. Amma,
the Tamil Nadu Government is taking all steps for the safe return of the Tamil people
stranded in Nepal. We pray to God for the safe return of all the Indian people. The
earthquake has taken place due to administrative lapses in taking care of environmental
and climate change issues. Our Government will take care of it. I hope the Central
Government will properly assist those people who are stranded in Nepal. Thank you,
Sir.

it &. <ft. @l (T@r): TR, AUa & 918 I SuTeT RAE! 9ER, SR w3k
ufegdl el H gs 81 fER § 39 Ugd @shard 3 guld, HYYRT, Fevdl, o,
AT, TRIRYT T U Soi1 F SA1GT STel U8el 81 HIh! axaral oI gdb A1 Il &
SATH H T ARI PRIS g IR I SATGT SHI TR TN et aRalg 81 gabl off, FapT dt
T T W9 B TS ot H 39 rawR W ot #0, ' w3 oiR W w4, 'hR i 3
3PR ST 90 U &, SBI [98R R & A AT HIP IOdl d Sl 7SS Bl
3ITEaTR foT 3fR ST Ao fawaTs, IHd fofg § ST &7Iare $R-1 ITedl § 3iR SHd
121 & g8 e i B ArEd § 6 99! AR # Ui sveT 91t R 98t &
YA & oY, BRI &3 DI YN Bl S g ASHIS § A I8 U, ST ORE b

gea H Haq Bl
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W, YRd $I Ig Sl ART SATHT &, IR HEfewed 3R fSuex Aoe &
TS AT = 39T AT SATET earthquake prone area BT fham 81 -7 U fded
Moy At 29 3R Y aRss =i |rfert & ot <2 fh s W) & 91a & 9, afew
ErTel fESIRER Hoie R IR & 989 8141 12T I8 1900 & 1Y §Y BT & 3R
2005 H UG- IT JAIY-11 B AXBR - 399 $O sFfeHcH B 1 79 aRe 4 Il &
AT PIBITSTE HREP 3MTH FERIA a1 &b Sil AT &, I 98 [/ & H g9 Gbe Bl
TS H THM 5T ARBRI AR b5 AYBR b FH=GT D 3! IHIG B gU I8 AT
HRAT § [ 79 TRE 1 U 379 T X8 &, S| ARE B AHY T W1 BRI 7|

TR, T Feue H-oTie R foRaR 9 989 81 a1, 39 foly 3R s fod
% foIU T3 BT ™1 W1 U, T SR 3179 BTG, Rfh Ig BIg BIS-AICT TR 8] B
..(TT HY "), W, 3l BT WH T8I §U ©, earthquake BT 3T ST &, ST
et fESRER ASTE R TelT 9 989 81 A1eY, SHaT Wt § o e o g
TS|

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, Nepal has faced a 7.8-mangitude
earthquake and thousands of people have died. Many States in India have also been
affected and we have lost many lives too. I would like to compliment the Central
Government and many State Governments at this point which have actually reached out
to the people and helped them out as immediately as possible. I would compliment
specifically the Central Government which has reached out to the people in Nepal and
the Government there. Apart from losing many people, there are many heritage places
also which have been destroyed by this natural calamity. Sir, I would like to just make a
few points. We have to assess as to how prepared we are to actually face these disasters.
Delhi has eleven quick response teams and 80,000 civil defence volunteers. But, the
sanctioned strength is 90,000. So, we have to fill up the gap. The National Earthquake
Risk Mitigation Project was taken up by the NDMA, but it is still in a preparatory phase

even five years after it was thought of being put up.

I'would like to bring one more thing to the notice of this House. In a natural disaster,
people with disabilities are the most affected people. It is normally twice the number of
people who have been killed or injured. The number of people with disabilities is double.
So, we have to actually bring into the disaster management a separate research to look

into their problems and how to protect them.

I would like to add one more thing. Emergency numbers were put out. It is a very
good thing. Immediately, numbers were put out for people to call and get some aid. But,

most of the numbers were ten-digit numbers. In Bengal, it was just a four-digit number.
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So, people can remember a four-digit number much more easily than a ten-digit number
especially during a calamity like this. So, small things like these can be taken care of in
future. Thank you.
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it fftex g (@NfSem) : R, § $© $e1 a1ed §...(FagH). ..

MR. DEPUTY CHAIRMAN: Therefore, all notices for Suspension of Business

under Rule 267 are rejected.
it TRET IETe : TR, XA YA IS Sft $B FHEAT AR B

AR iR = wienfiret @3t (o A wie) ve) (W), 59 e & AemH 9 A
it e ardiet =1 Ared &, dfe § AR iR a1 drenfie! #30 g1 drerd Hifsar
B3 IR U HHC 31T & AR T8 BIall Bl Il & b el 1 DI 9 ol YebU MY, A-T
UR 3TTQIT, 8 &Sl JATYIT| H $ e & H1egq A <% 4 37diel BT A1edl g fob |qrere]
HAIFSYT R 9 ARE DI Sl 37hdTe IS &, S IR AT 7 & | 3R Ul Pls 4T a1l 81N <
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Y qfiex g : 9v..(aum)..

MR. DEPUTY CHAIRMAN: I thank the Minister for that intervention because so
many messages are coming up and frightening the people. Nobody should take notice
of that. Do not give any importance to that. So, notices under Rule 267 are all rejected.
Now, we have only two minutes left before the Question Hour. Mr. Rapolu, you have

only two minutes to make your Zero Hour submission.
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MATTER RAISED WITH PERMISSION
Hasty purchase of Rafale aircraft

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman, Sir,
I would like to draw the attention of the nation to the hasty purchase of Rafale aircraft.
This has raised the attention of global defence experts. The Rafale aircraft, which are
meant for the Indian Air Force, are highly expensive and they are being purchased off
the shelf. After the strength that was provided, during the period 1985-89, there have
always been piecemeal purchases for the Defence. This has challenged our capacities and

requirements of the Armed Forces...

MR. DEPUTY CHAIRMAN: Mr. Rapolu, the time is over. Now, Question

Hour.

ORAL ANSWERS TO QUESTIONS
Revised Bill for acquisition of land

*31. SHRI ARVIND KUMAR SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government is contemplating to bring revised Bill for land acquisition

in the country;
(b) if so, the salient features thereof;

(c) whether Government proposes to acquire land within the radius of one

kilometre along both the sides of industrial corridors;
(d) if so, the details thereof and the reasons therefor;

(e) whether Government proposes to provide at least 50 per cent of the developed
land along corridors to farmers whose land would be acquired in proportion to their.

acquired lands; and
(f)  if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) to (f) A Statement is laid on the Table of the House.
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Statement

(a) to (f) The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation & Resettlement (RFCTLARR) (Amendment) Ordinance, 2014 was
promulgated on 31.12.2014. A Replacement Bill was taken up for consideration and
passed by the Lok Sabha on 10.03.2015 incorporating some official amendments to the
Bill. However, the Bill could not be taken up for consideration in the Rajya Sabha. Section
105 of the Act of 2013 as amended by the RFCTLARR (Amendment) Ordinance, 2014
provided to extend the benefit of enhanced compensation, rehabilitation and resettlement
in case of land acquisitions done under the 13 Acts listed in the Fourth Schedule of the
Act. With a view to give continuity to the provisions of the said Ordinance, The Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation & Resettlement
(RFCTLARR) (Amendment) Ordinance, 2015 was promulgated on 03.04.2015and

consequential steps as required are being taken as mandated in the Constitution of India.
The important changes brought about by the amendment are as follows:

(i) Compensation in accordance with the First Schedule and rehabilitation
and resettlement specified in the Second and Third Schedules of the Act
are extended to the thirteen Acts mentioned in the Fourth Schedule of the
RFCTLARR Act, 2013.

(il)) Appropriate Governments are empowered to take steps for exemption from
‘Social Impact Assessment’ and ‘Special Provisions for Safeguarding Food
Security’ for national security or defence of India including preparation for
defence and defence production; rural infrastructure including electrification;
affordable housing and housing for poor people; industrial corridors set up by
the appropriate Government and its undertakings (in which case the land shall
be acquired upto 1 km. on both sides of the designated railway line or roads
for such industrial corridors); infrastructure projects including projects under
public private partnership where the ownership of the land continues to vest
with the Governments. In addition acquisition for such projects is exempted

from the first proviso to sub-section (2) of Section 2.

(ii1) In place of the term ‘private company’, the term ‘private entity’ has been

substituted.

(iv) The definition of ‘Company’ in Chapter I is amended to include the recent

substitution of ‘Companies Act, 1956’ by ‘Companies Act, 2013’.
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™)

(vi)

In cases where land acquisition process under Land Acquisition Act, 1894 had
been initiated and the Award was passed, but either possession of land was
not taken or compensation was not paid, there is provision of lapsing of such
proceedings after five years of passing of Award. It is amended to exclude all
such period, that is the period during which the proceedings for acquisition of
the land have been held up on account of any stay or injunction issued by any
court, or the period specified in the award of a Tribunal for taking possession
or such period where possession has been taken but the compensation is lying
deposited in a court or in designated account maintained for this purpose, in
calculation of five years period as specified in sub-section (2) of Section 24 of
the RFCTLARR Act, 2013.

The Rehabilitation and Resettlement award under Section 31 now also includes
‘compulsory employment to at least one member of such affected family of a
farm laborer’ under the ‘details of mandatory employment to be provided to

the members of the affected families.’

(vii) Section 46 of the Act was amended to clarify that provisions relating to

rehabilitation and resettlement ¢in case of land purchased through private
negotiations is applicable in cases when land is purchased by persons other
than the Government, Government Company and Trust or Society aided or

controlled by the Government.

(viil) A new Section 67 A has been introduced to facilitate the process of hearing

(ix)

x)

(xi)

of objections of the land losers by the Land Acquisition, Rehabilitation and
Resettlement Authority, constituted for this purpose, within the district where

the land has been acquired.

When an offence under this Act is committed by any person who is employed
in the Central or State Government at the time of commission of such an
alleged offence, the court will take cognizance of offences under this. Act
provided the procedure laid down in Section 197 of the Code of Criminal
Procedure, 1973 is followed.

Section 101 which deals with return of unutilised land has been amended to
change the period after which unutilised land will be reverted back to land
owner or to Land Bank from ‘five years’ at present to ‘a period specified for

setting up of any project or for five years whichever is later’.

The provision of “Removal of Difficulties” has been made applicable to entire
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Act rather than ‘Part’ as the word ‘part’ was used in the Act inadvertently.
Further, the time period to remove the difficulties has been extended from two

years at present to five years.

Under the RFCTLARR Act, 2013, there is provision under Resettlement and
Rehabilitation” in the Second Schedule that in case the land is acquired for urbanization
purposes, twenty per cent of the developed land will be reserved and offered to land
owning project affected families, in proportion to the area of their land acquired and at
a price equal to the cost of acquisition and the cost of development. In cases, the land
owning project affected family wishes to avail of this offer; an equivalent amount will be
deducted from the land acquisition compensation package payable to it. No change in this

provision is proposed right now.
(MR. CHAIRMAN in the Chair.)

3 sRfIe Fur Rre: Wl 78lqd, 03 ailid, 2015 & regTae H Uraer ¢ &
WBR SSRGS BINSR P &Ml dR% U [HaAlHICR aleTs 3 A BT T BN
g9 daof fHar BT Farmaor fam Srgem 3 | U a7 A1 eIk iR IRl &
DI BIAT 51 fHAT U1 T8 R Ahell 2 AR JATdo! DI XbH $© a1 AT A1l H fhdr
P U TE1 gl gAY H ARBR A ST A18dT € b GRebR YA Bl H QAT
TTaETE i T81 PR 2] & b Har o ATEid Y o1 50 Uirera e i srerar
Aroige # fHaml Bl 25 dfierd &1 fZRIeRY § < Sy, Ry SERTafd & a1 faam &
0 I 81 9, R ARBR VAT HeT?

it =it dRws R Il w-IGY, 1894 & ST SHIST & T &1 fH AR &1
BT AT, IFDI IaeT BR 2013 H I8 Wrag™ a1 71 o1 & {6 o1 SqD! JfH H71
I et e, 3R ST TS 0T BIcll 2 A1l ST8l T YA B dIHdi b 41 8, DIy
SATGT HEdqUl &1 BIT AT 3R AT THT 115 AT TP T DI BT ST A=
ARBRI 7 AR AT 1 {611 ST Jraer 89 Y S 3 bR Y &, b IR H, § A
AR Pl I8 T AT b 2013 S BT H W Ig8 Uaer 8 b blIs ST R fbd
W eM $ forg sifmEu @ S, O S9dr 20 ufed el S ERh
proportionately SHT 20 HIRTT IH Y-HIeTd BT AT ST 3R HFIAALA BT I e
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STet T a1d 50 URIeTd 3 2, § I8 $e1 aredl § [ I8 1 §d 781 81 9l & &
31 fop=it A b1 STErTEOT R SR 50 Hfcrerd fA R R ST fhar &1 < &I, dfb
ST YTEETT 20 UK $1 8§, SUY I8 SR 8ISl HHde S9! Al 8, S
HIATTSIT el &, ST g8 (Ul 75 FTe 6 B Fobal 81 A1 B A1 A BT S 20
TfcreTd faw= &, S| Wl 98 U1 BIE T BIS AT A ST Yo HR Fohdll o
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3t sRfas FR Rg: J9afy #81ed, 2013 & BT S FUET S 4&T § WRBR gRI
e b &g o1 ¥eT & T el faunT arel 4o e € b ared, vef A s dioidge & forg anR
SHA ATTEY B &b foy feami &1 geafa off SIrgl, a1 e deel qw gam] oie
BIH] TSI S8 H UgD S H 59 Ay H Qo A8l g [P 919 2013 6 BIYH BT R
40 ¥ e oIl FAlST HiS[E &, I V&l Td UThide uel ¥ Fyed & fay sl
ST BT Ye @1 8, 1 WRPR AR HaT 73 gRT U 9 727 i By o 32 &
3R ABR ATsde Hiorae & fory YA 1ferrsr & fog ol ol e 872

sft et IR Ry gumafa 78icy, § ey wew &t 91 woet 98 a1 {6
IR T ¥ T I1 WR D5 MR &, AT H AP ... (FALT). .. AT A Ao

sft RS IR : ) ¥ 9 g <l 2. (Tam). ..
it @it} dRws Ri: oy g7 Tl .. (caaen). .. 3md g7 iyl .. (araem)...

MR. CHAIRMAN: Please, one minute. Please, one minute. EEESIEECRSIEN]
(CELIS NS EIE Qf[@i STl

ot =iterdt TRz Rig : 9wl 98iea, Jem Gefera s S drefist STell -1 7, S99
gig Uit Tt €, ! 899 596 fofv <A1 & fob 399 &7 § ST preparedness &, &1l
TIfT I BRI B, SN Bls YIS g9 §, S9P R H © 3R T fob o+ a1 & fh
T W N =S, e oma e Wt oFR ufeed R a0 E, A Wi w S fea
Tl 2, AT 39 W ...(HIY).... AT FEART B ...(FIEM)... 37 TR 377 TR 2
...(FAIT)...

MR. CHAIRMAN: Please, one minute. Please, one minute. ...(Interruptions)... .
I3 SI8Y, 93 18T ... (AIHH). ..

ot =erdt IRz Rig : 19 Al 991 9§ 59 R =9l g8 o, 79 ff 59 919 W) e
AR &Y 13 Rerm & Uiy fp=t Y 97 o1 Srferrsor 81T, S9! gd a1 & forg 1 €1 8l al
3BT B T8 < DI &M & Y, <21 & AHmell ot e & g, <91 ot iRt & fog
SR B ... (IH)...

MR. CHAIRMAN: If the answer is not satisfactory, please give notice.

...(Interruptions)...

SHRIMATI JAYA BACHCHAN: Sir, this is the forum where we seek replies from

the Government... (Interruptions)...

MR. CHAIRMAN: Please, let your colleagues ask supplementary questions...

(Interruptions)...Please... (Interruptions)...
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A S g1 - R, 3R I BT SAg el <, Al T AR BT Hld
FIT BRI A0 ST ATl BT Fel STd1d S ... (FGET). ..

MR. CHAIRMAN: If the answer is wrong, you know what the procedure is...

(Interruptions)...

SHRI CHAUDHARY BIRENDER SINGH: Sir, my answer is correct. [ have given
the information...(Interruptions)...Yes, yes...(Interruptions)...My answer is correct...

(Interruptions)...Don’t take it like that... (Interruptions)...
SHRI TAPAN KUMAR SEN: No. Your answer is totally wrong... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, since my name has been called, I would

like to put a very short question to the hon. Minister in the form of a supplementary.

I would like to know whether the meaning and definition of ‘land’, under the
proposed Bill, include both irrigated and non-irrigated land, apart from the fact that

consent clause has been removed in certain cases.

SHRI CHAUDHARY BIRENDER SINGH: Sir, there is, of course, difference
between ‘non-irrigated’ and ‘irrigated’ land. If you go through the official amendments
introduced by the Government in the Lok Sabha, it was made clear that the Government
would make efforts of the acquisition of the land which is Government land but not being
utilized due to some difficulty or the land which is waste land. So, both lands, which
are of no use, first, the Government would search for land. It would be find out whether
district has any land bank and what land bank would be exhausted and the last resort
would be to see that if no land is available only then the irrigated land can be acquired...

(Interruptions)...

SHRI TAPAN KUMAR SEN: It keeps the doors open for taking over irrigated
land... (Interruptions)...So, you kept the doors open.

SHRI SUKHENDU SEKHAR ROY: Sir, I need your protection... (Interruptions)...
MR. CHAIRMAN: He has replied you...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, he has not replied to my consent clause.
Part of the supplementary was whether consent has been removed in certain cases or not.

It has not been answered.

SHRI D.P. TRIPATHLI: Sir, this is no answer. ..(Interruptions)..
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MR. CHAIRMAN: It is not your turn, please. ..(Interruptions).. T&l, el 3Tq 5

SITgY, it is not your turn. Do you want to amplify your answer, Mr. Minister?

SHRI CHAUDHARY BIRENDER SINGH: Yes, Sir. Let me be more clear and you
should also be clearer that the word ‘land’ is defined in the Act itself. If you go through
the definition, you would find what the land means. As far as the change or the consent
clause is concerned, when we say that the five important things have been brought out, I

will go through them one to five.
SHRI DEREK O’BRIEN: Please say ‘yes’ or ‘no.’ ...(Interruptions)...

SHRICHAUDHARY BIRENDER SINGH: Please listentome. Why shouldIsay'yes'

or 'n'? This is my privilege, let me explain and see how I explain. ... (Interruptions)...
SHRI DEREK OBRIEN: Please say ‘yes’ or ‘no.’ ...(Interruptions)...

SHRI CHAUDHARY BIRENDER SINGH: No, I have not said anything. Please

listen to what I say. You can’t put your word in my mouth. ...(Interruptions)...

MR. CHAIRMAN: Please answer the question only and nothing else.
...(Interruptions)...

SHRI CHAUDHARY BIRENDER SINGH: Sir, the five things which have been
brought out from the consent clause are, wherever there is a special provision for
safeguarding food security or social impact assessment, these two things are left with the
appropriate State Governments. If any of the State Government does not want or if some
of the State Governments want, then they can continue with this. This is the discretion of

the State Government.

MR. CHAIRMAN: All right, thank you. Mr. Ahmed Patel. ... (Interruptions)...

37 3TEHE UTH : TR, BISH & qIER TSHI Sff & FeHe AT J ifdfcdel ureist ol
St fafgal fored €, S9¢ IR 3§ &4 THaRI 81§ $igss g (6 T8l 7 3§ B Jrio
e #2301 €, Tedl 51l A1 <o) IR g STt 31 &, § S84 Tl ST ared, offh §
HA AEIGT W T Bl AEdl § (& Gidfcde et o Tedbt it 1 St fog) fored of,
IGH g HEl A1 A1 {6 2013 BT S B B, SEH &9 981 SAfoY o 32 8, d1fh 89
STET--S1a] Rarg AIST1si & Aroides ol b, TS GRET Bl &1 ¥ @ Y
TR o1 Wb 3R fopsar ) AT 3R enfére S=fy & fory &9 U8 qoana o1 78 &
§ =1 HEley | g S 9TEdl § b R S9d U™ Bls TR @I ¢ b d TR
FIRIRET & HH- Aol o %8 &, Ryars Aol & HiF-3 Hiofaed o 98 & A1
fpTT @1 AT 3iR oTfEes ST & fIg I8 AT E? TR G, ...
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o} 9UTIY : U Hara|

i} 3rEWE ged : OTET ad RIS IR AH-3RATS e &1 wardt &, ST IgHel
SN €, 2013 & BT H I8 HTae o1 % 519 984 €1 HUera! 1T, S8l $Is SuTg e
BT, 9 981 o€ YaRIR &l SIQil| =i I8 wraen R9a fear g a1 =1e), § W dR i)
JE ST ATE

ﬁﬁﬂ'\ﬁﬁﬁifr_s{ ﬁ-l% NI, IR HHR ¥ SR Th extraordinary circumstances &
IR § BETl 1 still hold this view and I am also saying...(Interruptions)... Please listen to

me. ...(Interruptions)... Why don’t you listen to me? Sir, we are also of this view that
under extraordinary circumstances...(Interruptions)... That is why I explained when the

hon. Member was asking about the irrigated and non-irrigated land. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: It was open. Why did you remove that?

...(Interruptions)...

SHRI CHAUDHARY BIRENDER SINGH: No, no; you are mistaken. If you go
through our Amendment, ... (Interruptions)... A TS, ...(g94T)...

MR. CHAIRMAN: This is Question Hour and we are not having a debate on a

proposed piece of legislation. ..(Interruptions)...
3t <terdt IR Rig : e S A = gt fodt, e 7 9 off g7 ffow

..(FAYT).... § IS TG < TT g, H TSH1 Sff B IS} BT garen To Sfad a1 &
&g | 19 ¥ ST 3 98l DI R A STd1d o I A9 1 Faeard! I ... (ae™). .

MR. CHAIRMAN: Thank you. Shri Sanjay Raut. ...(Interruptions)...
37t JfEaN AR : AR, WA S BT STA19 Al AT Y L. (FAIH). ..
3 I FAR A : AR, H3A] ST BT SA16 8] 37T .. (FI)..

3l 3EAT UTH ¢ IR, A URM ©H & IR ¥ YO A, W U Pl 54 e
3TTTI....(HIETT)...

sft AU : 3179 ST 96 1Y .. (QET)....
it o1 IS : IR, AT I8 & (7 U © ... (FGEH)....

MR. CHAIRMAN: Mr. Sanjay Raut, please ask your question. ....(Inferruptions)...

Please...(Interruptions)... Will you please ask your question?

Y oI IS : IR, T H YA AR & Y S A e IRaR o1 e g,
TN ST 2 T I8 BT R < & {61 & fofg 2 SR a1 |4l 15 394 2t 2
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HRT 3T 9 I8 © o a1 a8 i SAfUE BT SH-peHR H A BN A7 81?2
...(TAI)... R MY AefE [TH o 91 B 8, 1 F99 SF1&T 3D 3R

3N fIhr B SR S-SR H 81 FIT I8 BT STH-HIHR H AT 8T AT
TET, TET AR AT Faret 87

st gt dR= g : Y, g9PT SN dgd fR77aT 81 It extends to the whole of

India, except the State of Jammu and Kashmir. ...(Interruptions)...
MR. CHAIRMAN: Thank you. Question No. 32. ...(Interruptions)...

it R AT : HEIGY, Al BH Al U YBT &l A8l gl...(FaU)... 89 Wl ued
B Bl ....(aHH). ..

it UTARY : 3179 ST 98 SIRY ... (G, .. RIS, 98 ATSY ... (FILT)....
oft TR IRTAT : R, 319 I TSH Sif Y 377 Y B ... (). ..
MR. CHAIRMAN: Question No. 32. ...(Interruptions)...
*32.[The questioner, SHRI D. RAJA, was absent.]
CO, emissions from thermal power plants
*32. SHRI D. RAJA : Will the Minister of POWER be pleased to state:

(a) whether it is a fact that the Carbon Dioxide (CO,) emission from thermal
power plants in the country is 45 per cent higher than the global best and 14 per cent

higher than the China’s average and if so, the details thereof;

(b) whether Government’s attention has been drawn to a report published by the
Center for Science and Environment (CSE) captioned “Heat on power-green rating of
coal based thermal power plants” regarding the performance of the Indian thermal power

plants; and

(c) if so, the gist of the findings in the report and Government’s reaction to the

suggestions made therein?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) India has abundant coal reserves and coal based generation will continue to

remain important for power generation in India. The Carbon Dioxide (CO,) emission
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from Thermal Power Plants in the country is comparatively higher than the global
standards due to inferior quality of coal and higher ambient air temperature and cooling

water temperature in India resulting in more consumption of coal.

(b) and (¢) The Centre for Science and Environment in its report “Green Rating
of Coal-Based Thermal Power Plants” has given, inter-alia, the following suggestions to

improve the performance of coal based power plants:
(i)  Accelerating installation of supercritical/ultra supercritical (SC/USC) plants.
(i) Retirement of old and inefficient plants.
(iii) Introduction of tighter air pollution norms.
(iv) Optimization of water and land use in coal based thermal power plants.

Government of India has already taken following initiatives to improve the efficiency

of coal based power plants and to reduce carbon footprint of the power sector:

(i) A capacity of 27,485 MW based on supercritical technology has already been

commissioned and 49,925 MW super critical capacity is under construction.

(il)) All coal fired capacity additions shall be based on supercritical technology in
the 13th Plan.

(iii)) Ultra Mega Power Projects (UMPPs) would be based on Super Critical
technology.

(iv) AnAdvanced Ultra Super Critical Technology R&D Project has been approved
by Government at a cost of I1500 Crore involving BHEL, NTPC and Indira Gandhi
Centre for Atomic Research (IGCAR) to achieve higher efficiency, reduce carbon-dioxide

emissions and coal consumption for coal based power plants.

(v) Renovation, Modernization and Life Extension of old thermal power
generating units and retirement of old and inefficient thermal generation units, in phased
manner, has been undertaken. A total capacity of 3,115 MW has already been retired till
date and 2667 MW capacity is to be retired by the end of the 12th Plan.

(vi) Government has decided that Letter of Assurance (LoA)/ linkage granted to
the old plant shall be automatically transferred to the new plant of nearest supercritical
capacity in public sector. If the capacity of the new supercritical plant is higher than the
old plant, additional coal linkage would be accorded on priority subject to the availability

of coal on best effort basis upto an additional capacity of 50% of old plant.
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(vii) Coal cess has been doubled from Rs.100 per tonne to Rs.200 per tonne for
funding projects under National Clean Energy Fund as announced in the Budget Speech
of 2015-16.

(viii) Increasing the share of renewable energy in the overall power generation in

the country.

(ix) Government of India has introduced Perform, Achieve and Trade (PAT)
scheme in which targets are assigned to existing thermal power plants for improving the

efficiency.

(x) CEA has brought out reports on optimal land and consumptive water
requirements for thermal power plants in September, 2010 and January, 2012 respectively

which are being followed by the thermal power stations.

(xi) The utilization of Fly Ash has increased from 6.64 Million Tonnes (9.63%) in
1996-97 to level of 99.62 Million Tonnes (57.63%) in 2013-14.

MR. CHAIRMAN: Question No. 32 — Questioner not present. Let the answer be

given.

SHRI ASHWANI KUMAR: Sir, I have a question which is of great importance
since it relates, eventually, to the state of our environment. In the reply it has been stated
by the hon. Minister that various steps are being taken to ensure that the CO, footprints
in the country would be reduced. Sir, the reply goes on to talk about measures that are
in the offing for the distant future. The challenge is so grave and every day we read in
every newspaper, let us say, the Indian Express report of the state of the air in the capital
and we have the thermal power plant here which is years old and everybody knows that it
needs to be refurbished. You have talked about the supercritical technology, which again
is with respect to the plants that are yet to come in. What about those plants that have
aged? What about those plants that are causing huge amount of air pollution, causing
serious risk to the life of infants and children? I would ask the hon. Minister to, please, be
specific in giving a timeframe with respect to the proposed action and when we will have
the CO, indices go down and when the ambient air quality would be such that the people

of India can breathe and live.

SHRI PIYUSH GOYAL: I am very glad that the hon. Member has shown such
passion in his commitment for the environment. I only wonder where that passion was

for the last ten years when he was on this side ... (Interruptions)...

MR. CHAIRMAN: Please answer the question... ...(Interruptions)... Please answer

the question, don’t deviate. ...(Interruptions)... Please.
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SHRI PIYUSH GOYAL: I am very happy to report to the hon. Members, through
you, Sir, that one of the first steps that this Government took when it took charge, was
to lay out a policy for completely rehabilitating and changing over from the old plants
to new plants which are of supercritical technology. In fact, one of the constraints for
changeover from old technology to new, had been that the coal linkages were given for
a particular plant only and were not allowed to be enhanced or changed and, therefore,
the old plants were not able to go in for new technology. We came out with a policy
which allowed the old plants, not only to set up a new plant, but also to increase their
capacity to the nearest supercritical technology capacity, which could be 660 Megawatt,
800 Megawatt and we assured all the plants that they will get additional coal for the
additional capacity automatically. I am very happy to report to the Members, through you,
Sir, that this Policy has been widely hailed. The country had public sector units which
were owning these old plants, which are about 25,000 MW all over the country. All the
owners of these old plants have been asked to give their specific programmes to either
replace them or go in for renovation and modernisation. Already some 2,500 MW —I have

the exact figure—has been replaced. Another 3,000 MW... ...(Interruptions)...
SHRI ASHWANI KUMAR: What is the answer? ... (Interruptions)...

MR. CHAIRMAN: No, no; please. Just one minute. Please answer this specific

question only.

SHRI PIYUSH GOYAL: Well, he wanted to know what is exactly being done.
...(Interruptions)... A total of 3,115 MW has already been retired till date; another 2,667
MW will be retired by the end of the 12th Plan. Obviously, this is a process which takes
several years. We have now come out with the new Policy, and in the near future, we shall

go in for a massive re-substitution programme.

MR. CHAIRMAN: Thank you. Now, Shri Tapan Kumar Sen. ...(Interruptions)...
That is all right.

SHRI TAPAN KUMAR SEN: Sir, my question is very specific. | have already
gone through the detailed answer of the hon. Minister. I think addressing the problem of
environment on the CO, matter is of two dimensions. One is improving the technology,
super-criticality so that the usage of coal is more efficient and the emission will come
down. The second is to permit alternative source of energy — we call it green energy — and
for that a Fund has been generated. The Cess has been increased from ¥ 100 to I 200,
and a National Clean Energy Fund has been put in place. My specific question to the hon.

Minister is: How is this Fund being apportioned between the two avenues of reducing
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the CO, emission, to what extent for improving technology, for a better usage of coal to
ensure less emission of CO, gas and to what extent for the non-coal alternate type? How

is it being apportioned and how is it being distributed?

SHRI PIYUSH GOYAL: Sir, the National Clean Energy Fund is largely meant
to support renewable energy, new forms of energy and for the Namami Gange Plan by
which we want to eliminate the environmental impacts of pollution in the Gange. For the
replacement of plants by better super-critical technology, the power plants are themselves
empowered. They have the capacity; they have their own internal resources by which it
will be replaced. The NCEF is not being used for that. Instead of that, we have a Bureau
of Energy Efficiency, which has a Scheme called PAT, Perform, Achieve and Trade, which
encourages better efficiency of these coal-based plants and provides them incentives for

doing the same.

SHRI V.P. SINGH BADNORE: Sir, it is a fact that our dependence on the fossil
fuel and conventional coal-based power plants are going to be there for some time. In
Europe, they have come out with a new technology called CCS. This CCS Technology is
now going to be mandatory in all the new plants which are going to come up -- and what
Shri Ashwani Kumar was talking about — and this is where the emissions are captured,
cooled and put into ground. This technology is a little more expensive. So, [ want to know
from the hon. Minister whether it has been tried here. It is being tried there, then, why

not here?

SHRI PIYUSH GOYAL: Sir, the hon. Member has very rightly pointed out what
is happening in Europe. We, in India, have to balance also along with the environment
the reality that the cost of power has to be kept affordable. This is still at an experimental
stage even in Europe. As these experiments fructify into a more cogent technology, proven
technology, we shall consider taking these up in Indian plants. By and large, the sector
is run independently. The Government does not direct a particular technology. I am sure,
the power plants in India will consider taking up this technology as and when it becomes

economically viable.
AEIEARN|
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Education of poor

1*33. DR.SATYANARAYAN JATIYA : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the measures taken for quality development in the education of the poor in

cities and villages; and

(b) the break-up of the students having access to qualitative education with all
facilities and the students getting education without required facilities at primary and

secondary level in the country, State-wise?

THE  MINISTER  OF HUMAN RESOURCE  DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI) : (a) and (b) A Statement is laid on the table of the
house.

Statement

(a) and (b) Under the Centrally sponsored Sarva Shiksha Abhiyan (SSA)
programme, State Government/UT Admnistrations are financially supported to appoint
additional teachers to improve pupil teacher ratios, regular annual-in-service teacher
training to all teachers to update their skills and knowledge, free textbooks to children, two
sets of uniforms to all girls, SC/ST and BPL boys, support for Computer Aided Learning
at upper primary level and regular academic support through Block Resource Centres
and Cluster Resource Centres. To improve quality outcomes, the Sarva Shiksha Abhiyan
(SSA) also supports States/UTs for an early grade reading, writing and comprehension,
and early mathematics programme through ‘Padhe Bharat Badhe Bharat’ and at upper

primary level for mathematics and science teaching learning.

Under the Mid Day Meal Scheme, States/UT’s are financially supported to provide
a mid day meal to all children at elementary level on all school days, in order to improve

retention and address classroom hunger.

Under the Rashtriya Madhaymik Shiksha Abhiyan (RMSA), States/UT’s are
assisted for universalizing access to secondary education, with special focus on areas
with a concentration of SC, ST and Minority populations for opening of schools. Under
the RMSA programme, quality improvement through regular teacher training, use of ICT
in schools and focused programmes on science and mathematics has been undertaken.

Unified District Information System for Education (UDISE) data for 2013-14
reveals that national Pupil Teacher Ratio (PTR) is 1:26, 94.14% of schools have access
to drinking water, 93.86% schools to toilets, 48.86% to electricity and 51.89% to play

grounds at elementary level. The State-wise details of schools with such facilities at

elementary schools are given in Statement-I and for secondary schools in Statement-II.

TOriginal notice of the question was received in Hindi.
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1. AR SIfeaT: A FHTI Sft, -7 <71 09 2, a8 (fead wu & T &
TR H, TR P IR H, Ref b TR B Oreigul 97 6 (0 81 39 it I <20 B frsiral
& are A 59 TR I RIeq 31 SUer g 2, I/H 98d B DR DI AIDBAT &1 3T
S € o R1er € anerR & e AriRes 99 @11 g H e vgT o o e 3 R v gan
2, faa & ar=rer v Yt ® SR Sy 3 erd ured Bl 1 ... (aHT). .

MR. CHAIRMAN : What is the question?

S1. ARV SAfCAT: TR, #RT 9% I8 © b Wpell e 3 1 i 8, § 98 o
e &, g9 Sl SeR) el 8, S9H 98 aarn 7 § [ <w # R aRfe swer
Tl ©, I H 4,70,000 THell H qrSUG] AT el 8, 5,26,292 Ihell H Wl b HETT e &,
4,15,171 ¥pell § GIEINR BT Jfen el & 30 5,59,433 Wpail H faoiell o1 Ffaen el 2
TR, 9 MY ¥ AfF el # forert o glaen 781 7, @ v 981 <iaded ik ¥R &
U BT IEY ST BT 81, I8 3R e a1 vy 71 weafie Ren & ar d o i F
gt & T .. (aem ). ..

7t AT : HUAT 3T YT ARG HaTel 5Tl

S1. ARV SAEAT: TR, H J§ 1 91E1 & b o9 I ART BT &, i
TR R 3R ATefie R W fqorel 781 8, url 721 7, a1 frd axe & &4 faenfay o
fR1eT & IR H U HRA aTel £2 IS G b Tpell H g ARY GALT3i BT SAHTG BT, A
ffead wu | &9 a3l ®I 6! R1en T2 < u1dd, QY § I8 S 978 § (5 59d
forg o SuT fpg S v €7

St i SfeF R Hele, § U A1eH I SR A Sil Bl ST
ST A1Ec g 5 Rienm & ddy § v WAR AR 59 WAN Ad w7 Rrem |
SR TR DI BT DI T B DI YR T PR I &1 A1 81 Sl F1fere! Gobr
1 1 o B 8 MERONY RIS Sl 1, 39 G49 § H I a1 argdl b ey w5 4
early reading, writing AR numeracy 7 g HINX BT Bl SAAT B ?Wﬁﬁﬁ'@ﬁwﬁ
"I WIRd, I¢ HIRA" TTH BT Teb JATH 31K, 2014 H Y foba, FoTreh fefaiet et e, g1
IR T H early reading, writing 3R numeracy 9X &1 e SITQ, D&l ©: I BT AT H
|IEH 3R H28 & Ag¥ H AT ASch+ B RIS BT <@ gU, 59 AT 89 N
"M JAMAHR A" B AT BIRTET R T2 & [ AR BT AP Tdhed 3§
AT 3R {2 BT TR WY 3R T 1 oSl BT U 98 d! gl X<l & AFIT &3
H, oIS BT FAKRI BT <@ Y I Bl o1+ Wl RGN &, d 7GR S H YT Bl I
PRI &1 Py IR I §H AT Fd e PRI & it faeiy wu & S 99 ded a1
EG] %, il MEER Qﬁ'ﬂ'l\_rf H gzl Bl Tel B & a1fp 9 o early reading, writing R
numeraoyﬁwiﬁﬂﬂﬁiﬂﬁl
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S1. AAARTV SAfAT: Heled, § AT F2A1 S 1 YT HRAT a1 b S
9 UHR BT AL I (6T & 6 g8 e o Jora § oR B &b [l IUrT &R I8!
g1 3R i 31t g o d e ST & ofa i Sl e 9« 38 €, S9b an
R 1 I8 & b Sl [Jermery Ty o %8 €, S9! qul glagrgad =1 anfeul #R
afreel g At S H foram gan ®, a8l uR e Rien SI¥AT BT Woo el &, SEH Al
ST D AR &1 H AT AT J AT 734 S | Ig 1 ATel § (%5 1
T WPl § TRHR QAT gy B, forawy 7d Rerr i & ar 7 i smed g6 @Y
g, ST g 81 9 IR T I8 B s TRPR N0 AT F 3fR I8 BRI &

TSN W B dTell 82

sicht |fa Jfes A J8ey, 99 Rien At 81 serar A R
T B, e 9 Efdd fre-< Hiel’ WM R &3 |Gl 7 &3 IR 37ue fodreii &l
e BT 51 WRT 31MUE 2, 7 91 A1 |EaT Bl 16 JalTs, 2014 3R ool A<ire Wt
T U forg B 31T BRI & foh Tl Wk W 1 89T Udh AR $Hel §, S
AT Aie ¥ad <ad Rier i, wreafie e i, fie-s Wi 3l AR
AR M I /1 ARI B &I FaRATY &, I IS99 TR W 3R WS TR )
5T TR | B 81 &7 8, 3dT RIS I W9 6 9ahd & 3R 3R HI8 gAld 9 T@d
g, T S AN | I TR B A 3TaTd G AH 8, Beg Bl TRBR B Y 37 BT
A &1 TART U 70 o AT A4S 319+ R7el # 919 39 fodT &1 e &,
TR B WRBR B A1 HSl B FHTETT AT BT SHIRT YRT YATH 2T

SHRI ANAND SHARMA: Sir, the Minister, in her reply, has mentioned about
the initiatives taken by the Government -- ‘Pade Bharat, Bade Bharat’ and also under
the ‘Sarva Shiksha Abhiyan’, the Rashtriya Madhyamik Shiksha Abhiyan and the Mid
Day Meal Scheme. 1 would, therefore, like to ask that if these initiatives were taken
in 2014, which surely are commendable, then, why there have been drastic cuts in the
Budgetary allocation for primary education, for Madhyamik shiksha and about ¥ 4,000
crores’ Budget allocation has been slashed even for the Mid Day Meal Scheme. So, if
the intent of the Government is to educate the poor people, then, why these cuts have been

imposed; that should be explained.

el T e SR STERONY A HEley WU g9 WUITR 4§ wge SuRRRId
9, 919 fag |31 Sft ¥ 59 ey, {9y U 9 "fie- did” Wb & aN ¥ Scold fhar o1
IR Pl o1 P nfdre wU F 39 THIT BT GReTUT fhaT STeam 8T dd "ad e
PRI BT 91 &, SHREFR b 8 H UQ TRBRI Bl v IRBR B MR F & AT
TISTde Uad ars & I Sl ShReaaR &l Al &, S gfd & g 371 mragm
fopaT ST 21 S 3TicT #18 H & Ugell fhed & & Sl & 3fR 39 |rel a8l gan gl §
SRV RIS P AT HTETH A T8 HE1 a5 "Fd e A" &R "A1eafis
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e AR 3 S o1 ST e 7, ARy wU | I9ET Wt uraeTe fear S e 7, wife
TGN fIwg dicacs €, 9 & 14d B9 HHRE & 91§ el & U Sa1eT U
devolve B3TT g1 § 11 B XTI BT U3 Bl GBI AR b5 Pl ALBR A& B priority
of priorities AR 3T BT B Xa! &

7} SIS T1: AR, AR YT BT IR 81 AT 81 #R7 7% I8 A7 o g2 fRren o forg
gole ¥ Sl 3fTe g3l &, g8 a¥ 2014 &I Jol1 H 21 IR RIS $UY BH &l GAN! 1,
I &30 H IET b AXBR B Al A €, 981 "Aie-3 Hia” W H 4,000 FRIS
JUIT Hel & AT 12 3R Hel 8, Al AR 52l FeledT, 39+ 3R 39 Haerd 7 fa<
HAT 3R 9T J1 S A 39 WX MU Udhe Bl 772

STt ST Sffee SR W), H I8 FEA1 Argl 6 AR A A € SeERviy A
ST T STaTd 11 H 4 531 ST gIRT g1 Ha H QU Y B Bl QeI 8, Sid fa<d J31
ST < e a7 dEl of o "fie-s Hie” ORft Wi B IRferd fhar Ste) L (caEr). .
HRT AT HIEIH A ATGRUNY S I I8 R 2 b 4 #4301 St & 39 B2 R faaR
I 3R T HR /1 B

#Y faer e |uTaiy S, # 93 weiear | w1 aredl g o s Al ua
iRt &1 &9 W1 fohaT {6 va a2 &7 AEY H SR B) ol 98 HEdl § {6 g9y
FAT H Al I HUR g2 1 FAT Sfl 7 U STag H el © fb Hrex 3R TRe gad Bl
Eﬂﬁa@ww.ﬂﬂgﬁswdem-people ratio ﬂﬂﬁlﬂﬂéﬁﬁg\%ﬂ%l IR, "Vg<
T UhE" & PRV Sl 41 M3l b J27d 371 ¥R 2fic IR dhadt a1 =4 &
forga= 31T STIY, U BI4T 9l STdT &, 519 99 a<d Aldi H thel 81 & dl SHP BRI G-
T FolTd H ¥l § SATeT 9= Ug 72 &l H+ fifque 9 41 f6 I 8 ged &, A1 d Fed ©
S oMY e HATR B Ued § 3MR Y gUAR Pl Ued ol ...(JAY)... "€ g
TSheA" & IR ¥ T FAT HBIGT, O] &4 Ugel G 38 ¥, TR $xd qad] el &
fTT 9IS BT ToTH 3R 39 dRId I Bls 7 Bls g3l TISIH X T H I Bl Fawe]
H?

sielt Wi Sffes R W), H oMU W | A |iEE St B I8 fAId
Wﬂﬁ‘cﬁéﬁ?noretentionpolicyiﬁﬁﬁﬂﬂfwmﬁﬁ?ﬁg,mﬂﬁaﬁw
S g AT A o1 e B 51 A1 B, B BT U AR el 8 AR ST ATell-
BT fl T IREIR 9SG BT 7, A1 d HE © [ 9 BT M3l Hell dh o el R Bl
aoT8 ¥ learning outcomesWW%Wﬁﬁ%&Tﬁﬁ?ﬂEé@ﬁﬂT?ﬁ%l e
mwma@ﬂ%cmra Advisory Board of Eduoationﬁwwmaﬂﬁﬂg
oft, o7 Ry w0 & S0 fwar oR o7t fewoft ik RUTE €1 21 98 R wafie 81 gt
g R WHR g & Tog 39 RUE & MUR W AW B IRGT SFRETIR. e
...(TALT)....
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st IR g Arirg w9l wgie, § omuds Jreas | A #41 Sft 9 I8 el
AR o 37TST BN <=1 4 S1e™) Rl &1 Wik dedl el Sff I81 81 S RPN e &,
AR IT L) & A7 HAeafies, SdT Riclad $8 3iR ¥ iR Sl Bi<ie dT Wgde Whod &,
ITp] Rielad $B 3R 81 51 A1 Sl RPN Whedd ©, 374 vadl el 3 TaLdlLSl, uers
ST & 3fR UTgde Whodd H Y 4 B 9SS Ol 81 $9 SRV aMi & el W H 9ga
3fax 7, Foreast 80 wfcrerd wRi faemeff gwifad 1 <2 €1 a1 &= A fren o & forg, 591
TRg g Bl e & fog S TRART Thedd 9 Ued &, gde Tpod Bl avE, 374 91 Gt
IIRAT 31T BRI ATfh I 6 NI g2 W SHB! TIRE UG TP ?

el i Sfee SR\, H anu e e ¥ servily |ide Sfl 3l 39 &
H 37 ue! AfFferd decht g, foaT 6 aRar) Tgpea # Ria &1 wWR $ 9¢1 g9
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MR. CHAIRMAN: That’s all. ...(Interruptions)... Thank you. ...(Interruptions)...

That’s enough. ...(Interruptions)... That’s enough. ...(Interruptions)...

sl Sy S SRR < 3R 31U U fandt faRiy Tpet & ey § SR 7, o

BH IADT THII G|

MR. CHAIRMAN: Question No. 34.
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Non-payment of compensation for land acquisition by coalfields
*34. SHRI B.K. HARIPRASAD : Will the Minister of COAL be pleased to state:

(a) whether Government has received a number of complaints about the non-
payment of compensation amount and denial of jobs to the persons whose lands were

acquired for mining by different coalfields of the country, including Jharkhand;
(b) if so, the details thereof, company-wise and mine-wise;

(¢) the number of such cases pending with the Coal India Limited (CIL), as on

date; and
(d) by when these cases are likely to be settled ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL) : (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) Certain grievances with reference to payment of compensation and providing
employment to persons whose lands were acquired for mining by Eastern Coalfields
Limited (ECL) and Central Coalfields Limited (CCL) have been received by these
companies. All such grievances received have been examined and disposed of as per the
prevailing policies/norms of the company. No such complaints have been received from
other subsidiaries of Coal India Limited (CIL).

(b) and (¢) In Eastern Coalfields Limited (ECL) there are 163 cases ( 48 at Mugma
area, 46 at Rajmahal area, 8 at Kajora area, 14 at Kunustoria area, 9 at Pandaveswar
area , 29 at Salanpur area, 2 at Satgram area and 7 at Sodepur area) where compensation
has not been paid as the persons were not eligible in accordance with the company’s
norms or cases are pending with Tribunal/High Court or requisite documents have not
been submitted. The Central Coalfields Limited (CCL)has 6 cases for compensation and

employment.

(d) Cases in the context of non-submission of documents for ownership have to be
settled on receipt of same from project affected persons.Cases of disputes can be settled

as per the judgments of Tribunal/High Court.

SHRI B.K. HARIPRASAD: Mr. Chairman, Sir, the hon. Minister’s reply just
confines to the public sector units because most of these public sector units come under

the coal bearing area acquisition. So, it is transparent. It is there on the record.
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I just want to draw the attention of the Minister to the States of Chhattisgarh
and Madhya Pradesh where under State Land Revenue Code Section 247 permission
for mining is being accorded. This process is so draconian that farmers won’t get any
chance to object or challenge the proceedings, and just an SDO issued notice to take
compensation. The R&R plan is also not legally binding here and, in fact, mostly absent

in these cases.

I just wanted to know from the Minister the status in Chhattisgarh, Jharkhand and

Madhya Pradesh regarding the private sectors which have taken over the land.

SHRI PIYUSH GOYAL: Hon. Chairman, the Member has talked about Madhya
Pradesh and Chhattisgarh having some particular Section. The fact is that the entire
acquisition of coal bearing land is covered under the Coal Bearing Areas Acquisition
Act of 1957. All the provisions of that Act apply equally, whether it is public sector or
private sector. The Government has not received any particular complaints as mentioned
by the hon. Member. Some of the companies like Eastern Coalfields Limited and the
Central Coalfields Ltd. have received complaints which details are all provided to the
hon. Member. I don’t know which particular mines he is referring to where he is talking
about some sort of complaints regarding the acquisition of coal bearing land. In the

question, there is no such reference to the details that he has sought.
MR. CHAIRMAN: Second question, please.

SHRI B.K. HARIPRASAD: He has not answered my first question itself, Sir. It
is a general question on the mining by the private sector. The private sectors are mining
in Chhattisgarh, especially, in Raigarh and Sarguja areas, where the private sectors are
creating havoc and the farmers, especially the tribals, are the victims of these acquisitions.

I just wanted to know whether he has got any information or not.

SHRIPIYUSH GOYAL: Well, I have got no information of any particular reference.
The answer sought was about the details of the complaints received against compensation.

I have mentioned all the details. Complaints are received only by ECL and CCL.

SHRI B. K. HARIPRASAD: You are talking about the public sector. I agree on
that; I am not disputing that. My point is: What about the private sector companies which
are creating havoc? Probably, you must be aware that the NTPC in Jharkhand has given
compensation of ¥ 20 lakhs per acre, whereas the other companies have not crossed even
3 5 lakhs.

SHRI PIYUSH GOYAL: Sir, compensation is a matter which is governed by rules.
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What the NTPC gives in one particular area does not necessarily become a benchmark
for the whole country. It is a question of compensation decided in consultation with the

State in each area separately.
MR. CHAIRMAN: Thank you. Second question, please.

SHRI B. K. HARIPRASAD: Mr. Chairman, Sir, [ am sorry, I didn’t get the answer
to my first question. Anyway, my second question, Sir, is this — The majority of the
population where land acquisition is taking place for the coalfields is that of tribals. He
has gone through the Annual Report of the Coal Ministry. It says that the tribal population
in these areas is negligible. So, it does not believe in implementing the SC/ST sub-Plan in
these areas. I just wanted to know from the Minister what resettlement and rehabilitation
schemes are being formulated by the Government for these tribal areas, especially in
Chhattisgarh, Jharkhand and Odisha.

SHRI PIYUSH GOYAL: Well, I must mention to the hon. Member that the coal
companies assist project-affected tribes to establish non-farm self-employment initiatives
through the provision of infrastructure, petty contracts or formation of cooperatives, and
encourages provision of jobs through contracts and sub-contracts. Employment in the
coal company is governed by a rule which allows for employment of project-affected
persons, whose land has been taken away, for every two acres of land that is taken away.
In terms of provisions for the tribals, it is more as a part of the CSR for the local area and
the coal companies are actively assisting the tribal areas for the development of tribals.

...(Interruptions) ...

SHRI B. K. HARIPRASAD: Sir, that is not correct. If that were the case, why

should there be such drastic naxal activities in these areas?
MR. CHAIRMAN: We are not discussing that. ... (Interruptions)...

SHRI B. K. HARIPRASAD: No employment has been given to the tribals.

...(Interruptions)... It is a very sorry state of affairs in these areas, Sir.

MR. CHAIRMAN: That may well be so, but let us stick to the specific point here.
Shri Pyarimohan Mohapatra.

SHRIPYARIMOHAN MOHAPATRA: Sir, from the reply of the Minister it appears
that he is going mostly by papers which have been supplied by officers and officers are
going by papers which have been supplied by companies. I am talking about public sector

coal companies, not private sector companies. Private sector is different. I come from
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the coal-mining area of Talcher; you have the MCL there. There are complaints galore.
There are continuous agitations. Coal supplies are getting affected because jobs are being
denied. The questioner has brought it out very correctly. There is no compassion or
sympathy behind the rehabilitation efforts. The provision for employment for every two
acres of land that is taken away is a new thing because earlier it was being given for
even half acre. Whenever there was displacement, jobs were given for fully displaced
and substantially affected persons. These formulations have been made by the coal
companies themselves. So, there is no question of getting away from whatever they have

already done. They must act accordingly.
MR. CHAIRMAN: What is the question?
SHRI PYARIMOHAN MOHAPATRA: Now I come to the question, Sir.
MR. CHAIRMAN: Please do come to the question.

SHRI PYARIMOHAN MOHAPATRA: Sir, the real question relates to the Coal-
Bearing Areas Act. Will the Minister study the impact of the Coal-Bearing Areas Act and
ascertain whether there is any need for this draconian law, when there are laws relating to
Land Acquisition, Rehabilitation, etc. available to all citizens in the country? What is the

real need for the Coal-bearing Areas Act, which is an instrument of torture?

SHRI PIYUSH GOYAL: Well, some very harsh words have been used for an Act,
which I believe, must have been passed by the same august House, of which we are all
Members. I am happy to study it further as suggested by the hon. Member. But I must
draw the attention of the House to the fact that coal is an essential ingredient that goes
into the generation of power. Power is most essential for this country. Over the last many
years, this Act has helped the generation of power through adequate coal being made
available. Now, when the new Land Acquisition Act comes in, our Government proposes
to also bring in the provisions of the Coal-Bearing Areas Act which was left out in the
earlier version of the Act. And, I am sure, that will give much more relief to the people

of the country.
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Quality of mid day meals in schools

*35. SHRI A. W. RABI BERNARD : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the poor quality of mid day meals served in schools has affected the

health of school-going children in many parts of the country;

(b) whether more children are falling sick after eating mid day meals in schools
and the affected children are increasing year after year as per the data which shows 1,504
children were affected by poor quality meals during 2014, up from 442 during 2013, 247
during 2012 and 182 during 2011; and

(c) if so, the details thereof and the steps taken to improve the mid day meal

scheme by maintaining quality control and regularly monitoring the scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (c) A Statement is laid on the table of the House.

Statement

(a)and (b) The Mid Day Meal Scheme is a Centrally Sponsored Scheme implemented
in partnership with the States. The responsibility for day to day implementation of the
scheme rests with the State Governments and is one of the world’s largest school meal
programmes where hot cooked meal is served to children of classes I-VIII of government
and government aided schools on all school days and about 10.33 crore children in 11.67
lakh schools are covered on a daily basis. As per the guidelines laid down by the Central
Government, a wholesome nutritious hot cooked meal is to be provided containing 450
calories and 12 grams of protein for primary school children and 700 calories and 20
grams of protein for Upper Primary school children. Many States/UTs enrich these meals
by providing additional food items in the daily menu in their respective schools from their

own resources.
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An elaborate monitoring mechanism exists at the State and the Central level for
smooth implementation of the scheme. The reports of the Monitoring Institutes engaged
by the Central Government and Joint Review Missions sent to the States/UTs from time to
time, have indicated that besides providing supplementary nutrition, MDMS has positive
impact on the enrolment, retention, attention and attendance of the children in the class. It

prevents class room hunger and promotes social integration and inclusion.

Apart from monitoring through a web enabled MIS system, the Central Government
also monitors complaints received in the Ministry relating to inter-alia poor quality,
irregularities, misappropriation etc. With a view to ensure more intensive monitoring,
the Ministry, since July, 2014 has also started monitoring incidents of poor quality of
meals reported in various sections of the media. The States are advised immediately after

receiving reports from any corner of the country for taking corrective measures.

(¢) The Central Government has taken following steps to ensure quality meals to
the children:—

(i) Training to cook-cum-helpers on safety, quality and hygiene aspects.

(i) States instructed to procure Agmark quality and branded items for preparation

of mid day meals.

(iii) Tasting of meals by 2-3 adults including at least one teacher before serving to

children.
(iv) System of testing of food samples by accredited laboratories.

(v) Construction of kitchen-cum-stores for safe storage and preparation of meals

in a hygienic environment.

(vi) Engagement of cook-cum-helpers with an honorarium of ¥ 1000 per month to

each cook-cum-helper.
(vii) Upward revision of cooking cost by 7.5% every year from 2010.

The Ministry has also issued elaborate Guidelines to the State Governments on

Food Safety and Hygiene for school based kitchens on 13th February, 2015.

SHRI A.W. RABI BERNARD: Sir, it is the best of times, but it has become the
worst of times. Hope of our summer has become the winter of our despair. Sir, 33 per
cent of our children are malnourished, according to a UNICEF and Global Health Data

Survey. The Minister has given an elaborate reply. I would like to know as to who are
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these 33 per cent Indian children who are malnourished. Have we identified them and

how are we going to reach them?

SHRIMATI SMRITI ZUBIN IRANI: Sir, the hon. Member speaks of the winter
of despair and I hope that he will contribute and work together to ensure that we march
towards the spring of hope. Though he expects me to answer about the 33 per cent
children who, according to the UNICEF report, are malnourished, I would like, through
you, to attract his attention and say that the responsibility given to me is education of
these children. And, through the Mid Day Meal Scheme, what we try to do is to attract
attention towards class-room hunger and address it. It also helps us retain a lot of children
within the school system. This is a Scheme under which we are continuously working
with the State Governments to ensure that the infrastructure and all health and hygiene
issues, particularly associated with the Scheme, are looked into. And, as my answer
would reflect, Sir, special guidelines have been given to all State Governments on the food
safety and hygiene methodology for preparing food under the Mid Day Meal Scheme in

the school-based kitchens in February.

SHRIA.W. RABI BERNARD: Sir, it is not just the food that we are talking about;
it is about nutrition, malnourishment. It is not only the availability of food, but also the

availability of nutritious meal.
MR. CHAIRMAN: Please focus on the question that you have asked.

SHRIA.W.RABIBERNARD: Yes, Sir. The Minister, in her reply, has talked about
how nutritious meal is being prepared. I would like to know whether the Government
of India will send a team and study the special scheme which is being implemented in
Ariyalur and Perambalur districts of Tamil Nadu, where special nutritious meal is being

prepared after finding out that there are children who are malnourished.

SHRIMATI SMRITI ZUBIN IRANI: Sir, under the Mid Day Meal Scheme, the
State Governments are free to add any quotient or component of nutritious food as they
deem fit, apart from what has been prescribed by the Central Government. For the hon.
Member, through you, Sir, I would like to highlight that for the children in primary schools,
we have directed that hot-cooked meal be provided containing 450 calories and 12 grams
of protein, and for upper-primary children, the provision is for 700 calories and 20 grams
of protein. In so far as the best practices of the State of Tamil Nadu are concerned, these
best practices are not only encouraged by the Central Government but also shared with
other State Governments so that they can learn from such best practices. Additionally, in

some way, I acknowledge the concern with regard to nutrition, which the hon. Member
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has brought to the fore, and, I can say that within the Ministry, in conjunction with a few

Doctors, we can look at the nutritional aspect of the Mid day Meal Scheme.
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SHRI ANAND SHARMA: Mr. Chairman, Sir, I have a very important objection.
The House has been misinformed. The Right to Education was given by the UPA

Government. The Minister must not misinform the House.
SHRIMATI SMRITI ZUBIN IRANI: I think, Sir, it would be...(Interruptions)...

SHRI ANAND SHARMA: Either the Minister should correct it

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, the Constitutional Amendment has made

educational right to come into existence. ...(Interruptions)...

SHRI ANAND SHARMA: This is a question of the privilege of this House, Sir.
...(Interruptions)... 1t is a question of the privilege of the House, Sir. ..(Interruptions)..

When was the Right to Education given? ... (Interruptions)...
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WRITTEN ANSWERS TO STARRED QUESTIONS
Planning for development of Saraswati river

*36. SHRI DILIPBHAI PANDYA : Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that Saraswati river, a Vedic river passing from Himalayas
to Rann of Kutch, Gujarat, passes through holy city of Sidhpur, district Patan of the
State;

(b) whether Government is having any future plan to revive the river near
Sidhpur;

(¢) whether Government has any plan to develop the river on the lines of river

Ganga and Yamuna; and

(d) whether Government is taking steps on this issue in consultation with Gujarat

Government?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI) : (a) to (d) Based on the satellite
imageries of Indian Space Research Organization a study of the Paleo-Channels in the
north-western India has been conducted and it has been found that the said paleo-channels
originate from Himalayas and after flowing through the States of Haryana, Punjab,
Rajasthan and Gujarat flows up to Rann of Kutch. The presence of the Paleo-Channels
point to the existence of a large river in this area. The fact whether Sidhpur in Patan
district was located on the banks of this river can be established after detailed scientific
research. At present Governments of Gujarat, Rajasthan, Archeological Survey of India
(A.S.I), Indian Space Research Organization and Central Ground Water Board (CGWB)
under MoWR, RD &GR are making combined efforts in Paleo-Channels—the satellite

imageries, which has acute shortage of water, to provide water to the local people.

Further Gujarat Government has stated that, to develop the river in Sidhpur in Patan
district, which is also having name as Saraswati, being a non perennial river, a large check
dam has been constructed with the aim of ground water recharge and for making water
available for domestic use. Whenever there is surplus water in Sardar Sarovar project and
Sabarmati reservoir project (Dharoi Project) the same are diverted in to the check dam
through Narmada main canal and Sabarmati-Saraswati link canal by means of the lift

irrigation project.



Written Answers to [27 April, 2015] Starred Questions 89

Targets of solar and wind power

*37. SHRI S. THANGAVELU : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether it is a fact that India has set a target of 1,00,000 MW of growth in

solar power and 50,000 MW in wind power in just seven years;
(b) if so, the details thereof;

(c) whether it is also a fact that renewable energy can play a greater role as a
sustainable energy in future but proper accounting and specialized efforts to understand

their grid implications and scalability are necessary; and
(d) if so, the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRIPIYUSH GOYAL):(a) Yes Sir. The Government has proposed
revision of the target of renewable energy capacity of the Ministry of New and Renewable

Energy to 1,75,000 MW by 2022.

(b) Therevised target of 1,75,000 MW comprises of capacity addition of 1,00,000
MW Solar, 60,000 MW Wind, 10,000 MW Biomass and 5,000 MW Small Hydro

Power.
(c) Yes, Sir.

(d) The Government is implementing various schemes and programmes to

promote renewable energy in a sustainable manner. Important steps are as follows:

1. Provision of RPO in Tariff policy - As per Tariff Policy, 2006—the State
Commissions are required to reserve a minimum of 0.25% for purchase of

solar energy by the end of 2012-13 and further go up to 3% by 2022.

2. Promotion of grid connected rooftop solar to provide distributed generation

and therefore better grid management.

3. Green Corridor - Power Grid Cooperation of India Ltd. (PGCIL) prepared a
report ‘Green Energy Corridors’ for transmission infrastructure development
for the likely renewable power in Andhra Pradesh,Gujarat, Himachal Pradesh,

Karnataka, Maharashtra, Rajasthan, Tamil Nadu and also Jammu & Kashmir.
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A Joint Declaration of Intent for German loan assistance of Euro 1 billion for

Green Energy Corridors was signed on 11th April, 2013.

4.  Efforts to involve various experts both national and international on grid

integration of Renewable Energy.
5. CEA has notified the following Standards and Regulations:—

(i)  Technical Standard for Connectivity to the Grid(Amendment) Regulation,
2013.

(ii)) Technical Standards for Connectivity of the Distribution Generation

Resources.

(iii) Central Electricity Authority (Installation and Operation of Meters)
regulations, 2006 and Amendment Regulations, 2010.

Anti-erosion work on the right bank of Ganga in Jharkhand

*38. DR. PRADEEP KUMAR BALMUCHU : Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether Government has received any proposal from the Jharkhand
Government for taking up of anti-erosion work on the right bank of river Ganga from

Rafatola to Srighar in Sahibgunj district of the State;
(b) if so, the details thereof;

(¢) the quantum of funds allocated for this work, the amount released and the

work completed so far; and

(d) the measures being taken by Government to complete the work at the

earliest?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI) : (a) and (b) Yes Sir. A project
proposal namely, Anti-erosion Work, at 10 places on the right bank of river Ganga from
Rafatola to Srighar in Sahibganj District of Jharkhand having estimated cost of ¥ 31.69
crore was received in the Ganga Flood Control Commission (GFCC) in March, 2013
from Government of Jharkhand. Based on examination of GFCC, the State Government

submitted a revised proposal amounting to I 52.63 crore on which, GFCC had sent its
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suggestions to the State Government in August, 2014 for ensuring techno-economic
viability of the project.

(c) and (d) As the revised proposal and the mandatory clearances for the project

have not been obtained by Government of Jharkhand, so no funds have been released.
Revival of road projects

*39. DR. V. MAITREYAN : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has given nod for revival of various road projects

languishing for want of funds;

(b) if so, the details thereof and the financial burden on Government in this

regard;

(¢) whether Government proposes to attract private developers to invest in road

projects to complete the highway projects started before 2009;
(d) if so, the details thereof and the funds expected from the private developers;

(e) whether Government plans to facilitate road developers to borrow money

from NHAI for the completion of highway projects and recover it from tolls; and
(f) if so, the details thereof and the present funding pattern from NHAI?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI) : (a) and (b) The matter is under active consideration but no final

decision has been taken.
(c) No, Sir.
(d) Does not arise.

(e) and (f) The matter is under active consideration but no final decision has been

taken.
Opening of B.Ed. and D.ELEd. courses

*40. SHRIMATI KAHKASHAN PERWEEN : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the newly set up colleges are allowed to run both B.Ed. and D.ELEd.
courses as per the National Council for Teacher Education (NCTE) Regulations, 2014;
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(b) if so, the details thereof;

(¢) whether the new colleges are eligible to run only the B.Ed. courses and if so,
the details of the criteria for running both the D.EL.LEd. and B.Ed. courses;

(d) whether the new colleges which want to apply for B.Ed. and D.EL.Ed. courses

jointly, would be allowed for opening a new B.Ed. college; and
(e) if so, the details of NCTE guidelines in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (e) Yes Sir, as per NCTE Regulations 2014, newly set up
colleges are allowed to run both B.Ed. and D.EIL.Ed. courses.

The National Council for Teacher Education (NCTE) is a statutory body with the
mandate of maintaining standards in teacher education sector in the country. The NCTE
has revised its Regulations and Norms and Standards of teacher education programmes
through Gazette Notification dated 01.12.2014. As per the New NCTE Regulations, New
Teacher Education Institutions shall be located in composite institutions. The existing
teacher education institutions shall continue to function as stand-alone institutions; and
gradually move towards becoming composite institutions. If any college/institution
wishes to open B.Ed. and D.EL.LEd. courses jointly, they can apply for the same under the
due procedure for application as detailed out in the NCTE Regulations, 2014.

Swachh Bharat Abhiyan vis-a-vis Nirmal Bharat Abhiyan

*4]1. DR. BHALCHANDRA MUNGEKAR : Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) how the Swachh Bharat Abhiyan is different from the Nirmal Bharat
Abhiyan;

(b) whether the Ministry has sought separate budgetary allocation for these

schemes;
(c) if so, the details of the allocation made, State-wise; and
(d) whether this allocation is adequate and if so, the details thereof?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH) : (a) The following changes that have been brought
in the SBM(G) as compared to the Nirmal Bharat Abhiyan:-
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*  The part funding from MGNREGA for the payment of incentives for the
construction of Individual House Hold Latrines (IHHLs) has been discontinued
and the entire amount of GOI share is paid from the Swachh Bharat Mission

(Gramin).

* The Unit cost of the IHHL has been enhanced from ¥ 10,000/- to ¥ 12,000/-
so as to provide for water availability, including for storing, hand-washing
and cleaning of toilets. Of this, Central share is ¥ 9,000/- (75%) form Swachh
Bharat Mission (Gramin). The State share is ¥ 3,000/-(25%). For North Eastern
States, Jammu and Kashmir and Special category States, the Central share is
% 10,800/- and the State share is ¥ 1,200/-(90%:10%). Additional contributions

from other sources are permitted.

* In SBM(G), the focus is on accelerating rural sanitation coverage so as to
achieve Swachh Bharat by 2nd October, 2019. Although States have been
given flexibility in the implementation, community based collective behaviour
change approach has been suggested as the preferred approach, in order to
focus more on change of mindset. Triggering of communities for behavior
change and usage of toilets shall be given top priority so as to ensure increased

demand which will lead to use of the assets created.

*  Provision for IEC in SBM(G) is at 8% of total Project cost, with 3% to be

utilized at the Central level and 5% at State level.

* Provision for Administrative Cost is 2% of the Project cost. Sharing pattern

will be 75:25 between Centre and State.

* Two Other components of the Nirmal Bharat Abhiyan i.e. Solid Liquid Waste
Management and Community Sanitary Complexes are retained. SLWM
funding is at 75:25 sharing pattern. For CSCs, it is 60:30:10 (Centre: State:
Community). CSCs will be constructed only when the Gram Panchayat takes
the responsibility of ownership and a sustainable operation and maintenance
system is assured. CSCs will include Public Toilets at markets/bus stands/
peri-urban areas/census towns etc., wherever ownership and operation and
maintenance is assured. CSCs/Public toilets will also be considered under
PPP/VGF mode.

* The responsibility of construction of all school toilets has been transferred to
the Department of School Education and Literacy and of Anganwadi toilets to

the Ministry of Women and Child Development.
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* Monitoring mechanism is to be strengthened under SBM (G) to measure both

outputs (Construction) and outcomes (Usage).

*  Mechanism for incentivising the States that perform better has been provided
for States shall prepare an implementation strategy (Annual Implementation
Plan) in consultation with the Mission. States performing as per their plan will
be incentivized. States achieving their targets prior to scheduled dates shall be

further incentivized.
* States have been given flexibility in implementation of the programme.

* A menu of accredited Technology options for toilets and SLWM project shall be
made available to the States by the Swachh Bharat Mission. The Mission will
provide a list of minimal acceptable technologies for which assistance under
this programme will be available. However, use of any superior technology

will be permitted at additional cost to be borne by the beneficiary.
(b) Yes.

(c) and (d) Since Swachh Bharat Mission (Gramin) is demand-driven scheme,
hence no State-wise allocation is made. However, allocation under Swachh Bharat
Mission (Gramin) for the year 2015-16 is ¥ 2625 crore. The resources for SBM(G) are
likely to be enhanced further from Swachh Bharat Kosh, Corporate Social Responsibility

contributions and by imposition of cess.
Sewage discharge into river Ganga

*42. DR. KANWAR DEEP SINGH : Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the cities/towns which discharge maximum sewage in river Ganga;

(b) the number of pollution check centers set up to monitor the level of sewage

being discharged in the river, city-wise; and

(c) the details of environmentalists/scientists from foreign countries rendering

assistance in rejuvenation of Ganga?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI) : (a) The Government has
identified 118 towns along the river Ganga which discharge sewage into the river. Of
these, the following towns are estimated to discharge maximum sewage into the river

Ganga.
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Table showing maximum sewage (estimated) generating

towns along river Ganga

S1.No. State/town Estimated Sewage generated
in 2011 (in MLD)

Uttarakhand
L. Haridwar 68.40
Uttar Pradesh
2. Kanpur 426
3. Allahabad 232
4. Varanasi 295
5. Muradabad 117.20
Bihar
6. Patna 252
West Bengal
7. Howrah 116.32
8. Kolkata 534.21

(b) The Central Pollution Control Board (CPCB) is monitoring the water
quality at 56 locations along the main stem of river Ganga as given in Statement (See
below). In addition to the monitoring by CPCB, National Mission for Clean Ganga
(NMCQ) is getting water quality monitored through identified academic institutions.

(c) National Mission for Clean Ganga has received Expression of Interest
from a number of foreign Governments such as the United Kingdom, Germany,
Australia, Canada, Singapore, Netherlands, and host of other countries to support Ganga
Rejuvenation through knowledge/technology sharing and providing financial/technical
assistance for cleaning up of Ganga, capacity building, research & development, sharing

of experiences, expertise & best practices, etc.
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Fluoride free habitations in Telangana

*43. SHRI DEVENDER GOUD T. : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whetheritis a fact that, as per the Integrated Management Information System,
41 rural habitations were identified as fluoride affected in Khammam district of Telangana
during 2012-13;

(b) if so, the details thereof;

(c) what efforts the Ministry has made to make them fluoride free habitations;

and

(d) the details of technical and financial assistance provided to the State

Government to deal with the above problem?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH) : (a) and (b) As reported by the erstwhile
Andhra Pradesh State (including Telangana area), in the online Integrated Management
Information System (IMIS) of the Ministry, 41 rural habitations were identified as fluoride
affected in Khammam district during the year 2012-13, which after bifurcation now falls

in Telangana State. Habitation-wise details are given in the Statement (See below).

(¢) and (d) Ministry of Drinking Water & Sanitation, Government of India assist all
the State Governments including Telangana State technically and financially in providing
safe drinking water through the centrally sponsored National Rural Drinking Water
Programme (NRDWP). Under NRDWP, upto 67% funds released to the States can be
utilized for coverage and/or tackling water quality problems with high priority to target
fluoride & arsenic affected habitations. Further, 75% of the 5% NRDWP Earmarked
Water Quality funds are also provided to only those States which have excess chemical
contamination. The total funds released under NRDWP to erstwhile Andhra Pradesh
(including Telangana) during 2012-13 and 2013-14 were I 485.14 crore and I 631.52
crore respectively while funds under NRDWP released to Telangana State during 2014-
1518 212.24 crore.

As a short term measure, all State Government have been suggested to set up
community water purification plants to provide 8 -10 Ipcd of safe drinking water for drinking
and cooking purposes in remaining fluoride, arsenic, heavy metals and pesticides affected

habitations in the country and the operational guidelines had been issued in November,
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2014. In order to assist the States in selecting appropriate technology for community
water purification plants, a handbook on drinking water treatment technologies has been
published in February, 2013 and delivered to all States. Further, a high level technical
committee under the Chairmanship of Dr. (Prof.) R.A. Mashelkar has been constituted
to shortlist appropriate technologies for treatment of various contaminants in drinking

water sources.
Statement

Fluoride affected habitations identified by erstwhile Government of Andhra Pradesh
(including Telangana) in Khammam district during the year 2012-13

S1.No. Block Panchayat Village Habitation

1. Aswaraopeta Gummadavally Gummdavally Vadderarangapuram

2 Aswaraopeta Nandipadu Duradapadu Duradapadu

3 Aswaraopeta Nandipadu Nandipadu Nandipadu

4 Burgampad Sridharavelair Sridhara Sridhara

5. Chandrugonda Abbugudem Abbugudem Abbugudem

6 Chandrugonda Ganugapadu Ganugapaddu Satyanarayanapuram

7 Cherla Charla Charala-G Vijaya colony

8 Chintoor Agraharapu Mallethota Mallethota
Konderu

9. Chintoor Kalleru Kalleru Kalleru

10. Chintoor Pega Vinayakapuram Vinayakpuram

11. Dammapeta Mandalapalli Mandalapalli Gandhi Nagar

12. Dummagudem Gowravaram Lilngapuram A Lingapuram

13. Dummagudem Gowravaram Paidakulamadugu A Paidakulamadugu

14. Kothagudem Penagadapa Penagadapa Chandrukunta

15. Kothagudem Regalla Regalla Hatya Thanda

16. Kothagudem Regalla Regalla Vuyyahawada

17. Kothagudem Sarvaram Sarvaram Gudithanda

18. Kukunoor Amaravaram Yelakalagudem Yelakalagudem

19. Kukunoor Damaracherla Damaracherla Damaracherla

20. Kukunoor Maredubaka Maredubaka Maredubaka

21. Manugur Ramanujavaram Ramanujavaram Tirlapuram

22. Manugur Samithisingaram Samithi Singaram Toggudem

23. Mulakalapally Jagannadhapuram  Jagannadhapu Ram Jagannadhapuram
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S1.No. Block Panchayat Village Habitation

24. Mulakalapally Jagannadhapuram  Jagannadhapu Ram Muthyalampadu
25. Mulakalapally Jagannadhapuram  Jagannadhapu Ram Nallamudi

26. Mulakalapally Jagannadhapuram  Jagannadhapuram Pathagangaram
27. Mulakalapally Mulakalapally Mulakalapally Kampagudem

28. Mulakalapally Pusugudem Pusugudem Kothuru

29. Palwancha Pandurangapuram  Pandurangapuram Prabhatnagar

30. V.R.Puram Rekhapalli Rekhapalli Rekhapalli

31. Velairpad Ramavaram Ramavaram Ramavaram

32. Yellandu Ragaboina Gudem  Ragaboina Gudem Gopala Puram

33. Yellandu Ragaboina Gudem Ragaboina Gudem Korla Gudem

34, Yellandu Ragaboina Gudem  Ragaboina Gudem Lambadi Thanda
35. Yellandu Ragaboina Gudem  Ragaboina Gudem Laxmi Puram

36. Yellandu Ragaboina Gudem Ragaboina Gudem Motlagudem

37. Yellandu Ragaboina Gudem  Ragaboina Gudem Narayana Puram
38. Yellandu Ragaboina Gudem  Ragaboina Gudem Ragaboina Gudem
39. Yellandu Sudimalla Sudimalla Balaji Nagar

40. Yellandu Sudimalla Sudimalla Jagadambagumpu
41. Yellandu Sudimalla Sudimalla Kollapuram

Distance and online education to boost higher education

1*44. SHRI PRABHAT JHA : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether itis a fact that it is necessary to promote distance and online education

in order to boost higher education in the country and if so, the details thereof; and

(b) whether the Central Government has taken many steps recently to promote
distance and online education in the higher education and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) Yes, Sir. During the past two decades there has been a rapid
expansion of the higher education system in the country. The increasing demand of higher
education needs to be understood in terms of the system’s enrolment capacity, programme
focus, regional balance, modes of delivery, quality and credibility, etc. In order to achieve

and maintain high growth rate of the economy, it is essential to broaden the base of the

TOriginal notice of the question was received in Hindi.
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system of higher education in the country and simultaneously ensure maintenance of
requisite standards. Given considerations of the availability of the limited resources in
the higher education sector, the need to promote the Distance and On-line education has

become imperative.

In the near future, the Distance and On-line education is expected to be a central
pillar in education delivery. The evolution of Information and Communication Technology
(ICT) has had a positive effect on development of distance education and open learning.
The Open University and Distance Education System have expanded significantly over
the years. Large numbers of courses and programmes are being offered by Indira Gandhi
National Open University (IGNOU), State Open Universities (SOUs), Conventional
Universities (public and private) and institutions declared as Deemed to be Universities
under Section 3 of University Grants Commission (UGC) Act, 1956. Distance and On-
line system would play pivotal role to increase the Gross Enrolment Ratio (GER) to reach
the targeted level of 30% by 2020.

(b) Yes, Sir. Under the scheme of National Mission on Education through
Information and Communication Technology (NMEICT), more than 800 courses in various
disciplines in engineering and science have been created and are available on-line under
National Programme on Technology Enabled Learning (NPTEL). The e-content for 8§
undergraduate subjects have been released to the public by the Consortium of Educational
Communication (CEC) in collaboration with its Media Centres. Over 125 virtual labs in
10 Engineering and Science disciplines, comprising about 1000 experiments are currently
in use and available at one common website. 1500 Spoken Tutorials are also available

on-line.

The National Library and Information Services Infrastructure for Scholarly Content
(NLIST), funded by NMEICT, provides for access to scholarly content to educational
institutions. The programme provides access to more than 6,328 e-journals and 97,333
e-books to degree colleges. The details about NMEICT mission are available at www.
nmeict.ac.in. Under Massive On-line Open Courses (MOOCs), NPTEL partners (IITs &
1ISc) have jointly launched 22 on-line courses so far.

Reconstitution of ICHR

*45. DR. K.P. RAMALINGAM : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has revamped and/or reconstituted the
Indian Council of Historical Research (ICHR);

(b) if so, the details thereof along with present revamped and/or reconstituted

ICHR’s composition; and
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(c) whether it is also a fact that Government has deviated from the previous
practice of reappointing the outgoing members?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) Yes Sir. The Government of India, Ministry of
Human Resource Development, in conformity with the Memorandum of Association
(MoA) of the Indian Council of Historical Research (ICHR) has reconstituted the Indian
Council of Historical Research (ICHR). The list of Members of reconstituted Council of
Indian Council of Historical Research (ICHR) is given in the Statement (See below).

(c) No Sir. The Government of India, Ministry of Human Resource Development
has not deviated from its previous practice of reappointing the outgoing members. This
Ministry had sought a list of names of eminent Historians from ICHR and also asked to
indicate the names of those Council Members who are eligible for a second term of office.
This was done in accordance with Rule 3 of RULES of MOA, ICHR.

Statement
List of Members

I.  Prof. Yellapragada Sudershan Rao, Chairman.
II.  Eighteen historians nominated by the Government of India.

i.  Prof. Dilip K. Chakrabarti, Professor Emeritus of South Asian Archaeology,
Cambridge University, U.K., 20 Uttaranchal Apartment, 5, IP Extension,
Patparganj, Delhi-110092.

ii.  Prof. Michel Danino, Guest Faculty, IIT Gandhinagar, C/o Akashdeep
Combines, 80, Swarnambika Layout, Ramnagar (near Ganga Hospital),
Coimbatore - 641009, Tamil Nadu.

iii.  Dr. Meenakshi Jain, Associate Professor, Gargi College, Delhi University, Siri
Fort Road, New Delhi - 110049.

iv.  Dr. Nanditha Krishna, Director, C P Ramaswamy Aiyar Foundation, 1 Eldams
Road, Alwarpet, Chennai - 600018, Tamil Nadu.

v.  Prof. Gangumei Kamei, former Professor of History, Manipur University,
Majorkhul, Imphal, - 795003, Manipur.

vi. Dr. C. L Issac, Head of Department, Department of History, CMS College
Kottayam, Kerala, Chavanickamannil, Wexco Bradbury Villas, Villa No. 9,
Thellakam P.O. Kottayam - 686 016, Kerala.

vii. Prof. Purabi Roy, former Professor, Jadavpur University, 188, Raja Subodh
Chandra Mullick Road, Jadavpur, Kolkata - 700032, West Bengal.

viii. Dr. Saradindu Mukherjee, former Associate Professor, Hansraj College, Delhi
University, C-209, Ila Apartment, Vasundhara Enclave, Delhi-110096.

ix. Prof. M.D. Srinivas, Chairman, Centre for Policy Studies, 6, Balaiah Avenue,
Luz, Mylapore, Chennai - 600004, Tamil Nadu.
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III.
Iv.

VL

VIIL

X.  Prof. Sacchidananda Sahai, National Professor in Epigraphy, Apartment P-2,
Flat No. B-17, Princeton, DLF Phase 1, Gurgaon-122009, Haryana.

xi. Prof. P.T. Haridas, former Head of the P.G. Department of History, Malabar
Christian College, Calicut, Kerala.

xii. Prof. Narayan Rao, Prof. of History, Berhampur University,
Berhampur -760007 Odisha.

xiii. Prof. Baidyanath Labh, Head of Department, Buddhist Studies, University
of Jammu, Directorate of Distance Education, University of Jammu,
Jammu -180001, Jammu & Kashmir.

xiv. Prof. R.S. Agrawal, former Prof. of History & Dean Faculty of Art, B-148,
Pocket-B, SFS. Sheikh Sarai, Phase-1, New Delhi-110017.

xv. Prof. Nikhilesh Guha, former Prof. & HoD University of Kalyani, Block-C,
Kalyani - 741245, West Bengal.

xvi. Prof. Ishwar Sharan Vishwakarma, Prof. Department of Ancient History,
Archaeology & Culture, 27-D, Hirapur, University Campus, Gorakhpur
University, 273009, Uttar Pradesh.

xvii. Prof. Rahman Ali, Prof. & Head, Dean Faculty of Social Sciences, Vikram
University, Kothi Road, Ujjain-456010, Madhya Pradesh.

xviii. Prof. K. Ratnam, Professor of History, Maharanai Laxmi Bai Government
Institute of Excellence, 7, Sapna Mansion, Govindpuri, University Road,
Gwalior - 474011, Madhya Pradesh.

Representative of the University Grants Commission, New Delhi.
The Director General, National Archives of India, Janpath, New Delhi-110001.

The Director General, Archaeological Survey of India, Janpath, New
Delhi-110001.

The names of the four persons to represent Government of India will be issued
subsequently.

Member Secretary, Indian Council of Historical Research, 35, Firoz Shah Road,
New Delhi-110001.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Protection of environment and workers’ safety in mining areas
271. DR. R. LAKSHMANAN : Will the Minister of COAL be pleased to state :

(a) whether there is any specific provision in the Coal Mines Development and

Production Agreement (CMDPA) to ensure protection of environment and workers’ safety

in and around mining areas;
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(b) if so, the details thereof; and
(¢c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL) : (a) to (c¢) As per the Coal Mine Development and Production Agreement
(CMDPA), the successful bidder is required to comply with all applicable laws including
laws for protection of environment and workers’ safety. CMDPA specifically provides
that the successful bidder shall observe good industry practice for the protection of the
general health, safety, welfare, social security and minimum wages of employees engaged
at the coal mine, including employees of any contractor or sub-contractor and of all other

persons having legal access to the area covered by this Agreement.
Utilization of land of closed coal mines
+272. SHRI HARIVANSH : Will the Minister of COAL be pleased to state:

(a) whether Government is contemplating to enact a law so that the land of closed
coal mines may be handed over to the State Governments for utilization after reclaiming

and making them cultivable;

(b)  whether this will put a check on illegal mining and it would make the proper

productive use of such land ; and
(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL) : (a) Government has examined the issue of amending Coal Bearing Areas
(Acquisition & Development) Act, 1957 to return the mined out land and the land acquired
but found to be in excess of actual requirement or the acquired land is no longer required
by the coal companies, to the State Government for utlisation after reclaiming them.
However, considering our efforts towards providing clean and green energy we are also

considering setting up solar energy plants on such lands.

(b) and (c) Protecting such land against encroachment and maintenance of the same
often involves unnecessary expenditure on the part of the coal companies. As such, if
such land is returned to the State Governments concerned, which are the custodian of all
land situated within their jurisdiction, they can then decide on the appropriate utilisation

of such land viz., afforestation, public utility services, renewable energy projects etc.

TOriginal notice of the question was received in Hindi.
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Modernisation of coal mining technology

273. SHRI AAYANUR MANJUNATHA : Will the Minister of Coal be pleased to

state :

(a) Whether it is a fact that outdated coal mining technology is one of the main

reasons for lesser production of coal in the country; and

(b) Ifso, the details of action taken by Government to modernise the coal mining

technology so as to increase the coal production in the country?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL) : (a) and (b) Technology upgradation is a continuous process and Coal India
Limited (CIL) is adopting technologies as appropriate to a given mine/area as per the
specific geo-mining conditions. In case of open cast mining, CIL is adopting contemporary
technologies using heavy earth moving machinery like draglines, shovel dumper
combination, surface miners etc. as per the specific geo-mining conditions. In case of
underground mines technologies deploying load haul dumpers/side discharge loaders
have been introduced in most of the mines and continuous miner technology has been
successfully introduced in some of the underground mines. Similarly, longwall mining
has also been introduced in some mines and work order has been issued for development
of five underground mines through longwall technology in Bharat Coking Coal Limited
and Eastern Coalfields Limited. Recently, a study has been conducted by M/s. KPMG
for assessment of the need for upgradation of technology presently under practice in CIL
mines and scope for further modernisation. The consultant has submitted their report and

the same is under examination for implementation.
Completion of work related to mine closure
1274. SHRI HARIVANSH : Will the Minister of COAL be pleased to state :

(a) the provisions made to complete the work related to mine closure of those coal
mines that were closed before 27th August, 2009;

(b) the individual or authority responsible for completion of such works; and

(c) the quantum of funds required therefor and from where this amount would be

arranged?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL) : (a) to (c) Guidelines for preparation of Mines Closure Plan were issued by

tOriginal notice of the question was received in Hindi.



110 Written Answers to [RAJYA SABHA] Unstarred Questions

the Ministry of Coal on 27th August, 2009. Thereafter certain modifications were made
and accordingly, further guidelines were issued in this regard on 08.09.2009, 11.01.2012,
25.04.2012 and 07.01.2013.

Mine Closure Plan is an integral part of Mining Plan and is mandatory under
the provisions of MMDR Act and Mineral Concession Rules. The mine owners are
responsible for implementing Mine Closure Plans as per the approved Mining Plans. The
guidelines issued by Ministry of Coal in August, 2009 were mainly aimed at binding the
mine owners financially to commit the completion of various activities of Mine Closure

Plans through opening an Escrow Account with Coal Controller’s Organisation (CCO).
Short term coal linkages

275. DR. PRADEEP KUMAR BALMUCHU : Will the Minister of COAL be

pleased to state:

(a) whether it is a fact that Government is again planning to introduce the system

of short term coal linkages in the country;
(b) if so, the details thereof;

(c) whether a panel has also been made to look into the coal linkages to be

provided; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) No, Sir.

(b) Does not arise.

(c) and (d) An Inter-Ministerial Committee (IMC) has been constituted in the
Ministry of Coal on 12.01.2015 to consider various models including auctioning of
coal linkages/Letter of Assurances (LOAs) through competitive bidding as the selection
process and to recommend the optimal structure that would meet the requirements of all
the stakeholders.

Cancellation of biddings of coal blocks in Chhattisgarh
276. SHRI SANJAY RAUT : Will the Minister of COAL be pleased to state:

(a) whether Government has cancelled the four coal blocks whose bids were

rejected include Gare 1V/2, Gare Palma IV/3 and Tara coal blocks in Chhattisgarh in
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which JSPL had emerged as the highest bidder and Gare Palma IV/1 mine for which
Bharat Aluminium Company Ltd. (BALCO) had emerged as highest bidder;

(b) if so, the reasons therefor; and

(c) thedetails of steps taken or proposed to be taken by Government for generating

revenue from these coal blocks?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL) : (a) to (c) Government has not declared successful bidder in case of 4 coal
mines namely Gare Palma IV/1, Gare Palma [V/2 & IV/3 and Tara as the final closing
bid price was not found to be reflecting fair value. Pursuant to the order of Hon ble High

Court, Coal India Ltd. has been designated as custodian for these mines.
Delays in land acquisition by CIL

277. SHRI AVINASH RAI KHANNA : Will the Minister of COAL be pleased to

state:

(a) whether the Coal India Limited (CIL) is facing challenges of delays in land

acquisition and inadequate rail links, etc. in achieving its output;
(b) if so, the facts and the details thereof;

(¢)  whether Government has prepared any roadmap for CIL to meet its annual

growth targets; and
(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Land Acquisition & Forestry Clearance constraints: A large number
of projects are facing challenges due to delay in land acquisition as well as forestry
clearances. As on date, total of 53 projects of different subsidiaries of Coal India Limited
(CIL) are delayed due to land acquisition issues. The major impediments in land acquisition
are delay in notification of land, delay in authentication of land records/determination of
Record of Rights, delay in handing over of land, reluctance on part of land oustees to
handing over land even after receiving compensation, non availability of Rehabilitation
and Resettlement (R&R) site to be provided by State Government and exorbitant demand

of compensation from Project Affected Persons (PAPs) beyond company norms.

Further, constraints faced in obtaining Forest Clearance are due to delay in

registration of applications , delay in obtaining NoC from the Collector for diversion of
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revenue forest land for non-forestry purpose, difference in land records maintained by
the Revenue Department and the Forest Department, delay in issue of NoC under Forest
Rights Act (FRA) etc.

Evacuation constraints due to inadequate Rail Links :CIL is facing coal evacuation
problems in 3(three) of its subsidiaries namely, CCL, MCL & SECL. The major growth
potential areas of these subsidiaries are N K Coalfields (CCL), IB & Talcher coalfields
(MCL) and Mand- Raigarh Coalfields (SECL). However, due to inadequate railway
infrastructure facilities, development of these coalfields are delayed. To overcome
this problem, three rail projects have been planned for the subsidiaries which are as

follows:-

(i) Central Coalfields Limited (CCL) : Tori- Shivpur-Kathotia (New BG line) of
approximately 94 Kms length in Jharkhand.

(i) Mahanadi Coalfields Limited (MCL) : Jharsugda-Barpalli-Sardega rail link
of approximately 53 Kms length in Odisha.

(iii) South Eastern Coalfields Limited (SECL) : East Corridor & East West Corridor
of approximately 180 Km and 122 Kms length in Chhattisgarh.

(c) and (d) The focus of the Government is to improve domestic coal production
to the maximum extent possible by facilitating Environment & Forest clearances
expeditiously, pursuing with State Government for assistance in land acquisition and
coordinating efforts with Railways for movement of coal. Coal India Limited (CIL)
envisages enhancing its coal production from the current level of 494 million tonne to
1000 million tonne in 2019-20 for which a detailed action plan has been drawn. This
includes capacity addition from new projects, use of mass production technologies and
identification of existing ongoing projects with growth potential. With a view to improving
productivity in operations, technology development is an ongoing process. To improve
productivity, a study has recently been completed by KPMG to identify possible areas for

modernization & introduction of modern technology in coal mines of CIL.
Independent regulator for coal sector

278. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of COAL be pleased

to state :

(a) whether Government, in its proposed legislation on coal block allocation, has



Written Answers to [27 April, 2015] Unstarred Questions 113

stated that Government shall appoint an officer not below the rank of Joint Secretary to
Government of India to be the Commissioner of payments and given the Government
promises of transparency and good governance in resource allocation, whether it proposes

to set up an independent regulator for the coal sector;
(b) if so, the details thereof and the roadmap for the same; and
(¢c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL) : (a) to (c) A provision has been made in Coal Mines (Special Provisions) Act,
2015 to appoint an officer not below the rank of Joint Secretary to the Government of
India to be the Commissioner of Payments. Accordingly, the Central Government has

appointed Coal Controller as Commissioner of Payments on 11.11.2014.

After detailed consultations with various stake holders as well as concerned
Ministries/Departments, the Coal Regulatory Authority Bill, 2013 was approved by the
competent authority on 27.06.2013 and the same was introduced in the Lok Sabha on
13.12.2013, to regulate and conserve resources in the coal sector, protect the interest of

consumers and producers of coal and for matter connected therewith.

The Coal Regulatory Authority Bill, 2013 that was introduced in the Lok Sabha
has lapsed with the dissolution of the 15th Lok Sabha on 18th May, 2014. The proposal
for re-introducing the same in the Lok Sabha is under consideration for further inter-

ministerial consultations.
Compensation and employment to displaced people by CIL
279. DR. T.N. SEEMA : Will the Minister of COAL be pleased to state:

(a) whether the compensation and the arrangement for employment to the people
displaced by the Coal India Limited(CIL) and its ancillaries are pending since long and if

so, the details thereof, company-wise;
(b) the steps taken by Government in this regard;

(c) the reasons for some Public Sector Units in the country opposing coal block

reallocation and mining;

(d) whether Government has received representation from various associations
opposing coal block reallocation and mining, citing previous experience of loss of farm

land, no rehabilitation and pollution, etc.; and
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(e) if so, the details thereof State-wise and Government’s reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL) : (a) No, Sir. However, in some cases, compensation and employment has not yet
been provided due to various reasons such as non-submission of proper title documents,
not accepting compensation as per provisions of Coal Bearing Areas (Acquisition and
Development) Act, 1957 or the rates notified by the State Governments, whichever is
applicable, and demanding higher rates of compensation and more employment beyond
the norms by affected persons. In some cases, families are reluctant to shift from the
affected area and in some cases; ownership of land/houses are under dispute. In some
cases, affected persons are not able to submit the proper documents in time which
delays the process of giving compensation and providing employment. Employment and

compensation claims are considered after submission of requisite documents.

(b) The land owners/applicants are persuaded by concerned subsidiaries to submit
the requisite documents for processing their cases of employment. It is a continuous and
regular process. Further, the land authentication issues pending with State Government

are constantly persued.

(c) Government has not received any representation from Public Sector Units in
the country opposing coal blocks reallocation and mining in terms of Coal Mines (Special
Provision) Act, 2015, citing previous experience of loss of farm land, lack of rehabilitation

and pollution.

(d) and (e) Trade unions had initially opposed the Coal Block reallocation and entry
of Private Companies in commercial coal mining. The Government had discussed with
the Trade Unions and satisfied them that the main purpose of reallocation of coal blocks
was to protect the interest of workers of coal mines in country whether in public sector or

private sector, and ensure better production in a transparent and equitable manner.
Drinking water and sanitation in A.P. and Telangana

280. SHRIMATI THOTA SEETHARAMA LAKSHMI : Will the Minister of
DRINKING WATER AND SANITATION be pleased to state:

(a) the details of villages and rural areas of Andhra Pradesh and Telangana without

drinking water facilities, district-wise;
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(b) the number of villages in rural areas of Andhra Pradesh and Telangana without

sanitation facilities district-wise; and

(c) the details of roadmap and schedule of Government to provide all the village

with the said facilities?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) The Ministry of Drinking Water and
Sanitation maintains data regarding coverage of drinking water supply in rural areas of
the country in terms of habitations and not in terms of villages. A village may comprise
of one or more than one habitation. The district-wise details of habitations in rural areas
of Andhra Pradesh and Telangana in respect of drinking water are given in Statement-I

(See below).

(b) SBM(G) is under implementation in 13 and 9 Districts of Andhra Pradesh and
Telangana respectively. District-wise total of households and households without toilets

as on 31.3.2015 in Andhra Pradesh and Telangana is given in Statement-II (See below).

(c) Drinking water supply is a State subject. Under National Rural Drinking Water
Programme (NRDWP), the Government provides financial and technical assistance to
States to supplement their efforts to provide adequate safe drinking water to the rural
population. The States have been delegated the powers to select, approve and implement

the drinking water supply projects.

Government of India has prepared a Strategic Plan for providing drinking water
supply in rural areas of the country including Andhra Pradesh and Telangana . Under
the Strategic Plan for the period 2011-2022, covering the two Five Year Plan periods,
the interim goal till 2017 i.e. by the end of Twelfth Five Year Plan period, is to cover
50% of all rural households with piped water supply, and 35% of rural households with
household tap connections. By 2022, the goal is to cover 90% of rural households with

piped water supply and with 80% household tap connections.

The Nirmal Bharat Abhiyan (NBA) has been revamped to Swachh Bharat Mission
(Gramin), which has been launched on 2nd October, 2014. The Swachh Bharat Mission
(Gramin) [SBM(G)] aims at accelerating sanitation coverage in rural areas to achieve
Swachh Bharat by 2nd October, 2019 by providing access to toilet facilities to all rural
households and initiating Solid and Liquid Waste Management activities in Gram

Panchayats in the country including Andhra Pradesh and Telangana.
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Statement-I

Status of rural habitations of Andhra Pradesh with respect to
drinking water supply as on 22-04-2015

S1.No. District Total No. of Fully Partially Quality

Habitation Covered Covered Affected
1. Anantapur 3315 2674 317 324
2. Chittoor 11081 8721 2343 17
3. East Godavari 2919 1679 1125 115
4. Guntur 1704 1024 645 35
5. Kadapa 4417 1959 2443 15
6. Krishna 2470 1705 384 381
7. Kurnool 1503 768 627 108
8. Nellore 2991 2112 860 19
9.  Prakasam 2342 1488 836 18
10.  Srikakulam 3980 1965 1955 60
11.  Visakhapatnam 5541 2832 2628 81
12.  Vizianagaram 2948 2053 808 87
13, West Godavari 2187 1781 327 79
ToTAL 47398 30761 15298 1339

Status of rural habitations of Telangana with respect to
drinking water supply as on 22.04.2015

1. Adilabad 3621 2183 1436 2
2. Karimnagar 2261 942 1097 222
3. Khammam 3167 2157 939 71
4, Mahaboobnagar 3385 1860 1343 182
5. Medak 2448 1384 933 131
6. Nalgonda 3383 2216 1060 107
7. Nizamabad 1645 1266 262 117
8. Rangareddy 1686 962 575 149
9. Warangal 3543 1606 1530 407

ToraL 25139 14576 9175 1388
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Statement -11

District-wise total households and households without toilets as on
31.3.2015 in Andhra Pradesh and Telangana

State District Total Households  %Households
households without without
toilets toilets
Andhra Pradesh Anantapur 556543 512145 92.0
Andhra Pradesh Chittoor 597663 509380 85.2
Andhrapradesh Cuddapah 335850 282693 84.2
Andhra Pradesh East Godavari 916532 446085 48.7
Andhra Pradesh Guntur 726972 389704 53.6
Andhra Pradesh Krishna 691857 262782 38.0
Andhra Pradesh Kurnool 657789 233413 355
Andhra Pradesh Nellore 429924 363992 84.7
Andhra Pradesh Prakasam 519617 315885 60.8
Andhra Pradesh Srikakulam 408432 321513 78.7
Andhra Pradesh Visakhapatnam 447819 353904 79.0
Andhra Pradesh Vizianagaram 417869 370151 88.6
Andhra Pradesh West Godavari 800401 232020 29.0
7507268 4593667 61.2
Telangana Adllabad 481812 385085 79.9
Telangana Karimnagar 675802 236250 35.0
Telangana Khammam 447276 284721 63.7
Telangana Mahbubnagar 617780 554126 89.7
Telangana Medak 470561 274512 58.3
Telangana Nalgonda 509436 338743 66.5
Telangana Nizamabad 401696 291502 72.6
Telangana Rangareddi 298439 166221 55.7
Telangana Warangal 621752 517151 83.2

4524554 3048311 67.4
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Construction of toilets under NBA

281. SHRIMATI AMBIKA SONI : Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the funds allocated/released to various States/Union Territories under Swachh
Bharat Mission (SBM) so far;

(b) the number of toilets constructed under Nirmal Bharat Abhiyan (NBA) in
rural areas during the last three years and the current year, State/Union Territory-wise;

and

(¢) whether Government is contemplating to invite Public Private Partnership
(PPP) in sanitation sector in rural areas and if so, the details thereof and if not, the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV): (a) Since Swachh Bharat Mission
(Gramin) is demand driven scheme no State-wise allocation is made. However, State/
UT-wise Central share released during 2nd October, 2014 to 31st March, 2015 is given in
Statement-I (See below).

(b) State/UT-wise, number of toilets constructed under Nirmal Bharat Abhiyan
(NBA) in rural areas during each of the last three years is given in Statement-II (See
below). It may be noted that from 2nd October, 2014, NBA was revamped into Swachh

Bharat Mission (Gramin).

(¢) Under Swachh Bharat Mission (Gramin) Guidelines, Community Sanitary
Complexes may be constructed through Public Private Partnership (PPP) mode, which

will cater to the need of operation and maintenance.

Statement-I

State/UT-wise Central share released during 2nd October, 2014
to 31st March, 2015

(% in crore)

State/UT Central Share Released During 2nd
October, 2014 To 31st March, 2015
1 2
Andhra Pradesh 57.56

Arunachal Pradesh 4.38
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1 2
Assam 185.78
Bihar 0.00
Chbhattisgarh 18.63
Dadra and Nagar Haveli 0.00
Goa 0.00
Gujarat 31.38
Haryana 593
Himachal Pradesh 77.78
Jammu and Kashmir 66.03
Jharkhand 23.05
Karnataka 219.69
Kerala 33.97
Madhya Pradesh 0.00
Mabharashtra 151.30
Manipur 9.18
Meghalaya 0.00
Mizoram 0.00
Nagaland 0.00
Odisha 65.84
Puducherry 2.00
Punjab 0.00
Rajasthan 213.82
Sikkim 3.89
Tamil Nadu 205.12
Telangana 48.25
Tripura 50.65
Uttar Pradesh 237.99
Uttarakhand 26.26
West Bengal 263.49

2001.97
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Statement-I1

Statel/UT-wise Individual Household Latrines (IHHLs) constructed
under NBA during three years

SI. State/UT Individual Household Latrines constructed
No. 2012-13 2013-14 2014-15
(Ist April 2014-
Ist Oct. 2014)
1 2 3 4 5
1. Andhra Pradesh 195102 138721 19559
2. Arunachal Pradesh 5760 14433 1890
3. Assam 273240 160602 4840
4.  Bihar 796699 161646 31457
5. Chhattisgarh 52045 67457 24546
6.  Dadra and Nagar Haveli 0 0 0
7.  Goa 0 0 0
8 Gujarat 171977 155268 62451
9.  Haryana 62949 116426 49148
10.  Himachal Pradesh 5183 9170 23448
11.  Jammu and Kashmir 71900 70884 0
12.  Jharkhand 48500 76818 30212
13.  Karnataka 296429 505697 0
14.  Kerala 5674 39601 13312
15.  Madhya Pradesh 558189 515583 216907
16.  Maharashtra 189306 559042 58967
17.  Manipur 43917 35442 2951
18.  Meghalaya 14406 29012 9885
19.  Mizoram 4967 4524 461
20.  Nagaland 22149 20102 0
21.  Odisha 118318 33759 12106
22.  Puducherry 0 0 0

23.  Punjab 57421 3912 1455
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1 2 3 4 5
24.  Rajasthan 252800 266197 12867
25.  Sikkim 0 3443 2755
26.  Tamil Nadu 324216 313402 127898
27.  Telangana 189177 180682 44660
28.  Tripura 7035 6077 0
29.  Uttar Pradesh 134873 789092 8889
30.  Uttarakhand 97815 91084 20722
31.  West Bengal 559115 608218 124996
TotaL 455916 4976294 906382

Representation from public representatives for

supply of potable water

282. SHRIAAYANUR MANJUNATHA : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government forwards the representations received from the public

representatives with regard to supply of potable water to the State Governments;

(b) if so, whether any report is sought from the State Governments pertaining to

those representations; and

(c) if so, the details thereof and the procedure followed by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) Yes Sir.

(b) and (c) The representations mostly regarding provision of Drinking Water
supply to specific areas in their constituencies received from the representatives of public
are forwarded to the State Governments for taking appropriate action as the powers
of execution/implementation of rural water supply schemes are vested with the State
Governments. The States are asked to prioritize the action on the representation and
implement the scheme after getting it approved from the State Level Scheme Sanctioning
Committee (SLSSC) as per the provision contained in para 15 of National Rural Drinking
Water Programme (NRDWP) guidelines and intimate the action taken to the public

representatives.
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Availability of drinking water in rural areas

1283. SHRI RAMDAS ATHAWALE : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government has taken or proposes to take any steps to ensure availability
of drinking water in rural areas of Maharashtra and other States during the next five years;

and

(b) if so, the details thereof in respect of backward and tribal areas especially of

Mabharashtra as on date?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) Yes Sir, Government of India has
made a Strategic Plan for providing drinking water supply in rural areas of the country
including State of Maharashtra. Under the Strategic Plan for rural drinking water supply
for the period 2011-2022, covering the two Five Year Plan periods , the interim goal
till 2017 i.e. by the end of Twelfth Five Year Plan period, is to cover 50% of all rural
households with piped water supply, and 35% of rural households with household tap
connections. By 2022, the goal is to cover 90% of rural households with piped water
supply and with 80% having household tap connections. For this the Ministry provides

technical and financial assistance to the States.

(b) The status of coverage of rural habitations in the country are available
online Integrated Management Information System (IMIS) of the Ministry. As per the
data entered by the States/UTs on the IMIS details with regard to coverage in respect
of backward and tribal areas of the country including Maharashtra are given in

Statement.

TOriginal notice of the question was received in Hindi.
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Nirmal Gram Puraskar

284. SHRIMATI AMBIKA SONI : Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether any criteria has been fixed for declaring a village as Nirmal Gram and

if so, the details thereof;

(b) the number of panchayats/villages to which Nirmal Gram Puraskar has been

awarded during the last three years and the current year, State-wise; and

(c) the details of funds released for the purpose during the said period, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAYV): (a) As per the revised Nirmal Gram
Puraskar (NGP) Guidelines, Gram Panchayats are eligible to apply for the NGP if they
fulfill the following conditions:-

. The Gram Panchayat has adopted a resolution to ban open defecation within

its entire area inclusive of all habitations and villages.

. All habitations within the Gram Panchayat jurisdiction, have access to water

for drinking and sanitation purposes.

. The Gram Panchayat has achieved the objectives for all the components as
approved in the District Project under the Swachh Bharat Mission (Gramin)/
Nirmal Bharat Abhiyan (NBA) and have entered the achievements in the IMIS
of the Ministry of Drinking Water and Sanitation (MoDWS).

Upon receipt of the application, the Gram Panchayats are also examined for

achievements under the following activities:
. Coverage of Individual Household Latrine (IHHL)
. Coverage of School Sanitation

. Coverage of Aanganwadi Sanitation

. Access to adequate water as per National Rural Drinking Water Program
(NRDWP) Guidelines
. Activities under Information, Education and Communication.

. Activities under Solid Waste Management

. Activities under Liquid Waste Management
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(b) NGPs were awarded to 587 Gram Panchayats in 2013-14. State/UT-wise
number of Gram Panchayats awarded NGPs in 2013-14 is given in Statement-I (See
below). NGPs could not be awarded in 2012-13 since the guidelines for the scheme were
revised. Similarly in 2014, New Swachh Bharat Mission (Gramin) was launched and
therefore NGP could not be awarded.

(c) State/UT-wise details of funds released under NGP during 2014-15(for the
NGPs awards of 2013-14) are given in Statement-II.

Statement-I

State/UT -wise no. of Gram Panchayats awarded NGP during 2013-14

SLNo.  Name of State/UT 2013-14
1. Andhra Pradesh 27
2. Arunachal Pradesh 2
3. Assam 0
4. Bihar 1
5. Chhattisgarh 3
6. Dadra and Nagar Haveli 0
7. Goa 0
8. Gujarat 2
9. Haryana 15

10. Himachal Pradesh 21

11. Jammu and Kashmir 0

12. Jharkhand 0

13. Karnataka 1

14. Kerala 0

15. Madhya Pradesh 34

16. Maharashtra 355

17. Manipur 0
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SI.No.  Name of State/UT 2013-14
18. Meghalaya 43
19. Mizoram 0
20. Nagaland 0
21. Odisha 3
22. Puducherry 0
23. Punjab 0
24, Rajasthan 5
25. Sikkim 0
26. Tamil Nadu 39
27. Telangana 36
28. Tripura 0
29. Uttar Pradesh 0
30. Uttarakhand 0
31. West Bengal 0

TotaL 587

Statement-11
State/UT-wise details of funds released under NGP during 2014-15
(X in lakh)

SI.No.  Name of State/UT 2014-15
L. Andhra Pradesh 96.40
2. Arunachal Pradesh 1.60
3. Assam 0.00
4. Bihar 8.00
5. Chhattisgarh 33.10
6. Dadra and Nagar Haveli 0.00
7. Goa 0.00
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SLNo.  Name of State/UT 2014-15
8. Gujarat 4.80
9. Haryana 30.00
10. Himachal Pradesh 146.30
11. Jammu and Kashmir 0.00
12. Jharkhand 0.00
13. Karnataka 92.75
14. Kerala 0.00
15. Madhya Pradesh 156.00
16. Mabharashtra 1025.30
17. Manipur 0.00
18. Meghalaya 52.40
19. Mizoram 0.00
20. Nagaland 0.00
21. Odisha 25.60
22. Puducherry 0.00
23. Punjab 0.00
24, Rajasthan 32.00
25. Sikkim 0.00
26. Tamil Nadu 135.20
27. Telangana 117.60
28. Tripura 0.00
29. Uttar Pradesh 0.00
30. Uttarakhand 7.50
31. West Bengal 0.00
ToraL 1964.55
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Safe drinking water to all habitations

285. SHRI PRAMOD TIWARI : Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether Government has fixed any time limit to cover quality affected areas
in regard to drinking water and to provide safe drinking water to all the habitations of the

country and if so, the details thereof, State-wise; and

(b) whether Government has conducted any study on the quality of projects taken
under the National Rural Drinking Water Programme (NRDWP) and has made any review
of the performance of NRDWP and if so, the details thereof and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) Ministry of Drinking Water and
Sanitation has suggested all States for coverage of all water quality affected habitations
through piped water supply schemes preferably from alternate safe surface water sources
as a long term sustainable solution. Since such mega- schemes may require long gestation
periods for completion and that the rural people cannot be put to risk of consuming unsafe
drinking water, the Ministry has issued operational guidelines for setting up of community
water purification plants in all remaining fluoride, arsenic, heavy metals and pesticides
affected habitations in the country so that at least 8 to 10 litres per capita day (LPCD)
of safe drinking water will be available to all rural people, for drinking and cooking
purposes. Timeline set to cover these community water purification plants is March 2017,
subject to availability of adequate Budgets. State-wise number of habitations affected
with fluoride, arsenic, heavy metals and pesticides, as reported by the respective State

Governments, as on 01/04/2015 is given in Statement (See below).

(b) As Rural Drinking Water is a State Subject, the respective State Departments
dealing with rural drinking water supply monitors the quality of projects taken up under
National Rural Drinking Water Programme (NRDWP). Ministry of Drinking Water
and Sanitation, Government of India reviews the physical and financial performance of
NRDWP by States regularly through workshops, review meetings, video conferences,

annual action plan meetings and sets priorities as per NRDWP Guidelines.
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Toilets in households

1286. SHRI PARVEZ HASHMI : Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the details of the toilets in households throughout the country, State-wise;

(b) whether Government has any comprehensive plan or proposed to provide

toilets to every household and if so, the details thereof;

(c) the details of amount provided under this head under the above said scheme in

each Five Year Plan; and

(d) the details of specific provisions being made for this important subject in the

forthcoming Five Year Plans?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) The State/UT-wise, total rural
households and rural households with toilets as on 31-3-2015 based on the information
uploaded by the States on the online IMIS of Ministry of Drinking Water and Sanitation

is given in Statement (See below).

(b)  Yes, The Swachh Bharat Mission (Gramin) [SBM(G)] has been launched on
2nd October, 2014, which aims at accelerating sanitation coverage to achieve Swachh
Bharat by 2nd October, 2019, by providing access to toilet facilities to all rural households
and initiating Solid and Liquid Waste Management activities in Gram Panchayats to

promote cleanliness.

(¢) and(d) The amount provided under this head for rural sanitation in the Tenth and

Eleventh Plan is as under :-

Amount provided (% in crore)

Tenth Five Year Plan 2170.00

Eleventh Five Year Plan 6540.00

T 37159 crore were allocated for Twelfth Five Year Plan for rural sanitation of
which ¥ 2500 crore, ¥ 2300 crore, ¥ 2850 crore and ¥ 2625 crore have been provided in
2012-13,2013-14,2014-15 and 2015-16 respectively.

+Original notice of the question was received in Hindi.
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Statement

State/UT -wise, total rural households and rural households
with toilets as on 31-3-2015

State/UT Total Rural Rural Households %
Households with toilets as on
31-3-2015

1 2 3 4

Andaman and Nicobar Islands 45646 24542 53.77
Andhra Pradesh 7507268 2907458 38.73
Arunachal Pradesh 175924 100328 57.03
Assam 5659762 2612331 46.16
Bihar 21397335 4908131 22.94
Chhattisgarh 4429138 1859783 41.99
Goa 186392 113168 60.72
Gujarat 7029179 4199181 59.74
Haryana 3067907 2530162 82.47
Himachal Pradesh 1483569 1346810 90.78
Jammu and Kashmir 1681740 495017 29.43
Jharkhand 5158257 1622196 31.45
Karnataka 8514554 4312727 50.65
Kerala 5198467 4995416 96.09
Madhya Pradesh 12244063 4247114 34.69
Maharashtra 12540070 7084338 56.49
Manipur 431378 284934 66.05
Meghalaya 411610 285939 69.47
Mizoram 127119 101571 79.90
Nagaland 262939 151097 57.46

Odisha 9020100 1205673 13.37
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1 2 3 4

Puducherry 90828 45425 50.01
Punjab 3192091 2413520 75.61
Rajasthan 11505710 4058264 35.27
Sikkim 58361 54598 93.55
Tamil Nadu 9540299 4966289 52.06
Telangana 4524554 1476243 32.63
Tripura 816631 542725 66.46
Uttar Pradesh 28720844 11427210 39.79
Uttarakhand 1551416 1190572 76.74
West Bengal 15167813 9845967 64.91
TotaL 181740964 81408729 44.79

Drinking water plants under PPP mode

287. SHRI PARIMAL NATHWANTI : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government proposes to set up drinking water plants/projects under
the Public Private Partnership (PPP) mode;

(b) if so, the details thereof;
(¢) by when a final decision in this regard is likely to be taken ; and

(d) to what extent it would be helpful in meeting the drinking water problem in

the country?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAM KRIPAL YADAV) : (a) to (c) As per the National
Rural Drinking Water Programme (NRDWP) Guidelines, States are allowed to enter
into Public Private Partnership (PPP) with skilled operators, service providers, etc. like
service contracts, management contracts, lease contracts (mainly for existing systems)
and build, operate and transfer contracts (mainly for new systems) for setting up of
drinking water plants / projects. All PPP models should be drawn with transparent,

objective, non-discretionary provisions to bring transparency in service deliverables and
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clearly lay out the roles, responsibilities, performance indicators, customer accountability

with incentives and disincentives for the operator.

(d) The Rural Drinking Water sector requires enormous investments to provide
assured and safe drinking water supply, to meet the rising expectations of rural people and
to improve the standard of living. Projects taken up under PPP mode would fill in certain

gaps in the overall mission of providing safe drinking water to the rural people.
Aims and objectives of NRDWP

288. SHRIMATI JHARNA DAS BAIDYA : Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) the aims and objectives of the National Rural Drinking Water Programme

(NRDWP) and whether Government has achieved those aims and objectives;

(b) how many habitations were targeted to be covered under NRDWP during the

Bharat Nirman Phase-I and how many of them have been actually covered, so far; and

(c) whether Government has formulated programme to provide piped water

supply to every household in rural areas and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) The aims and objective of National
Rural Drinking Water Programme (NRDWP) is to provide every rural person with
adequate safe water for drinking, cooking and other basic domestic needs on a sustainable
basis, with prescribed water quality standards.Achieving this aim and objective is a

continuous process

(b) Against the target of covering 55,067 uncovered, 3,31,604 slipped-back
and 2,16,968 quality affected habitations, during Bharat Nirman Phase—I (01.04.2005
to 31.03.2009) 54,440 un-covered, 3,58,362 slipped-back and 50,168 quality-affected
habitations were covered with provision of safe and adequate (40 lpcd or more ) drinking

water supply .

(¢) Under the Centrally sponsored National Rural Drinking Water Programme
(NRDWP), the Ministry is giving special emphasis on piped water supply through
perineal surface water sources in rural habitations.The Ministry has prepared a Strategic
Plan extending the piped water supply to more households in the rural areas. The interim
goal till 2017 is to cover 50% of all rural households with piped water supply. By 2022 ,
the goal is to cover 90% of rural households with piped water supply.
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Fluoride level in drinking water

289. PROF. M.V. RAJEEV GOWDA : Will the Minister of DRINKING WATER
ANDSANITATION be pleased to state:

(a) whether Government has any action plan to tackle the excess fluoride level in

drinking water;
(b) if so, the details thereof;

(¢) the manner in which the report,received from the States detailing the steps

being taken by them to address this problem, would be utilized; and

(d) how Government intends to support the State Governments in tackling this

pressing challenge?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAM KRIPAL YADAV) : (a) to (d) As reported by the
State Departments dealing with rural drinking water supply into the online Integrated
Management Information System of the Ministry of Drinking Water and Sanitation, as on
22/4/2015, there are still 11,804 fluoride affected habitations in 18 States which are yet
to be provided with safe drinking water. By March, 2017, the States have been asked to
provide community water purification plants in all remaining fluoride affected habitations

as a short term measure.

At the beginning of every year, the Ministry reviews the performance of National
Rural Drinking Water Programme (NRDWP) of all States during the previous financial
year in the Annual Action Plan meetings which inter-alia include monitoring for coverage
of fluoride affected habitations. During this meeting, the annual targets for the current
financial year are mutually discussed and finalized, including according high priority for
coverage of water quality affected habitations with special focus on tackling fluoride
and arsenic problems. In general, the States plan and implement piped water supply
projects from safe surface water sources for tackling fluoride problems. These projects
are approved at the State Level Scheme Sanctioning Committees headed by the Principal
Secretary dealing with rural drinking water supply and a representative of the Ministry
also attends these meetings as a member. Since these schemes take certain gestation time,
the Ministry had suggested to set up community water purification plants in all remaining
fluoride, arsenic, heavy metal and pesticide affected habitations to provide 8-10 Ipcd of

safe drinking water atleast for drinking and cooking purposes as a short term measure.
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Ministry of Drinking Water and Sanitation, Government of India assist all the
State Governments technically and financially in providing safe drinking water through
the centrally sponsored National Rural Drinking Water Programme (NRDWP). Under
NRDWP, upto 67% funds released to the States can be utilized for coverage and/or
tackling water quality problems with high priority to target fluoride and arsenic affected
habitations. Further, 75% of the 5% NRDWP Earmarked Water Quality funds are also
provided to only those States which have excess chemical contamination in rural drinking

water sources.
Construction of toilets under sanitation project

290. SHRI MD. NADIMUL HAQUE : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the number of toilets made so far in the country since August, 2014 under the

sanitation project by the Central Government;

(b) whether Government provides assistance to State Government for construction

of toilets;
(c) if so, the details thereof including the West Bengal, State-wise;

(d) the quantum of budgetary allocations made for sanitation during 2015-16;

and
(e) the details of assistance given to NGOs working in the sector?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) Number of toilets made so far
under Nirmal Bharat Abhiyanl/Swachh Bharat Mission (Gramin) from 1 st August, 2014
to 31 st March, 2015 is 54,69,352.

(b) Yes.

(c) Provision of incentives for the construction of Individual Household Latrine
(IHHL) is ¥ 12000, including Central share of ¥ 9000.00 (X 10800.00 in case of special
category States) for all Below poverty Line (BPL) households and to identified Above
Poverty Line (APL) households (all SCs/STs, small and marginal farmers, landless
labourers with homestead, physically handicapped and women-headed households).
The Central Assistance provided to the States/UTs in 2014-15 is given in Statement (See

below).
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(d) The Budgetary allocations made under Swachh Bharat Mission (Gramin)
during 2015-16 is ¥ 2625 crore.

(e) Since Sanitation is primarily a behavioural issue, it is upto the States to
involve NGOs in catalytic role for various activities such as triggering, capacity building

and sustained use of sanitation facilities.
Statement

The State/UT -wise, Central share released during 2014-15

State/UT Central share released
during 2014-15
(R in core)

1 2
Andhra Pradesh 116.10
Arunachal Pradesh 14.61
Assam 185.78
Bihar 0.00
Chbhattisgarh 28.12
Dadra and Nagar Haveli 0.00
Goa 0.00
Gujarat 156.07
Haryana 5.93
Himachal Pradesh 130.17
Jammu and Kashmir 103.08
Jharkhand 23.05
Karnataka 312.57
Kerala 33.97
Madhya Pradesh 0.00
Mabharashtra 236.11

Manipur 9.18
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1 2

Meghalaya 0.00
Mizoram 0.00
Nagaland 20.87
Odisha 65.84
Puducherry 2.00
Punjab 0.00
Rajasthan 271.57
Sikkim 3.89
Tamil Nadu 205.12
Telangana 105.62
Tripura 50.65
Uttar Pradesh 237.99
Uttarakhand 40.52
West Bengal 371.52
ToTtAL 2730.33

Appointment of sanitary mates under SBM

291. SHRI BHUPENDER YADAYV: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether Government proposes to appoint sanitary mates for providing
assistance under Swachh Bharat Mission (SBM); and

(b) if so, the details thereof including the methodology of selection of such mates
and the nature of their responsibilities/duties proposed to be assigned to them?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) No.

(b) Does not arise.
Open defecation
292. SHRI PRAMOD TIWARI : Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether, according to the National Sample Survey Organisation, a substantial

population in the rural areas defecate in the open and if so, the details thereof;
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(b) the number of lavatories constructed since launch of the Swachh Bharat
Mission (SBM- Gramin), State/UT -wise;

(c) whether a number of schemes, initiated in the past were unable to overcome

the problem of open defecation and if so, the reasons therefor; and

(d) the steps taken to involve citizens in SBM and strategy adopted to plug the

loopholes in the erstwhile schemes of rural sanitation?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) As per the National Sample Survey
Organization report published in 2012, 59.40% households in the rural areas were
estimated to defecate in the open. State/UT-wise details are given in Statement-I (See

below).

(b) The number of individual household latrines constructed since the launch of
the Swachh Bharat Mission (SBM-Gramin) up to 31st March, 2015, State/UT-wise, as
reported by the States/ UTs on the online Integrated Management Information System
(IMIS) is given in Statement-II (See below).

(c) Prior to launch of SBM (G), three schemes were launched - Central Rural
Sanitation Programme (CRSP) in 1986, Total Sanitation Campaign in 1999 and Nirmal
Bharat Abhiyan in 2012. While these schemes tried to address the problem of open
daefecation, and also had some success, there were some issues. India’s first nation-wide
sanitation programme, launched in 1986 was target and supply driven, highly subsidized,

and gave emphasis on a single construction model.

The Total Sanitation Campaign (TSC) launched from 1.4.1999 followed a
‘community led” and ‘people centred’, ‘demand-driven’ approach with low incentive

support. The low incentive led to issues of sustainability of toilets.

The Nirmal Bharat Abhiyan, (NBA) launched in 2012, while raising the incentive,
adopted a community saturation approach. However, the funding of toilets was linked
with MGNREGS, which delayed the progress of the scheme.

(d) Learning from the difficulties faced in the earlier schemes, the Swachh Bharat
Mission (Gramin) was launched on 2nd October, 2014. The Swachh Bharat Mission
emphasizes community-based collective behaviour change and provides flexibility to the
States in implementation. Further, the following Steps have been taken under Swachh
Bharat Mission (Gramin) to involve citizens and to plug the loopholes of the earlier

schemes :-
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. Provision of incentives for the construction of Individual Household Latrine
(IHHL) has been raised to ¥ 12000, including Central share of ¥ 9000.00
(%10800.00 in case of special category States) and State share of I 3000.00
(%1200.00 in case of special category States) for all Below poverty Line
(BPL) households and to identified Above Poverty Line (APL) households
(all SCs/STs, small and marginal farmers, landless labourers with homestead,

physically handicapped and women-headed households).

. The partial funding of incentive from MGNREGS has been stopped. The

entire assistance is now being provided under one programme.

. Demand is sought to be created by triggering ‘behaviour change’ by
intensifying Information, Education and Communication (IEC) and Inter

Personal Communication (IPC) campaigns.

. Partnerships of various stakeholders working on rural sanitation is being
promoted, including Multilateral organizations, Non-Governmental
Organizations (NGOs), Civil Society Organizations, Self Help Groups
(SHGs), Institutions etc.

. Both Outputs (Construction) and Outcomes (usage) to be monitored.
Statement-1

% age of Households practicing open defecation in rural areas as per NSSO

StatelUnion Territory % age of Households practicing

Open Defecation in rural areas

1 2
Andaman and Nicobar Islands 28.80
Andhra Pradesh 54.30
Arunachal Pradesh 12.60
Assam 13.70
Bihar 72.80
Chandigarh 0.30
Chhattisgarh 76.70

Dadra and Nagar Haveli 49.30
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1 2
Daman and Diu 26.80
Delhi 0.00
Goa 9.70
Gujarat 58.70
Haryana 25.40
Himachal Pradesh 25.70
Jammu and Kashmir 44.30
Jharkhand 90.50
Karnataka 70.80
Kerala 2.80
Madhya Pradesh 79.00
Mabharashtra 54.00
Manipur 1.20
Meghalaya 4.50
Mizoram 0.70
Nagaland 0.00
Odisha 81.30
Puducherry 47.40
Punjab 22.20
Rajasthan 73.00
Sikkim 0.20
Tamil Nadu 66.40
Tripura 1.40
Uttar Pradesh 75.30
Uttarakhand 19.70
West Bengal 39.70
ALL INDIA 59.40




144 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement-I11

The State/UT -wise, number of Individual Household Latrines constructed
from 2nd October, 2014 to 31st March, 2015

States/UTs No. of IHHLSs constructed from
2nd October, 2014 to 31st
March, 2015

1 2
Andhra Pradesh 198747
Arunachal Pradesh 11012
Assam 145888
Bihar 134000
Chhattisgarh 15312
Dadra and Nagar Haveli 0
Goa 0
Gujarat 273311
Haryana 60627
Himachal Pradesh 37787
Jammu and Kashmir 11185
Jharkhand 69494
Karnataka 791687
Kerala 20829
Madhya Pradesh 310052
Maharashtra 441930
Manipur 25309
Meghalaya 32117
Mizoram 73
Nagaland 103
Odisha 121644
Puducherry 0

Punjab 8512
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1 2
Rajasthan 642845
Sikkim 807
Tamil Nadu 252159
Telangana 88016
Tripura 25474
Uttar Pradesh 506551
Uttarakhand 37180
West Bengal 722085
ToraL 4984736

Water quality monitoring in U.P.

293. SHRI DARSHAN SINGH YADAY : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government provides financial and technical assistance to States
including Uttar Pradesh for water quality monitoring and surveillance, including testing

and cleanliness of drinking water;

(b) if so, the details of funds made available and utilized during each of the last

three years and the current year, State-wise; and

(¢) the number of Water Quality Testing Laboratories (WQTLs) set up/upgraded
at different levels during the said period, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) and (b) Rural Drinking Water is a
State Subject. The Government of India assists the State Governments, including Uttar
Pradesh, technically and financially through the Centrally sponsored National Rural
Drinking Water Programme (NRDWP). Under NRDWP, 3% of the funds allocated to
the States are earmarked for Water Quality Monitoring and Surveillance (WQMS) which
inter-alia include setting up of laboratories at various levels, provision of field test kits /
re-fills including bacteriological vials to the Gram Panchayats, sanitary survey of drinking
water sources etc. The details of funds provided and expenditure incurred during the last
3 financial years State-wise are given in Statement-I (See below). No releases have been
done to any State under WQMS during the current year 2015-16.

(c¢) The number of water quality testing laboratories set up / upgraded at

different levels during the last 3 financial years State-wise is given in Statement-II.
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Reduction in budget provisions for NRDWP

1294. SHRIMATI KANAK LATA SINGH : Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) whether the budget provisions for the National Rural Drinking Water
Programme (NRDWP) during 2015-16 has been decreased in comparison to that of
2014-15;

(b) whether the targeted beneficiaries under this scheme would not be adversely

affected as a result thereof;

(c) whether the problem of drinking water in the country is going to be over due

to which such a large amount has been cut down;
(d) the population to be covered under this scheme now, State-wise; and

(e) the population which is still compelled to drink contaminated water due to

which different types of diseases are emanating?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRIRAM KRIPAL YADAV): (a) The budget provision for the National
Rural Drinking Water Programme (NRDWP) during 2015-16 is Rs 2,611 crores against
Rs.9,250 crores during the year 2014-15.

(b) and (c¢) No, Sir. The Ministry does not foresee any adverse effect on the provision
of drinking water supply in the country as the scheme is now under the umbrella scheme
of Swatch Bharat Mission (Gramin) which is to be funded through the Swatchta cess.
Further CSR funds are also now available along with States getting additional funds

under 14th Finance Commission and external aid.

(d) The State-wise details of the coverage of population under NRDWP are given

in Statement (See below).

(e) Asperinformation provided by States on Integrated Management Information
System (IMIS), as on 31.03.2015, there are 64,427 habitations in the country in which
out of many safe sources of drinking water , few sources may be affected by chemical
contaminants like arsenic, fluoride , nitrate , iron and salinity . The population in such

habitations is 3.71 crores.

FOriginal notice of the question was received in Hindi.
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Status of rural habitation and population with respect to drinking

water supply (as on 22.04.14)

(Population in Lakhs)
SL.No. State Total Fully Covered  Population
No.of  Population No.of Population yetto be
Habitation Habitation covered

1 2 3 4 5 6 7

1. Andhra Pradesh 47397 409.09 30761 260.46  148.63
2. Bihar 107640 966.93 61495 507.67  459.26
3. Chhattisgarh 73616 196.6 69468 186.84 9.76
4. Goa 347 7.31 345 7.3 0.01
5. Gujarat 34548 36549 33156 352.54 12.95
6. Haryana 7251 174.6 6843 165.74 8.86
7. Himachal Pradesh 53604 66.66 41296 52.49 14.17
8. Jammu and Kashmir 15798 101.48 8382 58.72 42.76
9. Jharkhand 119667 267.4 116071 262.96 4.44
10. Karnataka 59753 39843 31450 266.84  131.59
11. Kerala 11883 268.75 3458 7348  195.27
12.  Madhya Pradesh 127559 53291 126089 526.81 6.1
13.  Maharashtra 100488 661.43 90981 536.04 125.39
14.  Odisha 157296 358.66 117838 258.54  100.12
15.  Punjab 15370 179.79 12720 156.63 23.16
16.  Rajasthan 121133 502.95 70461 285.34  217.61
17.  Tamil Nadu 100018 395.57 91744 364.92 30.65
18.  Telangana 25139 252.93 14576 144.63 108.3
19.  Uttar Pradesh 260110 1683.21 259622 1679.4 3.81
20.  Uttarakhand 39142 7276 24927 46.64 26.12
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1 2 3 4 5 6 7
21.  West Bengal 98120 696.04 48434 354.15  341.89
22.  Arunachal Pradesh 7412 12.23 2511 4.59 7.64
23.  Assam 87888 291.54 48116 15133  140.21
24.  Manipur 2870 23.26 2189 16.67 6.59
25.  Meghalaya 9326 23.82 2019 4.73 19.09
26.  Mizoram 777 5.4 349 2.1 3.3
27. Nagaland 1530 17.27 589 7 10.27
28.  Sikkim 2084 4.59 713 1.39 32
29.  Tripura 8132 44.85 4243 26.32 18.53
30. Andman and Nicobar 400 2.65 323 233 0.32
31.  Chandigarh 18 1 0 0 1
32. Dadra and Nagar Haveli 70 2.16 0 0 2.16
33. Daman and Diu 21 0.84 0 0 0.84
34.  Delhi 0 0 0 0 0
35.  Lakshadweep 9 0.51 0 0 0.51
36.  Puducherry 248 4.2 89 1.53 2.67
TotaL 1696664 8993.31 1321258  6766.13 2227.18

Funds for drinking water and sanitation in Andhra Pradesh

295. SHRIMATI THOTA SEETHARAMA LAKSHMI : Will the Minister of
DRINKING WATER AND SANITATION be pleased to state:

(a) the funds provided by the Central Government to the Andhra Pradesh
Government during the last three years and the current year for drinking water and

sanitation respectively;
(b) whether these funds were inadequate; and

(c) if so, how much work still remains to be done in the State in the field of

drinking water and sanitation?
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THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) the details of the funds provided by
the Central Government to the Andhra Pradesh Government during the last three years

and current year for drinking water and sanitation are as under:-

National Rural Drinking Water Programme (NRDWP)

S1. No. Financial Year Amount released

(In Rs. Crores)

1. 2012-13 485.14
2. 2013-14 631.52
3. 2014-15 377.78
4. 2015-16 0.00

Nirmal Bharat Abhiyan(NBA)/Swachh Bharat Mission (SBM)

S1. No. Financial Year Amount released

(In Rs. Crores)

1. 2012-13 98.37
2. 2013-14 145.24
3. 2014-15 116.10
4. 2015-16 0.00

(b) Under National Rural Drinking Water Programme, the Government provides
financial and technical assistance to States to supplement their efforts to provide adequate
safe drinking water to the rural population. The adequacy of the funds under the programme
depends on the annual allocation of funds made to the Programme at the beginning
of'the financial year which in turn is distributed to the States on the basis of a pre approved

criteria. The funds provided to the State of Andhra Pradesh were not inadequate.
Swatch Bharat Mission (Gramin) - No.

(¢) The Ministry of Drinking Water and Sanitation maintains its online Integrated
Management Information System (IMIS) on which States are directed to enter their

progress/status in respect of coverage of drinking water and sanitation. As per information
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entered by the State of Andhra Pradesh, as on 22.04.2015, out of total 0f47,398 habitations,
there are 15,298 habitations which are partially covered i.e where drinking water supply
is less than the norm of 40 litres per capita per day (Ipcd) and 1,339 habitations which are
quality affected i.e. where drinking water source is contaminated by either one or more of
chemical contaminants like arsenic, fluoride, nitrate, iron and salinity. Rural population

living in these habitations is yet to be provided with safe drinking water in the State .
Swatch Bharat Mission (Gramin) — Does not arise.
Construction of toilets

296. SHRI ANAND SHARMA : Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the number of toilets constructed in the country during 2014-15 and the

number of households covered;

(b) the number of'toilets proposed to be constructed during 2015-16 both covering

households and schools; and

(c) the funds allocated for the National Sanitation Programme and the projected

State expenditure during the next three years?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAM KRIPAL YADAV) : (a) As per the information
uploaded by the States on the IMIS system, 58,91,118 Individual Household
latrines were constructed in the country during 2014-15. Since each IHHL covers one
household, 5891118 households were, therefore, covered with toilets facility during
2014-15.

(b) Being a demand-driven scheme, no targets have been given to the States.
However, the expected outcome is construction of 50,00,000 Individual households
latrines (IHHLs) during 2015-16. With the launch of Swachh Bharat Mission (Gramin) on
2nd October, 2014, school toilets are to be provided by the Ministry of Human Resource

Development.

(c) Rs.2625 crore have been allocated for Swachh Bharat Mission (Gramin) for
2015-16. Since Swachh Bharat Mission (Gramin) is a demand-driven scheme, hence no

State-wise projection of expenditure can be made.
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Setting up of water treatment/ purification plants

297. SHRI NARESH GUJRAL: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether Government provides financial and other assistance for setting up
of water treatment/purification plants in the country under the National Rural Drinking

Water Programme (NRDWP);

(b) if'so, the details of funds released to each State/Union Territory during the last

three years and its utilisation during the said period; and
(c) the number of beneficiaries under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) Since surface water based piped
water supply schemes takes certain gestation time for commissioning, the Ministry has
informed all the State Governments to install community water purification plants in
all remaining arsenic, fluoride, heavy metals and pesticides affected rural habitations in
the country under the National Rural Drinking Water Programme (NRDWP) as a short
term measure. Under NRDWP, upto 20% funds released to States can be utilized for
tackling water quality problems with high priority to target fluoride and arsenic affected
habitations. Further, 75% of the 5% NRDWP earmarked Water Quality funds are also
provided to only those States which have excess chemical contamination in rural drinking

water sources.

(b) The details of NRDWP funds released to all States / Union Territories during

the last 3 years and expenditure incurred are given in Statement (See below).

(c) Whenever, a community water purification plant is commissioned, 100%

population in that habitation are beneficiaries.
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Construction of toilets and drainage under SBM

298. DR. V. MAITREYAN : Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the steps taken by Government to provide basic sanitation necessities like

construction of toilets and drainage facilities in the country;
(b) the funds allocated to each State/UTs during the last three years, year-wise;

(¢) whether Government has any plan to implement the construction of toilet

complexes and drainage facilities under the Swachh Bharat Mission (SBM);

(d) ifso, the details thereof and the steps taken by Government to provide adequate
financial support for various States/UT Governments to construct toilets and drainage

system to meet the huge public demands; and
(e) the funds earmarked for SBM?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADA V): (a) The Nirmal Bharat Abhiyan (NBA)
has been revamped to Swachh Bharat Mission (Gramin), which has been launched on
2nd October, 2014. The Swachh Bharat Mission (Gramin) {SBM(G)} aims at accelerating
sanitation coverage in rural areas to achieve Swachh Bharat by 2nd October, 2019 by
providing access to toilet facilities to all rural households and initiating Solid and Liquid

Waste Management activities in Gram Panchayats.

(b) Since Swachh Bharat Mission (Gramin) is demand driven scheme, hence no
State/UT -wise allocation has been made. However, the States/UTs Central share released

during the last three years is given in Statement (See below).
(c) Yes.

(d) Under the SBM(G), there is a provision of incentive for the construction
of Individual household latrine (IHHL) - Rs.12000 for all Below poverty Line (BPL)
households and to identified Above Poverty Line (APL) households (all SCs /STs, small
and marginal fanners, landless labourers with homestead, physically handicapped and

women-headed households).

Funding for construction of Community Sanitary Complexes (Upto Rs.2 lakh per

Community Sanitary Complex) is also available.
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Solid and Liquid Waste Management (SLWM) is one of the integral component
of SBM(G) and under this component, activities like compost pits, venni composting,
biogas plants, low cost drainage, soakage channels/ pits, reuse of waste water and system
for collection, menstrual hygiene management, segregation and disposal of housechold
garbage etc. can be taken up. Funds for Solid and Liquid Waste Management activities with
cap of Rs. 7/12/15/20 lakh are available for Gram Panchayats having upto 150/300/500/
more than 500 households.

(¢) The budgetary allocation under SBM(G) for 2015-16 is Rs.2625 crore.
Statement
State/UT -wise Central share released during last three years

(% in crore)

SL.No. Statas/UTs 2012-13 2013-14 2014-15
1. Andhra Pradesh 98.37 145.24 116.10
2. Arunachal Pradesh 9.87 5.19 14.61
3. Assam 119.43 41.81 185.78
4. Bihar 478.15 0.00 0.00
5. Chhattisgarh 57.32 0.00 28.12
6. Dadra and Nagar Haveli 0.00 0.00 0.00
7. Goa 0.00 0.00 0.00
8. Gujarat 39.49 52.64 156.07
9. Haryana 0.00 131.18 5.93
10.  Himachal Pradesh 16.67 30.50 130.17
11.  Jammu and Kashmir 35.11 39.57 103.08
12.  Jharkhand 41.93 0.00 23.05
13.  Karnataka 159.51 65.95 312.57
14.  Kerala 0.00 43.01 33.97
15.  Madhya Pradesh 257.80 660.39 0.00
16.  Maharashtra 124.09 36.46 236.11

17.  Manipur 35.09 0.00 9.18
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S1.No. Statas/UTs 2012-13 2013-14 2014-15
18.  Meghalaya 25.40 103.04 0.00
19. Mizoram 4.97 8.06 0.00
20.  Nagaland 23.03 0.00 20.87
21.  Odisha 0.00 0.00 65.84
22.  Puducherry 0.00 0.00 2.00
23.  Punjab 0.00 0.00 0.00
24.  Rajasthan 137.71 0.00 271.57
25.  Sikkim 1.59 8.25 3.89
26.  Tamil Nadu 128.12 311.92 205.12
27.  Telangana 51.86 0.00 105.62
28.  Tripura 4.30 14.01 50.65
29.  Uttar Pradesh 256.85 376.32 237.99
30.  Uttarakhand 25.42 5.28 40.52
31.  West Bengal 306.38 111.47 371.52
GRraAND ToTAL 2438.47 2190.28 2730.33

Children in primary classes

299. SHRI C.P. NARAYANAN : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of children studying in primary classes in Government and aided

schools in various States during the last three years separately;
(b) the number of out-of-school children in the age group of 6 to 14 years;
(c) the number of dropouts during those years; and

(d) the amount spent by the Central and State Governments respectively for

elementary education during those years?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) The total enrolment of children at primary level (classes
I-V) in Government and aided schools across the country during the last three years

separately is as under:
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Govt. schools Aided schools
2011-12 2012-13 2013-14 2011-12 2012-13 2013-14
91650493 86491505 83121238 8059742 7430570 7340115

(b) and (c) An independent survey commissioned by the Ministry has identified an
estimated 60.64 lakh out of school children in the age group of 6-14 years in 2014. Annual
Average dropout rate at primary level for the years 2010-11, 2011-12 and 2012-13 were
recorded at 6.6%, 5.62% and 4.67% respectively as per UDISE data.

(d) Details of the Central share funds released under Sarva Shiksha Abhiyan

during the last three years are as under:

(X lakhs)
Financial Year Central share release
2012-13 2383655.62
2013-14 2473509.82
2014-15 2403016.25

Expenditures under SSA, inclusive of Central grants and State share was
3 37834.09 crin 2011-12,% 44087.14 cr in 2012-13,% 39947.52 cr in 2013-14.

JNU tie up with other universities

300. SHRI MOHD. ALI KHAN : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Jawaharlal Nehru University (JNU) is tying up with other

universities in the country for climate change studies; and
(b) if so, the details thereof and the progress made, so far with each university?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) Yes, Sir.

(b) Jawaharlal Nehru University (JNU) has reported that it had taken an initiative
to form a four partner consortium of Universities to address the issue of Himalayan
cryosphere and climate change. The consortium comprises of JNU, Sikkim University,

University of Kashmir and University of Jammu and christened as Inter-University
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Consortium on Cryosphere and Climate Change (IUCCCC). The consortium implements
DST-CCP funded project entitled ‘“The Himalayan Cryosphere: Science and Society’.
Each university has identified benchmark glaciers to make holistic scientific study w.r.t.

possible effects of climate change and societal responses thereto.
Funds for maintenance of toilets in Government schools

301. SHRI AHMED PATEL : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the funds provided to Government schools for maintaining their

toilets are insufficient;

(b) the details of funds earmarked and utilized on the maintenance of toilets in
those schools in the present year and during the last two years, year-wise and State-wise;

and

(¢c) the number of those schools which received the said funds, those with toilets

and the overall number of such schools, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT(SHRIMATI
SMRITI ZUBIN IRANI) : (a) Under Sarva Shiksha Abhiyan (SSA) programme annual
maintenance grant @ Rs. 5000/- per school per year for schools with three classrooms
and Rs. 10000/- per school per year with schools more than three classrooms, for
the maintenance of school infrastructure including toilets, is provided. In addition
to this school grant is also provided @ Rs. 5000/- per primary school per year and
@ Rs. 7000/- per upper primary school per year. Similarly, under the Rashtriya Madhyamik
Shiksha Abhiyan (RMSA) programme school grant @ Rs. 50000/- is provided in

secondary schools.

(b) and (c) Funds are released in lump sum to States / UTs on the basis of approved
Annual Work Plan and Budget of respective State/UT who in turn release the funds to
districts/schools for implementation of programme activities including the maintenance
grant and school grants. State-wise details of funds released by the Central Government
under SSA and RMSA scheme during the last two years and the current year are given in

Statement.
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Children with learning disability

302. SHRIMATI VANDANA CHAVAN : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number and percentage of children suffering from learning disability to the

total number of school going children;

(b) the number of such children enrolled in primary, secondary and higher

education;

(c) whether Government is providing training to Anganwadi teachers to facilitate

early identification of children with learning disability;

(d) whether Government is providing counselling support to the learning disabled

children and their parents;

(e) the steps taken by Government to promote awareness about learning disability;

and

(f) thedetails regarding the number and ratio of qualified/trained resource persons

to children with learning disability, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) and (b) Data is available under the Sarva Shiksha Abhiyan
(SSA), the programme for universalising elementary education for all children from 6-14
years of age, wherein 2.84 lakh children with learning disabilities are enrolled as per
Unified District Information System for Education (UDISE) 2013-14. These constitute

0.14% of the total enrolment at the elementary level.

(¢) Under the Integrated Child Development Services (ICDS) Scheme run by
Ministry of Women and Child Development, the anganwadi workers are oriented to

detect disabilities in young children.

(d) Under SSA regular parental counselling programmes are conducted for
parents of children with special needs (CWSN). In 2014-15, 4.96 lakh parents have been
given such training. Besides, the resource persons engaged at the Block Resource Centres

(BRCs) exclusively for CWSN, conduct home visits to counsel parents.

(e) SSA promotes inclusion in schools for children with special needs
(CWSN) through their early identification, educational placement, provision of aids

and appliances and other resource support services, teacher training, parental training,
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community mobilisation, curricular adaptations, removal of architectural barriers, as
well as residential, non residential or even home based education, as per their specific
requirements. The National Council of Educational Research & Training (NCERT) has
developed exemplar material on curricular adaptations, inclusive teaching and how to
adopt flexibility in evaluation for children with disabilities in inclusive classrooms. This
handbook, meant for primary level teachers, covers all disabilities, including cognitive
and intellectual disabilities, has been disseminated to States/UTs. Media campaigns of
SSA show inclusion in schools of CWSN.

(f)  Under SSA, 20910 qualified resource persons have specifically been engaged
for CWSNs. State-wise details of such resource persons are given in Statement.

Statement

Statewise details of resource persons appointed for CWSN

SI.  Name of the State No. of Resource Persons
No. appointed for CWSN
1 2 3

1. Andaman and Nicobar Islands 22

2. Andhra Pradesh 1342

3. Arunachal Pradesh 79

4. Assam 469

5. Bihar 1335

6. Chandigarh 25

7. Chbhattisgarh 215

8. Dadra and Nagar Haveli 4

9. Daman and Diu 3

10.  Delhi 32

11.  Goa 7

12.  Gujarat 1417

13. Haryana 162

14.  Himachal Pradesh 154

15.  Jammu and Kashmir 48

16.  Jharkhand 375
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1 2 3
17.  Karnataka 1531
18. Kerala 1335
19.  Lakshadweep 5
20.  Madhya Pradesh 458
21.  Maharashtra 2762
22.  Manipur 98
23.  Meghalaya 78
24, Mizoram 78
25. Nagaland 60
26.  Odisha 632
27.  Puducherry 18
28.  Punjab 462
29.  Rajasthan 558
30.  Sikkim 53
31.  Tamil Nadu 2196
32.  Telengana 934
33.  Tripura 70
34.  Uttrakhand 0
35.  Uttar Pradesh 2615
36.  West Bengal 1278

TortaL 20910

Establishment of educational institutions

303. SHRIMATI WANSUK SYIEM : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is considering to establish educational institutions
offering courses from Kindergarten (KG) to Post-graduation (PG) in select locations

across the country;

(b) whether the concept of KG to PG is too utopian to be brought under an
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Omnibus education regulator and massive investments on campuses no less in area and

infrastructure than the regular universities; and

(¢) from where the funds for the KG to PG projects are likely to be mobilised,

while Government is still struggling to find resources for its SSA and RTE schemes?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (¢) The Government of India is currently implementing
the Centrally Sponsored Schemes of Sarva Shiksha Abhiyaan (SSA) and the Mid Day
Meal Scheme (MDM) for the development of elementary education, the Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) programme for the development of secondary
education and the Rashtriya Uchchtar Shiksha Abhiyan (RUSA) for supporting the
higher education sector. The Early Childhood Care and Education (ECCE) component
is provided under the Integrated Child Development Services Scheme (ICDS). It is up to
the State Governments to converge these schemes for effective provision of educational

services from Kindergarten (KG) to Post-graduation (PG), appropriately.
Counselling facility for specially-abled children

304. SHRI TARUN VIJAY : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schools with the facility of counselling the specially-abled

children in Central Government run schools, State-wise and organization-wise; and

(b) the number of special counsellors employed and the number of centres the

Central Government supports for training teachers for specially-abled children?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) and (b) Counsellors are engaged on contract basis at
Vidyalaya level in the Kendriya Vidyalayas wherever necessary. Regular teachers are
trained in guidance and counselling in addition to in house training programmes for teachers
to take care of the counselling requirements of specially-abled children. As far as Jawahar
Navodaya Vidyalayas are concerned, the Principals of these schools are authorized to
engage the services of professional counselor / psychiatrist from a government hospital to

provide guidance and support to such students.

B.Ed. programme in Tamil Nadu

305. DR. K.P. RAMALINGAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the students from Tamil Nadu will not be able to pursue the new four
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year integrated course with BA or B.Sc. since teacher education and arts and science

universities function separately in the State;

(b) whether, if a student is interested in pursuing B.Ed. programme, he/she has to
pursue graduation for three years and then do B.Ed. for two years in the State, as per the

new four year integrated course with BA or B.Sc.;

(¢) whether majority of the students who want to pursue B.Ed. programme, is

from economically backward sections;

(d) whether it would be a waste of time and money for these students to enter the

teaching profession; and
(e) if so, whether Government has received any representation in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (e) The NCTE has revised the norms and standards for
Teacher Education Programmes with a view to improve quality of pre-service teacher
training as well as to provide youth with improved employment opportunities in the
teaching profession as teachers and as teacher educators. Students of Tamil Nadu desirous
of pursuing the new four year Integrated B.A, B.Ed./ B.Sc, B.Ed course can enroll in
Institutes/ Universities offering this program after completing intermediate or +2 level. The
Universities or Colleges willing to offer this course, can apply for recognition of the same
as per the procedure stipulated in the National Council for Teacher Education (Recognition
Norms and Procedure) Regulations 2014 which have been notified on 28.11.2014. In
fact, NCTE has enabled all science & arts colleges and Universities to introduce and run
Teacher Education Programmes, instead of standalone B.Ed, D.Ed institutions only. Thus
more educational institutions can run teacher education programmes which in turn will

bring more opportunities for teacher aspirants.
Non-availability of Kendriya Vidyalayas

306. SHRI K. RAHMAN KHAN : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Kendriya Vidyalayas are not available in some

parliamentary constituencies in the country;
(b) if so, the details of such constituencies and the reasons therefor; and

(c) the corrective steps being taken in the matter?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (¢) Kendriya Vidyalayas (KVs) are opened primarily to
cater to the educational needs of the wards of transferable Central Government Employees
including Defence personnel on receipt of the proposal in prescribed proformae from
the various Ministries of Govt. of India/State Governments/UTs thereby committing the
availability of requisite resources for setting up a new Kendriya Vidyalaya. KVs are not
opened on the criteria of State-wise/ District-wise / Parliamentary Constituency wise

ete.
UNESCO’s report on education

307. SHRIMATI WANSUK SYIEM : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has studied the recently released UNESCQO’s Education
for All Global Monitoring Report-2015 placing India far below in ranking for quality of

learning outcomes, adult illiteracy and proliferation of private schools in urban slums;

(b)  whether the report has conceded that India has made great strides in school

enrolment and gender parity in classrooms; and

(¢) whether, as the report suggests, the girls-to-boys ratio in primary sections is
already 1.02 while in secondary sections in schools it is 0.94 placing India as the only
country in South and West Asia to have equal ratio of girls-to-boys both at primary and

secondary levels?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) The UNESCO’s Education for All (EFA) Global Monitoring
Report (GMR)-2015 in Chapter 6 (Pg 192) refers to the Annual Status of Education
Report (ASER) wherein wide disparities in students’ achievement of basic skills across
states has been reported, although India’s education system succeeded at enrolling many
more children. The report also indicates the Saakshar Bharat Mission as one of the literacy
campaigns in Table 4.2 (Pg 146) launched since 2000. In box 2.1 (Pg 100) the report also

mentions about the proliferation of low-fee private schools in urban slums in India.

(b) and (c) Yes, Sir. The EFA GMR 2015 in Chapter 2 (Pg 81) states that India
made marked progress, increasing its net enrolment ratio significantly as Gross National
Product (GNP) per capita improved, suggesting a more equitable distribution of economic
gains. In Chapter 5 (Pg 155-156) the report states that there was particular improvement

in reducing gender disparity in primary enrolment in South and West Asia, where the
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regional Gender Parity Index (GPI) increased from 0.83 in 1999 to parity in 2012. While
stating that regional averages mask wide variation among countries it mentions that only
four of the eight countries with data over the period achieved parity: Bhutan, India, the

Islamic Republic of Iran and Sri Lanka.
Contractual employment in Kendriya Vidyalayas

308. SHRI DHIRAJ PRASAD SAHU : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a number of posts have been filled up in Kendriya Vidyalayas on

contract basis;
(b) if so, the details thereof and the reasons therefor;
(c) whether the CCS rules are applicable to contractual employees; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) and (b) Yes, Sir. Teachers are appointed on contractual
basis in the Kendriya Vidyalayas (K'Vs) on need basis against regular vacant posts and
leave vacancies so that the teaching-learning process is not adversely affected. The post-
wise details of the teachers appointed on contractual basis in the KVs for the current

academic session 2015-16 are as under:-

Primary Teachers 1867
Trained Graduate Teachers 2702
Post Graduate Teachers 1308

(c) and (d) CCS Rules are not applicable to contractual employees in KVS.
Status of education of scheduled tribes

309. SHRIMATI VANDANA CHAVAN : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the current status of education of scheduled tribes in the country;

(b) the steps taken by Government to facilitate pre-primary and primary education

of tribal children in their mother tongue;

(c) the details of proportion of scheduled tribes among school teachers, State-

wise;
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(d) whether orientation programmes on tribal language and culture are arranged

for regular and contract teachers in tribal areas;

(e) whether Government supports any initiative to publish text books or children’s

books in tribal languages; and

(f) whether tribal festivals and celebrations are taken care of while preparing

educational timelines?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (f) The percentage of ST enrolment, as per Unified
District Information System for Education (UDISE) 2013-14, is 10.63% of the total
enrolment in elementary education, which is more than the share of tribal population at

8.6% as per census 2011.

As per Unified District Information System for Education 2013-14, 8.60% teachers
of the total teachers in the system are from Scheduled Tribe community. State-wise details

are given in Statement (See below).

As per Section 29(2) (f) of the Right of Children to Free and Compulsory Education
Act 2009, medium of instruction shall, as far as practicable, be in child’s mother tongue. In
the last few years several States have developed textbooks in tribal languages. Initiatives
have been taken to publish Bi-lingual Primers (in the local language and the tribal
language) to promote literacy, decrease drop-out rates and improve learning abilities.
Tribal Research Institutes under the Ministry of Tribal Affairs also publish books in tribal
languages to preserve and promote tribal languages. Several States have initiated bridging
programmes for children for transitioning children from their home language to medium

of instruction at school through bilingual primers and special teaching practices.

Education being a State subject, the State Governments are encouraged to adjust

school holidays with major local festivals.
Statement

Statewise details of ST teachers of the total teachers in the system

S1.No. Name of the State Total ST teachers % of total teachers
1. Andaman and Nicobar Islands 391 7.43
2. Andhra Pradesh 34223 6.33
3. Arunachal Pradesh 13246 64.74

4. Assam 44025 15.16
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No.  Name of the State Total ST teachers % of total teachers
3. Bihar 11822 2.82
6. Chandigarh 49 0.57
7. Chhattisgarh 62973 29.54
8. Dadra and Nagar Haveli 924 46.74
9. Daman and Diu 71 5.95

10. Delhi 2870 2.19

11. Goa 331 2.95

12. Gujarat 42425 13.69

13. Haryana 0 0.00

14. Himachal Pradesh 5788 6.43

15. Jammu and Kashmir 13357 8.80

16. Jharkhand 40041 23.53

17. Karnataka 15475 4.92

18. Kerala 3500 1.31

19. Lakshadweep 843 94.30

20. Madhya Pradesh 69313 13.77

21. Mabharashtra 45525 7.03

22. Manipur 15347 40.94

23. Meghalaya 38655 89.08

24. Mizoram 18226 97.23

25. Nagaland 24786 86.95

26. Odisha 37199 13.06

27. Puducherry 84 0.74

28. Punjab 359 0.15

29. Rajasthan 59842 9.90

30. Sikkim 5074 38.95

31. Tamil Nadu 4512 0.89
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No.  Name of the State Total ST teachers % of total teachers

32. Tripura 14172 32.98

33.  Uttrakhand 2847 2.90

34. Uttar Pradesh 10100 1.04

35. West Bengal 25759 4.80
ToraL 664154 8.60

Dropout rate of SCs, STs and girl child

310. DR. T. SUBBARAMI REDDY : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has taken action to reduce the dropout rate of students

particularly at primary school level with regard to SCs, STs and girl child;

(b) if so, the details thereof and the funds allocated/released/spent for each year
during the last three years and the current year, State-wise and also SC,ST and gender-

wise; and

(c) the action plan prepared in this regard to achieve this task within a

timeframe?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (c) The Sarva Shiksha Abhiyan (SSA) Programme is
being implemented since 2001 for universalization of elementary education by improving
the access, retention, bridging social & gender gap and improving quality. Under the
scheme, school infrastructure has been improved as well as additional teachers appointed,
which has favourably impacted enrolment and retention. The annual average dropout rate
at primary level has dropped to 4.67% and 4.66% for girls, 6.1% for SC & 8.4% for ST

children.

Central funds under Sarva Shiksha Abhiyan (SSA) are released in installments
to States / Union Territories for implementation of the interventions approved under
the Annual Work Plan & Budget (AWP&B) of the concerned State / Union Territory.
The state-wise details on release of central share and expenditure during the last three
years and the current year are given in Statement (See below). However 42.8% of funds
in 2014-15 were targeted to special focus districts with predominantly SC/ST/minority

populations.
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Assessment of shortcomings in education sector

311. SHRI PARIMAL NATHWANI : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has made any assessment with regard to the shortcomings

in education sector;
(b) if so, the details thereof; and
(c) the steps taken/being taken to remove these shortcomings?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (¢) The vision and mission of the Ministry of Human
Resource Development, is to realize India’s human resource potential to its fullest and
to harness the nation’s human potential by providing quality education to all. The
scheme and programmes of the Ministry aim at expanding access to quality education
for all students across all levels, while ensuring that all children irrespective of caste,
class, gender and location have equal access to education. Presently, the Ministry is
implementing a number of schemes, inter alia, which includes Right to Education (RTE),
Sarva Shiksha Abhiyan (SSA), Mid Day Meal (MDM), Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Kasturba Gandhi Balika Vidyalaya (KGBV), Teacher Education ,
ICT in schools, Secondary Education through Kendriya Vidyalayas (KVs), Navodaya
Vidyalayas (NVs), National Institute of Open Schooling (NIOS) in the school sector.
In higher education also, a number of schemes are implemented through centrally
funded institutions, through University Grants Commission (UGC) and All India
Council for Technical Education (AICTE), National Mission on Education through ICT
(NMEICT), Pandit Madan Mohan Malaviya National Mission on Teachers and Teaching
(PMMMNMTT), Design Innovation Centres (DICs) aimed at providing equitable access
to quality higher education. All the schemes and programmes have inbuilt mechanisms
for reviewing its progress and assessing its performance with a view to overcome any
shortcomings hindering effective implementation of the programme. This is an ongoing
process aimed at improving the delivery and achieving the intended objectives of the
programme. Further, the Ministry has already initiated the consultative process for
formulating New Education Policy which will involve a comprehensive review of

shortcomings and suggest the way forward.
Setting up of IITRA at Mauritius

312. SHRIMATI RENUKA CHOWDHURY : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government had signed a Memorandum of Understanding (MoU)
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in November, 2013 for setting up of the International Institute of Technology Research
Academy (IITRA) at Mauritius;

(b) if so, the details thereof; and

(c) the details of academic programmes in operation in IITRA along with the

expenditure incurred so far thereon?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) AMemorandum of Understanding (MoU) was signed
between Indian Institute of Technology, Delhi and Mauritius Research Council, Mauritius
on November 19, 2013 for setting up of an IIT like Institute in Mauritius, officially named
as International Institute of Technology Research Academy, in collaboration with IIT
Delhi. The objective of the MoU was to inter-alia provide a world class research based
educational platform for full time and part time post graduate research leading to MS(R)
and Ph.D. degree awards. However, some of the provisions of the MoU do not conform

to the Institute of Technology Act, 1961 and hence not actionable.

(c) Noacademic programs have been started as yet. IIT Delhi has not incurred any

expenditure either on setting up of the campus or starting of the academic programmes.

Teaching assignment to Principals, Vice-Principals and

Headmasters of Kendriya Vidyalayas

313. DR. ANIL KUMAR SAHANI : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Principals, Vice-Principals and Headmasters are allocated teaching

periods in Kendriya Vidyalayas (KVs);

(b) if so, whether, in spite of such provisions, majority of them do not take

classes;
(c) if so, the details thereof including KV Pitampura;

(d) whether such employees and office staff avoid registering attendance through

biometric system and if so, the details thereof including KV Pitampura;

(¢) whether the non-filling up vacant posts on contract basis results in high
student-teacher ratio and deterioration of academic performance and if so, the details

thereof including KV Pitampura; and
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(f) the steps taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) Yes, Sir.

(b) No, Sir. The time table is followed in every Kendriya Vidyalaya (KV) as per
Kendriya Vidyalaya Sangathan’s Guidelines.

(c) Does not arise.

(d) Biometric system is not installed in all KVs. However, in some KVs including
KV, Pitampura, biometric system is in place, but as the system does not remain in order
at times, manual system of maintaining attendance in Register (Attendance Register) is in

practice in all KVs, including KV, Pitampura.

(e) and (f) No, Sir. Principals are empowered to appoint teachers on contractual
basis as and when the regular teacher goes on leave or in case of the post falling vacant
so that the teacher student ratio is not affected and there is no deterioration in quality of

teaching-learning process.
Unrecognized universities

314. DR. PRADEEP KUMAR BALMUCHU : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that there are some universities which are

running in the country without recognition of UGC;
(b) if so, the details thereof and the number of such universities;
(c) the manner in which they are running;

(d) whether it is a fact that these universities are indulging in appointment of

lecturers more than the sanctioned strength and grant-in-aids;
(e) ifso, the detail thereof; and
(f) the action being initiated by Government on such universities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (c) Yes Sir. As per information available with the
University Grants Commission (UGC), there are 21 Fake Universities which have been

listed in the UGC list of Fake Universities and are functioning in contravention or violation



Written Answers to [27 April, 2015] Unstarred Questions 183

of the UGC Act, 1956 in different parts of the country. The lists of Fake Universities/
unrecognized institutions are available on the UGC website www.ugc.ac.in. In addition
the Bhartiya Shiksha Parishad, Lucknow, U.P. is also not recognized by the UGC under
Section 2(f) of the UGC Act.

According to the UGC, some institutions are offering Undergraduate/Postgraduate
degrees in various subjects which are not established under either Central/State or UGC

Act and hence these Fake Universities do not have right to confer/grant any degree.

(d) and (e) No information is available with the UGC.

(f) As per the information received from the UGC, some of the action taken by

UGC against these Fake Universities are as follows:

(i) For the awareness of general public/students/parents, the UGC puts up the
list of fake institutions on its website. All self-styled unrecognized and unapproved
institutions are cautioned that running of Undergraduate and Postgraduate degree courses
and giving misleading advertisements shall attract severe action under the provisions of

appropriate laws including the UGC Act and the Indian Penal Code, etc.

(i) Cases have also been filed in various courts by UGC against fake universities/

institutions.

(iii) The UGC in the interest of general public/students defends the cases in the
court. Action relating to closing down the fake institution is to be taken by the

concerned State Government and local authorities.

(iv) The UGC has also written to the Vice-Chancellor/Director/In-charge of the 21

fake universities to close down the fake institutions immediately.

(v) Reminder letters to the State/UT Principal Secretaries/Education Secretaries
have been issued to take the appropriate action against the Fake Universities

located in their jurisdiction.
Universalisation of elementary education

315. SHRI RAVI PRAKASH VERMA : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether, by March 31, 2015, elementary education was meant to be

universalised;
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(b) if so, whether there is still a large number of out-of-school children vacant
teachings posts and many fear the Right of Children to Free and Compulsory Education
(RTE) Act itself may be in danger;

(c) if so, the response of Central Government thereto;
(d) whether Government has studied the survey conducted by the RTE Forum;
(e) if so, the findings thereof;

(f)  whether contribution of States towards teachers’ training has been negligible,

despite the recommendations of Justice Verma Committee on teacher education; and
(g) if so, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) India has achieved near universal elementary education.
The number of children enrolled in the year 2009-10 at primary level was 13.34 crore and
for the upper primary level the enrolment was 5.44 crore. The enrolment increased in the

year 2012-13 to 13.47 crore at primary level and 6.49 crore at upper primary level.

(b) and (c) All States and UTs are actively implementing the objectives of the
Right of Children to Free and Compulsory Education Act (RTE) Act, 2009. As per an
independent survey conducted in 2013, commissioned by this Ministry, the number of out
of school children (OoSC), in the age group of 6 to 13 years is estimated at 60.64 lakh.
There has been a reduction in the number of OoSC from 135 lakh in 2005 to 60.64 lakh
in 2013. Under the SSA, 15.59 lakh teachers were recruited upto March, 2015 against
19.78 lakh sanctioned.

(d) and (e) The latest fifth draft report of RTE Forum was released in March, 2015.
The report comments on the status of implementation of the RTE Act across the country.
The report acknowledges that there has been advancement in implementing provisions of

the RTE Act. However, it raises some concerns as well.

(f) and (g) In alignment with recommendations of the Justice Verma Committee
recommendations, the National Council for Teacher Education has notified revised
Regulations, Norms and Standards for teacher education programmes in November,
2014, in order to improve quality of teacher training. The State Governments/UTs and

University systems have been sensitized on the revised norms.
Enrolment and retention of Muslim children

316. SHRI HUSAIN DALWAI : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there has been a significant improvement in enrolment and retention

of Muslim children in elementary education;
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(b) if so, the details thereof;

(c) whether the gap between Muslims and non-Muslims still continues to be
high;

(d) if so, the details thereof; and
(e) the details of measures taken for a smooth transit to higher studies?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (e) As per Unified-District Information System for
Education (U-DISE), the enrolment of Muslim children at elementary level has increased
from 2.45 crore in 2009-10 to 2.73 in 2013-14, an increase of 11.6%, whereas the average

growth in enrolment was 5% during this period.

Three centrally sponsored schemes viz. Sarva Shiksha Abhiyan (SSA) assist States
in universalization of elementary education, the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA) for universal access to secondary education and the Rashtriya Uchchatar Shiksha
Abhiyan (RUSA) for higher education.

Budget allocation for the Ministry

317. SHRI BHUPINDER SINGH : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is considering to hike the budget allocation for the
Ministry during 2015-16;

(b) if so, the percentage of allocation for the Ministry during 2013-14 and
2014-15; and

(c) ifnot, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) The Budget Estimates for the Ministry of Human Resource
Development was ¥ 82771.10 crores during 2014-15. For 2015-16, Budget Estimates
of T 69074.76 crore is proposed. The Budget Estimates for the year 2015-16 have been
drawn up in the context of the 14th Finance Commission wherein a higher tax devolution

to the States has been recommended.

(b) The percentage ofallocation for the Ministry of Human Resource Development
during 2013-14 and 2014-15 are 5.53 and 5.28 respectively.
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(¢) The allocation of budget for Central Government Ministries/Departments
has been decided on the basis of available resources and other competitive demands.
The reduction is due to the fact that there has been a substantial enhancement of direct

devolution to the State Government.
Admissions in Kendriya Vidyalayas

+318. SHRI NARAYAN LAL PANCHARIYA : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of admissions in Kendriya Vidyalayas after the implementation of

the Right of Children to Free and Compulsory Education Act; and
(b) the details regarding the criteria of admissions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) The Right of Children to Free and Compulsory Education
Act, 2009 has been implemented in Kendriya Vidyalayas (KVs) from the session of
2011-2012. The total number of admissions made in KVs under the provisions of RTE
Act, upto the academic session 2014-2015 is 88926.

(b) As per Kendriya Vidyalaya Sangathan Admission Guidelines, 10 seats out of
40 seats in class I per section are to be filled as per RTE provisions (25% of the seats)
and these 10 seats are filled by draw of lots from all applications of SC/ST/EWS/BPL/
OBC (Non creamy layer)/residents of neighbourhood/differently abled children taken
together.

Quality of school education

319. SHRIBHUBANESWAR KALITA : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Minister, while announcing a special UGC scholarship for the
students of the North-East, expressed her concern over the fact that Assam is lagging
behind most of the States in terms of expansion and standard of education, especially in

respect of quality of primary education;

(b) whether the prevailing situation in respect of school education as of now

seems to be very disturbing and alarming for future generations; and

(c) whether Government would take positive measures on this matter, so as to

+Original notice of the question was received in Hindi.
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remove those problems and hurdles and put the whole state of affairs back on the right
track?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (c) As per the Unified District Information System for
Education (UDISE), there has been considerable progress in the educational indicators of
Assam. The net enrolment ratio (at upper primary level), gross enrolment ratio (at upper
primary level), retention rate (at primary level), transition rate and pupil teacher ratio has
improved from 70.22, 83.58, 51.55, 88.35 and 23 in 2009-10 to 76.49, 93.13, 76.09, 93.15
and 20 during 2013-14 respectively. The dropout rate at primary level has also reduced
from 8.60% in 2009-10 to 6.24% in 2013-14.

Since inception of Sarva Shiksha Abhiyan (SSA) programme, 11015 primary
schools, 1192 upper primary schools, 70087 additional classrooms, 788 drinking water
facilities, 12866 boys toilets and 41486 girls toilets were sanctioned to Assam, SSA. Of
these, 10781 primary schools, 1170 upper primary schools, 64790 additional classrooms,
788 drinking water facilities, 2452 boys toilets and 34998 girls toilets have so far been
constructed upto 31st December, 2014. Assam has been sanctioned 48,808 teacher posts
under SSA. Government of India has released its central share under SSA of Rs. 106921.15
lakhs, Rs. 130881.60 lakhs, Rs.131820.73 lakhs and Rs. 83375.19 lakhs during 2011-12,
2012-13, 2013-14 and 2014-15 (as on 12.02.2015) to Assam.

The Central Government through the SSA has introduced several measures to
improve the quality of elementary education in all States, including Assam, through
(i) the ‘Padhe Bharat Badhe Bharat’, a foundational programme to improve early reading
and writing with comprehension and early mathematics; (ii) a focussed programme on
strengthening Science and Maths learning at the upper primary level; (iii) sharing an
exemplar on continuous comprehensive evaluation in elementary education developed by
the NCERT; (iv) notifying learning outcomes by class and stage of education brought out
by the NCERT; (v) conducting the 3rd round of National Achievement Surveys for Class
III, V and VIII to track student learning outcomes; (vi) providing funds and technical
guidance to States for annual refresher training of teachers and (vii) providing academic

support to teachers and schools through Block and Cluster Resource Centres.
Attendance in rural schools

320. SHRI A.W. RABI BERNARD : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government data on rising enrolment rates in schools hides a critical
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fact that actual attendance rates in rural areas and among poor children is abysmally

low;
(b) if so, the details thereof;

(¢) whether it is a fact that the average rural attendance rate is merely 71.8 per
cent per Annual Status of Education Report (ASER) Survey, 2013 and the percentage
was 73.4 in 2010 against world wide average attendance rate of 91 per cent according to
UNICEF; and

(d) if so, the details thereof and the necessary steps taken to improve enrolment

rate as well as actual attendance?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (d) The study on student’s attendance at primary stage
conducted by an independent survey has revealed that at national level 81.7 % children

were found present in schools in rural areas in 2012-13.

To increase enrolment rate as well as attendance, the Central Government under its
flagship programme of Sarva Shiksha Abhiyan (SSA) has adopted strategies inter-alia,
strengthening school infrastructure, improving pupil-teacher ratios, providing incentives
like free textbooks, uniforms for eligible category of children, mid-day meal in schools,

and strategies for promoting education of girls and children belonging to disadvantaged

group.
Basic infrastructure in schools

321.DR.T.N.SEEMA: Willthe Ministerof HUMANRESOURCEDEVELOPMENT

be pleased to state:

(a) the number of schools in the country which lack access to basic amenities like

toilets, drinking water, play grounds and electricity, etc., State-wise;

(b) thedetails of projects/schemes currently running to improve basic infrastructure

in the Government schools;

(c) the time frame by which Government would ensure providing safe drinking

water and clean toilets in all Government and Government-aided schools;

(d) the number of educationally backward districts identified in the country, State-

wise; and
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(e) the details of steps taken during the last year and the current year to eradicate

educational backwardness and to raise the standard of education in such districts?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (¢) As per Unified District Information System
for Education (U-DISE) 2013-14, status of Government schools lacking access to
basic amenities viz. toilets, electricity, water and playground, State-wise is given in
Statement-I (See below). In pursuit of the national call to provide toilets separately for
boys and girls in all schools within a year, Private and Public Sector Corporates have
committed to new construction/repair of 1.72 lakh toilets till date. Similarly, 1.70 lakh
new toilets/repair of dysfunctional toilets has been sanctioned under Sarva Shiksha
Abhiyan (SSA) and Rashtriya Madhyamik Shiksha Abhiyan (RMSA) during 2014-15.
Apart from this repair/reconstruction of 12951 toilets have been supported under Swachh
Bharat Kosh Funds.

(d) State-wise details of number of educationally backward blocks identified in

the country are given in Statement-II (See below).

(e) Under SSA3.10 lakh primary and upper primary schools, 18.57 lakh additional
classrooms 9.95 lakh toilets and 2.36 lakh drinking water facilities have been sanctioned
till 2014-15. SSA has identified Special Focus Districts-wise concentration of SC, ST
and minority communities for more focused prioritising of school infrastructure. 3416
Kasturba Gandhi Balika Vidyalayas (KGBVs) under Sarva Shiksha Abhiyan (SSA) have
been opened in Educationally Backward Blocks (EBBs) where the female rural literacy is
below the national average. Furthermore, Padhe Bharat Badhe Bharat has been launched
as a sub programme under the SSA to improve foundational learning levels in class I and
11, as well as focused programmes to improve Science and Mathematics at upper primary
level. Under the RMSA too, regular teacher training, use of ICT and focus on Science and

Mathematics are being implemented to improve learning standards.
Statement-1

Details showing State-wise position on number of Government schools lacking

access to basic amenities like toilets, electricity, water and playground

Sl State Number of schools without facilities

No. Toilets Electricity =~ Water Playground
1 2 3 4 5 6

1. Andaman and 25 47 2 158

Nicobar Islands

2. Andhra Pradesh 24964 3848 4830 40,424

3. Arunachal Pradesh 2650 2424 778 2,202




190 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6

4. Assam 19031 41670 7150 24,432
5. Bihar 24026 68976 5426 47,846
6. Chandigarh 0 0 0 9
7. Chhattisgarh 10214 22427 2271 25,309
8. Dadra and Nagar Haveli 47 11 0 191
9.  Daman and Diu 4 0 0 52
10. Delhi 0 0 0 587
11. Goa 198 10 1 658
12.  Gujarat 1080 97 9 9,598
13. Haryana 905 214 29 3,305
14. Himachal Pradesh 973 858 165 2,438
15. Jammu and Kashmir 9680 20409 2805 17,167
16. Jharkhand 6361 37096 3662 29,048
17. Karnataka 266 302 29 20,197
18. Kerala 180 314 56 2,527
19. Lakshadweep 0 0 0 32
20. Madhya Pradesh 16307 98290 4953 51,146
21. Maharashtra 1997 6039 688 14,745
22. Manipur 201 2569 430 1,663
23. Meghalaya 3885 6376 3092 5,271
24. Mizoram 666 718 150 1,050
25. Nagaland 362 1871 822 1,739
26. Odisha 19009 43971 1857 44,158
27. Puducherry 0 0 0 204
28. Punjab 1275 0 44 169
29. Rajasthan 4488 51933 4132 50,776

30. Sikkim 37 357 35 311
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1 2 3 4 5 6
31. Tamil Nadu 5583 668 0 11,834
32. Telangana 17672 2990 4892 0
33. Tripura 366 3236 533 1,626
34. Uttar Pradesh 5568 86148 3551 48,642
35. Uttarakhand 1562 4727 817 8,578
36. West Bengal 23736 49286 1344 53,801

ToTtAL 203318 557882 54553 521,893

Statement-11
State-wise details of number of educationally backward
blocks identified in the country

S1. No.  State No. of Educationally Backward Blocks
1. Andhra Pradesh 348
2. Arunachal Pradesh 38
3. Assam 81
4.  Bihar 530
5. Chhattisgarh 75
6.  Dadra and Nagar Haveli 1
7. Gujarat 85
8.  Haryana 37
9. Himachal Pradesh 5
10. Jammu and Kashmir 97
11.  Jharkhand 203
12. Karnataka 74
13. Kerala 1
14. Madhya Pradesh 201
15. Maharashtra 43
16. Manipur 5
17. Meghalaya 9
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SI. No.  State No. of Educationally Backward Blocks
18. Mizoram 1
19. Nagaland 11
20. Odisha 173
21. Punjab 21
22. Rajasthan 186
23. Tamil Nadu 44
24. Telangana 389
25. Tripura 9
26. Uttar Pradesh 702
27. Uttarakhand 23
28. West Bengal 87
GRraND ToTAL 3479

Formulation of National Education Policy

322. SHRIMATI SAROJINI HEMBRAM:
SHRI RAM KUMAR KASHYAP:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is formulating National Education Policy and if so, the

details thereof;

(b) the details of measures taken or proposed to be taken to persuade girls to study

technical courses;

(c) the steps taken to strengthen elementary and primary education in Government

schools at par with established private schools; and
(d) the details of achievements through the existing policies?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) Yes, Sir. The Government has initiated the process of
formulating a New Education Policy (NEP). The online consultation process has been
launched and suggestions are being invited on MyGov.in portal. The grassroots level
consultation from the Gram Panchayat level through the Block and District to State level

and also multi-stakeholder regional and national level consultations is to commence shortly.
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NEP is expected to meet the changing dynamics of the population’s requirement with
regard to quality education, innovation and research, aiming to make India a knowledge
superpower by equipping its students with the necessary skills and knowledge and to

eliminate the shortage of manpower in science, technology, academics and industry.

(b) Besides following equal opportunity principle in all the old and new technical
and professional education institutions, special provisions have been made for improving
girls participation in technical education. Girls now constitute 10.55% of'the total enrolment
in Engineering/Technical Education institutions. AICTE has special concessions in the
regulations for setting up of new women technical institutions which include relaxations
in the norms for land availability, concession in processing fees, deposits etc. Womens
Hostel Scheme in polytechnics is also being implemented. UDAAN is an initiative of
the Central Board of Secondary Education (CBSE) to enable disadvantaged girl students
and other students from SC/ST and minorities to transit from school to post-school
professional education specially in Science and Math. PRAGATI (Providing Assistance
for Girls” Advancement in Technical Education Initiative) is an AICTE scheme which
envisages selection of one girl per family where family income is less than 6 lakhs/annum

on merit at the qualifying examination to pursue technical education.

(¢) For strengthening elementary and primary education in Government schools,
the Sarva Shiksha Abhiyan (SSA) programme is being implemented throughout the
country so that the Government schools will have improved school infrastructure as well
as quality of teaching and learning, which will be on par with private schools. Under SSA,
grant up to 50 lakh is available to each district for strengthening computer aided learning
in schools to support enhancement of children’s learning. The States have been instructed
to take necessary steps to provide educational facilities in all the Government schools as

per the RTE norms.

(d) India has made considerable progress in terms of expansion of educational
facilities at all levels of education. Near universal access and enrolment at the elementary
level is significant achievement, due to vigorous policy initiatives such as Sarva Shiksha
Abhiyan (SSA), Mid Day Meal Scheme (MDM), Kasturba Gandhi Balika Vidhyalaya
(KGBV). At the secondary and higher education levels, Rashtriya Madhyamik Shiksha
Abhiyana (RMSA) and Rashtriya Uchchatar Shiksha Abhiyan (RUSA) are being
implemented to improve the access, equity and quality of education. Consequently, there

has been significant improvement in all these aspects.



194 Written Answers to [RAJYA SABHA] Unstarred Questions

Contaminated and inferior quality food under MDMS

323. SHRIRAM KUMAR KASHYAP : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that contaminated and inferior quality of food is being
provided under Mid Day Meal Scheme (MDMS), compromising the health and hygiene
of children;

(b) whether a large number of children had died and fallen ill after taking such

food in various parts of the country;

(¢) whether Government has conducted inquiries into the death of children and if

so, the findngs thereof and action taken thereon; and

(d) the measures taken to ensure that MDMS is implemented in a proper manner

and carefully monitored on regular basis?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (c) As per the laid down Guidelines, 450 calories
and 12 grms of protein for primary and 700 calories and 20 grms of protein for upper
primary children are to be provided on each school day to the children of classes I-VIII
in Government and Government Aided Schools. The responsibility for day to day
implementation of the scheme lies with the State Governments. The Central Government

has issued detailed guidelines for providing wholesome nutritious meals.

23 children died in Bihar in 2013 after consuming mid day meals. Details of various
types of action taken on complaints about MDMS during the last 4 years are given in

Statement (See below).

(d) The Central Government has taken following steps to ensure that MDMS is

implemented in a proper manner and carefully monitored on regular basis:
(i) Training to cook-cum-helpers on safety, quality and hygiene aspects.

(i)  States instructed to procure Agmark quality and branded items for preparation

of mid day meals.

(ii1) Tasting of meals by 2-3 adults including at least one teacher before serving to

children.
(iv) System of testing of food samples by accredited laboratories.

(v) Construction of kitchen-cum-stores for safe storage and preparation of meals

in a hygienic environment.
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(vi) Engagement of cook-cum-helpers with an honorarium of % 1000 per month to

each cook-cum-helper.
(vii) Upward revision of cooking cost by 7.5% every year from 2010.
(viii) MIS based monitoring of the scheme.

(ix) States have been requested to prepare emergency medical plan.

Guidelines have also been issued to the State Governments on Food Safety and

Hygiene for school based kitchens on 13th February, 2015.
Statement

Abstract of various types of action taken on complaints

regarding substandard food

S1. No. Type of action 2012 2013 2014 2015  Total
1. Reply awaited 2 2 25 6 35
2. Under enquiry/investigation at 1 5 1 - 7

State level

3. Departmental action (including 5 2 5 - 12
warning, transfer, suspension)
and action against service providers/

complaint substanted, by State Govt.

4. General corrective action, including

issue of instructions to concerned,

by State Govt. /GOL. 4 7 4 - 15
5. Baseless, not proved, not related 2 2 6 1 11
to MDM
TortAL 14 18 41 7 70
Status of II'Ts and IIMs

324. SHRI ANAND SHARMA : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the status of establishing IIMs and IITs as proposed in the budget of
2014-15;

(b) the amount allocated for the new institutions and the details of expenditure

thereon; and
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(c) the proposed time for completion and commencement of academic sessions in

these new institutions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) In the Budget Speech 2014-15, the Hon’ble Finance
Minister has announced to set up five IITs in the Jammu, Chhattisgarh, Goa, Andhra
Pradesh and Kerala and five IIMs in the States of Himachal Pradesh, Punjab, Bihar,
Odisha and Maharashtra. The State Governments are to identify suitable land measuring
about 500-600 acres which is to be allotted free of cost, free of legal encumbrances at a
location having necessary infrastructure such as road, rail and air connectivity, physical
infrastructure and basic-facilities for setting up of the IITs. The present status of
establishment of IIMs and IITs is given in Statement (See below).

(b) A budgetary provision of 1000 crore under Plan Head has been made for
these institutes during the year 2015-16. However, no expenditure as on date has been
incurred in this regard.

(c)  The first academic session of the Institutes, whose sites for permanent and
temporary campuses have been approved will commence from 2015-16. Construction
and completion of the new/permanent campuses will depend upon handing over of the
land, free of any legal encumbrance by the respective State Governments.

Statement

Status of new IITs

SI.No. 1T Mentor Institute Land

1. Jammu IIT Delhi Government of J&K has offered land
at Samba and Kathua Districts for
permanent campus. The Site Selection
Committee (SSC) has inspected the
sites and the Report is awaited.

2. Chhattisgarh IIT Hyderabad Government of Chhattisgarh has
identified sites for permanent and
temporary campuses at Durg (Bhilai)
and New Raipur respectively.

3. Andhra Pradesh  IIT Madras Government of Andhra Pradesh has
identified land at Merlapaka Village,
Chittoor District (Tirupati). The
site identified has been approved on
recommendation of SSC. Temporary
Campus has also been identified and

recommended by SSC for acceptance.
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S1. No.

IIT Mentor Institute

Land

4.

5.

IIT Kerala IIT Madras

IIT Goa IIT Bombay

Government of Kerala has identified
land at Pudussery (West) in the
Palakkad District as well as temporary
campus at Ahalia Integrated Campus,
Palakkad, both of which have been
accepted on recommendation of SSC.

Government of Goa has identified land
at Dargalim (Pernem) for permanent
campus and Goa Engineering College,
Goa for temporary campus. While the
temporary campus has been accepted,
the site for permanent campus has not
been accepted since it is not contiguous.
State Government has been requested to
either acquire additional land adjacent
to the identified site, or look for an
alternate site.

Status of Six New IIMs

SI. No. State Mentor Institute

Land

1.

Bihar 1IM Calcutta

Odisha IIM Indore

Maharashtra IIM Ahmedabad

Punjab IIM Kozhikode

Himachal Pradesh IIM Lucknow

Andhra Pradesh  IIM Bangalore

The State Government of Bihar has
offered land in Bodh Gaya.

The State Government of Odisha has
offered land near Bhubaneswar.

The State Government of Maharashtra
has offered land in Nagpur which
has been accepted by the Central
Government.

The State Government of Punjab has
provided land near Amritsar.

The State Government of Himachal
Pradesh has offered land in Sirmaur
which has been accepted by the Central
Government.

TheStateGovernmentofAndhraPradesh
has provided land in Visakhapatnam
which has been accepted by the Central
Government. Foundation stone of IIM
Visakhapatnam has also been laid on

17th Jan., 2015.
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Increase in Kendriya Vidyalayas

1325. SHRI PRABHAT JHA : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that it is necessary to increase the number of Kendriya
Vidyalayas in the country in order to provide good primary and secondary education to

the students belonging to the poor and marginalized categories; and

(b) if so, the details thereof and whether new Kendriya Vidyalayas are proposed

to be opened in the current year and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) and (b) At present 1107 Kendriya Vidyalayas (K'Vs) are
functioning all over the country. KVs are opened primarily to cater to the educational
needs of the wards of transferable Central Government employees including Defence
personnel. KVs are not opened specifically for students belonging to poor and marginalized
categories. KVs are opened where feasible proposals are backed by land availability and

Government of India’s fund position.
Coverage of MDMS

326. SHRIMATI MOHSINA KIDWALI : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schools and children covered/benefited under the Mid Day
Meal Scheme (MDMS) during each of the last three years and the current year, State and

Union Territory-wise;

(b) whether Government proposes to increase the central component in the

scheme;

(c) whether any cases of adulteration or bad quality of food has been reported in
the recent past from Chhattisgarh and other States and what is the monitoring system for

quality of food in the scheme; and

(d) whether some NGOs are also serving mid day meals to schools and if so, the

quality of food and their mechanism of monitoring?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITIZUBIN IRANI) : (a) The State-wise and year-wise number of schools and children

tOriginal notice of the question was received in Hindi.
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covered under Mid Day Meal Scheme during last four years is given in Statement-I (See
below).

(b) There is no proposal to increase the central component in the scheme.

(¢) The details of complaints of poor quality of meals are given in Statement-II
(See below). The Central Government has taken following steps to ensure quality meals

to the children:

(i)  Training to cook-cum-helpers on safety, quality, and hygiene aspects by States/
UTs.

(i)  States instructed to procure Agmark quality and branded items for preparation

of mid day meals.

(iii) Tasting of meals by 2-3 adults including at least one teacher before serving to

children.
(iv) System of testing of food samples by accredited laboratories.

The Ministry has also issued detailed Guidelines to the State Governments on Food

Safety and Hygiene for school based kitchens on 13th February, 2015.

(d) The NGOs are also serving the meals to the children of the schools located
in urban areas, where there is a space constraint for construction of kitchen-cum-stores
in the school premises and the details are given in the Statement-I1I (See below). The
guideliens issued by this Ministry dated 8.09.2010 is applicable for engagement of NGOs
for centralised cooking. The guidelines are available in public domain and can be seen
at www.mdm.nic.in. The Central Government has engaged 38 independent Monitoring
Institutes for monitoring of the Mid Day Meal Scheme in the schools as well as centralized
kitchens run by NGO/Trust.
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Statement-I11

State and year-wise details of complaints regarding
sub-standard food under MDMS

SI. No.  State/UT Poor Quality Total
2012 2013 2014 2015
1. Andhra Pradesh 2 2
2. Andaman and Nicobar Islands 1 1
3. Assam 1 1
4. Bihar 2 5 9 1 17
5. Chhattisgarh 1 3 4
6. Delhi 2 1 2 5
7. Gujarat 1 1
8. Haryana 1 1 1 3
9. Jharkhand 1 3 4
10. Karnataka 1 1 3 5
I1. Madhya Pradesh 2 3 5
12. Mabharashtra 1 2 3 6
13. Odisha 3 4 1 8
14. Rajasthan 2 2
15. Tamil Nadu 1 1
16. Telangana - - 1 1
17. Tripura 1 1
18. Uttar Pradesh 3 1 6 10
19. West Bengal 2 1 3
TotaL 14 18 41 7 70
Statement-IT11

Number of children fed by the NGOs

SI. No. State Districts No. of NGO working  No. of children covered
1. Andhra Pradesh 9 3 391975
2. Assam 2 1 51894
3. Bihar 12 7 799223

4. Chhattisgarh 5 6 124022
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S1. No. State Districts No. of NGO working  No. of children covered
Gujarat 6 3 464813
6. Haryana 4 1 340188
7. Jharkhand 2 1 56487
8. Karnataka 19 95 964482
9. Madhya Pradesh 14 44 355568
10. Mabharashtra 4 2 247592
11. Odisha 6 3 179772
12. Punjab 6 2 126655
13. Rajasthan 4 4 211855
14. Uttar Pradesh 33 384 1109397
15. West Bengal 5 111 71047
16. Delhi 9 41 1559497
TotaL 140 695 7054467

Discourse on new education policy

327. SHRIT. RATHINAVEL.:
SHRI S. THANGAVELU:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that a nationwide discourse on new education policy
remains a bit of non-starter, nearly four weeks after it was launched on 26th January,
2015;

(b) if so, the reasons therefor;

(c) whether it is also a fact that Government has asked the State Governments to
give their suggestions on the portal so that the exercise can be wrapped up by August,
2015;

(d) whether State Governments have said that they are still awaiting clear

directives from the Central Government in this regard; and

(e) ifso, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITIZUBIN IRANI) : (a) to (¢) The Government has initiated the consultation process
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of formulating a New Education Policy to meet the changing dynamics of the population’s
requirement with regard to quality education, innovation and research, aiming to make
India a knowledge superpower by equipping its students with the necessary skills and
knowledge and to eliminate the shortage of manpower in science, technology, academics
and industry. A multiple level consultative process which will have online and offline
discussions, thematic discussions and grass-root level consultations is envisaged. In all
33 themes have been identified covering both school education and higher education.
The online consultation has already been launched on 26.01.2015 on www.MyGov.in
portal and more than 12,000 suggestions have already been received. A meeting was
held with State Governments on 21.03.2015 under Chairpersonship of Union Minister
of Human Resource Development to discuss the grass root consultation process from
the Gram Panchayat level through the Block and District to State level on formulation of
New Education Policy (NEP). The summary record of this meeting can be accessed from
www.mhrd.gov.in. A year-long consultation with bottoms up citizen-centric participatory

approach has been put in place for formulation of the New Education Policy.
Decision making in Delhi University

328. SHRI RITABRATA BANERJEE : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Vice Chancellor (VC) of the Delhi University is

bypassing the Academic Council and taking decisions at his own will;
(b) if so, the details thereof; and
(c) the details of actions initiated against VC?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) The University of Delhi has informed that the decisions are
taken by the Competent Authorities in accordance with the Delhi University Act, Statutes,

Ordinances and Regulations.
(b) and (¢) Do not arise.
Quality education in government schools

329. SHRI. K.C. TYAGI : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that despite a significant rise in public spending for

education, quality education is not available in government schools;
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(b) if so, the details thereof;

(¢) whether government conducts any study to ascertain the quality of education

in Government schools; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (d) The States/UTs have been financially supported
through Central Government’s flagship programme of Sarva Shiksha Abhiyan (SSA) to
recruit additional teachers to improve the Pupil Teacher Ratio (PTR), regular annual-in-
service teacher training to all teachers to update their skills and knowledge, distribution
of free textbooks to all children, two sets of uniforms to all girls, SC/ST and BPL boys,
support for Computer Aided Learning at upper primary level and regular academic support

through Block Resource Centres and Cluster Resource Centres.

Padhe Bharat Badhe Bharat, a sub-programme under SSA has been launched to
enhance the quality of foundational learning in languages and early mathematics in classes
1 and 2. The National Council of Educational Research and Training (NCERT) conducts
National Achievement Surveys (NAS), every three years, for classes III, V and VIII.
Three rounds of NAS have been conducted by the NCERT which reveal improvement in

various subjects in all classes in most States, though the achievement level remain low.
Accreditation of universities by NAAC

330. DR. BHALCHANDRA MUNGEKAR : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) how many State Universities have been accredited by National Assessment
and Accreditation Council (NAAC) during the last three years;

(b) the details thereof, State-wise;
(c) the grades given by NAAC to these universities; and

(d) the steps the Ministry plans to improve the performance of these

universities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (¢) The National Assessment and Accreditation Council
(NAAC) has informed that 28 universities have been accredited during the last 3 years.

The details are given in Statement (See below).
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(d) 23 out of these 28 Universities are accredited with the highest grade i.e. Grade
A (Very Good) and the remaining are having Grade B(Good) accreditation. The University
Grants Commission is implementing several schemes in the XIIth Plan for providing
enhanced funding to Universities having Grade A accreditation. The UGC has several
schemes for fellowships and scholarships to students enrolled in Research Programmes
in institutions declared fit under Section 12B of the UGC Act, 1956 to receive grants. A
list of these schemes is available at www.ugc.ac.in. The UGC has requested Universities
to adopt the Choice Based Credit System (CBCS) which involves semesterization of
curricula; restructuring of syllabi in the form of modules; standardization of examinations;

and switching over from numerical marking system to grading system.

Under the centrally sponsored scheme of Rashtriya Uchchatar Shiksha Abhiyan
(RUSA), the overall quality of State higher educational institutions is sought to be
improved by adoption of accreditation as a mandatory quality assurances framework and
to be eligible for receiving funding under RUSA.

Statement

State Universities accredited by NAAC over the last three
years (January 2012 to December 2014)

S1.No. Name of the University State CGPA Grade Cycle

1. Potti Sreeramulu Telugu University Andhra Pradesh 2.57 B Cyclel

2. Indira Kala Sangit Vishwavidyalaya Chhattisgarh 3.11 A Cyclel
3. Goa University Goa 3.09 A Cycle3
4, Saurashtra University Gujarat 3.05 A Cycle3
5. Mabharshi Dayanand University Haryana 3.03 A Cycle2
6. Guru Jambheshwar University Haryana 3.28 A Cycle3
of Science & Technology
7. Tumkur University Karnataka 2.26 B Cycle-1
8. Mangalore University Karnataka 3.09 A Cycle2
9. Karnatak University Karnataka 3.15 A Cycle3
10.  Kannada University Karnataka 3.02 A Cycle2
11.  University of Mysore Karnataka 3.47 A Cycle3
12.  Sree Sankaracharya Kerala 3.03 A Cyclel

University of Sanskrit
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S1.No. Name of the University State CGPA Grade Cycle

13.  Devi Ahilya Vishwavidyalaya Madhya Pradesh ~ 3.09 A Cycle3

14.  Dr. Babasaheb Ambedkar Mabharashtra 3.07 A Cycle-2
Marathwada University

15. Mumbai University Mabharashtra 3.05 A cycle-2

16.  Guru Gobind Singh New Delhi 3.05 A Cycle-2
Indraprastha University

17.  Bharat Ratna Dr. B.R. New Delhi 3.02 A Cyclel
Ambedkar University

18.  Mohanlal Sukhadia University Rajasthan 3.11 A Cycle2

19.  Bharathidasan University Tamil Nadu 3.16 A Cycle2

20.  University of Madras Tamil Nadu 3.32 A Cycle3

21.  Anna University Tamil Nadu 3.46 A Cycle2

22, Madurai Kamaraj University Tamil Nadu 3.08 A Cycle3

23.  Mahatma Gandhi Kashi Vidyapith  Uttar Pradesh 2.41 B Cycle2

24.  University of Lucknow Uttar Pradesh 2.76 B  Cycle2

25.  Amity University Uttar Pradesh 3.13 A Cycle-1

26.  Sampurnanand Sanskrit Uttar Pradesh 3.06 A Cycle2
University

27.  University of Petroleum Uttarakhand 2.79 B Cycle-1
& Energy Studies

28.  Jadavpur University West Bengal 3.68 A Cycle3

(2)

Upgradation of institutes into II'Ts and NITs

country; and

(b)

if so, the details thereof, State-wise during the last five years?

331. SHRI MOHD. ALI KHAN : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

whether Government has upgraded many institutes as I[ITs and NITs in the
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) and (b) The Institute of Technology, a constituent of the
Banaras Hindu University, Varanasi was converted into an Indian Institute of Technology
(IIT-BHU) on 29th June, 2012 pursuant to enactment of the Institutes of Technology
(Amendment) Act, 2012. The Hon’ble Finance Minister in the Budget Speech 2015-16
has announced to upgrade the Indian School of Mines (ISM) Dhanbad into a full-fledged
Indian Institute of Technology.

Opening of Skill Development Centres by UGC

332. SHRI RAJKUMAR DHOOT : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether UGC has decided to open Skill Development Centres in Colleges,

institutions, etc., in Maharashtra and other parts of the country;
(b) if so, the details thereof; and
(¢) by when these centres are likely to be opened?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) and (b) The University Grants Commission (UGC) has
informed that it is implementing the following schemes, namely—Community Colleges;
and B.Voc Degree Programme for offering skill based vocational courses in different skill
sectors across the country including Maharashtra. The UGC has also decided to establish
100 Deen Dayal Upadhyay Kaushal Kendras for imparting vocational education across

the country during XII plan period.

(¢) The scheme of Community Colleges is being implemented since 2013-14 and
the scheme of B.Voc degree programme has been started during 2014-15. The list of
Universities and Colleges under these schemes are at http://mhrd.gov.in/sites/upload

files/mhrd/files/upload document/List-BVoc-Colleges-and-Universities-India.pdf .
Education for minorities

333. SHRI GULAM RASOOL BALYAWI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether any improvement has been registered in the education of minorities

during the last ten months;

(b) if so, the details thereof;
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(c) if not, the reasons therefor; and
(d) the additional steps envisaged in the matter?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (¢) Education of students including those from the
minority community is a continuous process and the Government is committed to enhance

their participation in education.

As per the actual responses received for the years 2011-2012 and 2012-13
(provisional) in the All India Survey on Higher Education (AISHE) by the Ministry of
Human Resource Development in its online portal www.aishe.gov.in, the enrolment
of minority students in higher education has registered an increase from 16,91,772 to

17,22,063 during these years.

The National University of Educational Planning and Administration (NUEPA)
collects data under the Unified District Information System for Education (U-DISE)
which shows an improvement in the enrolment of Muslim children as a percentage of the

total enrolment in school education as under:-

Level of School Enrolment of Muslim Enrolment of Muslim

Education children as a percentage of children as a percentage
the total enrolment during of the total enrolment

2012-2013 during 2013-2014

Primary level 14.20 14.34

Upper Primary level 12.11 12.52

Secondary level 9.05 9.87

Higher Secondary level 7.14 8.27

(d) The Government has been implementing various minority education schemes.
A total of 15% of the outlay under the Sarva Shiksha Abhiyan is targeted for the Minority
Concentration Districts (MCD)/Areas to achieve the goal of universalisation of elementary
education, to meet infrastructure gaps for schools, classrooms, teachers and pro access
by opening new schools. Other initiatives which also benefit minorities including
Muslims are the Scheme for Providing Quality Education in Madarsas (SPQEM), the
Scheme of Infrastructure Development in Minority Institutions (IDMI), the Jawahar
Navodaya Vidyalaya Scheme (JNV), setting up of Girls Hostels, Model Schools under
the Rashtriya Madhyamik Shiksha Abhiyan (RMSA), the Mid-Day-Meal Scheme, Jan
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Shikshan Sansthan (JSS), establishment of the Model Degree Colleges, Women Hostels
and Polytechnics in the Minority Concentration Districts. Setting up of Block Institutes
of Teacher Education, Appointment of Language Teachers, providing modern education
to Madarasas under National Institute of Open Schooling and the easing of norms for
affiliation of Minority Educational Institutions, are some of the important initiatives

undertaken by the Government.

The University Grants Commission (UGC) implements the following schemes/

measures to ensure the access of the minority groups of the society to higher education:-

(i) Maulana Azad National Fellowship funded by the Ministry of Minority
Affairs.

(i) Equal Opportunity Cells (EOC) for SC/ST/OBC/Minorities;

(iii) Establishment of Residential Coaching Academy (RCA) for Minorities and
SC/ST/ Women in Universities;

(iv) Remedial Coaching Schemes for SCs, STs, OBC (non-creamy layer),

Minorities;

(v) Coaching Scheme for Entry into Service for Scheduled Castes, Scheduled

Tribes and Minority Communities students; and

(vi) Scheme for Coaching Scheduled Castes, Scheduled Tribes and Minority
Communities Candidates to prepare for National eligibility Test (NET) or
State Eligibility Test (SET) for Lectureship.

For the educational empowerment of students belonging to the notified minority
communities in the country, the Ministry of Minority Affairs implements three Scholarship
Schemes namely Pre-matric, Post-matric and Merit-cum-Means based Scholarship
schemes. The objective of the schemes is to support financially the minority students to
pursue their studies. It is not possible to achieve improvement of access in the education

of minorities through scholarship schemes alone.
Review of working of UGC

334. SHRIAVINASH RAT KHANNA : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Central Government had set up a committee to review the working

of University Grants Commission;
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(b) if so, the details of recommendations made by the committee;

(¢) whether Government has since examined the recommendations made by the

committee; and
(d) if so, the reaction of Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) and (b) Yes, Madam. The University Grants Commission
(UGC) Review Committee, headed by Dr. Hari Gautam has submitted its report. The
Committee has recommended that instead of undertaking amendments in the UGC Act,
1956, the ‘National Higher Education Authority’ Act be set up to repeal the existing UGC
Act, 1956. The Committee has further recommended that the National Higher Education
Authority be invested with powers to reward and punish the quality or its absence as the
case may be in higher educational institutions including the power to derecognize and/
or debar the erring institutions from functioning. The Authority is recommended to have
three Boards to independently look after various functions of Authority in coordination
with each other, namely: ‘Regulatory Board’ to look after academics, research and the
Regulatory Functions; ‘Funding Board’ to evolve the norms and parameters for allocation
and be responsible for disbursement of grants including their effective utilization; and
‘Higher Education Councils’ Coordination Board” to coordinate activities of different

councils of higher education.

The Committee has also recommended to revamp and remodel the UGC into a

changed organization, through executive orders, till enactment of the new Act.

(¢) and (d) The Committee was constituted to recommend restructuring and
strengthening of the UGC for attaining even better performance to meet the desired
objective. The mandate given to the Committee was to analyse, review and recommend
to the Ministry, the architecture required and the Ministry has to take a view after going
through it threadbare. The report is being examined, in its entirety, in the Ministry.

Drop out of girl students

335. SHRI RAJKUMAR DHOOT : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that despite the efforts of Government, there is high drop

out rate of school going girl students in Maharashtra and other parts of the country;

(b) if so, the details thereof; and
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(¢) what effective measures Government proposes to take to contain the drop out

rate of girl students in Maharashtra and rest of the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (c) The Annual Average drop out rate of girls at primary
level in Maharashtra as per Unified District Information System for Education 2013-14
is 1.06% at primary, 2.72% at upper primary and 15.72% at secondary level as compared
to the national average of 4.66% at primary, 4.01% at upper primary and 14.54% at

secondary level.

To ensure enrolment and retention of girls in elementary education, Sarva Shiksha
Abhiyan (SSA) has targeted interventions for girls in all recognized Government schools
imparting elementary education which include opening of schools in the neighbourhood
to make access easier for girls, appointment of additional teachers including women
teachers, free textbooks, free uniforms, separate toilets for girls, teachers’ sensitization
programmes to promote girls participation, gender-sensitive teaching-learning materials
including textbooks. In addition Kasturba Gandhi Balika Vidyalayas (KGBV) have been
opened in Educationally Backward Blocks (EBBs) of the country where the female rural
literacy is below the national average to provide for residential upper primary schools for

girls. 43 KGBVs have been sanctioned in Maharashtra and all are operational.

Under the Rashtriya Madyamik Shiksha Abhiyan (RMSA) interventions to
promote girls, participation in secondary schools include the opening of new schools,
the strengthening of existing schools, the appointment of teachers, the construction of
residential quarters for teachers in remote/hilly areas, hostel facilities for girls, teacher
sensitization programmes and separate toilet blocks for girls. In addition, the National
Scheme of Incentive to Girls for Secondary Education (NSIGSE), exemption from
paying tuition fee in Kendriya Vidyalayas, and 33% reservation for girls in Navodaya

Vidyalayas, have also been implemented.
Ranking of Indian universities

336. SHRI GULAM RASOOL BALYAWI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to refer to the answer to Unstarred Question
2040 given in the Rajya Sabha on 28 July, 2014 and state:

(a) whether the ranking of Indian universities has registered any improvement

during the last ten months;

(b) if so, the details thereof;
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(c) if not, the reasons therefor; and

(d) the steps being taken to achieve qualitative and quantitative improvement in

the ranking of Indian Universities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) and (b) In reply to the Rajya Sabha Unstarred Question
2040 dated 28.07.2014, it was mentioned that as per the Times Higher Education Asia
Rankings of 2014 and the Quacquarelli Symonds (QS) University Rankings: Asia 2014,
no Indian university figured in the top 10 universities of Asia. As per the current rankings
i.e the Times Higher Education World University Rankings 2014-15: Asia and the QS
World University Rankings 2014/15, no Indian university still figures in the top 10

universities of Asia.

(c) There are several international ranking systems, which use different values,
indices and parameters to rank higher educational institutions. None of these systems are
universally accepted and are open to criticism. While figuring in the top 10 universities
in Asia or the world may be a desirable objective, Government policy focuses not just on

quality but on access, equity and inclusion as well.

(d) The Government has taken various measures for improving the standards of
higher education in the country. The University Grants Commission (UGC) has introduced
the semester system, the regular updating of curricula and Choice Based Credit Systems
(CBCY), etc. It has issued the UGC Minimum Qualifications for Appointment of Teachers
and other Academic Staff in Universities and Colleges and Measures for the Maintenance
of Standards in Higher Education, Regulations, 2010 for improving the standard of
teaching in Indian universities. It has also issued the Mandatory Assessment and
Accreditation of Higher Educational Institutions, Regulations, 2012 whereby all eligible
higher educational institutions are required to get themselves accredited. The UGC has
also issued the Promotion and Maintenance of Standards of Academic Collaboration
between Indian and Foreign Educational Institutions, Regulations 2012, which provide
a framework for academic collaboration between Indian and foreign higher educational

institutions.

UGC also implements various schemes aimed at improving the quality of higher
education, such as Universities with Potential for Excellence (UPE), Colleges with
Potential for Excellence (CPE), Special Assistance Programme (SAP), Centres with
Potential for Excellence in a Particular Area (CPEPA) etc.
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The All India Council of Technical Education (AICTE) has informed that in order to
promote quality of technical education, it has introduced various schemes such as Research
Promotion Scheme, Faculty Development Programme, Visiting Professorship, National
Faculty in Engineering and Technology with Industrial Collaboration (NAFETIC),
Innovation Programme Scheme and Quality Improvement Programme etc. It has also
issued the Mandatory Accreditation of all programs/courses in Technical Education
Institutions, University Departments and Institutions Deemed to be Universities imparting
Technical Education Regulations, 2014 which makes it mandatory for each technical
education institution, university department and institution Deemed to be University
imparting technical education to get its programmes/courses accredited. AICTE has also
issued Regulations for Entry and Operation of Foreign Universities/Institutions imparting
Technical Education in India to facilitate collaboration and partnerships between Indian
and Foreign Universities/Institutions in the field of technical education, research and

training.

Under the Centrally Sponsored Scheme of Rashtriya Uchchatar Shiksha Abhiyan
(RUSA), the overall quality of existing State higher educational institutions is sought
to be improved by ensuring their conformity to prescribed norms and standards and
adoption of accreditation as a mandatory quality assurance framework. Certain academic,
administrative and governance reforms are a precondition for receiving funding under
RUSA.

Enrolment in elementary schools

337. SHRI C. P. NARAYANAN : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether after the introduction of Right of Children to Free and Compulsory
Education (RTE) Act, there is an increase in enrolment of students in elementary

schools;
(b) the number of new schools started;

(c) whether any elementary schools were closed during this period and if so, the

details of such schools along with the year of closure;

(d) the number of children who discontinued studies due to lack of school

facilities; and

(e) the number of girls, SC and ST children among them?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) and (b) The Right of Children to Free and Compulsory
Education (RTE) Act, 2009 came into force on Ist April, 2010. As per Unified District
Information System for Education (UDISE), the enrolment of children at elementary level
has increased from 18.79 crore in 2009-10 to 19.89 crore in 2013-14. Since 2009-10,
47488 school buildings have been sanctioned to the States/UTs under SSA programme.

(c) to (e) No information on closure of schools has been reported to the Ministry.
There has been a steady decline in drop-out rate at primary level, from 6.76% in 2009-10
to 4.67 % in 2013-14. Similarly, there is a declining trend in the drop-out rate of girls,
SC and ST children during the above period.

Vocational courses in Kendriya Vidyalayas

338. SHRI AVINASH PANDE : Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has introduced or is planning to introduce vocational

courses for students of Kendriya Vidyalayas;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (c) Vocational courses are offered at 64 Kendriya
Vidyalayas (KVs) for the students of secondary classes (IX-X) and senior secondary

classes (XI-XII) in different streams as indicated below:-

Secondary Classes Retail, Security, Information
Technology (IT), Automobile
Technology

Senior Secondary Classes Hospitality and Tourism (H&T),
Financial Market Management
(FMM).

Career advancement rules in NCERT

339. SHRI MAHENDRA SINGH MAHRA : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether NCERT follows uniform rules for male and female faculty members

with regard to their career advancement;
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(b) if'so, the maximum time gap between eligibility of the employees and the final
issuing of orders of such career advancement of men and women employees;

(¢) how many faculty members have been promoted from stage 1 to stage 2 during
2012 to 2014; and

(d) the details thereof, year-wise, date of eligibility and date of final issuance of

order?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) Yes, Sir.

(b) The maximum time gap between eligibility of the employees and the final
issuing of orders of such career advancement of men and women employees has been six

years and eight months.

(c) and (d) Thirty one (31) faculty members have been promoted from stagel to
stage 2 during 2012-2014. Details are given in Statement.

Statement

Details of faculty members promoted from Stage I to Statge 2 during 2012-2014

SI.  Name of the candidate Date of Date of final
No. eligibility issuance of
order
1 2 3 4
2012
NIL
2013
1. Dr. Ashwani Kumar Garg, RIE, Bhopal 08/06/2010 20/02/2013
2. Dr. Gulfram, ESD, NIE 01/02/2012 26/04/2013

3. Dr. Rashmi Rekha Sethy, RIE, Bhubaneswar 30/03/2012 27/08/2013

4. Dr.N.C. Ojha, RIE, Bhopal 26/06/2010 27/09/2013
5. Dr. R.P. Prajapati, RIE, Bhopal 12/04/2010 03/10/2013
6. Dr. PramillaTanwar, DESM, NIE 07/05/2011 03/10/2013

7. Dr. Sharad Kumar Pandey, RMSA, NIE 13/03/2010 25/11/2013
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1 2 3 4
2014

8. Ms. Sarika C. Saju, RIE Bhopal 05/08/2007 19/02/2014
9. Dr. Laxmidhar Behera, RIE, Bhubaneswar 25/06/2007 19/02/2014
10. Dr. M.V. Srinivasan, DESS, NIE 20/08/2008 19/02/2014
11. Dr. Bharti, DEGSN, NIE 11/11/2008 19/02/2014
12.  Dr. R.R. Korieng, DESM, NIE 08/03/2010 19/02/2014
13.  Dr. Melissa G. Wallang, NERIE, Shillong 31/03/2011 19/02/2014
14.  Dr. Sima Saigal, NERIE, Shillong 01/05/2010 19/02/2014
15. Dr.M.V.S.V. Prasad, DESS, NIE 22/05/2010 19/02/2014
16. Dr. C. Sarajubala Devi, NERIE, Shillong 31/05/2010 19/02/2014
17. Dr. V. Venkatachala, RIE, Mysore 03/08/2010 19/02/2014
18. Dr. Ranjan Kumar Biswas, CIET, NIE 23/08/2010 19/02/2014
19. Dr. Ramesh Kumar, DEE, NIE 27/10/2010 19/02/2014
20. Dr. Anubhuti Yadav, CIET, NIE 22/11/2010 19/02/2014
21.  Dr. Anil Kumar Nainawat, RIE Ajmer 26/02/2011 19/02/2014
22.  Dr. Shivanand Chinnappanavar, RIE, Mysore 20/03/2011 19/02/2014
23.  Dr. Elizabeth Gangmei, RIE, Bhubaneswar 23/04/2011 19/02/2014
24.  Dr. VareishangTangpu, RIE, Mysore 30/04/2011 19/02/2014
25. Dr. Basanasy Kharlukhi, NERIE 25/05/2011 19/02/2014
26. Dr. P.D. Subhash, PMD, NIE 08/05/2011 19/02/2014
27. Dr. Kalinga Ketki, RIE, Bhuabaneswar, 30/05/2011 19/02/2014
28.  Dr. Ramilla Soni, DEE, NIE 04/12/2011 19/02/2014
29. Dr. Satya Bhushan, ESD, NIE 21/01/2012 19/02/2014
30. Mr. Harish Kumar Meena, DESS, NIE 22/05/2012 19/02/2014
31  Dr. T.V. Someshekar, RIE, Mysore 23/04/2013 29/08/2014
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Show cause notice to VC of Delhi University

340. SHRI RITABRATA BANERJEE : Will the the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Vice Chancellor (VC) of the Delhi University has

been issued a show cause notice;
(b) if so, the reasons therefor;
(¢) whether there are serious charges of financial misconduct against VC; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI) : (a) to (d) Yes, Sir. A ‘Show Cause Notice’ has been served
on the Vice-Chancellor, University of Delhi in respect of certain acts which constitute

misconduct and dereliction of duty.
Fund shortage in solar energy sector

341. PROF. M. V. RAJEEV GOWDA : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) the manner in which Government intends to tackle the fund shortage which

the solar energy sector is facing currently;

(b)  whether there is any plan to accord priority sector status to renewable energy

sector; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) Ministry has asked Financial Institutions to
raise funds which are low cost and long tenure for financing the solar energy sector from
International and/or Domestic Institutions using innovative instruments such as i) Green
Bonds; ii) Infrastructure Debt Fund (IDF) or Equity Fund; and iii) Long Tenure Tax Free
bonds.

(b) and (c) Reserve Bank of India (RBI) has already accorded Priority Sector
Lending status to Bank Loans up to a limit of ¥ 15 crore to borrowers for purposes like
solar based power generators, biomass based power generators, wind mills, micro-hydel

plants and for non-conventional energy based public utilities viz. street lighting systems,
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and remote village electrification. For individual households, the loan limit will be ¥ 10

lakh per borrower.
Regulation of imports of solar panels

342. SHRI C. M. RAMESH : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) how the Ministry is ensuring import regulations and quality standards with

regard to solar panels flooding the country, particularly from China;

(b) whether such sub-standard materials are not making people suspicious of solar

technologies;

(c) whether, due to dumping of such solar panels, the Ministry and industry are

forced to launch awareness campaigns; and
(d) if so, how the Ministry is planning to go ahead?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) The Ministry specifies, in its guidelines for
various schemes, technical standards to be adopted in respect of PV Modules, Power
Conditioners and Balance of Systems. In case of imports, the project developer has to
obtain test certificates from reputed International Laboratory Accreditation Cooperation
(ILAC) Member Labs to qualify for the specified IECIBIS standards.

(b) Solar project equipment conforming to the technical standards, specified by

this Ministry, match the international standards.

(c) and (d) The Ministry holds several stakeholders meetings with the Solar Power
Developers, Manufactures, State Nodal Agencies, PSUs and Government Organizations
wherein the technical standards are specifically highlighted. The technical standards are
also uploaded on the website of this Ministry, the implementing agencies and other related

Government agencies.
Investment in solar sector

343. SHRI A. K. SELVARAIJ : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether it is a fact that according to a report, the solar energy industry was
mostly confused as it was constantly constrained by new polices, goals, drafts and

revisions;
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(b) if so, the details thereof;

(c) whether it is also a fact that two key steps i.e. fixing the financial health of
power distribution companies and classifying renewable energy sector as a priority lending
sector from Government would help the solar industry take off and attract substantial

investments; and
(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) and (b) No, Sir. The Government of India had
launched National Solar Mission in 2010 with very clear targets to be achieved in three
phases by 2022. The Mission’s targets are proposed to be up-scaled from 20 GW to 100
GW.

(¢) Yes, Sir.

(d) The Government is actively pursuing with State Governments to impress upon
them to take measures to improve the financial health of power distribution companies.
The Reserve Bank of India (RBI) has declared investment in renewable energy sector as
priority sector lending upto a loan of ¥ 15 Cr. For individual households, the loan limit

will be ¥ 10 lakh per borrower.
Electrification of remote villages in Maharashtra

344. SHRI P. BHATTACHARYA : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Maharashtra Government has sent proposals under the scheme of

electrification of remote villages through non-conventional energy sources;
(b) if so, the details thereof; and

(c) the action being taken on those proposals by the Ministry and by when the

proposals would be sanctioned?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) No, Sir.

(b) and (c) Do not arise.
Creation of green energy capacity

345. SHRI PAUL MANOJ PANDIAN : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether it is a fact that as many as 343 companies, including global firms,



Written Answers to [27 April, 2015] Unstarred Questions 221

have committed to building green energy capacity of 2.7lakh MW in five years as India
gives thrust to renewable energy generation to ensure universal energy access for the

poor;
(b) if so, the details thereof;

(c) whether it is also a fact that 24 Government run companies have promised to

generate 18,819 MW of green energy capacity in five years; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) to (d) The Ministry of New and Renewable
Energy organized the first Renewable Energy Global Investors Meet & Expo (RE-
INVEST) at New Delhi during 15-17 February 2015. As a part of this initiative, as of
22 April 2015, 407 companies, including 14 global firms (committing 50,417 MW) and
37 Government run companies (committing 19,210 MW) have committed for setting up

renewable energy based power projects totalling to 2.73 lakh MW in next five years.
Contribution of PSUs in solar power generation

346. SHRI RANJIB BISWAL : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has asked the cash-rich Public Sector Units (PSUs) to
contribute in achieving Government’s ambitious target of 1,00,000 MW solar power

generation by 2022;
(b) if so, the details thereof;
(c) whether any discussions have been held with these PSUs in this regard;
(d) if so, the details thereof and the response of these PSUs thereto; and
(e) the funds required for achieving the above target?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) and (b) Government has requested Central
PSUs to indicate their contribution towards solar capacity addition in the country during
the next five years and submit Green Energy Commitment Certificates for the same. In
response, 36 Central PSUs have given their commitments to develop 18,988 MW of

Renewable Energy Projects.
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(c) and (d) PSUs were called for a discussion in meeting held on 23/07/2014.
Meeting of PSUs was convened to explore the possibility of availability of power with
other power producers in the country so as to bundle with Solar Power. Several PSUs

have agreed to the proposal.

(¢) Inorder to achieve the proposed capacity of 1,00,000 MW of solar power, the
investment required would be around $ 100 billion(@ I6 Crore per MW).

Promotion of SC/ST entrepreneurs in solar energy sector

347. SHRI AMBETH RAJAN : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has formulated any special scheme to promote

entrepreneurs from SC/ ST category in solar energy sector;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) and (b) No, Sir. There is no separate scheme

formulated so far to promote entrepreneurs from SC/ ST category in solar energy sector.

(¢) The entrepreneurs can make use of various existing schemes of Ministry of

New and Renewable Energy and other Ministries for promotion of solar energy.
Policies for installing large solar power plants

348. SHRI SANJAY RAUT : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government is considering to bring long term policies and scheme

for installing solar power plants with 1 lakh MW capacity in the country;

(b) if so, the details of steps taken or proposed to be taken by Government, so

far;

(c) whether Government has finalised the decision on rooftop solar panels,

investment requirements and subsidy issues; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) Yes, Sir. The Government has announced
revision of the target of renewable energy capacity of the Ministry of New and Renewable
Energy to 1,75,000 MW by 2022. The revised target of 1,75,000 MW comprises of
capacity addition of 1,00,000 MW Solar, 60,000 MW Wind, 10,000 MW Bio-mass and
5,000 MW Small Hydro Power.

(b) The Ministry has launched following new schemes in this regard:
(i) 1000 MW by Central PSUs and Government of India Organizations
(i1) 300 MW by Establishments of Defence and Para Military Forces
(iii) 25 Solar Parks of aggregate capacity 20,000 MW

(iv) 100 MW Pilot-cum-Demonstration Project for Development of Grid-
Connected Solar PV Power Plants on Canal Banks (50 MW) and Canal
Tops (50 MW)

(v) 1 lakh Solar Pumps
(vi) 10 MW Pilot Projects for Solarization of Indo-Pak Border.

(c) and (d) The plan of action to achieve the target of 100 GW by 2022 is under
preparation which broadly consists of 40 GW Grid Connected Rooftop Projects and 60
GW Large and Medium Size Land based Solar Power Projects.

Ultra mega solar power project at Phullera, Rajasthan

349. SHRI MOTILAL VORA : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether a 4,000 MW Ultra Mega Solar Power Project is proposed to be set
up at Phullera, Rajasthan by BHEL in collaboration with other central public sector

undertakings;
(b) if so, the details in this regard,;
(c) the progress so far made with regard thereto; and

(d) by when this project is likely to be commissioned?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) to (c) Government has a proposal to set up
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Ultra Mega Solar Power Project of capacity 4000 MW in Phases, at surplus salt pan land
at Sambhar (Rajasthan), by a Joint Venture Company (JVC), the partners of which are
M/s Bharat Heavy Electricals Limited (BHEL), M/s Sambhar Salt Limited (SSL), M/s
Solar Energy Corporation of India (SECI), M/s Power Grid Corporation of India Limited
(POWERGRID), M/s Satluj Jal Vidyut Nigam Limited (SJVNL) and M/s Rajasthan
Electricals and Instruments Limited (REIL). An MoU for creation of a Joint Venture
Company consisting of above six CPSEs was signed on 29-01-2014. The proposal has
been deferred as objections was raised by Rajasthan Government and solar parks are now

proposed on other locations.
(d) Does not arise.

Schemes for solar power

350. SHRIMATI RAJANI PATIL : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has started new schemes and programmes for taking the

solar power to the people;

(b) if so, the details in this regard including the component of subsidy therein;

and
(c) in what way the benefits under these schemes could be availed of?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a)and (b) Government has recently started the
following Schemes:-

(1)  Setting up 1000 MW of Grid-Connected Solar PV Power Projects by Central
Public Sector Undertakings (CPSUs) and Government of India Organisation
with VGF support of T 1000 crore;

(i) Setting up over 300 MW of Grid-Connected Solar PV Power Projects by
Defence Establishments under Ministry of Defence and Para Military Forces
with VGP support of ¥ 750.00 crore under JNNSM, in five years period;

(ii1) Pilot-cum-Demonstration Project for development of Grid-Connected Solar
PV Power Plants on Canal Banks and Canal Tops with a Central Financial

Assistance of ¥ 228 crore;

(iv) Setting up of 25 Solar Parks and Ultra Mega Solar Power Projects targeting
over 20,000 MW of solar power installed capacity in five years with an
estimated CFA (Central Financial Assistance) of I 4050.00 crore.
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(¢) The schemes are being implemented through State Government Agencies
and Government of India organisations who are approving the release of funds as per

guidelines.
Power generation from new and renewable energy sources

351. DR. V. MAITREYAN : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government is planning to increase the power generation from new

and renewable energy sources like solar, wind and bio-mass sources;

(b) if so, the details thereof and the amount allocated, disbursed and spent during

the last five years and to be spent during the next five years;

(c) the steps taken to gradually reduce the cost involved in installation and

implementation of solar and wind power projects;

(d) whether Government has plans to provide adequate technological, logistic
and financial support for the renewable energy sector to increase clean and green energy

generation to 1,00,000 MW by 2022; and
(e) ifso, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) and (b) The Ministry of New and Renewable
Energy (MNRE) has set a target of capacity addition of 29,800 MW from various
renewable energy sources with an outlay of ¥ 19,113 crore during 12th Five Year Plan
period. The target comprises of 15,000 MW from wind, 10,000 MW from solar, 2,100
MW from small hydro and 2,700 MW from bio-power.

During the last five years i.e. 2010-11 to 2014-15, expenditure was I 7557.32 crore
against the budget outlay of ¥ 7763.48 crore. An amount of ¥ 2787.67 crore has been
allocated to MNRE for promotion of renewable energy programmes during the year
2015-16. Budget outlays for the next four years i.e. 2016-17 to 2019-20 will be decided

on year-to-year basis as per Annual Plan proposals of the Ministry.

(c) The steps taken by MNRE to reduce the cost involved in installation and

implementation of renewable energy projects such as wind and solar energy include
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support for research and development for technical upgradation, concessional excise and
customs duties, Generation Based Incentives (GBI), Viability Gap Funding (VGF) for

solar projects, accelerated Depreciation (AD), 10 years income tax holiday, etc.

(d) and (e) MNRE has proposed to scale up Grid-Connected Solar Power Projects
from 20,000 MW to 1,00,000 MW by 2022 under National Solar Mission (NSM) that
includes 40,000 MW of roof-top, 20,000 MW through unemployed youths and another
40,000 MW through solar parks and other projects.

Solar energy plants at defence lands

352. SHRIDEVENDER GOUDT. : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether the Ministry is planning to install 1,000 MW capacity solar plant on

surplus land of Indian Defence establishments;

(b) whether the Ministry of Defence has refused to part with the land for this

purpose citing defence needs, etc.; and
(c) if so, how the Ministry is planning to go ahead in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL) : (a) The Ministry has launched a scheme for
setting up over 300 MW of Grid-Connected Solar PV Power Project by Establishments

of Defence and Para Military Forces.
(b) No, Sir.
(c) Does not arise.
Record of funds by panchayats

1353. SHRI PRABHAT JHA : Will the Minister of PANCHAYATI RAJ be pleased

to state:

(a) whether, it is a fact that currently the panchayats don’t have any provision for

keeping record of funds to be allocated by the Central Government;

(b) if not, the details thereof;

TOriginal notice of the question was received in Hindi.
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(¢) whether the Fourteenth Finance Commission has recommended to allocate an

amount of almost ¥ 20 lakh per year to every panchayat; and

(d) if so, whether the Central Government has implemented the

recommendation?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
NIHAL CHAND) : (a) and (b) Article 243J of the Constitution of India provides for
the State legislature to make provisions with respect to the maintenance of accounts
by the Panchayats and the auditing of such accounts is being done as per relevant laws
framed in each State. In so far as the Union Government is concerned, adoption of an
accounting system for maintenance of accounts by Panchayati Raj Institutions (PRIs) and
a codification pattern consistent with the Model Accounting System for Panchayats and
adoption of eight digit database format has been prescribed by the Comptroller and Auditor
General of India (C&AG) for local bodies for strengthening and ensuring uniformity in
maintenance of accounts. These accounting systems have been fully adopted by 23 States

upto 2014-15.

(c) and (d) Fourteenth Finance Commission has recommended allocation of
¥2,00,292.20 crores as Basic and Performance Grants to duly constituted Gram Panchayats
during the award period 2015-20 which constitutes an assistance of ¥ 488 per capita per
annum at an aggregate level. The State-wise share of the Basic and Performance Grants
are given in Statement-I and II(See below).The Union Government has accepted the
recommendations of the Fourteenth Finance Commission and initiated steps to implement

the same.
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Functioning of panchayats

354. SHRIMATI RAJANI PATIL : Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a) the details of the major schemes which aim at improving the functioning of

panchayats;

(b) the mechanism framed to ensure that the programmes and the funds spent
under the Ministry is benefiting the Panchayats in remote areas, hilly regions, deserts, etc.

across the country;

(¢) whether a review was conducted to know the utility of various schemes, plans

and programmes of the Governments; and

(d) if so, the details thereof and the measures taken or proposed to be taken to

ensure that maximum benefits accrue to the panchayats?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI
NIHAL CHAND) : (a) to (d) Ministry of Panchayati Raj (MoPR) was implementing
two major schemes namely Rajiv Gandhi Panchayat Sashaktikaran Abhiyan (RGPSA)
and Backward Regions Grant Fund (BRGF) for strengthening Panchayati Raj Institutions
(PRIs). Under RGPSA, funds were provided to States for administrative, technical support
and physical infrastructure facilities to Gram Panchayats, besides capacity building and
training of Elected Representatives and functionaries of PRIs. Under BRGF, untied
funds were provided to the States to bridge critical gaps in local infrastructure and other
developmental requirements in the identified 272 backward districts. These schemes
have now been transferred to the States. MoPR periodically reviews and monitors the

programmes through meetings, field visits and studies.
Closed power plants
1355. SHRI P. L. PUNIA : Will the Minister of POWER be pleased to state:

(a) the number of power projects lying closed throughout the country for the last

three years, State-wise;
(b) the reasons for closure of power projects; and
(c) the details of the steps taken by Government to restart the closed projects?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL) : (a) and (b) State-wise details of the nine power projects that are lying closed

for the last three years, including the reason for their closure, are as under:

tOriginal notice of the question was received in Hindi.
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Sl.  State Name of the Fuel Monitored Reason
No. Station Capacity as
on 31.03.2015
(MW)
1.  Bihar Barauni TPS Coal 210 Both the units
under R&M
2. Rajasthan DAE Nuclear 100 Techno-Economic
(Rajasthan) Viability Study
3. Jammu and Pampore High Speed 175 Uneconomical
Kashmir GPS (Liq.) Diesel Operation
4. Andhra LVS Power DG Diesel 36.8 Uneconomical
Pradesh Operation
5. West Bengal Chinakuri TPS  Coal 30 Uneconomical
Operation
6. Haldia GT High Speed 40 Uneconomical
(Liq.) Diesel Operation
7. Kasba GT (Liq.) High Speed 40 Uneconomical
Diesel Operation
8.  Assam Chandrapur Multi Fuel 60 Uneconomical
(Assam) TPS Operation
9. Manipur Leimakhong DG Diesel 36 Uneconomical
Operation

(¢) Of the nine power stations mentioned above, seven were closed as they were

not being scheduled by the beneficiaries due to high cost of generation. The Chandrapur
TPS in Assam is being revived by using coal as an alternative fuel in Public-Private-
Partnership (PPP) mode.

Providing safe drinking water

356. SHRI TARUN VIJAY : Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the number of villages yet to be provided with safe drinking water; and

(b) which are the areas where arsenic contaminated water is still being used and

the measures Government has taken to mitigate the suffering of those villages?
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THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAM KRIPAL YADAV) : (a) As reported by the State Departments
dealing with rural drinking water supply into the online Integrated Management System
of the Ministry of Drinking Water and Sanitation, as on 22/4/2015, there are 64,427
habitations affected with various chemical contamination like excess arsenic, fluoride,

iron, nitrate or salinity in one or more rural drinking water sources.

(b) Asreported by the States, as on 22/4/2015, there are still 1,490 arsenic affected
habitations in 6 States the country which are yet to be provided with safe drinking water.
Out of these, maximum number of arsenic affected habitations yet to be covered fall in
West Bengal followed by Assam, Bihar, Uttar Pradesh, Karnataka, Punjab in descending
order. In general, the States plan and implement piped water supply projects from safe
surface water sources for tackling arsenic problems. Since these schemes take certain
gestation time, the Ministry had suggested to set up community water purification plants
in all remaining fluoride, arsenic, heavy metal and pesticide affected habitations to provide
8-10 Ipcd of safe drinking water atleast for drinking and cooking purposes as a short term

measure.
Financial assistance to Maharashtra for feeder segregation

357. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of POWER be

pleased to state:

(a) whether Government has decided to launch a scheme for feeder segregation

based on the scheme implemented in Gujarat namely Jyoti Gram Yojana;

(b) whether Government is aware that Maharashtra had implemented a scheme for
segregation of feeders during 2006 to 2013 namely Gaothan Feeder Separation Scheme
(GFSS) and incurred an expenditure of ¥ 2,656 crore by taking a loan from REC;

(c) if so, whether Government would accord financial support to Maharashtra
in plan-II, scheme for development of capital works during 2013 to 2017 amounting to
< 8,304.32 crore; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) The Government of India has launched Deen Dayal Upadhayaya Gram
Jyoti Yojana (DDUGJY) for feeder segregation, strengthening of sub-transmission and

distribution, metering at all levels in rural electrification.
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(b) Rural Electrification Corporation sanctioned commercial loans of ¥ 2123.44
crores for Feeder Separation Scheme namely Gaothan Feeder Separation in the State of
Maharashtra during 20062013 and as on date disbursement of ¥ 1899.12 Crores against
these loans has been effected by REC.

(c) and (d) AIll the States, including Maharashtra are eligible for financial
assistance under DDUGIJY as per scope of work and guidelines thereof, and to submit
their Need Assessment Documents and DPRs as per their priority to Nodal Agency for
operationalization of DDUGIJY.

Incomplete projects

358. SHRIMATI VIPLOVE THAKUR : Will the Minister of POWER be pleased

to state:

(a) the details of the projects in each sector of power lying incomplete as on date,

State/UT-wise including Himachal Pradesh along with the reasons for the same;
(b) whether Government proposes to complete those projects; and

(c) if so, the details thereof and the time limit fixed for completing each such

project and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) to (c) Details of the under-construction thermal(Coal/Gas Based) and hydro
power projects, State/UT-wise, including Himachal Pradesh, along with reasons for delay

and commissioning schedule are given in Statement-I and II respectively.
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Financial restructuring of State-owned Discoms

359. SHRIMATI RENUKA CHOWDHURY : Will the Minister of POWER be

pleased to state:

(a) whether Government has launched a scheme for financial restructuring of

State-owned Discoms;
(b) if so, the details thereof indicating its salient features; and

(c) theothersteps taken by Government to help Discoms in improving performance

of their distribution utilities?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) and (b) A scheme had been formulated and notified on 05-10-2012 by
the Government for Financial Restructuring of the State-owned Distribution Companies
(DISCOMs) keeping in view the declining operational performance and financial health
of State Discoms and to enable their turnaround which had accumulated huge losses and
unsustainable debt. The scheme contained measures to be taken by the State Discoms
and State Government for achieving financial turnaround by restructuring their debt with
support through a Transitional Finance Mechanism by Central Government. The Scheme
availability period expired on 31st March, 2014. The salient features of the scheme

WEre:

* The State Government will take over 50% of the outstanding short term
liabilities (STL) of the DISCOMS as on March 31, 2012. This will be first
converted into bonds to be issued by Discoms to participating lenders, duly
backed by State Government guarantee. The State Government will then take
over this liability from Discoms in the next 2-5 years by way of issuing special
securities in accordance with their FRBM space. The State Government will
provide support in payment of interest and repayment of principal till the date

of takeover by issuing special securities.

* The Balance 50% Short term Liabilities will be rescheduled by the lenders at

the best possible terms with moratorium on principal repayment.

* The scheme contained two tier monitoring mechanism by committees at

Centre and State level to monitor the progress of the turnaround plan.

*  Central Government would provide incentive by way of grant equal to

the value of the additional energy saved by way of accelerated AT&C loss
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reduction beyond the loss trajectory specified under RAPDRP (now subsumed
in IPDS) and capital reimbursement support of 25% of principal repayment
by the State Government on the liability taken over by the State Government

under the scheme.

* The scheme contained immediate/ continuing and other measures required to
be taken in a time bound manner by the Discoms and State Governments to
ensure long term financial and commercial viability of State owned Discoms.
These measures included Financial Restructuring, Tariff Setting and Revenue

Realization, Subsidy, Metering, Audit and Accounts and Monitoring.

(¢) The Government has launched the National Electricity Fund (NEF), Integrated
Power Development Scheme (IPDS) and Deendayal Upadhyaya Gram Jyoti Yojana

(DDUGIJY) schemes also to improve performance of its distribution utilities.
Advertisements on websites/portals by PGCIL

360. SHRI SALIM ANSARI : Will the Minister of POWER be pleased to

state:

(a) the policy of advertising on various websites/portals by the Power Grid
Corporation of India Limited (PGCIL);

(b) the names of websites/portals which have received advertisement support

from PGCIL with the amount paid for advertisements;

(c) whether some of these websites/portals are under scanner of Delhi Police in

case related to leakage of confidential documents; and

(d) whether PGCIL would also probe the matter through CVC/CVO about the
role of officers of PGCIL in extending advertisement support to the tainted websites/

portals and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) No such policy for advertising on websites/portals is in place in Power Grid
Corporation of India Limited (PGCIL). However, PGCIL releases the advertisements
from time to time depending on the availability of budget and publicity requirement/

benefit for corporate image building of the Company.

(b) The details of the websites/portals on which advertisements have been released
by POWERGRID are as under:
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SI. No.  Name of the websites/ portals Amount of advertisement paid (in Rs.)
1. www.sarkaritel.com 4,50,000
2. www.thesynergyonline.com 50,000
3. WWWw.psuconnect.in 50,000
4. www.whispersinthecorridors.com 3,00,000
5. wWww.newpowergame.com 2,40,000

(c) and (d) Power Grid Corporation of India Limited (PGCIL) does not have the
details of website/portals being probed by Delhi Police. PGCIL would take necessary

action, if such information comes to their notice.
Electricity shortage in Assam

361. SHRIMATI NAZNIN FARUQUE : Will the Minister of POWER be pleased

to state:

(a) whether Government is aware that there are a number of villages in Assam

without electric facilities due to acute shortage of electricity in the State;
(b) if so, the details thereof; and

(c) the steps to be taken by Government to meet the shortage of electricity in the
State?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) and (b) As reported by the State, during 2014-15, the energy availability in
Assam was 7,926 Million Unit (MU) against energy requirement of 8,555 MU reflecting
energy shortage of 629 MU. During Twelfth Plan, 1009 number of Un-Electrified Villages
(UEV) and 10,259 number of Intensified Electrified Villages (IEV) have been covered
under the Rural Electrification (RE) component of Deen Dayal Upadhayaya Gram Jyoti
Yojana (DDUGJY) scheme.

Electricity being a concurrent subject, supply and distribution of electricity to various
consumers including villages within the State/UT is within the purview of the respective
State Government/State Power Utility. The Central Government however, supplements
the efforts of the State Governments by establishing power plants and transmission

systems in the Central Sector through Central Power Sector Undertakings (CPSUs).

(¢) In order to assist the State in mitigating the shortage of Electricity, Central
Government has allocated 777 MW from various Central Generating Stations (CGSs)

which is highest allocation among the States of North Eastern Region. Central Government
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has advised States including Assam to tie up necessary power to meet their demand, in
accordance with their anticipated demand supply scenario. During remaining period of
Twelfth Plan, the likely benefit to Assam from the Commissioning of CGSs would be 847
MW. 100 MW Generation Capacity addition is also expected in the State Sector.

Development of Pakri-Barwadih coal block by NTPC

362. SHRI A. W. RABI BERNARD : Will the Minister of POWER be pleased to

state:

(a) whether it is a fact that NTPC Ltd. has failed to develop and operate Pakri-
Barwadih coal block in Jharkhand by the end of March, 2015 as assured before the

Supreme Court;
(b) if so, the reasons therefor;
(c) ifnot, the status of the development of this coal block; and

(d) what are the milestones to be achieved by NTPC for the development of this
coal block along with the names of contractors appointed for the development of this
block?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) and (b) NTPC could not start production from Pakri Barwadih coal block

by March, 2015 due to acute law and order problem at the mine block site.

(c) and (d) NTPC has obtained all statutory approvals/ permissions/ clearances
required to commence mining operations. The production is likely to commence during
2015 -16. Following major contractors have already been appointed for the development
of the block:

S1. No. Work Contractor

1. Coal Handling Plant (CHP) M/s TECPRO

2. Resettlement and Rehabilitation National Building Construction
(R&R) Colony Corporation Ltd. (NBCC)

3. Railway Siding Rail India Technical &

Economic Service (RITES)

4. Banadag-Hazaribagh Rly. Link East Central Railways
5. 220 KV Transmission Line M/s GENUS Infra. Ltd.
6. 11 KV Construction Power Jharkhand State Electricity

Board (JSEB)
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Per capita power consumption

363. SHRI TAPAN KUMAR SEN : Will the Minister of POWER be pleased to

state:

(a) the per capita power consumption in various States during each of the last

three years, State-wise;

(b) the reasons for disparity in per capita power consumption among various

States; and

(c) the steps taken/being taken by Government to remove the disparity in per

capita power consumption amongst the States?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) The State-wise per capita power consumption in various States during last

three years is given in Statement (See below).

(b) Thedisparity in per capita electricity consumption in various States is generally

due to large variation in population and consumer mix in States/UTs.

(c) One of the steps to increase the per capita consumption is to increase the
generation capacity and the other is to increase the connectivity and reliability of power
supply. Generation capacity addition target during Twelfth Five Year Plan is 88,537 MW
from conventional sources on all India basis. With this level of capacity addition, the
demand for power on all-India basis is likely to be met by the terminal year of Twelfth
Five Year Plan. Government has advised the States to tie up for procurement of power
to meet their demand, in accordance with their anticipated demand supply scenario.
To increase the access and strengthen the distribution sector, schemes like Deen Dayal
Upadhyaya Gram Jyoti Yojana (DDUGIJY), Integrated Power Development Scheme
(IPDS) and Financial Restructuring Plan (FRP) for Distribution Companies have been

undertaken by the Government of India.

Statement

State-wise per capita power cosumption

(kWh)
States/UTs 2012-13 2013-14* 2014-15%*
Chandigarh 1168 1133 1052
Delhi 1613 1446 1561
Haryana 1722 1773 1909
Himachal Pradesh 1380 1348 1336

Jammu and Kashmir 1043 1066 1169
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States/UTs 2012-13 2013-14* 2014-15*
Punjab 1761 1810 1858
Rajasthan 982 1011 1123
Uttar Pradesh 450 472 502
Uttarakhand 1297 1285 1358
Chhattisgarh 1495 1601 1719
Gujarat 1796 1973 2105
Madhya Pradesh 753 764 813
Mabharashtra 1239 1183 1257
Daman and Diu 7927 8003 6960
Dadra and Nagar Haveli 14341 14515 13769
Goa 2045 2198 1803
Andhra Pradesh 1135 1196 1040
Telangana - - 1356
Karnataka 1129 1179 1211
Kerala 630 645 672
Tamil Nadu 1226 1544 1616
Puducherry 2136 1692 1655
Lakshadweep 592 665 657
Bihar 145 160 203
Jharkhand 847 810 835
Odisha 1209 1349 1419
West Bengal 594 609 647
Sikkim 862 700 685
Andaman and Nicobar Islands 559 368 361
Arunachal Pradesh 719 503 525
Assam 240 280 314
Manipur 353 266 295
Meghalaya 690 684 704
Mizoram 469 445 449
Nagaland 268 259 311
Tripura 296 331 303
ALL INDIA 914 957 1010

* Provisional
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Plan to improve thermal power generation

364. DR. K.V.P. RAMACHANDRA RAO : Will the Minister of POWER be pleased

to state:

(a) whether Government is taking steps to improve thermal power generation in

the country; and

(b) by when Government expects to be able to bridge the gap between supply and

demand in the power sector?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) The All India thermal generation during 2014-15 was 878.32 BU in
comparison to 792.47 BU during 2013-14 registering a growth rate of 10.83%. To further
improve thermal power generation in the country, following steps have been taken by the

Government:

(i) Re-allocation of coal blocks cancelled by Hon’ble Supreme Court through
auction/ allotment. This will lead to improved thermal power generation in the

country.

(il) For power projects which are affected due to short supply of gas, Government
of India has sanctioned a scheme which envisaged supply of imported spot
RLNG to the stranded gas based power plants as well as plants receiving
domestic gas up to the target PLF selected through a reverse e-bidding
process. The scheme envisages financial support from PSDF (Power System

Development Fund).

(iii)) Renovation modernization (R&M) and life extension (LE) of old and inefficient
generation units is considered as an economical option to supplement the
capacity addition. A total of 70 thermal generation units with aggregate
capacity of 12066 MW for LE works and 65 thermal generation units with
aggregate capacity of 17301 MW for R&M works have been identified during
Twelfth Plan.

(iv) Strengthening of inter/intra-State and inter-regional transmission capacity for

optimum utilization of available power.

(v)  Coordinated operation and maintenance of hydro, thermal, nuclear and gas

based power stations to optimally utilize the existing generation capacity.
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(b) To bridge the gap between supply and demand, 88,537 MW additional capacity
(excluding 30,000 MW capacity addition planned from Renewable sources) have been
planned to be added during Twelfth Plan.

24x7 power supply in Telangana

365. SHRI DEVENDER GOUD T. : Will the Minister of POWER be pleased to

state:

(a) the action plan prepared to implement goal of 24x7 power supply in the

coming two years in Telangana; and

(b) whether consultations have been held with the State in this regard as laying
of transmission lines is equally important than generating power, and if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) Electricity is a concurrent subject and distribution of electricity falls under
the purview of State Governments. To supplement the efforts of State Governments,
Government of India has taken a joint initiative with respective State Governments to
prepare State specific documents for providing 24 x 7 power supply to all households/
homes, industrial and commercial consumers and adequate supply of power to Agricultural

consumer as per State policy.

The State specific 24x7 Power for All document for Telangana is under
preparation and would include the action plan to provide 24x7 power goal in the State of

Telangana.

(b) Central team comprising of members including from Ministry of Power,
Central Electricity Authority, Ministry of New & Renewable Energy, Bureau of Energy
Efficiency, Power Grid Corporation of India Limited, Power Finance Corporation and
Rural Electrification Corporation held consultation with State Government of Telangana
on 30th March, 2015 to discuss all power related issues including issues of transmission

adequacy and associated lines for implementing the above stated goal.
Flyovers on NH-8 C

366. SHRI MANSUKH L. MANDAVIYA : Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state :

(a) whether Government is planning to develop flyovers at busy junctions of

Sarkhej-Gandhinagar National Highway No. 8 C and if so, by when; and
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(b) what are Government’s plans for development of NH-8C connecting
Gandhinagar to Ahemdabad in terms of six laning and construction of flyovers at busy

junctions?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.) : (a) and (b) National Highway No. 8C
(New NH No. 147) has been omitted from the schedule of National Highway Act 1956
(48 of 1956) vide The Gazette of India Notification No. S.0. 696(E) dated 10.03.2015.
Now, State Government of Gujarat is responsible for the development and maintenance

of Chiloda-Ghandinagar-Sarkhej road in future.
Finance for Highways

367. SHRI MAJEED MEMON : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Ministry has approached the Employees’ Provident Fund
Organisation (EPFO) to lend its financial support in an upcoming issue of infrastructure
bonds by NHAI,

(b) whether EPFO has sought a Government’s guarantee before committing any

funds for investment;

(c)  whether, in view of cumbersome procedure involved in approval and land

acquisition, no fresh financing is expected from banks also; and
(d) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P)) : (a) Yes, Sir.

(b) No.
(c) No. Banks continue to lend to highway projects.
(d) Does not arise.
NH link between Goa and Belgaum

368. DR. PRABHAKAR KORE : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether under the ongoing National Highway project in Karnataka, any NH

link has been approved connecting Goa and Belgaum;
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(b) whether NH-4A linking Goa with Belgaum in Karnataka has been included
for budgetary support during 2015-16;

(c) if'so, whether both technical and financial bids have been prepared and vendors

selected for its early completion; and
(d) the details of outlay for the project and the likely date of completion ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI RADHAKRISHNAN P.) : (a) to (d) The work of 4-laning of
Belgaum-Khanapur and 2-laning with paved shoulders of Khanapur-Goa/KNT Border
of NH-4A was earlier awarded to the Concessionaire on DBFOT (Toll) basis during the
year 2010. The project could not be started due to forest and wildlife clearance. Since
the project is to be implemented under DBFOT (Toll) scheme, no budgetary provision is
required to be made. Committee on infrastructure has been requested for early approval

of Forest and wildlife clearance.
Expansion of roads and bridges in Karnataka

369. SHRI B.K. HARIPRASAD : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has received some proposals from the Karnataka

Government for expansion of roads and bridges in the State;
(b) if so, the number of proposals approved during each of the last three years;
(c) the details of funds allocated for the purpose;

(d) the number of proposals still lying with Government awaiting clearance and

the date from which these are pending; and
(e) by when the pending proposals are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (¢) During the last three years
24 proposals for expansion of existing NHs and bridges have been approved and there
are no proposals pending with Government for clearance. A sum of Rs.700 cr. has been

allocated for the NH works during the last three years.
Uniform procedure for app-based taxi services

370. DR. K.P. RAMALINGAM : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government is fast tracking the task to come out with uniform
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procedures to regulate app-based taxi services for safety of passengers, including women

and children;
(b) if so, the details thereof;

(c) whether, at present, the States are following different norms to regulate such

operators; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) The taxi hailing services or the
on-demand transport aggregating services in question are covered under Section 93 of the
Motor Vehicles Act, 1988. Under Section 93, the State Governments have the power to
regulate such service providers. The Ministry has finalised a draft advisory for the State

Governments in consultation with stakeholders.
Under construction NHs

371. SHRIMATI VIPLOVE THAKUR : Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the details of the National Highway projects under construction, State/Union

Territory-wise;

(b) whether there has been any delay in completion of these projects and if so, the

details thereof along with the reasons therefor, project-wise;

(c) the details of proposals received from various States for NH projects during
the last three years along with the projects approved/pending including expenditure likely

to be incurred on these projects; and

(d) by when the pending proposals are likely to be approved along with the
projects likely to be completed in the country including Himachal Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) The State/Union Territory-
wise details of the National Highway under construction and delayed projects are given
in Statement-I (See below). Projects have been delayed mainly due to land acquisition,
utility shifting, non availability of soil/ aggregates, poor performance of contractors,
environment/forest/wildlife clearance, ROB & RUB issue with Railways, public agitation

for additional facilities, arbitration/contractual disputes with contractors etc.
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(c) and (d) The details of proposals sanctioned/awarded and expenditure incurred
thereon for various States/ UTs during last three years are given in Statement-II
(See below). The proposals received are sanctioned/approved depending upon the inter-
se-priority and availability of funds. The proposals which are not sanctioned during the

respective financial year are returned unapproved to respective State Governments/UTs.
Statement-1

Details of ongoing and delayed projects

S1. No. State /UT No. of ongoing works No. of delayed projects
NH(O)

1. Andhra Pradesh 8 3
2. Arunachal Pradesh 0 0
3. Assam 14 4
4.  Bihar 42 19
5. Chandigarh 0 0
6.  Chhattisgarh 11 4
7.  Delhi 0 0
8.  Goa 13 6
9.  Gujarat 37 5
10. Haryana 20 3
11. Himachal Pradesh 32 22
12, Jammu and Kashmir 2 0
13.  Jharkhand 29 10
14. Karnataka 48 15
15. Kerala 23 8
16. Madhya Pradesh 19 7
17. Mabharashtra 24 13
18.  Manipur 1 1
19. Meghalaya 13 0

20. Mizoram 13 1
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SI. No. State/UT No. of ongoing works No. of delayed projects
21. Nagaland 5 0
22. Odisha 32 8
23.  Puducherry 2 0
24. Punjab 17 8
25. Rajasthan 12 7
26. Sikkim 0 0
27. Tamil Nadu 22 0
28. Telangana 7 2
29. Tripura 0 0
30. Uttar Pradesh 33 14
31. Uttarakhand 32 24
32. West Bengal 34 5
33.  Andaman and Nicobar Islands 0 0
34. Dadra and Nagar Haveli 0 0
35. LWE 85 59
36. NHDP-IV A 55 0
37. NHIIP 5 0
38. SARDP-NE 47 29
39. BRO 60 35
40 NHAI 185 120
Statement-I1

Details of proposals sanctioned/awarded and expenditure

incurred during last three years

SL. State / UT No. of proposals Expenditure in
No. sanctioned/awarded Rs. crore

1 2 3 4
NH(O) including BRO

1. Andhra Pradesh 64 642.12

2. Arunachal Pradesh 1 1.59
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1 2 3 4

3. Assam 21 495.31
4.  Bihar 41 676.92
5. Chandigarh 0 8.40
6.  Chhattisgarh 34 152.87
7. Delhi 2 3.79
8. Goa 29 40.69
9.  Gujarat 45 508.45
10. Haryana 39 192.79
11. Himachal Pradesh 52 329.07
12.  Jammu and Kashmir 15 0.00
13.  Jharkhand 29 231.90
14. Karnataka 76 661.85
15. Kerala 53 477.48
16. Madhya Pradesh 40 429.13
17. Mabharashtra 52 592.50
18.  Manipur 16 141.68
19. Meghalaya 25 146.72
20. Mizoram 22 100.16
21. Nagaland 17 114.09
22. Odisha 55 744.36
23.  Puducherry 6 28.07
24. Punjab 58 465.07
25. Rajasthan 44 447.31
26. Tamil Nadu 70 544.93
27. Telangana 11 47.30
28. Tripura 0 0.00
29. Uttar Pradesh 71 827.19
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1 2 3 4

30. Uttarakhand 92 346.18
31. West Bengal 38 612.71
32. Andaman and Nicobar Islands - 25.14
33. NHAI 63 52179.18
34. Border Roads Organization - 1035.65
35.  SARDP-NE including 27 7701.93

Arunachal Package
36. LWE 9 2959.76

37. EAP 10 293.57

Penalties for rash driving

372. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government had proposed stringent penalties for rash driving and to

reduce deaths due to accidents in the draft Road Transport and Safety Bill;

(b) if so, whether Government has now watered down the stringent clauses in the

proposed draft Bill;
(c) ifso, the details thereof; and
(d) the reasons and rationale therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) Ministry of Road Transport and
Highways is working on a proposal to replace the “Motor Vehicles Act, 1988” with a
new Act namely “The Road Transport and Safety Bill, 2015” which inter-alia proposes to
implement a combination of penalties and fines to enforce traffic rules, strict enforcement
for driving under the influence of alcohol and drugs, electronic detection and centralized
offences information to identify repeat offenders. The penalties for various offences will
be prepared after consultation with Ministries. The final draft of the Bill will be approved
by the Parliament.
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Funds to Karnataka under CRF

373. SHRIB.K. HARIPRASAD : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government proposes to allocate funds under Central Road Fund for

maintenance of roads in Karnataka;

(b) if so, the details thereof and the amount allocated for the purpose during the

current financial year;

(¢)  whether Government has formulated any rule or criteria regarding the said
fund; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) No, Sir. The funds allocated/
released to States from Central Road Fund are utilised for construction and development
of State Roads, including roads of Inter State Connectivity and Economic Importance. The
funds allocated to Karnataka during current financial year is Rs.179.98 crore for above
purposes. The principle followed for allocation to the States/UTs is 30% weightage on
petrol and diesel consumption in the State and 70% weightage to the geographical area

of the State.
Vehicles registered in National Capital

374. SHRI AHMED PATEL : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of vehicles which are registered in the National Capital;

(b) whether there has been an increase in the number of vehicles during the last

five years in NCR; and

(c) what steps are being taken to ensure that the congestion is being controlled in

NCR?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) The number of vehicles registered in
National Capital is 88,39,087.
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(b) The year-wise percentage increase in registration of all vehicles is as under:

Year % of increase
2009-10 11.88
2010-11 10.50
2011-12 5.50
2012-13 2.45
2013-14 1.26

(¢) Government of National Capital Territory (NCT) of Delhi is taking steps
to reduce congestion by extending the metro system and augmentation of other modes
of public transport in the NCT of Delhi so as to reduce dependency on private

vehicles.
NHs in Karnataka

375. DR. PRABHAKAR KORE : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the length of National Highways during the last ten years in the country and
the length of National Highways built in Karnataka during the same period;

(b) how many of such highway projects in the State have been funded fully by the
Centre and through PPP mode during the above period; and

(c) the details of major NH stretches currently under construction in the State

including PPP and toll projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) The length of National Highways
constructed in the country and the State of Karnataka during the last ten years is about
38912 km and 2050 km respectively.

(b) The number of National Highway projects in the State of Karnataka under PPP

mode and public funding during the last ten years are about 16 and 367 respectively.

(c) Presently, 13 number of major projects aggregating to 1323 km are under

construction in the State of Karnataka.
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Development of NHs

+376. SHRI PARVEZ HASHMI : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the target set for the development of National Highways during the previous

five year plans along with the details of the budget estimated to be spent thereon;
(b) the extent of work completed so far under the above five year plans; and

(c) the details of plan for development of National Highways for the coming five

year plan?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) The details of target and
achievement for development of highways and the expenditure incurred during the last
five year plan (2007-2012) and current plan (2012-2017) are as below:

Five Year Plan Target for Achievement Expenditure
development (in km) incurred in
(in km) X crore)
2007-2012 27056 23045 90890
2012-2017 till March, 2015 18806 14022 74205

(¢) No plan has been finalized for development of National Highways for the

coming five year plan.
Auction of highway stretches

377. SHRI MAJEED MEMON : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has any proposal to auction highway stretches constructed

with Government funds;

(b)  if so, whether Government has set any time period for which these highway

stretches would be auctioned;

(c)  whether this step would enable Government to recover the investment

immediately to take up the construction of new stretches;

FOriginal notice of the question was received in Hindi.
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(d)  whether there is also a proposal to consider Government funded stretches

which have been bade out in the past one-and-a-half years for this scheme; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (e) A framework for securitization
of user fees is under examination. There is no formal approval for such a framework,

so far.
Bill for strict punishment for violation of traffic rules

378. DR. KANWAR DEEP SINGH : Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that a Bill providing for stringent punishment for violation

of traffic rules is in the process of enactment by Parliament;
(b) if so, the details thereof; and
(¢) by when the Bill is likely to be enforced?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.) : (a) to (¢) Ministry of Road Transport and
Highways is working on a proposal to replace the “Motor Vehicles Act, 1988 with a
new Act namely “The Road Transport and Safety Bill, 2015” which inter-alia proposes
higher penalties for violation of traffic rules. The draft Cabinet note for the Bill has been
circulated to concerned Ministries/Departments for their comments/views. The Bill
proposes to implement a combination of penalties and fines to enforce traffic rules, strict
enforcement for driving under the influence of alcohol and drugs, electronic detection and
centralized offences information to identify repeat offenders. The punishments in the Bill

will be finalised only after it is passed by the Parliament.
Execution of NHs

379. SHRI C.M. RAMESH : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of various modes and ways by which National Highway projects

are executed across the country; and

(b) the details of different ways and means by which recovery of cost in executing
National Highway projects are done, particularly for the projects funded by public
funds?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) National Highway projects across the

country are executed either through budgetary support or private sector participation.

(b) Question of recovery does not arise for projects executed through budgetary
support while recovery in projects executed through private sector participation are

recovered through tolling during concession period.
Safety standards for cars under NCAP

380. DR. CHANDAN MITRA : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government proposes to set up new standards for car safety under the

New Car Assessment Programme (NACP);
(b) if so, the details thereof; and

(c) by when the new standards are likely to be notified and implemented and the
crash testing facility of National Automotive Testing and R&D Infrastructure Projects is

likely to go on stream?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.) : (a) to (¢c) As per the draft notification
for amendment of Central Motor Vehicles Rules, 1989 (CMVRs), under the Bharat New
Vehicle Safety Assessment Programme, compliance as per Crash standards, Automotive
Industry Standard 098 and Automotive Industry Standard 099 shall be mandatory for the
new vehicles from 1st October, 2017, and in case of existing vehicles same will apply

from 1st October, 2018.
Construction of NH-17

381. SHRI SHANTARAM NAIK : Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) what is the present status of construction of NH-17;
(b) whether the project has been tendered;

(c) whether the Highway is proposed to be constructed by the National Highways

Authority of India, Central Government, State Government, on PPP model or otherwise;
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(d) what is the present estimate of the project;

(e) thedetails of the share of expenditure proposed to be made by various agencies;

and

() whether memorandum of understanding has been executed or proposed to be

executed between the State Government and Central Agencies?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.) : (a) and (b) Several works under NHDP
IIT and NHDP IV and NH(O) schemes are under construction/sanctioned on NH-17
which have already been tendered except the stretches of Indapur to Zarap Section in
Mabharashtra, Edappally to Thalappady Section in Kerala and Maharashtra/Goa border
to Goa/Karnataka border Section in Goa which are under DPR stage. The projects of
4-laning of NH-17 from km 0.000 to 21.508 in Maharashtra and from km 358 to 375.30

in Karnataka have been completed.

(¢) Yes Sir. The sections of NH-17 passing through Karnataka and Panvel
to Indapur Section in Maharashtra have been taken up for development by National
Highways Authority of India (NHAI). The section from Indapur to Zarap in Maharashtra,
Mabharashtra/Goa border to Goa/Karnataka border Section in Goa and Edappally to
Thalappady Section in Kerala has been taken up for development by Ministry of Road
Transport and Highways through State PWD concerned. The projects are on PPP and
EPC mode.

(d) The present estimates of the projects which are completed/under construction/
DPR stage is approximately ¥ 8020 crore excluding the projects of Edappally to
Thalappady Section in Kerala and Maharashtra/Goa border to Goa/Karnataka border

Section in Goa.

(e) and (f) The projects are on PPP and EPC mode. The fund is provided by Ministry
of Road Transport and Highways/NHAI. An umbrella/State Support Agreement has
been executed between NHAI and State Government concerned for the projects which
have been taken up by NHAI. The memorandum of understanding is yet to be executed
between the State Government concerned and Ministry of Road Transport and Highways

for the projects which have been taken up through State PWD.
Roads for connecting border states

382. SHRIMATI JHARNA DAS BAIDYA : Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has proposed to provide quality roads for better

connectivity in border States of the country; and
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(b) if so, the progress made in this regard in each State?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.) : (a) and (b) This Ministry is primarily
responsible for Development and Maintenance of National Highways (NHs). Development
and Maintenance of NHs for improving connectivity of different areas, including border
States of country, is a continuous process and are taken up from time to time depending

upon requirement, inter-se-priority and availability of funds.
Regulation of taxi operators

383. SHRI PAUL MANOJ PANDIAN : Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government had convened a meeting of transport departments of
various States and all other concerned to take stock of the issues relating to regulation of

taxi operators and also the new age operators who call themselves service provider;
(b) if so, the details thereof and the deliberations made in the said meeting;

(¢) whether Government is considering to have uniform regulations across the

country concerning the taxi operators and also the said new age operators; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) The taxi hailing services or the
on-demand transport aggregating services in question are covered under Section 93 of the
Motor Vehicles Act, 1988. Under Section 93, the State Governments have the power to
regulate such service providers. The Ministry has finalised a draft advisory for the State

Governments in consultation with stakeholders.
Removals of toll plazas

1384. SHRIMATI KANAK LATA SINGH : Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that the Ministry is considering on removing the toll plazas

from National Highways in the country;

(b) if so, the details thereof;

+Original notice of the question was received in Hindi.
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(¢) whether it would be applicable to all vehicles or removal of toll tax is being

considered for small and private vehicles only;

(d) whether it is also a fact that violent incidents have happened on toll plazas due
to the toll; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) No Sir.

(b) and (c) Do not arise.

(d) and (e) Some instances of violence were reported at toll plazas and immediate

action was taken to resolve the issues.
Widening of NH-8D and 8E

385. SHRI MANSUKH L. MANDAVIYA : Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that millions of devotees from across the country visit holy
places of Somnath and Dwarka located on National Highway No.-8E; and

(b) if so, the details of Government’s plan for widening of NH-8E and NH-8D to

six lane?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) Yes Sir, The details for
widening of NH-8E and NH-8D are given below:

(1) Bhavnagar — Veraval section of NH-8E in a length of 256 km is envisaged for
four-laning. Feasibility study has been completed. The appraisal process is
currently underway.

(il)) Gadu to Dwarka section of NH-8E is envisaged, for two laning from Gadu
to Porbandar (93 kms) and for four laning from Porbandar to Dwarka (117
kms). Feasibility study has been completed. The project requires clearance
of Coastal Regulation Zone (CRZ)/environmental clearance, which are in

progress.

(iii) 4- laning of Jetpur Somnath section of NH-8D in a length of 127.6 kms is
under implementation. Out of this, 98.52 km is complete. The project also
includes Junagarh bypass (20 kms) for which the land acquisition has been

delayed on account of litigations.
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Proposals under central road fund

386. SHRI K.C. TYAGI : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of proposals received, so far, from State Governments under the
Central Road Fund;

(b) the number of approved and pending proposals out of those;

(c) thereasons for the proposals being kept pending and by when the action would

be taken thereon; and

(d) the number of works completed in the States under Central Road Fund and the

amount spent so far thereon?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) During the last financial year
up to February, 2015, 187 projects were received under Central Road Fund (CRF) out of
which 163 works have been sanctioned allowing two years for construction. Sanction of
projects is decided based on available sanction, accrual of State and project not sanctioned
are treated as unapproved and returned. The amount released under CRF is I 2048.24

crore during 2014-15.
Repair of Rampur-Haldwani NH-87

+387. SHRI MAHENDRA SINGH MAHRA : Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether contract for repair of Rampur-Haldwani National Highway No. 87

has been awarded to any company;
(b) if so, the name of company and when it was awarded,;

(c) the details of reasons on account of which the repair work of this Highway has

not yet been started;

(d) whether Government has taken any action against the company for the delay;

and

(e) if not, the reasons therefor?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) Yes Sir. Contract for repair
of Rampur-Kathgodam section of National Highway No. 87 via Haldwani is awarded to

M/s. Shivalik Infraventure Pvt. Ltd and the Contract agreement was signed on
04.03.2014.

(c) to (e) The work of 4- laning and strengthening of this National Highway was
earlier awarded on BOT(Toll) basis in February, 2012. The Concessionaire did not start
the work and therefore the agreement was terminated in April, 2014 by the National
Highways Authority of India(NHAI). Performance security of the Concessionaire has
been encashed by the NHAI. Now process for re-award of the widening work is in
progress. Repair work is being done continuously by the Contractor M/s. Shivalik
Infraventure Pvt. Ltd. However, pot holes/patches are being developed under heavy
traffic and bad weather condition. As such no penalty on the maintenance contractor is

appropriate.
Encouragement to e-rickshaws

388. DR. K.VP. RAMACHANDRA RAO : Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government encourages e-rickshaw across the country particularly
in cities like Vijayawada and Hyderabad as people’s mode of transport with central

subsidy;

(b) whether Government would undertake a programme to bring these rickshaws

under motor transport department since there is no standardization in e-rickshaws;

(¢) whether Government intends to check the import of substandard e-rickshaw

components from China; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) Central Government vide
notified G.S.R. 709(E) dated 08.10.2014, S.O. 2590(E) dated 08.10.2014 and G.S.R.
27(E) dated 13.01.2015 has amending the Central Motor Vehicles Rules, 1989 (CMVRs)
to include e-Rickshaws and its specifications under the ambit of CMVRs to encourage
e-Rickshaw across the Country. In order to facilitate plying of e-Rickshaw and e-Cart,
the Central Government also amended sub-section (1) of Section 7 of the Motor Vehicles
Act, 1988 which have given relaxation to e-Rickshaw and e-Cart drivers. In addition, the

definition of e-Rickshaw and e-Cart has also been included under the said Act.
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(c¢) and (d) Keeping in view the safety standards of e-Rickshaw, Central Government
has notified S.O. 2590(E) dated 8th October, 2014 for strict compliance.

Revision of speed limits on NHS

389. DR. R. LAKSHMANAN : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government proposes to review and revise speed limits on National
Highways considering the fact that over speeding is the main cause of accidents which

results in loss of life and property;
(b) if so, the details thereof; and
(¢c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (¢) This Ministry had constituted a
committee to review speed limit of Motor Vehicles. Based on the report of this Committee
chaired by Mr. Bahadur, this Ministry has notified S.O. No. 1997(E) dated 5th August,
2014 for fixing the maximum speed in kilometres per hour in respect of the different class

of motor vehicles.
Bank loan for women Self-Help Groups

390. SHRI A.U. SINGH DEO : Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether Government has extended provisions of bank loans for women Self-

Help Groups in some additional districts of various States in the recent past;

(b) if so, the details in this regard along with the criteria for selecting districts for

the said purpose;
(c) whether an expert group constituted under the former Deputy Governor of

RBI has submitted its report; and

(d) if so, the details of the recommendations made by them and the action so far

taken on such recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) and (b) Yes, Sir. The Self Help Group - Bank
Linkage Programme (SHG-BLP) is being implemented by banks all over the country. For
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intensive implementation of SHG-BLP programme, the Ministry of Finance, Government
of India has set up a “Women Self Help Group Development Fund’ with a proposed
corpus of ¥ 500 crore to implement a ‘Scheme for promotion of Women SHGs in 150
Left Wing Extremism [LWE] Affected and Backward districts of India’. So far, a sum of

184.18 crore has been contributed towards this fund.

The criteria for selection of district for coverage under WSHGs scheme are those
which have been affected by Left Wing Extremism and are backward districts of India.
Under the Scheme, around 2.18 lakh Women SHGs were savings linked and around 1.03
lakh of these SHGs were credit linked as on 28 February 2015.

(c) and (d) Yes, Sir. The Expert Group constituted under the former Deputy
Governor of RBI Smt Usha Thorat has submitted its report to the Government. The main

recommendations of the Group and action taken so far are given in Statement.
Statement
The main recommendations of the expert group and action taken so far

1. Develop and be accountable for envisioning and executing a focused strategic
national plan for promoting and sustaining SHG-bank linkage for the women

SHGs across the country.

2. Develop a national agenda that facilitates promoting SHG-Bank linkage as a
cornerstone of banks’ financial inclusion plans for poor households in rural

areas.

3. Facilitate rating and securitisation of portfolio of SHG loans by agencies with
cost of rating being shared between NRLM, NABARD and banks.

4.  Develop a credit guarantee product covering risk in lending to SHGs based on

SIDBI experience of implementing the CGTMSE scheme.

5. Provide guidance and training to SRLMs to develop into agencies which can
undertake aggregation and securitisation of SHG loan portfolios. If need be,

also act as an SPV for securitisation.

6. Develop and administer a viability gap funding model for bank branches
(including BCs linked to those branches) to provide adequate finance to SHGs
in specified backward blocks identified by NRLM.

7. Evolve innovative technology solutions including mobile based transactions
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10.

I1.

12.

13.

14.

15.

16.

17.

for easing payment transactions for SHGs and their members and encourage

government to transfer family benefits to bank accounts of SHG members.

Promote the use of SHG Federations and VOs as BFs and BCs by banks; also

assist the Federations to become transaction aggregators.

Facilitate the development of a composite life health accident-livestock-
insurance product for SHG members in conjunction with any similar programs

of State Governments.

Facilitate development of pension products for SHG members in conjunction
with NPS.

Facilitate financial literacy and credit counselling for SHG and their

members.
Work for Consumer protection for SHGs and their members.
Training, capacity enhancement and immersion programs.

Research and advocacy -including promoting a savings and credit culture and

responsible finance.

Develop and administer monitoring and evaluation tools to assess progress

and outcomes and identify lacunae in the implementation.

Carrying out the above activities by NABARD internally with an external

Advisory Board to give proper focus.

The Expert Group also recommends that NABARD may consider promoting
a few more NABFINs like organization in other parts of the country or
take equity stake in well- functioning organizations with a similar mandate,

especially in less developed regions.

The NRLM / NABARD are already pursuing many of these activities and these

would be consolidated further.

391.

Identification of landless people for housing

SHRI RAMDAS ATHAWALE : Will the Minister of RURAL

DEVELOPMENT be pleased to state:

+Original notice of the question was received in Hindi.
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(a) whether Government has identified or proposes to identify the landless rural

families living below poverty line for allocation of houses on priority basis;
(b) if so, the details thereof as on date;
(c) the details of the landless rural families identified so far State-wise; and

(d) the number of houses allotted to the homeless and to the people living below

poverty line under various housing schemes?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRISUDARSHAN BHAGAT) : (a) to (c) There is no such proposal under consideration
of Ministry of Rural Development at present. However, the Ministry of Rural Development
is implementing Indira Awaas Yojana (IAY), a flagship scheme throughout the country
except Delhi and Chandigarh under which financial assistance of ¥ 70,000/~ in plain
areas and ¥ 75,000/- in hilly/difficult areas, is provided to the rural BPL households for
construction of a dwelling unit. The scheme is implemented on sharing basis between
Centre and State in the ratio of 75:25, 90:10in case of NE States and 100% for UTs. In
addition, the scheme has provision for upgradation of kuchha houses with the assistance
of % 15,000/- per unit.

The scheme also has a component for purchase of homestead sites for which
assistance of ¥ 20,000/- per unit is provided and that is shared by Centre and State in the
ratio of 50:50.

(d) The number of houses constructed under IAY for last three years are as under:

Year Houses constructed (units in lakh)
2012-13 21.860
2013-14 15.920
2014-15* 13.060

* As reported by the States on the online MPRIMIS on 31.03.2015. Some States are yet to report progress for
2014-15.

Conflicts over land acquisition issues

392. SHRI ARVIND KUMAR SINGH:
SHRI NEERAJ SHEKHAR:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether as per the recent data, released by the Society for Promotion of
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Wasteland Development and the Rights and Resources Initiative, 252 land conflicts have

taken place over land acquisition issues during 2013-14;
(b) if so, the details thereof;

(c) whether there has been 40 per cent increase in land conflicts over land

acquisition during 2013-14 in comparison to 2012-13 in the country; and
(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) to (d) Land and its management is a State subject
as per entry 18 and 45 of the Second List of Seventh Schedule of the Constitution of India.
Therefore, the information about land conflicts is not maintained by the Department of
Land Resources. No study on land conflicts over land acquisition during 2012-13 and

2013-14 in the country has been conducted by the Department of Land Resources.
Social audit structure in MGNREGA

393. SHRI A.U. SINGH DEO : Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether Government has recently sanctioned funds to the States for
strengthening the social audit structures under the Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA);

(b) if so, the details thereof along with the details of funds released to various

States so far;

(c) whether Government proposes to bring transparency in MGNREGA by

introducing Mobile Monitoring System;
(d) if so, the details in this regard;

(e) whether any leakages have been reported in the rural job scheme during
2014-15, so far; and

(f) if so, the details thereof, State-wise and the manner in which such leakages
would be plugged after the introduction of Mobile Monitoring System in MGNREGA?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) and (b) Yes, Sir. With a view to strengthen Social

Audit in States, a Special Project has been sanctioned in 2014, under which, the cost of all
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resource persons for Social Audit will be fully funded by Government of India, provided
the Social Audits in the State have been done in accordance with the provisions of the
Audit of Scheme Rules 2011. The details of funds so far released to the States are given

in Statement-I (See below).

(c) and (d) Yes, Sir. The Government has sanctioned a Mobile Monitoring System
(MMS) for better implementation and monitoring of the MGNREGS works starting with
35,000 GPs. The MMS will empower Gram Panchayats and implementation agencies
with live data from the worksites and allow an online and real-time updation of database
for complete transparency. The amount allocated for the 35,000 Mobile/ Tablets is ¥ 35

crore.

(e) and (f) The Ministry receives a number of complaints about leakages and
corruptions implementation of MGNREGA in the country. The State and UT-wise details

of complaints are given in Statement-II (See below).

Mobile Monitoring Systems will eliminate the bogus musters and will allow real-
time updation of database for complete transparency. MMS would also help in finding

location of assets by geo-tagging them for easy verification.
Statement-1

Details of funds so far realased to States

SL. Name of State Amount of first tranche of
No. financial assistance for conducting
social audit under MGNREGS
(In%)

L. Sikkim 5,94,000

2. Tamil Nadu 15,18,000

3. Chhattisgarh 13,86,000

4. Punjab 9,90,000

5. Nagaland 7,26,000

6. Gujarat 11,22,000

7. Tripura 5,94,000

8. Andhra Pradesh 9,90,000
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Statement-I11
Details of Complaints received under MGNREGA

(Report as on 31.10.2014)

Sl.  States Misappro-  Under Wages Corruption Irregula-  Total
No. priation of payment not under rities
funds paid  NREGA (Not
specific)

1 2 3 4 5 6 7 8
1. Andhra Pradesh 12 1 3 8 4 28
2. Arunachal Pradesh 0 0 0 0 0 0
3. Assam 20 0 2 9 0 31
4.  Bihar 30 5 6 18 20 79
5. Chhattisgarh 2 0 1 3 3 9
6. Goa 0 0 0 0 0 0
7. Gujarat 7 0 0 7 9 23
8. Haryana 51 3 13 16 20 103
9.  Himachal Pradesh 19 3 4 2 6 34
10. Jammu and Kashmir 0 0 1 0 0 1
11. Jharkhand 43 5 11 35 37 131
12. Karnataka 8 0 6 0 4 18
13. Kerala 2 1 3 4 5 15
14. Lakshadweep 0 0 0 0 0 0
15. Madhya Pradesh 220 7 44 109 38 418
16. Maharashtra 2 0 1 0 0 3
17. Manipur 6 0 1 0 3 10
18. Meghalaya 0 0 0 0 0 0
19. Mizoram 0 0 0 0 0 0

20. Nagaland 2 0 0 0 0 2
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1 2 3 4 5 6 7 8
21. Odisha 30 1 10 19 22 82
22. Punjab 8 0 1 1 3 13
23. Puducherry 0 0 0 0 1 1
24. Rajasthan 6 1 3 1 8 19
25. Tamil Nadu 7 1 2 3 4 17
26. Telengana 0 0 0 0 0 0
27. Tripura 0 0 1 0 4 3
28. Uttar Pradesh 400 26 92 301 362 1181
29. Uttarakhand 2 2 5 5 4 18
30. West Bengal 1 2 0 0 0 3
31. Sikkim 0 0 0 0 1 1

TotaL 881 58 209 542 554 2244

Maintenance of roads constructed under PMGSY

394. DR CHANDAN MITRA : Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether it is a fact that thousands of kilometers of rural roads, constructed
under the Pradhan Mantri Gram Sadak Yojana (PMGSY) are getting eroded every year

due to poor maintenance across the country;

(b) if so, the details thereof along with the reasons for lack of provisions for

maintenance of PMGSY roads; and

(c) the fresh steps taken by Government for regular upkeep of these roads in order

to ensure that the roads remains serviceable throughout their design life?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) and (b) No such reports have been received
from the States in this regard. Implementation of Pradhan Mantri Gram Sadak Yojana
(PMGSY) is being done by the State Governments and after completion of the road
works, maintenance is being done by the States through their own funds.

As per PMGSY Programme Guidelines, all roads will be covered under 5-years

maintenance contracts to be entered into along with the construction contract, with the
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same contractor, as per the Standard Bidding Document (SBD). Maintenance funds to
service the contract will be budgeted by the State Government and placed at the disposal
of SRRDA (State Rural Roads Development Agency) in a separate Maintenance Fund
Account. On expiry of 5-years post-construction maintenance, the roads shall be placed
under Zonal Maintenance Contracts consisting of 5-years, maintenance including renewal
as per cycle. The State Government will make the necessary budget provision and place
the funds to service the Zonal Maintenance Contracts at the disposal of the SRRDA in the

Maintenance Fund Account.

(c) During Regional Review Meetings and Empowered Committee Meetings,
the States are requested to have a dedicated Rural Roads Maintenance Policy and a
Maintenance Management System for Rural Roads. Standard templates for Rural Roads
maintenance policy and Maintenance Management Systems have been circulated to the
States and necessary trainings of field engineers and contractors are also being organized

on this subject.
Targets under PMGSY

395. SHRI HUSAIN DALWALI : Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the targets set under the Pradhan Mantri Gram Sadak Yojana (PMGSY) during
2013-14 and 2014-15;

(b) how far these targets have been achieved; and

(¢) the number of villages yet to be connected by all-weather roads, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) and (b) “Rural Roads” is a State subject and
Pradhan Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention of
Government of India to provide connectivity by way of an All- Weather road, to the

eligible unconnected habitations as per Core-Network, in rural areas of country.

Under PMGSY, the targets set and the achievements made during 2013-14 and
2014-15 (upto February, 2015) are as under:-

Completion of road length (in km) Habitations
Year (s) Target Completed connected
2013-14 27,000 25,316 6,560
2014-15 21,775 30,647 9,425

(upto Feb. 2015)
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(c) State-wise details of eligible unconnected habitations for which the projects
cleared by the Ministry to provide connectivity by constructing all-weather roads and

habitations connected are as under:-

SI. States Nos. of habitations for Habitations
No. which the projects cleared connected upto
by the Ministry to provide Feb’15
connectivity
1 2 3 4
1. Andhra Pradesh and Telangana 1,947 1,745
2. Arunachal Pradesh 420 335
3. Assam 9,257 7,447
4. Bihar 27,184 13,354
5. Chhattisgarh 9,442 7,864
6. Goa 20 2
7. Gujarat 3,047 2,982
8. Haryana 1 1
9. Himachal Pradesh 2,445 1,957
10. Jammu and Kashmir 1,925 1,399
11. Jharkhand 8,469 4,979
12. Karnataka 269 270
13. Kerala 435 370
14. Madhya Pradesh 16,905 13,002
15. Mabharashtra 1,394 1,178
16. Manipur 549 378
17. Meghalaya 482 180
18. Mizoram 162 154
19. Nagaland 91 90

20. Odisha 13,588 8,886
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1 2 3 4
21. Punjab 425 413
22. Rajasthan 14,646 12,755
23. Sikkim 296 223
24. Tamil Nadu 1,983 1,948
25. Tripura 1,903 1,650
26. Uttar Pradesh 12,689 11,129
27. Uttarakhand 1,254 736
28. West Bengal 13,784 11,836
TotaL 145,012 107,263

The details of balance eligible unconnected habitations are being reconciled by the
States.

National rural development training authority

396. SHRI RAVI PRAKASH VERMA : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the Central Government proposes to set up National Rural
Development Training Authority to evolve a new educational and training methodology

for rural development and improving the livelihood of rural folk;
(b) if so, the details and the present status thereof;

(c) theresponsibilities proposed to be assigned to the proposed authority to ensure
the rural development and improve rural livelihood; and

(d) by when final decision is likely to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) No Sir.

(b) to (d) Do not arise.
Release of funds under PMGSY

397. SHRI S. THANGAVELU : Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether many State Governments have reported that they have not received
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the central share for projects undertaken under the Pradhan Mantri Gram Sadak Yojana
(PMGSY) in their States;

(b) if so, the details thereof;

(¢) whether those State Governments have pleaded before the Central Government
for release of the same so that the pace of implementation of the works under the said

programmes does not slacken; and

(d) if so, the steps taken by Government to clear the above dues to the State

Governments?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) to (d) Yes Sir. The year-wise details of funds
demanded by the Ministry, Budget Estimate, Revised Estimate and funds released under
Pradhan Mantri Gram Sadak Yojana (PMGSY) are as under:

(X in crore)

Funds demanded Budget Revised Funds released
by the Ministry Estimate Estimate including repayment
(BE) (RE) of NABARD loan
2013-14 20,000 21,700 12,750 12,855
2014-15 22,000 14,391 14,200 14,188
2015-16 24,800 14,291

The Ministry has requested the Finance Ministry for suitable enhancement of
allocation to PMGSY to ensure that the tempo of implementation of PMGSY, a major

rural infrastructure scheme of the Government, is maintained.
Employment opportunities for rural people

398. SHRI RAM KUMAR KASHYAP: Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether over 60-70 per cent population in the country is living in rural areas
which neither have adequate land holdings nor alternate service opportunities to produce
or procure food, clothing, shelter, fuel and fodder for their livestock and in the absence of
adequate employment opportunities, the rural people are unable to generate enough wage

to sustain their livelihood;

(b) if so, the measures taken to provide adequate employment opportunities to

such people; and
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(c) what is the definition of poor and the total number of families in the rural India

which are poor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) and (b) The Ministry of Rural Development,
inter alia, is implementing Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA), National Rural Livelihoods Mission (NRLM), Pradhan Mantri Gram Sadak
Yojana (PMGSY), Indira Awaas Yojana (IAY) and Integrated Watershed Management
Programme (IWMP) in rural areas of the country, through State Governments and UT
Administrations. The objective of these programmes is to bring about overall improvement
in the quality of life in rural areas through employment generation, development of rural
infrastructure and provision of other basic amenities which help in alleviation of rural

poverty directly and indirectly.

The MGNREGA provides a legal guarantee for 100 days of employment in a
financial year to every rural household whose adult members volunteer to do unskilled
manual work. National Rural Livelihoods Mission (NRLM) provides for training and
capacity building of interested members to take up micro enterprises for enhancing their
incomes. The Ministry also implements a placement linked skill development programme
named as Pandit Deen Dayal Upadhaya Grameen Kaushalya Yojana, a sub scheme of

NRLM, for skilling of rural poor youth to improve their employability.

(¢)  The erstwhile Planning Commission estimated poverty on the basis of
monthly per capita consumption expenditure (MPCE) as criteria for defining poverty line
that separates poor from the non poor. The poverty lines and poverty ratios for 2011-12
have been computed following the extant Tendulkar methodology according to which
the national poverty line is estimated as ¥ 816 per capita per month for rural areas. The
number of persons living below poverty line in 2011-12 has been estimated as 21.65 crore

in rural areas.
Roads constructed under PMGSY/NABARD schemes in shimla

399. SHRI P. BHATTACHARYA : Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the names of roads and the amount sanctioned for each road during 2014-
15 in District Shimla, Himachal Pradesh which would be constructed under PMGSY/
NABARD assisted scheme;

(b) whether tender process has been completed for construction of roads;
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(c) if so, the details of contractors who have been awarded the tenders and the

guidelines fixed for completion of these roads;

(d) the details of contractors who had not completed the work in stipulated period

and the action taken by Government against those contractors; and

(e) the details of contractors who have been awarded another tender without

completing the earlier one?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) ‘Rural Roads’ is a State subject and Pradhan
Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention to provide rural
connectivity, by way of a single all-weather road, to the eligible unconnected habitations
in the core network. As per the information furnished by the State Government, 15
road works amounting to ¥ 6500.75 Lakhs have been sanctioned during the year 2014-
15 under PMGSY, under the jurisdiction of Shimla District of Himachal Pradesh.

Name-wise detail of roads are given below:

SI. Name of road Sanctioned Name of the contractor
No. CostX in Lacs

1 2 3 4

1. Loharb to Saunthal road 239.52 Sh.Diwan Chand
2. Matiana to Laoli road 1065.30 M/s Garg Sons

3. Tutu Pani to Kuthari road 301.03 Not Awarded

4. Shullidhar to Shallan road 107.33 Sh. Rajinder Negi
5. Puiarli to Koti road 218.30 Sh.Prakash Chand
6. Devidhar to Ranol road 349.02 Sh. Jai Chauhan

7. Link road to vill.Dali 159.40 Sh. Vikram Ritwan
8. Katinda to Giltari road 1054.69 Sh.Rajinder Negi
9. Bhakhral to Areihla road 314.08 Sh.Rajinder Negi
10. Nohra Churi to Baghal road 661.94 Sh.Rajinder Negi
11. Theli Chakti to Sholi road 440.45 Sh. Mohan Lal

12. Lallan to Jhinjanoo road 308.43 Sh.Milap Thakur
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1 2 3 4
13. Badlog to Jhina road 601.87 M/s Diwan Construction
14. Dhotali to Bhalu road 383.92 M/s Diwan Construction
15. Baragaon Sarahan via 295.47 Sh. M. P. Verma

Parsha road

ToraL 6500.75

NABARD provides financial assistance to States through loans under Rural
Infrastructure Development Fund (RIDF) for creation of rural infrastructure including
roads. Such loans are negotiated directly by State Governments with NABARD. Ministry
of Rural Development does not keep a record of rural roads assets created by States by
accessing RIDF facility of NABARD.

(b) The tender process for 14 road works have been completed except one road
namely Tutupani to Kuthari Road in Rohru block of Shimla district, which is yet to be

awarded.

(c) to (e) The details of contractors who have been awarded the tenders are given in
the list at (a) above.

The completion period of 18 months is stipulated under the contract. All the works

have been awarded recently and have not been completed.
Training for MGNREGA workers

400. SHRI RANIJIB BISWAL : Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether Government plans to train the MGNREGA workers in most backward
blocks in the country;

(b) if so, the details thereof;

(c) the names of blocks/districts of Odisha selected/are likely to be selected for
the purpose;

(d) the details of instructions, if any, issued by Government in this regard and by

when the training would start; and

(e) the benefits that are likely to accrue to the workers as a result thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) to (¢) The Ministry has formulated a “Project for
Livelihoods in Full Employment under Mahatma Gandhi National Rural Employment
Guarantee Act (Project LIFE-MGNREGA)” in April 2015. The project has been
formulated in consultation with Deen Dayal Upadhaya Grameen Kaushalya Yojna (DDU-
GKY) and National Rural Livelihood Mission (NRLM).

The Project LIFE-MGNREGA aims at promoting self reliance and improving
the skill base of the MGNREGA workers, and thereby improving the livelihood of the
MGNREGA workers, so that they can move from current partial employment to full

employment.

All States including Odisha have been asked to prepare the plans in this regard. The

implementation is likely to be started in the mid of July.
Construction of rural roads in West Bengal

401. SHRI VIVEK GUPTA : Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether it is a fact that the construction of over 1500 rural roads is yet to be

completed in West Bengal;

(b) if so, how many of these projects have already overshot their time frames
for completion according to the Pradhan Mantri Gram Sadak Yojana (PMGSY) and
Integrated Action Plan (IAP) and by how much; and

(c) the details of roads sanctioned, completed and pending in each districts

including the length and the villages connected by each of the rural roads, year- wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) to (c) ‘Rural Roads’ is a State subject and Pradhan
Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention to provide rural
connectivity to eligible unconnected habitations as per Core-Network. As per PMGSY
guidelines execution of projects cleared by the Ministry is the responsibility of the
State Government. As informed by the State on PMGSY website, 1,617 road works are
incomplete under PMGSY. The details of roads sanctioned, completed and incomplete
year-wise are given in Statement (See below). The details district-wise and habitation/

village-wise is maintained at the State level.
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Fall in employment provided under MGNREGA

402. SHRI BALWINDER SINGH BHUNDER : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether there are reports from States that there is a steep fall in the number of
days in employment provided under the Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA);

(b) if so, the details thereof and the reasons therefor;

(c) whether due to this fall, a large number of persons are migrating from rural

areas; and

(d) if so, the details thereof and the efforts made to increase employment

opportunities in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) and (b) Yes, Sir. There has been a decline in the
number of persondays created under Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) in 2014-15 as compared to last two years. State/UT-wise
details of average days of employment provided per household under MGNREGA
during 2014-15 are given in Statement (See below). MGNREGA is a demand-driven
wage employment programme. Not less than 100 days of employment are provided to
registered workers upon receipt of their demand. The number of days of employment
provided to a household depends on the number of days of employment demanded by the
household. The demand for work itself is influenced by various factors such as rainfall
pattern, availability of alternative and remunerative employment opportunities outside

MGNREGA and prevailing unskilled wage rates.

(c)and (d) No, Sir. Various independent studies done by reputed academic institutions
and studies by National Sample Survey Organization (NSSO) survey have proved the
positive impact of the MGNREGA in substantially reducing the distress migration from
rural areas. Government remains actively engaged with State Governments in establishing
the system that ensures provision of work as per demand. To generate awareness about
the provisions of the scheme and to provide adequate employment opportunities to rural
households under MGNREGA, the States/UTs have been requested for the following:

(i) Initiate appropriate IEC campaigns including wall paintings for wide

dissemination of the provisions of the Act.
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(i) Expand scope and coverage of demand registration system to ensure that

demand for work under MGNREGA do not go unregistered.

(i) Organize ‘Rozgar Diwas’ periodically to capture latent demand under the

programme and to disseminate awareness about the provisions of the Act.

(iv) Formulation of a specific plan to include special categories of vulnerable

people viz. persons with disabilities, primitive tribal groups, nomadic tribal

groups, de-notified tribes etc.

(v) Organisation of workers into labour groups to ensure powerful demand-side

pulls for improving performance of MGNREGA.

Statement

Details of average days of employment provided per household under MGNREGA

Sl.  States Average days per households

No. 2012-13 2013-14 2014-15
(Provisional)

1 2 3 4 5

1. Andhra Pradesh 56 50 46

2. Arunachal Pradesh 34 26 12

3. Assam 25 24 22

4. Bihar 45 42 34

5. Chhattisgarh 45 52 32

6. Gujarat 41 40 35

7. Haryana 44 36 28

8. Himachal Pradesh 51 52 41

9. Jammu and Kashmir 57 51 36

10.  Jharkhand 40 38 41

11.  Karnataka 46 50 40

12.  Kerala 55 57 42

13.  Madhya Pradesh 40 42 42

14.  Maharashtra 54 45 52
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1 2 3 4 5
15.  Manipur 62 25 20
16.  Meghalaya 52 59 45
17.  Mizoram 88 75 22
18.  Nagaland 63 45 21
19.  Odisha 34 42 36
20.  Punjab 27 33 22
21.  Rajasthan 52 51 45
22.  Sikkim 64 70 42
23.  Tamilnadu 58 59 45
24.  Telangana - - 42
25.  Tripura 87 88 88
26.  Uttar Pradesh 29 35 33
27.  Uttarakhand 44 42 32
28.  West Bengal 35 37 33
29.  Andaman and Nicobar 52 48 37
30.  Dadra and Nagar Haveli Nr Nr Nr
31.  Daman and Diu Nr Nr Nr
32.  Goa 14 23 23
33. Lakshadweep 26 24 25
34.  Puducherry 21 21 13
35.  Chandigarh Nr Nr Nr
TotAaL 46 46 40

Villages connected with roads in Chhattisgarh

403. SHRIMATI MOHSINA KIDWAI : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether all the villages in Chhattisgarh have since been connected with

approach roads;
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(b) if not, the number of villages left out and by when those are likely to be

connected;

(c) the length of approach roads constructed in the naxal affected areas and what
kind of development has taken place under various schemes of rural development in the
State; and

(d) what is future plan and schemes under the Ministry for the State?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SUDARSHAN BHAGAT) : (a) and (b) No Sir. “Rural Roads” is a State subject
and Pradhan Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention
to provide rural connectivity to eligible unconnected habitations as per Core-Network.
As per proposals sent by the State of Chhattisgarh, the Ministry has sanctioned projects
to construct roads including bridges to provide connectivity to 9,442 nos. eligible
unconnected habitations as per Core-network under PMGSY. As reported by the State, it
has provided connectivity to 7,864 nos. eligible unconnected habitations by constructing

all weather roads.

(c) In the 14 Selected Tribal and Backward Districts (as identified by the Ministry
of Home Affairs/erstwhile Planning Commission) of Chhattisgarh, 12,027 KM length of
roads has been completed upto February, 2015 under PMGSY. The works under Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) are being executed
as per the annual labour plan prepared by the State. In addition, the Ministry is also
implementing Indira Awaas Yojana (IAY) under which financial assistance of ¥ 70,000
(X 75,000 in 1AP district) is provided to the rural BPL households for construction of a
dwelling unit. As reported by the State, the year-wise details of [AY units constructed is

as under:
Year House constructed
2012-13 28,344
2013-14 29,895
2014-15 44,399

(d) The Ministry has also launched the new scheme Saansad Adarsh Gram Yojana
(SAGY). Under this scheme, each member of Parliament chooses one village each from
the constituency that they represent and make it a model village by 2016 in the context of

certain specific social and economic parameters.
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Development of waterways

404. SHRIMATI SAROJINI HEMBRAM : Will the Minister of SHIPPING be

pleased to state:

(a) whether Government is planning to develop waterways into highways all

over the country;
(b) if so, the details of such waterways identified, State-wise; and
(©) the amount of funds allocated therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P)) : (a)and(b) Yes, Sir. A Bill for declaration of 101 additional
waterways as National Waterways has recently been approved by the Government for
placing it before the Parliament. A State-wise list of waterways is given in Statement
(See below).

(¢) A provision of ¥ 25 crore has been made during 2015-16 for undertaking the
hydrographic studies, feasibility report preparation and Detailed Project Report (DPR).

Statement

List of proposed 101 new waterways (State-wise)

Sl. No.  State No. of Waterways Names of waterways

1. Andhra Pradesh 03 Penna, Krishna and Tungabhadra
2. Arunachal Pradesh 01 Lohit

3. Assam 13 Barak, Subansiri, Lohit, Gangadhar,

Aai, Beki, Puthimari, Kopili, Dehing,
Dhansiri/ Chathe, Dikhu, Doyang and

Tlawng

4, Bihar 06 Gandak, Karamnasa, Punpun, Koshi,
Ghaghra and Sone

5. Delhi 01 Yamuna

6. Goa 06 Mandovi, Sal, Zuari, Mapusa, Chapora

and Cumberjua Canal

7. Gujarat 05 Mahi, Narmada, Tapi, Luni and

Sabarmati
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SI. No. State No. of Waterways Names of waterways

8. Haryana 02 Yamuna and Indira Gandhi Canal

9. Himachal Pradesh 01 Beas

10. Jammu and Kashmir 04 Chenab, Ravi, Indus and Jhelum

11. Jharkhand 02 Kherkai and Subarmarekha

12 Karnataka 09 Manjira, Tungabhadra, Malaprabha,
Ghataprabha, Penna, Krishna, Bhima,
Netravathi and Kali

13. Kerala 11 Valapattanam, Korapuzha, Chaliyar,
Kadalundy, Bharathappuzha, Muvattu-
puzha, Meenachil, Manimala, Pamba,
Kallada and West Coast Canal

14. Madhya Pradesh 06 Mabhi, Tons, Wainganga, Narmada,
Betwa and Chambal

15. Mabharashtra 14 Penganga, Narmada, Arunavati, Nag,
Wainganga, Manjira, Savitri, Ulhas,
Krishna, Bhima, Amba and Shastri
River/ Jaigad, Tapi and Kalyan —
Thane — Mumbai Waterway

16. Mizoram 01 Tlawng (Dhaleswari)

17. Nagaland 04 Doyang, Tizu/ Zungki, Dhansiri/
Chathe and Dikhu

18. Odisha 05 Subarmarekha, Mahanadi, Budha
Balanga, Birupa and Genguti

19. Punjab 05 Beas, Chenab, Indira Gandhi Canal,
Jhelum and Sutlej

20. Rajasthan 04 Indira Gandhi Canal, Chambal, Mahi
and Luni

21. Tamil Nadu 08 AVM Canal (Kanyakumari

to Kollam), Bhavani Sagar,
Tamaraparani, Manimutharu, Kaveri,

Palar, Vaigai and Pazhyar
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SI. No. State No. of Waterways Names of waterways

22. Telangana 06 Manjira, Bhima, Penganga/ Wardha,
Tungabhadra, Wainganga/ Pranahita
and Krishna

23. Uttar Pradesh 09 Asi, Tons, Betwa, Karamnasa,
Ghaghra, Chambal, Varuna, Yamuna
and Gomti

24, West Bengal 14 Mahananda, Subarmarekha,

Roopnarayan, Ajoy, Jalangi, Dwarka,
Bakreswar, Damodar, Dwarekeswar,
Silabati, Kumari, Ichamati,

Sunderbans Waterway and DVC Canal

ToTtaL 140

Note: No. of waterways are 101 only. However, some waterways figure in more than one State
and, therefore, finds more than one mention.

Private players for port operations

405. SHRI DILIPBHAI PANDYA : Will the Minister of SHIPPING be pleased to
State:

(a) whether Government is considering a proposal to allow private players to

operate port facilities to transport cargo and also to set up captive berths at ports; and
(b)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNANP.) : (a) and (b) Yes, Sir. The Union Government has been following

a policy for providing captive facilities for port based industries in the following cases:

(i)  Where 100% Captive Facilities (land/waterfront) including Capital Oil Jetties,
platforms or Single Buoy Mooring (SBM) are sought by Port based industries
including Central State Public Sector undertakings.

(i1) Industries which are Port specific and are approved by concerned administrative
Ministries and where the industry is willing to pay maximum realisation which

Port may determine.

Under this policy, a port based industry is one which requires 100% captive berths/
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back up area for the purpose of import of raw materials and/or export of finished products

and/or transportation of raw materials/finished products.

General guidelines of BOT, wherever applicable are applicable in cases of captive

facilities.
Cargo target for ports

406. DR. T. SUBBARAMI REDDY : Will the Minister of SHIPPING be pleased

to state:

(a) what is the target in terms of million tonnes of cargo fixed for various ports in

the country during the last three years and the current year;
(b) whether the targets have been achieved in terms of performance;

(c) whether anti-pollution norms are being maintained while fulfilling the targets,

to make it environment-friendly; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING(SHRI
RADHAKRISHNAN P.) : (a) Sir, the targets for cargo handling fixed for various major
ports in the country during the last three years and the current year are given in Statement
(See below).

(b) Four Major Ports in 2012-13, three Major Ports in 2013-14 and four Major
Ports in 2014-15 have achieved the target.

(c) and (d) Yes, Sir. Major ports undertake operations in compliance with the
conditions prescribed in the Consent for Operations issued by the respective State
Pollution Control Boards. Regular monitoring of the parameters is done by the State
Pollution Control Boards. The Major Ports take various measures to be environment

friendly while handling dusty cargo such as the following:

(i)  Water sprinkling systems at the hopper, unloading point, transfer points, roads,

stock yards and at wagon and truck loading station to control dust pollution.

(ii)) Continuous water sprinkling on roads to prevent dust pollution due to plying

of vehicles.

(ii1) High raise walls/ wind barrier around stack yards of Coal, Iron Ore and other

dust generating bulk cargo to minimize dust pollution.
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(iv) Mechanization of dust generating bulk cargo handling activities of Coal, iron

ore to tackle dust pollution.

(v) Closed conveyor systems from berths to the unloading point to suppress dust

emission.
(vi) Lorry tyre washing system to clean laden lorry tyres.

(vii) Lorries transporting bulk cargo are covered with tarpaulin to prevent

pollution.
(viii) Tree plantation in port area undertaken on continual basis.

(ix) Oil and other chemicals are unloaded through marine unloading arms and

transported through pipelines to prevent pollution.
Statement
Cargo Targets fixed for various major ports for the last three years and current year

(In Million Tonnes)

S1. No. Port Cargo Targets Fixed

2012-13  2013-14 2014-15 2015-16

1. Kolkata Port 50.10 52.00 47.50 54.63
2. Paradip Port 63.00 63.00 68.00 78.20
3. Visakhapatnam Port 70.00 70.00 67.00 77.05

4. Kamarajar (Ennore) Port Limited 14.50 24.00 28.00 32.20

5. Chennai Port 57.00 60.00 55.00 63.25
6. V O Chidambaranar Port 30.00 30.00 32.00 36.80
7. Cochin Port 23.50 26.00 23.60 27.14
8. New Mangalore Port 36.00 39.00 42.00 48.30
9. Mormugao Port 44.00 19.00 13.35 15.35
10. Mumbai Port 61.00 63.00 63.00 72.45
11. Jawaharlal Nehru Port 63.00 68.00 65.00 74.75
12. Kandla Port 89.00 95.00 100.00  115.00

TotaL 601.10 609.00 60445 695.12
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Sagar Mala Project

407. SHRI SUKHENDU SEKHAR ROY : Will the Minister of SHIPPING be

pleased to state:
(a) whether Government has envisaged Sagar Mala project;
(b) if so, the details thereof;

(c) whether 12 smart cities at India’s major ports and 1208 islands would be

developed under the project;

(d) if so, whether Kolkata and Haldia Ports, Sagar Island, Nayachar in West

Bengal are included for setting up of smart cities and development of islands;
(e) ifso, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P)) : (a) Yes, Sir.

(b) The Sagarmala Project incorporating Port Led Development entails
augmentation of capacity of existing ports and improving their efficiency, creating
new and satellite ports, strengthening evacuation infrastructure including rail and road
connectivity, promoting coastal and cruise shipping and inland waterways transportation
in order to promote economic development. Development of Industrial zones, clusters and
parks, establishment of logistics hubs, skill building of local population and strengthening
livelihood options including fisheries, aquaculture, recreational tourism locally will be

integral part of the Sagarmala Project.

(c)to(f) Port based urbanisation and holistic development of islands across the

country are integral components of the Sagarmala Project.
Maritime colleges

408. SHRI T. K. RANGARAIJAN : Will the Minister of SHIPPING be pleased to

state:
(a) the number of Maritime Colleges in the country;

(b) the number of students so far passed out of those colleges but remained un-

employed; and



320 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) how many students are receiving financial assistance for onboard ship

training?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.) : (a) The Director General of Shipping, Government of India
has recognized 134 maritime training institutes, out of which 81 are conducting pre-sea
training courses for trainee officers/ cadets and trainee ratings and 53 of them are post-
sea training institutes which offer specialized programs for full-fledged officers in both

Nautical and Engineering stream.

(b) It is estimated that around 4000 cadets/students, who have so far passed out
from various maritime colleges/ institutions are unemployed, as they could not find

training berths for mandatory on-board ship training.

(¢) Ministry of Shipping, Government of India has recently introduced a Central
Sector Scheme of Financial Assistance for On-board Ship Training for Indian Merchant
Navy Cadets/trainees for training on foreign flag ships for candidates who have passed
outin 2010, 2011 and 2012. Applications for financial assistance have been received from

286 such candidates.
Ship breaking industry

409. SHRI MD. NADIMUL HAQUE : Will the Minister of SHIPPING be pleased

to state:

(a) whether it is a fact that our country is one of the biggest destination for ship

breaking industry;

(b) if so, the details of safety measures undertaken at the port/places where ship

breaking are undertaken;

(¢) whether Government has made any specific policy regarding the safety and

environment protection of the place concerned; and

(d) how many places in India are concerned with such industry and the net revenue

gained to Government from this industry?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) Yes, Sir.
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(b) The plots for ship recycling are allotted to ship recyclers by the State Maritime
Board (SMB)/Port Authority of sufficient dimension to allow safe and environmentally
sound ship recycling. The concerned SMB/Port Authority approves the Ship Recycling
Facility Management Plan (SRFMP) for these plots only if it has documents permitting
authorization/registration for handling and disposal of hazardous waste; licence from
Explosives Department for storage of gas cylinders; licence under Factories Act and Rules
thereunder; requisite no objection certificates from concerned authorities; availability
of fire fighters and facilities; first aid facilities; Emergency Response System including
oil spill combat system; fire fighting facility; certified material handling equipment
and personal protection equipment of BIS standard or equivalent; storage godown for
temporary storage for hazardous/nmon-hazardous waste materials; temporary asbestos
handling and removing and storage facility or avail of appropriate mobile asbestos
handling facility; storage godown for Liquefied Petroleum Gas (LPG) cylinders as per
Explosives Act; trained and certified labourers of all disciplines and an undertaking by the
recycler to comply with safety and environment management aspects. Moreover, the ship
recycler has to submit a Ship Specific Recycling Plan (SSRP) with details of the ship and
assessment of hazardous wastes and materials if any; ship breaking schedule; availability
of material handling and personal protection equipment; certification from State Pollution
Control Board; ‘gas-free and fit for hot work’ certificate from Petroleum and Explosives
Safety Organization or agency authorized by Directorate General of Industrial Safety
and Health; Hazardous waste handling and disposal plan; plan for removal, treatment
and disposal of material containing asbestos, etc. Chapter VI of the Ship Breaking
Code 2013 has exclusive provisions containing general instructions for safety health and
environmental compliance for stakeholders involved in ship recycling. Ship Recycling
Facilities are also required to comply with the provisions of Water (Prevention and
Control of Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act, 1981,
Hazardous Wastes (Management, Handling and Trans-boundary Movement) Rules 2008

and also Environmental Impact Assessment and Coastal Regulation Zone notifications.

(¢) Yes, Sir. The Government has notified the Ship Breaking Code 2013 on
07.03.2013. The Code elaborately stipulates the safety and environment protection

measures to be followed for ship-breaking.

(d) The list of places where ship-breaking activity is undertaken and their net

revenue are as follows:



322 Written Answers to [RATYA SABHA] Unstarred Questions

State Authority Name of Net revenue

facility ( in crore)

2013-14  2014-15

Gujarat Gujarat Maritime Board  Alang 39.99 35.50
Maharashtra ~ Mumbai Port Trust Darukhana 17.94 06.60
West Bengal ~ Kolkata Port Trust Khidderpore docks 1.05 00.44
Kerala Government of Kerala Azhikkal Port 7.44 03.74

TotaL 66.42 46.28

Development of shipping sector

410. SHRI GARIKAPATTI MOHAN RAO : Will the Minister of SHIPPING be
pleased to state:

(a) whether Government has drawn any detailed action plan for renovation of

ports and a roadmap for development of shipping sector in the country;
(b) if so, the details thereof;

(c¢) whether Government proposes to review the ongoing shipping projects in

which there is private participation;
(d) if so, the details thereof; and

(e) the steps proposed to be taken by Government to strengthen the shipping
sector of the country and make it internationally competitive?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.) : (a)and(b) Yes, Sir. The Government has taken following

initiatives for renovation of ports and development of Shipping Sector in the country:

(1) Sagarmala Project: The Government has launched Sagarmala Project with
an objective of modernizing the Major Ports and achieving rapid expansion
and development of Inland and coastal navigation by optimizing the use of
existing and future transport assets. The port led development model intends
to integrate hinterland hubs and industrial clusters/corridors with emphasis
on employment generation, skill development tourism promotion, port based

urbanization, port led industrialization and maritime services.

(i) Development of Inland Water Transport : Ministry has initiated new schemes
of Inland Water Transport including Jal Marg Vikas Project which aims at
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strengthening of open river navigation technique and hardware including
dredging, modern river information system, Digital Global Positioning
System (DGPS), night navigation facilities, latest state of art terminal facility

and modern methods of channel marking.

(ii1) Construction of Coastal berths: The Government has also formulated a new
Central Sector Scheme to provide financial support to Major Ports by way
of grant for construction/up-gradation of coastal berths to promote coastal

shipping.

(iv) Modal Shift Incentive Scheme for Coastal Shipping: This Scheme aims to
encourage modal shift of domestic cargo transportation from existing modes

such as road and rail to Coastal and Inland Waterway transport.

(v) Improving Port Connectivity: The Government has decided to create Special
Purpose Vehicle (SPV) to focus on providing efficient evacuation systems in

Major Ports.

(vi) Ministry of Shipping has formulated a scheme on Green Port Initiatives in
Major Ports to encourage Major Ports to evolve a comprehensive strategy for

sustainable environment management.

(vii) The Ministry of Shipping has enhanced the financial powers delegated to
Major Port Trusts Boards as also to Chairman, Dy. Chairman and Heads of

Departments in the Port Trusts.

(c) and (d) Yes, Sir. The Government reviews the progress of all ongoing shipping

projects including those with private participation on a regular basis.

(e) The Government has taken various steps to strengthen the shipping sector
in the country, such as, construction of new berths and terminals, modernising berths to
improve operational efficiency, deepening of channels, improving rail/road connectivity
of ports for speedy evacuation of cargo, issuing life time licenses with a lifetime fee to
Indian ships and any other ship charted by an Indian citizen or an Indian company, and

simplifying the system of collection of light dues for container ships.
Sagar Mala Project

411. SHRI D. KUPENDRA REDDY : Will the Minister of SHIPPING be pleased

to state:

(a) whether there is any plan to implement Sagar Mala Project for setting up of

smart cities and coastal economic zones in the country;
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(b) if so, the details thereof;

(c) which are the coastal areas/ports identified to be developed under the

project,State-wise; and

(d) the funds allocated for the project, port-wise and by when the project is slated

for completion and expected to generate revenue?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.) : (a) to(d) Yes, Sir. Port based urbanisation and coastal economic
zones are components of the Sagarmala Project. The National Perspective Plan will
identify the coastal areas/ports to be developed under the Sagarmala Project and further

details thereof.
Demand of employees of Mormugao Port Trust

412. SHRI SHANTARAM NAIK : Will the Minister of SHIPPING be pleased to

state:

(a) whether various categories of employees of Mormugao Port Trust (MPT) have

placed their grievances/demands before the Chairman of MPT and/ or the Ministry;
(b) what are their demands;
(c) what is the stand taken by MPT/Ministry; and

(d) the details of amount which would be required if the total demands of the

employees are to be met?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P)) : (a) and (b) Yes, Sir. Two Trade Unions, namely Goa Port and
Dock Employees’ Union and Mormugao Port and Railway Workers’ Union, operating
in Mormugao Port Trust have placed demands primarily relating to providing certain
amenities and welfare measures at work places and objecting to the redeployment of

surplus workers.

(c) and (d) The demand relating to amenities/welfare measures at work places have
been met by Mormugao Port Trust. As regards, re-deployment of surplus workers, the
same has been carried out as per the clause 34 of Bipartite Wage Negotiation Committee
Settlement. The demands have been met from the budgetary resources of the Mormugao

Port Trust.
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Development of inland waterways for commercial transportation
413. SHRI VIVEK GUPTA : Will the Minister of SHIPPING be pleased to state:

(a) whether Government is considering tapping the potential of inland waterways

in the country for commercial transportation of goods;

(b) if so, the details of inland waterways for commercial transportation in the

country, State- wise;

(c) the details of all inland waterways that are proposed to be developed as

National Waterways along with estimated amount sanctioned for each, State- wise;

(d)  whether there are any targets or deadlines for the completion of the proposed

inland waterways; and

(e)  the details of amount sanctioned to West Bengal for development of National

Waterways during 2010 to 2015 year- wise?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING(SHRI
RADHAKRISHNAN P.) : (a) and (b) Yes, Sir. So far five National Waterways have been
declared by the Government for commercial transportation of goods. The list of these five

National Waterways is given in Statement-I (See below).

A proposal on Integrated National Waterways Transportation Grid, with an aim to
link all National Waterways (NWs) to National/ State Highways and wherever feasible
with Railways and Sea Ports has been prepared by Ministry of Shipping, to tap the

potential of Inland Waterways for commercial transportation of goods.

Besides the above, a World Bank funded “Jal Marg Vikas project” for capacity
augmentation of National Waterway No. 1 from Haldia - Allahabad has also been

approved by the Government.

(c) and (d) In addition to the five National Waterways declared so far, a Bill for the
declaration of 101 additional waterways as National Waterways has been approved by
the Government and has been sent to the Parliament for enactment. List of proposed new

waterways State-wise is given in Statement-II (See below).

Pre-feasibility studies and technical-economic feasibility studies are being carried
out which will, infer-alia, cover the potential of navigability, cargo availability etc.
Depending on the outcome of the report and approval of the Parliament, suitable action

for development of these waterways will be initiated.
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(¢)  Development of National Waterway-1 falling in the territory of West Bengal
is being done by the Central Government through Inland Waterways Authority of India
(IWAI). Therefore no separate fund is required to be sanctioned to the Government of

West Bengal for the development of NW-1.
Statement-1

List of national waterways

(i) Ganga-Bhagirathi-Hooghly river system (Allahabad-Haldia — 1620 km) in the
States of Uttar Pradesh, Bihar, Jharkhand and West Bengal as NW-1, declared in
1986.

(i) River Brahmaputra (Dhubri-Sadiya — 891 km) in the State of Assam as NW-2
declared in 1988.

(iii)) West Coast Canal (Kottapuram-Kollam) along with Udyogmandal and Champakara
Canal — 205 km in the State of Kerala as NW-3 declared in 1993.

(iv) Kakinada-Puducherry canals along with Godavari and Krishna river (1078 km) — in
the States of Andhra Pradesh, Tamil Nadu and Union Territory of Puducherry as
NW-4 declared in 2008.

(v) East Coast Canal integrated with Brahmani river and Mahanadi delta rivers
(588 km) in the States of West Bengal and Odisha as NW-5 declared in 2008.

Statement-I11

List of proposed 101 new waterways (State-wise)

SI. No. State No. of Waterways ~ Names of waterways

1. Andhra Pradesh 03 Penna, Krishna and Tungabhadra
2. Arunachal Pradesh 01 Lohit

3. Assam 13 Barak, Subansiri, Lohit, Gangadhar,

Aai, Beki, Puthimari, Kopili, Dehing,
Dhansiri/ Chathe, Dikhu, Doyang and

Tlawng

4. Bihar 06 Gandak, Karamnasa, Punpun, Koshi,
Ghaghra and Sone

5. Delhi 01 Yamuna

6. Goa 06 Mandovi, Sal, Zuari, Mapusa, Chapora

and Cumberjua Canal
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S1. No. State No. of Waterways ~ Names of waterways

7. Gujarat 05 Mabhi, Narmada, Tapi, Luni and
Sabarmati

8. Haryana 02 Yamuna and Indira Gandhi Canal

9. Himachal Pradesh 01 Beas

10. Jammu and Kashmir 04 Chenab, Ravi, Indus and Jhelum

11. Jharkhand 02 Kherkai and Subarmarekha

12 Karnataka 09 Manjira, Tungabhadra, Malaprabha,
Ghataprabha, Penna, Krishna, Bhima,
Netravathi and Kali

13. Kerala 11 Valapattanam, Korapuzha, Chaliyar,
Kadalundy, Bharathappuzha,
Muvattupuzha, Meenachil, Manimala,
Pamba, Kallada and West Coast Canal

14 Madhya Pradesh 06 Mabhi, Tons, Wainganga, Narmada,
Betwa and Chambal

15. Mabharashtra 14 Penganga, Narmada, Arunavati, Nag,
Wainganga, Manjira, Savitri, Ulhas,
Krishna, Bhima, Amba and Shastri
River/ Jaigad, Tapi and Kalyan —
Thane — Mumbai Waterway

16. Mizoram 01 Tlawng (Dhaleswarti)

17. Nagaland 04 Doyang, Tizu/ Zungki, Dhansiri/
Chathe and Dikhu

18. Odisha 05 Subarmarekha, Mahanadi, Budha
Balanga, Birupa and Genguti

19. Punjab 05 Beas, Chenab, Indira Gandhi Canal,
Jhelum and Sutlej

20. Rajasthan 04 Indira Gandhi Canal, Chambal, Mahi
and Luni

21. Tamil Nadu 08 AVM Canal (Kanyakumari

to Kollam), Bhavani Sagar,

Tamaraparani, Manimutharu, Kaveri,

Palar, Vaigai and Pazhyar
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Sl. No. State No. of Waterways ~ Names of waterways

22. Telangana 06 Manjira, Bhima, Penganga/Wardha,
Tungabhadra, Wainganga/ Pranahita
and Krishna

23. Uttar Pradesh 09 Asi, Tons, Betwa, Karamnasa,
Ghaghra, Chambal, Varuna, Yamuna
and Gomti

24. West Bengal 14 Mahananda, Subarmarekha,

Roopnarayan, Ajoy, Jalangi, Dwarka,
Bakreswar, Damodar, Dwarekeswar,
Silabati, Kumari, Ichamati,
Sunderbans Waterway and DVC

Canal

TotAL 140

Note: No. of waterways are 101 only. However, some waterways figure in more than one State and, therefore,
finds more than one mention.

Setting up of tariffs by port terminals
414. SHRIT. RATHINAVEL: Will the Minister of SHIPPING be pleased to state:

(a) whether it is a fact that the Tariff Authority for Major Ports has allowed port

owned terminals to set up their own tariffs;

(b) whether itis also a fact that the said move is likely to provide greater flexibility

to ports besides simplifying their operations; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING(SHRI
RADHAKRISHNAN P.): (a) Tariff Authority for Major Ports (TAMP) has notified a
“Policy for determination of tariff for Major Ports Trusts 2015 on 27th January, 2015
which allows Major Port Trusts to set their own tariff within the cap of their Annual

Revenue Requirements (ARR).

(b) and (c) The Tariff Policy 2015 provides greater flexibility to Major Port Trusts
to respond to market situation and also encourages them for better performance within
the ambit of Major Port Trusts Act, 1963.
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Pollution in Ganga

415. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased
to state:

(a) whether Government is aware that 2/3rd of sewage generated by 118 towns
located in Ganga basin gets discharged into the river untreated which makes Ganga
rejuvenation plan a difficult one;

(b) if so, whether Government agencies have prepared any report about the
pollution in the river recently;

(c) if so, the details thereof;

(d) whether Government proposes to take action against certain Ashrams
discharging sewage and pollutants in the river directly; and

(e) if so, the details thereof?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI) : (a) Yes, Sir. The Government
is aware that a substantial portion of sewage generated in 118 towns located in the Ganga
basin gets discharged into the river untreated. The Government has taken up construction
of Sewage Treatment Plants (STPs) on priority in these towns along the river Ganga.

(b) and (c) The Central Pollution Control Board (CPCB) has prepared a report
“Pollution Assessment:River Ganga” (July, 2013) which covers the various sources of
pollution such as industrial effluents and domestic sewage being discharged into the river
Ganga.

(d) and (e) As informed by CPCB, in compliance of Hon’ble NGT orders dated
13.01.2015,18.02.2015and 10.03.2015, an inspection of the ashrams, hotels and adventure
tourism camps is being undertaken by a joint team comprising officials from Ministry
of Environment, Forests and Climatic Change, CPCB and Uttarakhand Environment
Protection and Pollution Control Board. The report so prepared would be submitted to
Hon’ble NGT as per the orders.

Training for water conservation

t416. SHRI P.L. PUNIA : Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the programmes being run by the Central Government to spread awareness
towards water conservation;

+Original notice of the question was received in Hindi.
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(b) whether the training is being imparted for different methods of water

conservation;

(c) if'so, the number of such programmes organized and the number of participants

who have been trained in such programmes during the last three years, State-wise; and

(d) the details of amount allocated for training programmes and the amount spent

so far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION ( SHRI SANWAR LAL
JAT) : (a) Yes, Sir. The Government of India has established National Water Mission
(NWM) with the objective of “conservation of water, minimizing wastage and ensuring
its more equitable distribution both across and within States through integrated water
resources development and management”. The Goal-II of NWM aims at ‘Promotion
of citizen and state action for water conservation, augmentation and preservation’. In
addition, training and awareness programmes are being organised under the component
‘Information, Education and Communication (IEC)’ of Central Sector Scheme “Human

Resource Development and Capacity Building”.

(b) Training programmes are being organised for imparting training on different
methods of water conservation like various techniques/methods for designing of rain water
harvesting/artificial recharge structures in different terrains and diverse hydro-geological
conditions of the country for multiple stake-holders, which include Government

officials,

Panchayat representatives, Water User Associations, Non-Governmental
Organizations (NGOs) etc. to promote conservation and management of water

resources.

(c) 363 training programmes for promotion of conservation and management of
water resources have been organized for 37271 participants during the last three years.
State-wise and year-wise details of these training programmes are given in Statement-I
(See below).

(d) The details of amount allocated/spent year-wise for training programmes

during last three years are given in Statement-II.
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Funds for development and cleansing of rivers

417. SHRI ARVIND KUMAR SINGH :
SHRI NEERAJ SHEKHAR:
Will the Minister of WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION be pleased to state:

(a) whether Government is aware that 37,000 million tonnes of sewage flows into

the rivers in the country;
(b) if so, the details thereof, river-wise;

(c) the details of allocation for river development and cleansing of rivers during
the last three years, river-wise along with the funds released and spent during 2014-15,

river-wise;

(d) whether Government has reduced the budgetary allocation for development

and cleansing of rivers during 2015-16; and
(e) ifso, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT) : (a) and (b) Yes, Sir. The Central Pollution Control Board (CPCB) has estimated
the sewage generation for Urban Population of India, for the year 2015, at 61951 million

litres per day (MLD). The State-wise details are given in Statement (See below).

(¢) The details of fund allocations for river development and river cleaning works

during the last three years are as under:

® in crores)

S1.No River Fund Allocation by GOI
(during 2012-15)

1. NGRBA

Ganga and its tributaries 2537.50
2. NRCP

Mindola, Sabarmati, Ghaggar, Rani-Chu 397.04

The details of fund released and spent for river development and river cleaning

works during 2014-15 is given below:
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(X in crore)

SL. River Fund released Expenditure
No (Rs. in crore) including State
Share

NGRBA (2014-15)
1. Ganga and its tributaries 328 328
NRCP (2014-15)

1. Mindola 44.00 49.22
2 Panchganga -- 11.14
3 Beas, Satluj and Ghaggar 28.80 49.55
4. Rani-Chu - 2.92
5 Narmada - 0.06

(d) and (e) While the budgetary allocation for development and cleansing of Ganga
and its tributaries has been increased to ¥ 2750 crore in 2015-16, a 35% increase over the
last year, budgetary allocation for development and cleansing of other rivers under NRCP
in the MoEF & CC for 2015-16 has been reduced slightly from ¥ 78 crore to ¥ 40 crore

in the current year.
Statement

Status of sewage generation of urban population of
India for the period 2011 and 2015

Sl.  State Urban Sewage Sewage
No Population Generation of Generation
Urban Population of Urban
in 2011 (MLD)  Population in

2015
(MLD)

1 2 3 4 5

1. Andaman and Nicobar Islands 135533 20 22
2. Andhra Pradesh 28353745 4196 4542
3. Arunachal Pradesh 313446 46 50
4. Assam 4388756 650 703
5.  Bihar 11729609 1736 1879

6.  Chandigarh 1025682 152 164
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1 2 3 4 5
7. Chhattisgarh 5936538 879 951
8. Dadra and Nagar Haveli 159829 24 26
9.  Daman and Diu 182580 27 29
10. Goa 906309 134 145
11.  Gujarat 25712811 3805 4119
12. Haryana 8821588 1306 1413
13.  Himachal Pradesh 688704 102 110
14.  Jammu and Kashmir 3414106 505 547
15.  Jharkhand 7929292 1174 1270
16. Karnataka 23578175 3490 3777
17. Kerala 15932171 2358 2552
18. Lakshadweep 50308 7 8
19. Madhya Pradesh 20059666 2969 3214
20. Maharashtra 50827531 7522 8143
21.  Manipur 822132 122 132
22.  Meghalaya 595036 88 95
23.  Mizoram 561977 83 90
24.  Nagaland 573741 85 92
25.  NCT of Delhi 16333916 3838 4155
26. Odisha 6996124 1035 1121
27.  Puducherry 850123 126 136
28. Punjab 10387436 1537 1664
29. Rajasthan 17080776 2528 2736
30.  Sikkim 151726 22 24
31. Tamil Nadu 34949729 5173 5599
32. Tripura 960981 142 154
33. Uttar Pradesh 44470455 6582 7124
34. Uttarakhand 3091169 457 495
35.  West Bengal 29134060 4312 4667
TotAL 377105760 57233 61951

(Source: CPCB)
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Status of commission to Ganga River Basin Authority

418. SHRI NEERAJ SHEKHAR :
SHRI ARVIND KUMAR SINGH:
Will the Minister of WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION be pleased to state:

(a) whether Government proposes for Commission status to Ganga River Basin

Authority; and
(b) if so, the details thereof, and the reasons therefor?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI) : (a) and (b) No, Sir. Till date
no such proposal has been considered for giving commission status to National Ganga

River Basin Authority.
Status of irrigation proposals

419. SHRI MOTILAL VORA : Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the number of irrigation proposals received by Government from Chhattisgarh

and their current status; and

(b) the steps taken by Central Government to ensure early completion of all the

projects?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVERDEVELOPMENTAND GANGAREJUVENATION (SHRISANWAR LALJAT):
(a) 14 Major and medium irrigation project proposals including Extension, Renovation
and Modernisation of irrigation projects have been received from Chhattisgarh in Central
Water Commission (CWC). Out of these, 11 project proposals have been accepted by
Advisory Committee of MoWR, RD and GR and three projects are under appraisal in
CWC. Further, proposals of 164 water bodies under RRR schemes were received in FY
2014-15. The proposals were scrutinized/examined in CWC and observations sent to

project authorities.

(b) Major/Medium Irrigation (MMI) projects, which are in an advanced stage of
construction and cannot be completed by State Governments from their own resources,
are provided financial assistance under the Accelerated Irrigation Benefits Programme
(AIBP).

+Original notice of the question was received in Hindi.
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Since inception, 11 Major/ Medium Irrigation (MMI) projects in Chhattisgarh have
been included under the AIPB. Out of which 7 MMI projects were completed and the 4
MMI projects namely Kelo, Kharung, Sutiapat and Maniyari Tank (ERM) are ongoing. A
Total Central Assistance of ¥ 518.45 crore for Major and Medium Irrigation Projects has
been released to Chhattisgarh till 31st March, 2015 to ensure the completion of projects
and creation of target potential as per MoU with the State Government. In addition the 2nd
instalment of Central Assistance in respect of 131 ongoing RRR Scheme of ¥ 37.97 crore
has been released to State Government Further, these projects are regularly monitored
by Central Water Commission with the help of its regional offices situated all over the
country, to ensure the achievement of physical and financial targets, to assess the reasons
for any shortfalls/bottlenecks and suggest remedial measures etc., for corrective action to

complete the projects in a time bound manner.
Declaration of Pranahita-Chevella as national project

420. SHRI PALVAI GOVARDHAN REDDY : Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether it is a fact that it is the policy of Government to have one State one

national project;

(b) whether it is also a fact that Telangana does not have a single national project

and requested to declare Pranahita-Chevella as a national project;
(c) ifso, the details thereof;

(d) whether any feasibility study has been made on this project by a technical

team; and
(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT) : (a) No such policy has been included in the criterion for selection of National

Projects.

(b) to (e) Telangana does not have any national project so far. The request to declare
Pranahita Chevella as a National Project has been received from the State Government,
along with its Detailed Project Report (DPR). The observations of CWC on different

aspects such as hydrology, irrigation planning, design, electro mechanical and integrated
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storage planning aspects have been communicated to the Project Authorities. The same
need to be clarified. The statutory clearances from Ministries of Environment, Forests and
Climate Change and Tribal Affairs are also to be submitted by the Project Authorities, for

facilitating the consideration of the proposal.
Status of river linking scheme

421. SHRI DARSHAN SINGH YADAV : Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:
(a) the status of river linking scheme in the country;

(b) how much is the budget and how much has already been spent till December,

2014, under this scheme; and
(c) the details of the river linking scheme, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT) : (a) to (c) This Ministry has formulated a National Perspective Plan (NPP) for Water
Resources Development envisaging inter-basin transfer of water from surplus basins to
deficit basins/ areas. Based on surveys, investigations and detailed studies, National Water
Development Agency (NWDA) has prepared pre-Feasibility reports which facilitated
identification of 30 links under the NPP. Details of the river links identified under NPP,
River and State-wise, are given in Statements (See below). Based on the concurrence of
the concerned States, Detailed Project Reports (DPR) for Ken-Betwa Link, Damanganga
- Pinjal links have been completed by NWDA.

In addition, out of 46 proposals of intra-state links received by NWDA from 9
States, the DPRs of two intra-state links i.e. Burhi Gandak—Noon-Baya-Ganga Link
Project and Kosi-Mechi Link Project have been completed and sent to Government of
Bihar in December, 2013 and March, 2014 respectively. The DPRs for Ponnair-Palar
Link of Tamil Nadu, Wainganga-Nalganga Link of Maharashtra and Barakar-Damodar-

Subernarekha Link of Jharkhand have also been taken up for preparation.

Ministry of Water Resources, River Development and Ganga Rejuvenation has
kept an amount of ¥ 280 cr. for preparation of Pre-feasibility Report (PFR), Feasibility
Report (FR) and Detailed Project Report (DPR) for the river-link projects, out of which,

an expenditure of 136.7 crores has been incurred till December, 2014.
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Tribunals under Inter-State River Water Dispute Act, 1956

422. SHRIAMBETH RAJAN : Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the number of tribunals established so far under the Inter-State River Water
Dispute Act, 1956; and

(b) the awards announced by such tribunals?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR
LAL JAT): (a) and (b) On the complaint made by the State Governments, the Central
Government has, so far, set up 08 Tribunals to settle water disputes amongst the States
under the Inter-State River Water Disputes (ISRWD) Act, 1956. The inter-State river
water sharing disputes relating to Godavari, Krishna (of May 1976), and Narmada are
settled with the publication of decisions of respective Tribunals. The present status of
various Inter-State water disputes and decisions given by the Tribunals over the sharing

of river water is given in Statement.
Statement

Status of Inter-State water disputes over the sharing of river
water referred to Tribunal

Sl.  Name of Tribunal States Date of Present Status
No. concerned constitution
1 2 3 4 5
1. Godavari Water Mabharashtra, April, Award given on July, 1980
Disputes Tribunal Andhra Pradesh, 1969
Karnataka, Madhya
Pradesh & Odisha
2. Krishna Water Disputes Maharashtra, Andhra  April, Award given on May, 1976
Tribunal -1 Pradesh, Karnataka, 1969
3. Narmada Water Rajasthan, Madhya  October, Award given on December,
Disputes Tribunal Pradesh, Gujarat and 1969 1979
Maharashtra
4. Ravi & Beas Punjab, Haryana and April, 1986 Report and decision under
Water Tribunal Rajasthan section 5(2) given in April,

1987. A Presidential

Reference in the matter is
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5. Cauvery Water
Disputes Tribunal

6. Krishna Water
Disputes Tribunal-II

Kerala, Karnataka,  June, 1990
Tamil Nadu and

Puduchery

Karnataka, Telengana, April,

Andhra Pradesh and 2004
Maharashtra

before Supreme Court and
as such the matter is sub-

judice.

Report and decision given
on 5.2.2007 which was
published vide Notification
dated 19.2.2013. Special
Leave Petition (SLP) filed
by party States in Hon’ble
Supreme Court, as such the
matter is sub-judice.

Report and decision given
on 30.12. 2010. Further
report given by the Tribunal
on 29.11.2013. However,
as per Supreme Court Order
dated 16.9.2011, till further
order, decision taken by

the Tribunal on references
filed by States and Central
Government shall not be
published in the official
Gazette. As such, matter

is sub-judice. Term of the
Tribunal has been

extended for a further
period of two year w.e.f.

st August, 2014 to address
the terms of reference

as contained in section 89
of Andhra Pradesh
Reorganisation Act, 2014.
The matter is under
adjudication in the
Tribunal. The Government
of Telengana has filed a
SLP 33623-26 of 2014 in
the Hon’ble Supreme Court
in the matter. The matter is

sub-judice.
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1 2

3

4

5

7. Vansadhara Water
Disputes Tribunal

8. Mahadayi Water
Disputes Tribunal

Andhra Pradesh & February, 2010  Report and decision not

Odisha

Goa, Karnataka and November,

Mabharashtra

2010

given by the Tribunal. State
of Odisha has filed an SLP
in Supreme Court against
the appointment of one of
the Members of the
Tribunal. The SLP in the
matter filed by the State of
Odisha in the Supreme
Court is pending. The
matter is sub-judice.
Besides, Hon’ble
Vansadhara Water Disputes
Tribunal in its Order

dated 17.12.2013 has
directed to constitute

a 3-member Protem
Supervisory Flow
Management and
Regulation Committee on
River Vansadhara to
implement its Order. State
Government of Odisha has
filed Special Leave to
Appeal (Civil) N0.3392 of
2014 with regard to the
Vansadhara Water Disputes
Tribunal Judgement dated
17.12.2013. The matter is

sub-judice.

Report and Decision not

given by the Tribunal.

423. SHRIMATI

Per capita availability of water

SASIKALA PUSHPA : Will the Minister of WATER

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether it is a fact that the total availability and the per capita availability of

water for household has been declining during the last three years;
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(b) if so, the details thereof during the said period; and
(c) the efforts made by Government to bridge the shortfall?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT) : (a) and (b) The per capita water availability in the country as a whole is reducing
progressively due to increase in population. The average annual per capita availability of
water in the country, taking into consideration the population of the country as per the
2001 census, was 1816 cubic meters which decreased to 1545 cubic meters as per the

2011 census.

(c) Several steps for augmentation, conservation and efficient management
to ensure sustainability of water resources are undertaken by the respective State
Governments. Central Government supplements the efforts of the State Governments,
by providing technical and financial assistance to State Governments through various
schemes and programmes such as Accelerated Irrigation Benefits Programme (AIBP);
Repair Renovation and Restoration of Water Bodies. The Government of India has also
launched National Water Mission with the main objective as “conservation of water,
minimizing wastage and ensuring its more equitable distribution both across and within

States through integrated water resources development and management”.
Expert committee on inter linking of rivers

424. SHRIMATI GUNDU SUDHARANI : Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether it is a fact that a technical expert committee has been constituted to

study inter linking of rivers in the country;
(b) if so, the details thereof;

(c) whether it is not also a fact that earlier also there were technical and other

committees to look into the feasibility of linking of rivers;

(d) if so, why Government could not consider recommendations made by those

committees; and

(e) how Government is planning to address the inter-State disputes with regard to

transfer of excess water from one basin to other?
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THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT) : (a) and (b) Ministry of Water Resources, RD & GR has constituted a “ Task
Force for Interlinking of Rivers” vide Office Memorandum dated 13.04.2015, to look

into issues relating to Inter linking of Rivers (ILR).

(c) and (d) Earlier also, a Task Force on Interlinking of Rivers under the
Chairmanship of Shri Suresh P. Prabhu, the then Member of Parliament, Lok Sabha was
constituted by the Ministry of Water Resources on December 13, 2002. The Task Force
submitted its report in April 2004, and was wound up with effect from 31.12.2004. Based
on the recommendations of the Task Force, appropriate follow up action have been taken
in respect of guidance on norms of appraisal, bringing about speedy consensus amongst
the States and prioritization of links. Accordingly, the Memorandum of Understanding
(MoU) between the party States were signed for preparation of Detailed Project Report
(DPR) of Ken-Betwa link, Damanganga - Pinjal link and Par-Tapi-Narmada link. The
DPR for Ken-Betwa Link and Damanganga - Pinjal links have been completed by NWDA
and submitted to the party States.

(¢) In order to arrive at a consensus on various river-links for sharing of the
surplus water and preparation of DPR by NWDA, the Government has constituted a
Consensus Group headed by the Chairman, Central Water Commission and Secretaries of
Irrigation/Water Resource Departments of the concerned States. In addition, the issues on
the inter-State links are also regularly discussed during the meeting of Governing Body
and Society of the NWDA.

The Special Committee for Interlinking of Rivers (ILR), chaired by Hon’ble Union
Minister of Water Resources, River Development and Ganga Rejuvenation frequently
reviews the progress of these river link proposals in consultation with the stakeholders to
expedite these projects. In order to address various issues concerning the Inter-Linking
of River Programme and to arrive at consensus on the link proposals between the States.

Various Sub-Committees have also been constituted.
Water contamination

425. SHRIMATI SASIKALA PUSHPA : Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:
(a) whether water contamination is prevalent in several States of the country;

(b) if so, the details thereof including the details of contamination, State-wise;
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(c) whether it is a fact that water contamination is several times more than the

permissible limits set by WHO; and
(d) if so, the details thereof and the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT) : (a) and (b) Sir, as per the latest information, Central Pollution Control Board
(CPCB) has identified 302 polluted river stretches on 275 rivers in the year 2014. The
State wise details are given in Statement-I (See below). The water quality indicates that

organic pollution is the predominant cause of pollution of aquatic resources.

Central Ground Water Board (CGWB) has assessed that the ground water in parts
of various Districts is contaminated by Fluoride, Iron, Arsenic and Nitrate. The State-wise

details are given in Statement-II (See below).

Ministry of Drinking Water and Sanitation has provided State-wise details of rural
drinking water contamination by Fluoride, Arsenic, Iron, Salinity and Nitrate. Which are

given in Statement-III (See below).

(c) and (d) The water contamination has been assessed in the rivers as per Use
Based Water Quality Criteria in Statement-I and in the others as per Bureau of Indian
Standard (IS 10500:2012) norms in Statement-II and III which are as per WHO standards

for all the above contaminants except for Arsenic.

Ministry of Environment, Forest and Climate Change (MoE,F&CC) has been
supplementing the efforts of the State Governments in abatement of pollution of various
rivers and lakes/wetlands under the National River Conservation Plan (NRCP) and
National Plan for Conservation of Aquatic Ecosystem (NPCA) respectively. NRCP has
covered polluted stretches of 40 rivers in 121 towns spread over 19 States at an expenditure
ofT 4876.40 crore. Sewage treatment capacity of 3833.49 million litres per day (mld) has
been created so far. In addition, MoE,F&CC has released T 605.05 crore for conservation

of 63 lakes and T 138.53 crore for conservation of 80 wetlands so far.

CPCB has made a comprehensive programme for controlling point sources by
developing industry specific standards and general standards for sewage which have been
notified under Environment (Protection) Act, 1986 which are to be enforced by the SPCBs/
PCCs.Various steps including Environmental Auditing, promotion of Common Effluent
Treatment Plants, promotion of Low Waste and No Waste technology, augmenting flow

in rivers, Rain Water Harvesting practices, implementation of guidelines prepared for idol
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immersion in rivers and lakes, promotion of Zero Liquid Discharge and sewage treatment

infrastructure in the housing projects etc. are being taken for the abatement of pollution.

National Mission for Clean Ganga (NMCG) proposes to tap the drains and treat the

waste water to improve the quality of water in river Ganga.

Central Ground Water Board (CGWB) shares ground water quality data with
concerned State Government departments for taking necessary remedial actions. CGWB
also provides technical guidance to State agencies in tackling the problem of water
quality. CGWB has delineated arsenic free aquifers and fluoride free aquifers at a number
of places and has handed over the clean exploratory wells to the state governments for

purposeful utilization.

Ministry of Drinking Water and Sanitation has advised all the State Governments
to provide piped water supply from alternate safe sources to all water quality affected

habitations with priority to cover fluoride and arsenic affected habitations.
Statement-1

State-wise number of Polluted River Stretches based
on Use Based Water Quality Criteria by CPCB

State Cities/Towns along Polluted River Stretches Number of Polluted

River Stretches

Andhra Pradesh 8 06
Assam 49 28
Bihar 8 05
Chhattisgarh 12 05
Daman and Diu 2 01
Delhi 1 01
Goa 9 08
Gujarat 38 20
Haryana 7 02
Himachal Pradesh 14 08
Jammu and Kashmir 18 09

Jharkhand 16 08
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State Cities/Towns along Polluted River Stretches Number of Polluted
Karnataka 24 15
Kerala 22 13
Madhya Pradesh 37 21
Mabharashtra 161 49
Manipur 17 12
Meghalaya 12 10
Nagaland 4 03
Odisha 20 12
Punjab 5 02
Rajasthan 20 08
Sikkim 11 05
Tamil Nadu 23 07
Telangana 18 07
Tripura 4 02
Uttar Pradesh 37 13
Uttarakhand 6 05
West Bengal 47 17
TotaL 650 302

Statement-I11

State-wise number of parts of Districtswhere chemical constituents in
ground water is beyond BIS Norms (IS 10500:2012)

Spots indicating Ground Water Quality beyond permissible limits (CGWB)

State Fluoride Iron Arsenic Nitrate
Andhra Pradesh 61 37 - 355
Arunachal Pradesh - - -

Assam 34 62 3 -
Bihar 15 32 57 15

Chhattisgarh 16 11 1 43
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State Fluoride Iron Arsenic Nitrate
Delhi 14 - - 23
Goa - 5 - -
Gujarat 69 10 - 112
Haryana 92 45 - 102
Himachal Pradesh - - - 4
Jammu and Kashmir 2 15 - 13
Jharkhand 9 16 - 32
Karnataka 93 132 - 165
Kerala 4 137 - 34
Madhya Pradesh 39 60 - 270
Mabharashtra 18 30 - 340
Manipur - 3 - -
Meghalaya - 5 - -
Nagaland - - - -
Odisha 17 71 - 112
Punjab 34 34 - 59
Rajasthan 259 178 - 496
Tamil Nadu 48 4 - 152
Tripura - 8 - -
Uttar Pradesh 29 25 45 88
Uttarakhand - - - 6
West Bengal 74 148 79 8
Andaman and Nicobar - 10 - -
Islands (UT)

TotaL 927 1078 185 2429

GranD TOTAL (for Fluoride, Iron, Arsenic and Nitrate) : 3970

Source: “Ground Water Quality in Shallow Aquifer of India”
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Plan for inte-linking of rivers

426. SHRI KIRANMAY NANDA : Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has plan to join/link some rivers in our country;
(b) if so, the details thereof;

(c) whether Government has studied the good and bad effects of such projects;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENTAND GANGAREJUVENATION (SHRISANWAR LALJAT):
(a) to (d) This Ministry has formulated a National Perspective Plan (NPP) for Water
Resources Development envisaging inter-basin transfer of water from surplus basins to
deficit basins/areas. Based on surveys, investigations and detailed studies, National Water
Development Agency (NWDA) has prepared pre-feasibility reports which facilitated
identification of 30 links under the NPP. Details of the river links identified under NPP,
River and State-wise, are given in Statement. [Refer to the Statement appended to the
Answer to USQ No.421 part (a) to (c)] Based on the concurrence of the concerned States,
Detailed Project Reports (DPR) for Ken-Betwa Link, Damanganga - Pinjal links have
been completed by NWDA.

In addition, out of 46 proposals of intra-state links received by NWDA from 9
States, the DPRs of two intra-state links i.e. Burhi Gandak- Noon-Baya-Ganga Link
Project and Kosi-Mechi Link Project have been completed and sent to Government of
Bihar in December, 2013 and March, 2014 respectively. The DPRs for Ponnair-Palar
Link of Tamil Nadu, Wainganga-Nalganga Link of Maharashtra and Barakar-Damodar-
Subernarekha Link of Jharkhand have also been taken up for preparation.

The river link projects under NPP on implementation would provide additional
irrigation benefits of 35 million hectare over and above the ultimate irrigation potential
of 140 million hectare from Major, Medium & Minor projects and generation of 34,000
MW of power, apart from the benefits of flood control, navigation, water supply, fisheries,

salinity and pollution control etc.

The inter-basin transfer of water in India has been in practice since long, providing
immense benefits in the area of irrigation, domestic water supply, hydropower and flood
management etc. No major adverse impacts have been observed after the implementation

of these projects. However, for the mitigation of any adverse impact, the Environment
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Management Plan (EMP) based on the Environmental Impact Assessment (EIA) study of
the individual Interlinking project is prepared. Further, the Resettlement and Rehabilitation
measures are also planned appropriately to rehabilitate the project affected people and
address their other related issues.

Sri Rama Sagar Stage-II Project

427. SHRIMATI GUNDU SUDHARANI: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether it is a fact that Sri Rama Sagar Stage-II Major Irrigation Project,
which benefits Warangal, Khammam and Nalgonda districts in Telangana, was started in

1995 but has not yet been completed,
(b) whether it is also a fact that the gestation period has also crossed long back;
(c) the details and the reasons for cost and time overrun;
(d) whether the likely date of completion was 2012; and

(e) if so, the reasons for not completing the project within the time-frame and by

when it is going to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT) : (a) Yes, Sir.

(b) to(e) The Project was originally scheduled to be completed by March, 2009.
Now the project is targeted for completion in March, 2016. As reported by the State
Government, the delay is largely due to land acquisition problems and court cases.

The investment clearance was accorded to this project by Planning Commission
for ¥ 1043.14 crore during March, 2006. The State has not sent any revised estimate/

proposal for this project.
Cleaning of rivers

428. SHRI NARESH GUIJRAL : Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the plan proposed for cleaning of river Ganga would be extended to

cleaning of all other rivers in the country;

(b) if so, the details of measures adopted therefor; and
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(¢) the quantum of money allocated in the budget 2015-16 towards various river

cleaning projects?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT) : (a) and (b) Yes, Sir. The Central Government has been supplementing the efforts
of the State Governments through Ministry of Water Resources, RD &GR in abatement
of pollution in Ganga River and its tributaries under NGRBA (National Ganga River
Basin Authority) and Ministry of Environment, Forest & Climate Change (MoEF&CC)
in identified stretches of various rivers excluding Ganga under the National River
Conservation Plan (NRCP) programmes. Various pollution abatement schemes taken-
up under the programmes, inter-alia, include interception & diversion of raw sewage,
construction of sewerage systems, setting up of sewage treatment plants, low cost
sanitation facilities, electric/improved wood crematoria and river front development.
NRCP has covered polluted stretches of 40 rivers in 121 towns spread over 19 States
at a sanctioned cost of ¥ 5779.41 crore. Till end of December, 2014, an expenditure of
% 4876.40 crores has been incurred on pollution abatement works. Sewage treatment
capacity of 3833.49 million litres per day (mld) has been created so far under National
River Conservation Plan (NRCP).

(©) The Government has proposed a budget for FY 2015-16 for various river

cleaning projects as given below:

S1. No. Programmes Fund allocated for
FY 2015-16

(X in crore)

1. For Ganga & its tributaries under National 2750.00
Ganga River Basin Authority (NGRBA)

2. For other rivers under National River 40.00
Conservation Plan (NRCP)

TotaL 2790.00

Implementation of river linking projects between Maharashtra and Gujarat

429. SHRI AVINASH PANDE : Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) what is the current status of the Memorandum of Understanding to be signed
between Maharashtra and Gujarat Governments on inter linking projects of the rivers

Damanganga-Pinjal and Par-Tapi-Narmada;
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(b) whether the National Water Development Authority has submitted the detailed

project report to the concerned State Governments; and

(c) ifso, the details thereof and if not, the expected timeline for the completion of

the report and implementation of the above mentioned river linking projects?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENTAND GANGAREJUVENATION (SHRISANWAR LALJAT):
(a) to (c) Based on the concurrence of the concerned States of Gujarat and Maharashtra,
a tripartite Memorandum of Understanding (MoU) for preparation of Detailed Project
Reports (DPRs) of Par-Tapi-Narmada & Daman ganga-Pinjal links was signed among
the Chief Minister of Gujarat, Chief Minister of Maharashtra and the Union Minister for
Water Resources on 03.05.2010 in the presence of Hon’ble Prime Minster of India.

Accordingly, DPR of Daman ganga - Pinjal link has been completed in March
2014 and submitted to party States of Gujarat and Maharashtra. The DPR of Par-Tapi-
Narmada link is under various stages of completion. The implementation of these
projects is dependent upon the consensus and co-operation of the concerned States and
upon obtaining various mandatory clearances from Ministry/ Departments of Central and
State Governments including statutory clearances. The time limit for the completion of
individual link project can be identified only after Detailed Project Reports are techno-

economically approved.

Embankment of rivers

t430. SHRI RAM NATH THAKUR : Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government embanks both the sides of a river or just one side of it;
(b) if so, the details thereof;

(c) the reasons for leaving the embankment work midway on eastern side of the
Bhutahi Balan river which passes through Lakha Bazaar along Nepal border and also
through Sudiyahi village of Ramnagar panchayat under Phulparas block of Madhubani
district of Bihar and causes havoc to hundreds of villages, whereas embankment work on

its western side has been completed up to the Koshi river; and

(d) by when Government would complete this embankment in the interest of

common people of hundreds of villages there?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL
JAT) : (a) and (b) The embankments are planned and executed by State Governments, as
one of the measures of flood protection. These may be constructed on either or both banks

of a river, as per the site conditions and requirement.

(c)and (d) In so far as construction on Bhutahi Balan is concerned, the work comes
under the purview of Government of Bihar. The Government of Bihar has informed that,
Bhutahi Balan left embankment (western) had been constructed from 0.00 km to 30.00
km and eastern embankment from 0.00 km to 25.00 km only, instead of constructing up
to 30.57 km.

The construction of rest of the eastern embankment (from 25.00 km to 30.57 km)
is likely to affect Ghoghardiha-Nirmali railway line (at 30.57 KM), and can only be
completed once modification of waterway in the Rail Bridge No.-133 is undertaken by

Indian Railway.
MR. CHAIRMAN: Question Hour is over. ...(Interruptions)...
The House is adjourned till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

RE: POINT OF ORDER RAISED ABOUT ARTICLES 80, 83 AND
108 OF THE CONSTITUTION

3ft TR AT (ST U<): T, TART U @IS 31 3iSX 2. (qaEm). .

MR. DEPUTY CHAIRMAN: Now, what is your point of order? No; Minister’s

statement. ...(Interruptions)... One second.

THEMINISTER OFEXTERNALAFFAIRS ANDTHEMINISTEROFOVERSEAS
INDIAN AFFAIRS (SHRIMATI SUSHMA SWARAJ): Sir, ...(Interruptions)...

MR.DEPUTY CHAIRMAN: Yes. Suo-moto statement by Shrimati Sushma Swaraj,

hon. Minister of External Affairs and Overseas Indian Affairs. Yes, please, Sushmaji.
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3ft TR IRATA : TR, TR U WIS C 3T IS 2. (TILH). ..

it STGUIRT : 3MTRT WS 3 3iTsy AfTey B Wede & 91 81 Is it about
statement? 3R JATTHT WIS 3 3 ¥ cHe & IR § &, I9 dI H Tells; HadT, Fal al
37T 31T Wig e 3T 3ifeX I eHe P q1g IRIT

i} FRTT AT : TR, WIET 3P 3iTSY AT AMIBT B FHI VeIl HeAT TS| T8
9T 89 ¥ A1 o2 SUH discretionary power 81 81 el IE AT §HIRT ST Bl

MR. DEPUTY CHAIRMAN: It’s your right. It was only my request that if it is not

about this issue ...(Interruptions)...
SHRI NARESH AGRAWAL: [ am obeying.
MR. DEPUTY CHAIRMAN: No, no. It was my request. Madam, please.

SR AT TERTST: TSRV SUHTART ST, I8 Jaied BTl o 21 Ffh 3R gid #
e oM 8, 3AfIU ¥ WS By -1 of T 9ad el Ug e Ure |

MR. DEPUTY CHAIRMAN: You read only first and last paragraph of the

Statement.

SRl GUAT TR : W), SIIQ F MU Al are<l § & ugan IR siR
JATRET URTATH YGHR, dTh! daded H FH ISl UR I g

MR. DEPUTY CHAIRMAN: Yes. We agree in full.

STATEMENT BY MINISTER

Recent developments in the Republic of Yemen and efforts

made for safe evacuation of Indian Nationals

e #3ft don yarh WReT &R G (sl gEe @RI ¢ A SydHi
HRIG, "IHA TORTS 3 BT & TSHIDHH 3R I8f I HRATI ANRD] DI G Febrer
& forg fohy T Ty & Hee H § gaqed o1 s gl

TSI 39 I WeT Bl I8 g $Rd gy ordd Geft 81 38 5 gevRa T |
YR AR DT Bl fdbTer= & forT Foimar a7 1= "JIgd” 3Taid 9% Jal © 3R 59
AR TSI 7 T WRIT gl 8 7 $hacl 4,741 WRAR ANRDI DI G&8l I JRI&a
[FTTel, dfcdh 3T Bic URRARTAT H 18 10 TP 48 ST & 1,947 A< ARSI Bl
il gRiard arex vttt 59 Mol ufhar & SR &9 "9g8d HgdH" B WGl A
AIT-HI 32 B
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AR SUFHTIRT HBlGd, 99 2011 H 3Rq fBAT il B YHAT & IURId
I H AR SYA-GIe P R H BH T S &1 SR I3 A g o Sral Rin e 3R
TR 3765 el HYR BTGT &b ~Igcd 3 HHII WRBR & 1 THR AIHG & BRI 59 92 H
fAdaR 2014 | B ST SIRFTAT &1 ATEIe 991 ol & 3R gRer eawer fasifes
EESREINIISIRGIES]

WRT ARBR I H RS FeADAI TR AR ToRk 79 Y &1 IA9 H fred
TR BTATT A 7 el ST &I IR T TH1T ULl 7, 31U $9 I&f & aTel TR
YR TRTR®T BT YR Td B0 TR 41 SRR U] 5 F1 fRIT AR I[SIgardrd &
AT &b STTAR I &b A= &1 7 4,000 H 3T WRRI HF R 33 A

A H GRET AR b [T BT HHIGAT DI Sl g el FATerg 3R 91 R
BHIN RTSTGATAT < §9 aY 21 SR, 19 | TAT 25 A4 DI A1 WAL ST B a8]
I8+ dT ¥R ARTRGT Bl IuTe] arforfodred el & Teradl 3 WwoT I IJ97 Bl
B e fBar o1, Rifs 39 F9y R Fraver 11 dahan o1 | fog @@ foedt 7 59
HAT8 IR &7 <<l §U IH 81 Bl |

AT AT GR&T R BT 3MMebel B SR BHR ASTGATdr P AfABIRAT
3iR g81 Y&+ dTel 317 VR ARTRGI &1 YRaT 2 AU IfIRex gRer Iurii & Hde
H FolTg <71 & forg facer warera & aRs faRAl & g # T iR Harerd gt o
9-13 |TE <Teb JH D1 ATAT |

-1 SYFITIRT H8ISY, 89 dobld IUferd SUrT b d1fes R AR ®T &1
GReT GARTd B S G| T WG I Toifqdl T &5 B 30 AXBRI & A1
AU |1, s 91 AT bl JRIAT Ud T8 UR Tl ST Wbl Tede 40 9l gRT
JHT BATS & IR GG Y Al GATS S AAT Fa! AR Bl IS {6y S & BRop
et ufshan oTia SIfed 81 718 3iR U8 Ud 9gd Hiod S a5 747 |

H ARTIT Y F 27 AT 29 HIE DI Fhal 3R b el H31 I g Bl 3R 39
P wfshar H FeTIaT B @1 Ry fhar| A gerE s aNE qial St @l
HHa! IR AN HEHIEH FAH 47 TG ATl 3RSHE P A1 30 ATH Bl CellhiA TR

g1 §3, o7 TR o XY - w6 8% AHT WA BT ST [T |

fqeer Harmery | |fya (qd) A s1fsiel arerdn o1 sregeran § Al & HR TR
B W AT & oY Wl SR -HATeR GE" &l 966 26 A A AT smeR )
gs, Al AT AT F9H, a3 H3 AR SH BRI<d H B B far S
Hep| BATS AT FH&! AN A 11T BT ATSTATST DI THTeT I TAT FRAMET HRA b [ofg
30 AT P 1S A A @ 59 B DI 3T J3H] Bl ALIeTT Dl

*Laid on the Table
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A AT H MY ARSI 3R WRA H 396 URAR & ffqd aawii &f \erd &
1T 26 919 A facer G | GIdT B¢ BRING {2107 el 9T 2cualls -l bl AT
DI A1 BAR AT 3R gl § g R0 Her H 330 gR DNl 8¢ BRI B
qTell EalTS T AT &I TS |

S BRI B Sfeaar ol e 3 @ gy, 8A g ®I 3 (R yami &1
P IR IR FEAN IS SR d1. . (8 1 e gl # g9 Rifdr srafaa 4§
S YA T FFR1E0T fham| STeRel a1, 98 1 9 BT B 1 R B & ol aR-aR
IR 7R AT b dTr SIT1-ST1 febaT| ST # gHR RToigd 2 Aot a9i gIRT gt
H JoHR, I© I WETIT &1 5| B9 379+ Ml HArii Bl Geg bR AR FHIIT B
forQ FTgeit 3iR w11 3 faaer Hametd & 26 AMRBIRAT &1 T B

9 MRl & oY I8 #3Ter, & HATed, STEToRHl #ATed a2 AR faHT
HATCTT & A1 TSI PR AP HaLRATY B T8 | A 5 T STeroll a2it 7 fAmi &
1| | o & ol gt evdn &1 ST {6 9RO 9191 & 9 ggdal —
3MTS. .0, GRTAT, 3715.T1.T4. a3 3117 3715.U1.T9. AP0 3iR T HRAg 13! STeToll
HIIRTI IR DR BT SN fhar a1l 7 f9= § 3 3 sfeag R B & d@1-17
TAGHRCY 3IR TIR Sf$A1 & 4 rasnia o emfiet 9

TR AT & < g8 SISl F R o1 fae=h ArRRet @1 /1 9 g
AT o YR SFSAT 777 BT IUANT AR ANTRD] Bl Dlfed 91 Jas g 4 far
AT G i &b 41 AR MAR] TAT ASTS b d1asa HRT AT b STeTSll 1 IHT §
3I&, 3TC1-BEIIGTE T AcT-Gehoell §axTE! A ANTI bl GRIAT Frebre

BHN RTSTGd 47 3d A B T8 IR 3§ I8 H 89N AT & AHBIRAl/
HHATRT 7 AR FBRA Ao & Fare & fou s Hios uRfRufaai # wra-faq
BT TRl T 7 T 89N JAfIBTRAT 7 AT 3ferd BRI {6 3R 39 2de YTy &1
qH=g T Fgedl 3 89N A9 Bijjer 87 A1 PISRI 1 8 G9d T FETI &l

& I8 ) gifead foran & ear R AmRel & oy I sxards T8 9, 3=
1 fRIT BIR GAET §RT 31T JHIOGS ST HRIY ST 89 99 | S |t
AR B Sl 8- a9l & 5296 o, G 4 3R G FHri § Ferar &34 & fay
B 9T TN b |

Y I I R =i Ufehar & <g-3%g &1 78] B e died 53 AT 31T I v
BRI fHIT IR I F URT I MY AT DT Sh SH! TR db Bl AT &b fofw
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Frgles dhrs fedhe fay dom QT 1Y depR fohar | Heferd o IR&BRI, faRivas
HERTSE 3R Bl = a9 (1 Il G4 Afadl b IRT | S9h NHT IR AT
U BT |

H HERTS; WRAR §RT Y 77 JI1 &7 IR R R Seorg w1 @ gy
S UgT arell # | IgEE Al 31 XS] o & AT HERTS ARBR 7 I §4TS 31
R G4 GAGTY JeT HRaTs AT M B ATAT b (o1T 3,000 BU BT T3 AgaT Al & |

AR SUFHTIRT FE1G Y, b AR ATaTd §dTs 89l URH 811 & dTa I 3
BRIRT o (el el | v o1, safoy g6 sl T ufeerst) <= afed 33 e 4
I ANRDT DI B &g N STRIe U gUI §H SHI FeaTsal & MER 1R
S SRIET TR AW FHRIHAD HINATs DIl Pl (HATHR S 48 T2 b ANTRDT Bl
T 4 Hae o |

B JARSforT, qivarael, q8dH, $Arsl, R=al, g, 79, Te dedreR,
SR, Wik, W, S, ETRI, SUSHRRI, XM, SXId, JMRRATS, $cal, Sife,
=1, fHa, ofee, ATeald, ARaD], RHR, Afada!, Aleamdl, T, gellds,
fUefift=a, arferer, TR, o, AHTerT, Wied, e, g, W, RaeRds,
iR, Sofean, e, SSdfhw, Wgad og AR, TG 3Rd 3R, gIvel,

Jh AAT TAT & ARTRDI BT FEIAT B | D! (AW H TR DI s |

STET I F1epTel TTT WRRT ARTR BT &1 Gae &, d 27 X1od1/ g IMRId ISl & Ig+

Tl 21 FTel T ARTR BT &1 IrogaR Gt f=ferlRad 8 -

« I[A—3 * HEg UST - 47

* 3SHT 9 [FIPIaR g1 FHE- 1 * SIS 2

- fdBR - 219 « ITSERT TS e faeett — 23
* ORI - 115 * ST — 31

« 13T - 30 « GGt - 1

- fHTEe U9 -5 * ToTT9 -31

- gRR3ToT- 5 * ITSTRAT - 60

* FRES - 20 « AT - 427

« TH I HHR - 1 « ASTTHT/3THHRT - 180
 HAleH — 123 PR — 1

« B - 2527 * IR U - 368

* HERTS - 293 * ITNTES - 30 JAT

* JforqR — 3 « gfeeH §9I7eT -195
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18 3TV, 2015 T 4,741 AR 3R 1,947 fa< Rl Afed $et 6,688 ARl P15
PHRATS H TITS qAT TG AN §RT BT ST FabT 211 I fa<er #3Teld & S8Ry iR
FHYT ¥ AP R HATAAT 3R TSI DT g ered T 27|

AT IR FEIed, W1 H YR Bl gaax sl off a1 RART Jorr it
b AT &b Aol THTYH P qTE A YT GATdT4 15 33Tl Dl el H WAaRE R feran
&1 9 3 FRIRY & A1 81 ST b BHRT qardT S1geit | BT Rl 8|

AR SUFHTIRT 183, 3fd H § TS a1 3iR SR IdHY dal 9 &b I8 &
TRV gl ST & g H WRA WRBR BT AF{Sh TIN AT IR 7RI,
AR argRT, IR Rerd, TR gfvear, Rt d3rer sk facer #3re 4 e 9= 4
dUH B R 3R I Udhojedl &1 IR o 6 I8 A1 ga1 9%hd <&l
CREICY

MR. DEPUTY CHAIRMAN: Thank you very much, hon. Minister.

37t RN IUATA(ITR TS ) « MU IAA H 51 o, IHd forq # aruent qems ml
399 999 9 ga A9 T © 5 o fava # wEl Wl <9 & AMR® % E, I g
ARBR ST Y& b [olQ, ITH! a9 AT b 7Y, S5 B H Wl |

S & T ~TaTet H a1, 3141 31T IHS! FCTHT I <31, AT a 95 0T YA HR
2 E1 i MY ST AUTS BT ATaTd 7, § 3 ST Bl DIC el Heatll, Bl 59 T4
H A 3T B a1d W gS o, AT & Sl AN €, S01 3Y U fder AR P |
HPhT B TS 4 ... (TILH). ..

MR. DEPUTY CHAIRMAN: No. You said point of order.
sft TR InTATS : TE -, TR, T U9 95 32 €1 I am asking a question.

MR. DEPUTY CHAIRMAN: One second. This statement is very important and
everybody agrees, Government of India has acted very promptly. A lot of Keralites were
also evacuated and not only it saved Indians but foreign nationals also. There is no doubt

about it. But other Members may also like to ask questions. ...(Inferruptions)...
SHRI NARESH AGRAWAL: That is up to you.
MR. DEPUTY CHAIRMAN: So, your clarification should be on a specific time.
SR AT RIS : 319 FAR B SR a1 H of o

MR. DEPUTY CHAIRMAN: Now, we have to further take up the discussion on
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the agrarian crisis. So, that is my problem. If you start asking questions now, we have to

allot time for this because it needs some time.
SHRI NARESH AGRAWAL: Then, what is your order? What is your decision?

MR. DEPUTY CHAIRMAN: We will have that later.

S GEAT WRIST: TR, S GEEY D1 9 J3A1 St 7 qqra fb Furet & SR
e SITINTM Il 8T &, AT TUTd P HUR F a8 H Y gaied g1l STl db JAT Bl
HaTS 7, 1 31 a1 a1 o fheft 0ot o) eraegdhar 8RN, e a9 W) aFR sawaddn
g, A1 = et fa <9 o

MR. DEPUTY CHAIRMAN: We will have that later.

ST YT RIS TR S, Sl 914 A9 HET1 978 2 8, S0 H 9931 81 §, Hifd
GaE I TS STt 7 it I8 fIw ST o1l 1 TN WIS, § U] IE 9471 § % a8 Bl Sl
R B, SH BF Tep dR SRT AW <f| g8l Hid| ol drs ol 81 9 99 BISHIg
TIRUIE R 10 H 20 BOIR AT AIS[E &1 BAT Pl &b (1Y 13 FlTged RS &l il 3R I
13 FATSCH T8I SR ST, 1 95 g1 YRR 89 AN & U 4 (et ST, i 89 9
[ AN Pl o | faaha I8 & 6 9RO 1 YIRUIC d9 V&1, qifd Sl AR Alh
37T, TS “31TTeR WMy’ HET SR AT 71 Y& Bel ST, T8 6.9 Raex &7 o1, a1 S/ &
qgg ZIchl AT, JN ATCs Q?T\’Eﬁ?f Eﬁ_s’ P Tl T 3R SThT automatic system collapse
B AT &I 9 I DI immigration BT T AT, T BT ATC TAR TIRBIISH Bl A1dl
SR < 11 AT IFP q1 HIHR IR Y 81 TR, FTRIdh HRT IR € T YIRS
§% 1 T A1 S BART M8 I BIB! SATGT I MR a1 gaiml @ of g8 0
ST QIRBTICH Hol MR I 19T Sft ¥ 39 o1 ST A<iioil o1 f7ep fopam, @ ST Y <1
F el T SR ga§ A1 ura 991 I 9199 3 T 1 gAY § I FHE 90E W& § fb
ET 51 ITETY & 3R S99 Td) arel agf fo aRfRUfat & & a1 W2 &, ST 3iaToT
T U8 I8 X T8l G TS 21 9 95 SUTeT dfod uRFRRARrl # & a2 Bl 5 S5
FHUR IR 8, B TS I 4T |

o} X1 3paTe: S 21 AR, H fIgsl PR @1l
MR. DEPUTY CHAIRMAN: Okay.
i} TR STATE: TR, 37 H WRIT 3t {7 3@ 18 g

MR. DEPUTY CHAIRMAN: Okay.
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RE. POINT OF ORDER RAISED ABOUT ARTICLES 80, 83
AND 108 OF THE CONSTITUTION - Contd.

7 AR AT 379 DI IR Gg (<1 978 Yo WRIT 3T TSR AT 81
MR. DEPUTY CHAIRMAN: You should quote the rule also.

A} N9 SFAT: €T°, X1 Articles 80, 83 and 108 of the Constitution and then XT3
[T frerHTaeht & A 187 31 189 < iyl

TR, H§ 39 IS A I8 YBH1 ATEd1 § [ Pl JISIIIH S IT [l AT Tl Bl
PIs TR SR U & I TRHAT R Al B, 39 A & AU IR FadTel el B AT
39 BRI 39 G BT HT B B G BN {6 A F97 BT 51 HRIATE! 8T T2l 8, ST
IET STl Off R&1 & 31k S W AN ol o7 o 159 97 T g0 81 R8T 2. |

2N STGHTIFY: U Bl B AR

it ST 3raTer: A g fauer & Rraw @ B, oFR 81 § &, 99 O I8 OUANT
&1 2, b 3R 89 {UH| We! a1 PR 8 © AR A H el SRIAe] PR I8 8, 99 84
GOUANT B 38 & IR b GOUINT PR 3T &, $9 AR 9 T Pl W & a1 511g1 I8
foa wfecar it &1 99 81 399 sfear St 7 uig-v: & 9ga SR 3§ 991+ &,
..(TAT).... T4 fawg 9 I8 9a a1 6 e e /91 3 g g8 IR 8 IR Iy
FHI ST g1 BR GXPR P B H FTET STl R8T 8, 39 R 19T FH DI W BR <1
Bl

S, IR Ia¥ H dio1dl & U GAUST §- g9 ARV Qe Sl S8 S+
SR 3 o o1 foraT, S &fFe STFIRYT H 3 31, 2015 1 BT, S § <dd Y adl &,
5 IS AU BT GHUANI, Al IRBR & AT B & DR TR 15T FHT Bl
JTSIITSH BT ST A1 T2 & FSIIRIIV S| SEH g81+1 A1 &1 § S 757 991 &6
AfreR I e & F1e 3 A1y, R gar fafesr wfaamicd Rivew § a8 stR
B ®1 BIc AT TT...(@ag™)... MY SRT 157 FHT FgATaet &1 9 187 Ug
SIfSTYI I 3T g3 & 1o o Big sl (el waw & (eI a1 157 941 &t
STIHTT BRAT Bl, g8 HIg I Al 81, A8 g8 W bl 8l I F& b qI8R Bl &l..|
8, 3179 12 187 < SIfTY 1 SH I8 foran gai € SR 1o 99T 9eg le &l

S, 31T 3Pl 83 TRAYI ST AIeT g1, AT ST-g31 PR I forn T b
RTSY GHT 4 I & 81 Hebell” 3R IR SAIh AT B| g dTel faet Dl 157 FHT T8
URT BT B, d IfAem & €RT 108 H S8l 39 oIy SaTse |9 Bl vyl 3R ol
IR BH ST FHT BT GOUAN PR I8 &, Al 31T HITHTT DI 1RT 108 P A AT AR
T ST 3R 31T 79T et U1 T SAIRTT1 SR §H AT /1T FHT BT GOUANT R I8
2, TI 319 YT B P FGUANT G AfoTg| ... (FGLT). ..
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MR. DEPUTY CHAIRMAN: Nareshji, no discussion on this.
D B FATGI § ST HA, qAT WS B HATG H OIS T
(5 AR ST Adhal): IR, 31 Yo e dier g1 S1Y) ... (Faem). ..

MR. DEPUTY CHAIRMAN: No, no. You please sit down. It is a point of order.

You please sit down.

St TR S{ET: WX, ;MU W P 91 a1 A Aoy 5 H o gsan g
...(TALT)...

MR. DEPUTY CHAIRMAN: I listened to you. I understood your point. If you
think that there is a breach of privilege of the House, give a notice accordingly.

st R STaATA: TR, 39 WY W I Aol 81 Wahdll 81 Y Al g &1 AhdT © foh 3
S (a1 RT3 < ... (AT ). ..

MR. DEPUTY CHAIRMAN: It is not an issue of point of order.

St AR IREAT: R, U =<1 T UReITa X1 1T foh RTgi= 150 U7 B SIqHT=1
P 8, B9 TR 78T BT IRTG U B SUI TR MY el d g9 <1 &7 URaTd g <3
3R 3BT T&T T BT ITT] U aF 17 9T H T T &1 9=arg g1 =1 3 Ueb
Rerrs oot 71 wigh St & forw dar, a1 g 991 § S9d ufd (<1 &1 gara o foean
AT ..(TLT). ..

it SuguTafy: AR Sft, TR S (g .

sft T IRETS: ¥R, 39 WY H AR U &1 PR T TP O IE PR & fh
H I[GHAAT &1 AIfeH <, Ig &9 U] fofRad ®u § ¢ S| Sl 189 & 187 & fcId il
URIOR ® {5 89 I8 fiRad wu # <, 912 o0 99T &1 S1adT=+1 81 AT A8 B8R STdRI
B AT Bl Cfeh TERT DR I8 WY & b 39 IR 8 resolution Hl X Fahdl & AT
T resolution I T 3R SH TR X BISH &I consensus of @l SIYI 3R E(H I
consensus 39 U&7 # & fb U AN & Ufey feT &1 uxetta wilRa fapanm ST, S o
DI AT BN ... (AGET)....

i} AR AT AHA: TR ....(FALTH)....

it TR XY S, 3T A SRT JAYI ... (@EUH)... You have raised the
issue in the form of a point of order. This is not an issue for a point of order. But this is
certainly an issue which is very important. That is what | am saying. It is not a point of
order issue. You raise a point of order when somebody violates a rule given in the rule
book. This is a major issue, according to you. If you want to raise it, give a proper
notice. You can either give a privilege notice or some other notice. Rules are there.

You give a notice. We can consider this.
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S AN SEATA: WR, AU He, Al 89 Fgl I el BT YKIE U PR <d B
...(FAIH)... B (4 ARl & RaaAmh iRell a1 &1 udE U9l &) I ©l
...(CTAET)....

MR. DEPUTY CHAIRMAN: If you want to do that, for that also you can give a

notice to Mr. Chairman.
37 YR AT Ahal: STFHIIRT Sfl ... (). ..
sft &<t |t ([FER): 9% ....(cgagm). ..

MR. DEPUTY CHAIRMAN: I am not allowing. ...(Interruptions)... 1 don’t want
a discussion on this. I want to take up the agrarian issue. I want to take up the agrarian

issue.

37t YEAR MR Thd: STAHIT SfT, AR L AT Sff 7 G Hgeayof fawy
IS &, T o S==1F e &F TRAT B idx b a1 & TR & IR # foosd) 77 a1ex
BIs 9T &7l 89 I YU A8 A eHd 78] ©| I8 e 8l AT 98 Jad 8l, &Il gad|
P AU AT D Fa=eAT 7, FaeHd PR ® 3R S9 FduTd gaveeli iR
PR TR B ff v o Bis WY feuolt sRfieR 81 9910 G ¥ S fawa Serin
T, B A4 € & a8 SUged €, oifd 89 S99 fAepd distance f T@ € 3R &1 39
Qg Al TET AT 3R 59 A8 & 9T Bl [l ARE W A Sexrl Tl ST qehdl,
SUTeIY I8 33 8| Fellsl brT ARyl

MR. DEPUTY CHAIRMAN: No further discussion on this. Now, Mr. K.C. Tyagi

will continue the discussion on agrarian crisis. ...(Interruptions)... 1 have already ruled

out the point of order. ...(Interruptions)... No discussion on that. ...(Interruptions)... 1
have to take up the agrarian crisis. ...(Interruptions)...

it &, W), R RO SN, 1955 F oAb FUT H U HT 7 URTd 9 37 fh sy
T AR AT MY ... (e ). ..

SHRI P. KANNAN (Puducherry):*

MR. DEPUTY CHAIRMAN: Nothing goes on record. Ul dfsv, 33y
...(FGYT)... 1 am not allowing a discussion on that. ...(Interruptions)...

it &. 0. @rht: W .(auE). .

MR. DEPUTY CHAIRMAN: Tyagiji, [ will call you. ...(Interruptions)...

it &%. . @l w7, § gliesr R i & folg @1 g g ... (agm). ..
7t SuRrHTafer: HUT AT 3741 ST, H SMIBT ARSI 1 will call you.

*Not recorded.
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MOTION FOR WITHDRAWAL OF BILL
The Coal Mines (Special Provisions) Bill, 2014

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL AND THE MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Sir, I
beg to move:

That this House recommends to the Lok Sabha that the Lok Sabha do agree to
leave being granted by the Rajya Sabha to withdraw the Bill to provide for allocation
of coal mines and vesting of the right, title and interest in and over the land and mine
infrastructure together with mining leases to successful bidders and allottees with a view
to ensure continuity in coal mining operations and production of coal, and for promoting
optimum utilisation of coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental thereto which was
passed by the Lok Sabha on the 12th December, 2014 and laid on the Table of the Rajya
Sabha on the 15th December, 2014.

The question was put and the motion was adopted.

SHRI PIYUSH GOYAL.: Sir, I withdraw the Bill.

DISCUSSION ON THE AGRARIAN CRISIS AND SUICIDES BY
FARMERS IN VARIOUS PARTS OF THE COUNTRY - Contd*

MR. DEPUTY CHAIRMAN: Mr. K.C. Tyagi was speaking. He did not conclude
his speech. Now, he can start. ...(Interruptions)... After that, if you want, I will call you.

I got intimation from your whip that you have to speak. I agree. I will call you.

it & 3. @t (2R W, S99 T & gaden | w9 g1-<fiF el g 18 off, e |
Jerg | T B BT TATT BRI W, UTh 1 ST Commission for Agricultural Costs and
Prices ¥, SH®! BRI UG Bl B BB THI I < &6 e NIy 81 WX, § 39 919 BT
7 w1 @rEar g % g8 e sa-1 RSifaea & fr onft oft sl & sfex wifa &1
P 19 STt B¥eT AR ST &, A1 S STl fIaTaT SITar € iR ST 98T o1 3ireedt avf
T, I8 R {5 &l STFaRI & Bl & ™ 7 B odl &l 919 fhar 15-20 faraniiex
TR A B HR T8I I 2, Tl IHD] AE IAT ST & b 3ATST BT A1 200 $UY fFaea
2, 3MMIP] B & AT T8l 5| [HA & URT S 3fATdl 3R PIs IRT Te1 & b 7SI §RT
TI fHU Y Yoo R & 98 310 HHe 98l R S
*Further discussion from 23rd April, 2015.
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(57 &30, Th]

W, $-SHMAIME, $-alCT, §-BAY, $-Hal AR Tl T8l AT R DI fba
ST T BT 1 7eT Aied S, § I =nedn § o $fy & & 7 ft 78 & forg Ua §- i
1, a1fep ot e forar w5t 7 o19+t Byt S ST ATt 81, S99 U o Ugal 59 I8
T ST TG b 3171 HST 1 U8 414 8, el Bl I8 WId 811 AR 39 A8 A [ S
LEERIY

A 919 T8 B {5 CACP HTw! f3=1 A @relt 81 31U $Is dist 81 Bt 1t J8T
WH&&@%@Q?},WWDW Bibek Debroy @I @R reconstructing a1 &, ST
HE T2 T 6 R I DI I TTgdCsst B SIRTYI 37 MU S1U Aol | T SR B
e, I R <ol | 3MUdT BRURSISOIYN B B 7, 98 7 Bd &) ol 31s
HEM U DI US UTSH HHITM &1 91 3iR I Ul 2T, IHdb JIHA S, TolTe] | SeR
& AN A AT DB FARHT g1 T AT, a1 37911 WRIfT I8 &1 oY o6 a7+ arel w7 3
B & S el 9g a1y 3R SeR & Al 7 39 "TEsh” < <l S9! "usrsh arad
B FAIRYI RIT IAD] 39 919 & forg "g=1sft ) 715 ® o6 391 g8 RpAeee oot 2 fh
I Il G H fa=i & Sfud sm T 962 iy 599 #R7 I fded © fob <1 et
ST B, SH 1 AT fHsari & AT B AT 39 S8 WRTA {69 BT I ATy, &6
I R |l DI TaRTSl 781 8 IR By Iia 2l

R, § anft 7St & faew & IR H Fell S AN oI 7, I8 AgdqU B
YUY HE1G Y, H 3 3R AT LT AT 377 I IS o [HAMH &1 U ar Jod
2, T QAU 8, T TR o3 T 3R T RS wew 31 fream &1 318 ot Iy 7
et <81 81§ IR U< &1 75 HRAT AR 75 B WRBR 7 T BT o 220 39 T
frar SR g<w & Sl A e Aol &, S7eiv 791 a1 f&aT § SR Uee §RaR &
TRIE B b ST ARBRT GOl 4 40 B9 T faaee SR U9 & faami & <= &
fore T fopar, St <er @l ol AR 7 781 {611 AReR, 519 P! ArTd o 1 78]
e 3iR by 39 IHDT T & N H W THRAT | T4 a1 B, df i &
EAT? 319 I B N 919 Bl N 9 & Yo 9T fpy &1 39 Tel i) § am
W,WW%@%W%WW%IG}Isystem of cost and price evaluation of the
kisans %‘, gz bogus %’, anti-poor %, anti-kisan %\f, pro-market gl S9H ot e U Ts‘
=Sl I8 St 41 {6 25 TR¥T | SITET 370 WK T8l B3| R, il PAR BHST Bl
RUTE & 3R AT urgar St 7 T APpeR STRI AR g1 Ry 77 IR WRaR 4§
foram g9 # forar & 6 200 A1 300 $UY faaca &1 9194 MY 319+ R¥h W SIRIYI 4R,
19 s ARBRI - A1 Bl I8d 37 A 997 B 7, § TR IRAR &1 IRI%B B fh
T&i BT WRBR 31 Y 200 BT, 300 TUY U fFaee & e A forari o 9194 § %81 8l
TR, 10 WY B RUIE BHd & S a9 H- & 9R | Fadl & fh Bael &l dnd,
AT 3R a1, 8] Ud faell aTeiR § S1al 31 9 - 9 99 d1d] bl a@dR g ad By
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Gﬁﬂ%q,ﬁﬁﬂﬁﬂﬁéaﬁf{mﬂ'ﬂﬂﬂﬁWconsideraﬂonﬁﬁ‘&ﬁ&ﬁlmﬁﬁ\%ﬁ?
BR & MIRAT & 74000 PRIS BYY AIH U 3R fHAMI B THTRYT TR 3 TRAT BI
TN §8 B1 TR, 3RT F Hed BIIRICH 3 33 TRIC FIN] Hedl fSIEaRIST & Hol §
83! 39 AT 3R SATT FTIReM 81 & d18 81 S b Sldex al RUIC fHAMl & IR H
31ms &, For 3 qamn a1 © o o1a B Hof 40 IR 98 11 21 fHAM SATET Pl of 38 ©
3R I8 AN ARBRI Bl § Silfep A 2, #9 Bl a1 ARHRI Pl 5l W, I8 A auf d
5,83,000 RIS A IGHX 8,11,200 HRIS & 7T B

R, 3 foret urct ot AR & T afow frart B SR & ween aredr § for wm O
HHTGT g Febell 2 b VeTd B A8 PV &b fofg 91 3T A goic UK 81 SII? AR, §4 H
Rramg 7, BicrsoR ®, AW 7, STANY 8 3R F6Ts 81 319 I8 3o+ AT AR Bl
AfFferd &Rl 8, s9fely &1 1 39 IR 9 W fIaR 81 & Giidear & forg o 9 aoie
DI AT Bl T P 1T &1 H I8 A H51 AT b 3 BIRTISRIA B BHibee (ol 3
f enfirer fopam S =gl 9w <2 & o) off 52 TR¥iT | SITeT @l $fY IR a7 g,
FEaS[E 59 & 13-14 TRAC AN B BHT ATS B

AR, H U 3R 1 a1 Bl A dTel 1 B ofdx a1 Fg & el AfeEis
BR W IS &R R 8, AP gaex IR Hel 81 /R, I8 YISy AT JUIY Bl 919 78] 2,
I Il fha™ @F 91d 71 SRR fohar™ &1 11 et © o o it 2aex o, Sad forw
TS B T AN BN SR ARG IR TS &l 8% HH BNl IR, I8 awer fh g
E17 TR, 1980 H HECH SCI 56 URUT &l 3@ TIAR HIURE ST Bl HGQ DI b (17
DICH @‘ﬂf{ 2015 H Y% 7-8 TRC I8 AT €1 Who is the major beneficiary, the Corporate
or the aggressive Industrialization? ¥R, T $8Y AT 1, HolgR d1 Eﬁ‘&ﬁ? e &1
9 & 37X BIIST 81 V&1 872 R, TSl goie Sl 89N Sic! W8 ¥ XET 8, SHH 79+
254 & 7Y 37880 HRIS ¥UY, H IHS Rach T2l €, olfhT BN &5 Bl 78 A1 & forg
Rt 550 BRI BT W TTY 1 ¥R, 11635 Ig $UT GieH & forg 3k Ryt 1000 a5
R Uioide & foTT <181 b <97 &Y 60 TRie STHiF A1H-3RAcs B

AR, T 1 & 6 PN A F 7 FaTall IR R 7Y a1 | <97 H 989 781 $Ydl
A1 4 Q1 91 Bl gl ygell a1d, § Farn arsdl g (b W iR Y F SHRT a1 g
gl TR i 3% IR 7T 91d ®8 o &1 7519 o He |req fiftRe a9 9, S9@1 ugan
AT o1 fop 3R 577 & gU, €30 REd §Y U g9 Sl ot &1 Sireet o fae 4 g,
IT! U gefeT H HId B TS, T 99 370 $HH A1 AN TS Sff FAfey a9 3k @
Tgl UM ¥ {5 o gfeafsrer Yae # sristc Bl 9, I8 Assyc 7, § {5l &1 3y
T <1 TTET, G S I G b & 3R TS St 9 ST o b B

IR, framl &1 e IRIGAT Bl TaTh) H U+ 910 BT WH HHIT| ITET Hiew
T, 3T PT SHIA & oY ...(AHT B G2Y)... |IS B 9IS DI I of ofdl 8, I8 H I
A1 B SR & forg a1 BT
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MR. DEPUTY CHAIRMAN: Please conclude.

7t &30, T : 37 P S b fTY! 1Y A1 98 of X8 Bl 5 [Ty WIS T HIg
P ST oft © 3R 95 ATl Ugel, YR STHABIE T b Udh g IRIR I, ITh] Th IR TGhR
H 970 A HRATE

37t STTafcr : AT SN, Pedrefs BT
it & . @l : 5 T & SEHT B FIEIR T A0,
I WA P B WRIT-Y-TgH Bl STl 11"

T ZHATA AT BT IR & AR I A ®ferT a1t & 9 ATSSAE & Al B ...(9g
I ). H AT SN U= G351 qR1 WRIAT 81 J el ST & TFRO1 4 37 &, 9 agony Bl
qHEI BT S WY I FIel [ATIE b I dlel &1 78T g+ Sil, gaferg § =redr g fd
S IHCADI b IR H R Fe Sl &1 A Bl 2 iR f7 A1 JoRe Harerdi &7 T
1 39 o Famn o, 59 W) W ve e w3 B gavTST 8 T o, Ol 99 W W
IR 9 7R 31 311R 319 STaTq H D] GHIAR BT, Igd-95d gadig|

it MaR™ A (e e < R, 9gd-9gd Yihanl I8 98 81 He@yul [y
2 3R 39F W 3 N g TN S B g1 & d18, R dadad 40 e
forQ....(cmasm). ..

it .. «mft : arer?

3t AR AR : o T2, TH1 AT BT FHATHR (@A), g3 A BIg
Rreraa Tl 81 ...(cgagm)...

it .t @t : a1ren B A H ST B HR BT

it AR AgH : T2, T2, g BIs Rierya 781 © 6 T 40 e fogr F a1
it 31IE B BT § ... (FauH)....

SHRI K.N. BALAGOPAL(Kerala): Sir, after becoming the General Secretary of
CPI (M), this is his maiden speech.

MR. DEPUTY CHAIRMAN: Okay, it is a maiden speech of the General Secretary

of CPI (M). Iknow he is much worried about time because he has so much work to do.

SHRI SITARAM YECHURY: Sir, [ am very grateful to you for giving me this
opportunity, @ T FAaTet FA-T TR B T 3 IR TSI TIGH I, T T, <ifh
I IR TS I, TSN IRT SR AT TR SF, A 3T DTS deie el 2, I8 37!
14 & 3IR TIS D! & H TGP ... (TALT). ..
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it STFUER : dele To B

3 AR AFH - A 7 TEN 81 TG AT G I, qG B, AfBT I
Tgel H Ueh 81 a1 DRI b SATST BHR < Bl Wil b 3fax Y8 Sl Aebe &, I8 Fgd &l Taxl
HHT T 3R TP Hs U] &) BH WAS © b SHH SHIMIT BT Uge] 9a Ugall BT
=1, ForTe! 8 agd ftheh 81 GURT USe] I € &b Sl SR BAR Wil 3R arefegwer
W T TSI? ST P 1Y ST gall SR U] I8 & b TAR <% & 3fex o9 89 b
I AR BT 919 BEd 8, Il STDT HT BTeld BN, 19 IS Bleld SHAR FFQTAT DI
31 87 BHRT fHAT SR T9 &1 ASIAT 81 3R I8 3THIST UQT &l B, ol 7 Q27 Bl
Jrfaw T Tl fl, T 8H |9 AT 1T &1 3MTST I AASTAT AHEAT B I8 &l 3R
SFAGTC MBS T BT &, AT AFTAT 95 o TR 3MR Tes 7 3R $6d IR H a1 uahe
HRAT THRT Bl 9947 & 3R TRBR BT I ol 9471 8 fh 396 IR § 98 149 < 3R TH
HEH IO ATl I RART Fer|

AR, AT ATbs FIT Bl &7 Tl hIgH &RI & Al © (b every 36.1 minutes
U fHAT AR S & 3fSR THTAT B Y&l &, 8% MY 8¢ H UH| As per the National
Crime Records Bureau, the suicide rate of our peasantry is: every 36.1 minutes in a
day, one peasant commits suicide. The media is giving its own statistics that 46 suicides
are being committed on an average every month. Where is this country going? I8
HATA TR A &1 el B AT 3R I§ AhC &, I SHD] oIS T 5, 5 IHD]
G Febcl &2 ST HT HEI, 3R AT $HD! Ta1 GENA Al 7 ATI] rferawelt o, 7
I T 3R A & SAIT g2l 3FR AR ISR & HH- Ig 194 37 el g dl
I YT GEHRAT b 3TeTdl AR BIg AR 8] 5l 3d U1 81 1 8T 87 U8el BRI BII|
ITe] 3l ST A1 WRBR A1, I A1 SITST 71 14 89K A3, 8AR g1 =171 #11 IR<
IR ST, S ER 1 98 &, I 39 THI P 7 1| IE & RIS A1 989 2eht off
IR IBM 39 B8 H 9 I1d I A, AR U Jg RPTS &l M9 30.11.2012 B
TS et <RIV IRE IR S I8 WR A4 & & S=iF ST arae foar o {6
faf e e ures ST fhamE1 Bl el T, 98 ke 3% WedR I Uar HiIa] SIS
BT, ST WA SHST &l RUIE 8, IHD! d A1 TE] BR UTQ| lfhT SHA ST B
WRBR I AR R ot 3R I79 89 9 91d WR ofsd o, e 9 a1et, 519 Uiy &t
IRBR A, ST 9T S THUEYT g, fBfaq |uic sy 9erl, S 617 &l YRR,
I WRPR B SO Tdh Q@?ﬁ %\', Commission for Agricultural Costs and Prices, 3 ®1
M JEABR 319 PO R IWT &, I8 Sl WA 2, IAT WERE T b i Al wdice
TS 981 &, I8 DIRT 31 UISHRIT b Gehlael § HH 21 IR HIRT 3h ArSa= AT
[UIS U5 A SATGT & oI fam 11 ¥ 32912 I8 91 WA SHIed F &1 3R
ool dH |1 89 STP! TWHR H I dsd 2| g 99 9T T8l galll IR, H I
RPTS A Plc P BT §| T§ 30.11.2012 DI AT FH B URASTE €1 AT $ gAR
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qIfATHERT AIhaY [HFEeR &t ddhaT ATg, S9 WY &l ST, AHIe {8 |18d &l guig
AR A tgﬂﬁ g, “I would like to know whether the Government is seriously

considering implementing the recommendation of Dr. Swaminathan Committee on

Agriculture to fix the Minimum Support Price at Cost of Production plus 50 per cent.
What is the response of the Government in this regard?” IS GIR Hgd $HD IR H P
T SR < Bl But, finally, what did he say? He said, “The Swaminathan Committee
and the Commission for Agricultural Costs and Prices (CACP) did send their

recommendations but we have not accepted these recommendations.” That was the
state of affairs then. Already you had the crisis in agriculture. The agricultural distress
was already going on. At that time, there were protests from our side and we walked
out. Now what has the BJP promised in its Election Manifesto? I quote from the
Election Manifesto of the BJP. It says, “Agriculture is the engine of India’s economic
growth and the largest employer. The BJP commits highest priority to agricultural
growth, increase in farmers’ incomes and rural development.” It further says, “The BJP
promises to take steps to enhance the profitability in agriculture by ensuring minimum
50 per cent profits over the cost of production, cheaper agricultural inputs and credits,
introducing latest technologies for farming and high yield seeds and linking MNREGA
to agriculture.” Their own Manifesto says this. 4 $© 3R 1 91t 32 E1 89 314 Il
6T 2 © [ 31 Sl qrreT e, Rrd sieR 9= drli 9 dle foran oiR R smaR i)
31T TRBR H &, 37T 0 I IR Bl AT R T8 B I8 82 THD (Ui AT 81 RIT
I8 & f A1 TRBHR 7 2015 &1 ST gofc Y9 f6d1, S¥d (e the total outlay for
agriculture comes down to 10.4 per cent. That is, it has gone down to ¥ 28,050 crores
from ¥ 31,322 crores that was allocated by the UPA Government in 2014-15. 31 fad
M 9Tel & — U |9 a1 AT P &3 P (¢ {6y, <Afh 39 a5ie & Yaliherd $I ger
Id T 3 39! forgelt geran iR gt g # Sa) oY 97 FEd § % e ae
AT § <9 4 o el gaTl, 3l Y B VET 8, B (A Bl 3R ST e 81 WR, Sif 4T 31
PHEd B, I8 3T 91 8, SAD! 89 9 HaT & d18x (Uil feh Jardl I8 8 f S8+
39 TP F a1 fhU IR qihs S|4 RIT fBa1? g g™l & TATPIE H 39 IR
39,868 Eb?ﬁ@' T T B, as compared to nearly 42,000 crores. Qﬁ 2 ¥ 3MUP! B TS B
3SR 1 AT 6 B AP TSI 8 37T dTaT B © b 3777 50 BIFET SATeT <771
e I A1e 9 JUIY &1 ARBR H FH Fa1AT 27 fdb 8% ATl MSP cost of production 3
HH gl SRR & T fram @t 31 & fofg @t o, oifdhe a8 oot arusy &t & e
3R g8 Pl 19 &1 HR UG, AT SHP $HUR ST 81T 1R I8 GEP e B! AR S|
BT 7 faeell & 3a” Ud TSI Uret & Yol # SiT gaTT, &9 |eid & o a8 R va
TR B S HeAT # fhem a1 foran, foram ar 781 fhar, gfera &1 w3 8, 98
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HY 3T I 2, ol MRIR FHRT FAGT, HART [h Gapell &l Fiqd & e
AT B 3R FAT T8 <@ VBT 8?7 AR g8 78] o &1 &, Al o2 Bl Teld o] e
Fh<ll| Tgell 91d I I8 8 [ T4 T ARPR U1 AIcrdl DI 78l GERAl, 79 b &
TET BN 19 379 HfTtheet # i 4 d1e {6y &, STeb! 319 17 el bR Yl Py b1
BHR ST & B § 1 WY NI 2, B9 SISIUl & IR Bl a1 BRd &, SHBT STl
BT URAC ST A1 B, I 914 DI BISY, oAl BART 60-70 BIAG! @& 89K TMal 3 B
3R 3T §TH! RD! el DI, Tl MY PI4-FT 7T HRT MR g F91807? 3R
=9 A1gd W 29 DI I &, 1 89 ST 7 % Wed B &, 9fch 89 g4 he e ¢ b
T 31 i & IR § SRT AIRIU, S8 95Ty, 3R 319 39 <97 iR Sar & fed
ST HIAT A8 &1 519 Ig 94 1 T8T 7, I9 $9 ARE &1 UG o1 gxen 81 7311 98l
FIST A & AT, 519 Ig WRBR F3-s 911 Y| & AN 7 gre f Rell® & IR # gaf
BI| EH 980 U1 I Hel, ARPR 1 $B AN Y DIl I AN fFAH] T dgad-
TR SIS RN MR 3iTel TS Y 81 Y1 79 3iTel S YW 8l 7Y, T TWHR
DI Y] DI JFHTT @ T 180 million hectares standing crop has been devastated, effdr
319 ID] HCT-HTT PR BB I8 © (b UL 131 81 B8R PI WRBR 7 I8 Ped gy [ag! fordl
% TN IR P AXHR A S919 37 &1 & b 319 I8y 6 Joar &9 81§ ufeaH
S B IR 3 qA1 IR 6 et 40 A1l § U1 B 81 §alT, T He I b TR 371c]
I aTel 24 fFET STTET 9% g 21 YT Tideds F2A1 uar e Tt s 7!
RIT AHTS < V8 &1 89 P75 APR A BB © 1o S 24 3 DI Y8I IR TS BIPR d T8
FEd ¢ o gfee et § HIE e iR distressed suicide T&l §51 I8T WX aR<Id
SIS G g1, SHh IR H 37T R THIS < I8 82 981 o7 AXDR 7, A TWBR Bl
STIIg <9 <1 39h NI S HY ST 8, 89 S9¢ U 181 ST, <ife ardefl TReR &
35 TSl o 2RI & B Ul ® o 49 FRIS @l i SR BT U w1 off, 98 45 Ui ®
3R 98 @] &1 81 W&l 81 Al & oY Ples RS & 31X Sl 5 GRAC BT ReTdeH
o7, IHHT T B (ST TN T B Y 371 ARG 3 BT Dl Sl AT &A1 $1-9g I8d
< YET o1, SHP HUR G419 37 8T & 374 S919 & {6 Fvs &I THgEY | QT BIE I
WRHR HA BT I T8l M| IR Y% Bl PR < 8] o, [eR I TWIR I BT 2,
AfpT 3 P € b 3T $HA SITET 81 <311 3T b5 PR Bl aRP A I8 ] G919 87
T T BT FHAT B & Tl 319 TAR DY &5 & HUR I8 Il AR 1G] 919
TS BT Bl F 9§49 ORE & 9l S¥G AR S T2 T, 9! gorg & fdr &l it &1 $1-9ga
Wmﬁmﬂsﬁ,a—s’ﬂﬁwgﬁsﬂ Hf T § ¥ B 8 fb 89 cost ofinputsaﬁib_q
FA, i AT BiCAgoR AT ®I FeTaT, 39 SIoTdl $T & 961 38 &1 39 {a
Hiferil & e Bive R SATST IGIT ST 32 21 AT F <R el Bl & ©el, A T8l
TR 31U IR IR TeRITSST SYCT 91 &Il SHD] goig | SIS 3R AN Bl Il & &
BT Uh-fI8Ts BrIeT it X871 8, Jife ST 31-fI8Ts BraeT IReR! Wl § S Y87 8
IE T 81 TBT 82 T8 T 81 8T 82 3IHT Add 2 § & T IWHR &l &8 B I @t
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SRR T8l 5l T & 3R Il & S Sil FRTE 81 I8 &, 98 379+ AR & AR 4
ﬁaﬁﬁm|wﬁwwﬁ®mﬁﬁ?wmmwa ofproduotionzﬁﬂaﬁiﬁ

S8 9¢1 38 &1 You are increasing the cost of production. In this situation, what we are
seeing is that there is a combination of all the policies which this Government is
following. First of all, there is a betrayal in regard to the promises that they had made
in their own election manifesto. What were we demanding from the UPA Government
at that point of time? [ have quoted the present Parliamentary Affairs Minister speaking
this in the House. The BJP had been holding them to the dock for not trying to
implement things or understanding what we were telling the then Agricultural Minister
that for three years in succession, the Minimum Support Price was less than the growth
of the cost of production and so on. Now, they are saying that the Minimum Support
Price will not be increased. And, what they have increased in the Minimum Support
Price is less than the average of the last three years of the UPA Government, which is
even less than what they had been criticizing. So, where are we going? If you are
talking of our kisans, it is not merely a humanitarian issue — 1 mean, of course, it is a
humanitarian issue — but it is also the question of the lives of our people who are
feeding us. Moreover, it is also an issue which is directly affecting our economy. On
top of that, you have the Land Acquisition Bill, 39 ’I&I AU BT I AT DI ofl
2 € BHRT S I &1 ARA 1 71 8T 82 IR<ddbal &7 82 The Comptroller and
Auditor General of India has given a report on what was acquired for these Special
Economic Zones. fU%dl 6 ATl H, 2006 ¥ 2013 T WA SHIAINHD ST & foIT ST
TIITIR g3l 2, S9d 3TN, 53 per cent of the land acquired for Special Economic
Zones is unutilized. $9 BT # Sl HTALH & {3 3R 5 A1l 7 oS Jfe e el g3 2,
<1 STHIE 1 9199 < <1, S AT R 8T XE 82 AT fhami I ST of ofd 81 379 3119
IE P8 2 & b A9 8159, T 8159 3R XeId ¢ & U fharex & sa-fig, TH1
TR B ST 3T of il TR, NI 3HD! SiT$ B SR & A ofe farail g1i? mae
a1 dfecdes TRAT B, SHBT 39.1% T THNET 40% STHIF 99 M| 3T o
STHIF & SHUR 3TFTST ST &1 &, 98 ST 39 dRid § YarR 817 I8 fhad foflg 82 @
FEd & P I8 SS & (AU &, Rl s I8 W SMelh [Py 8l 8871 1
TR d H 9% 99 < forar 21 9f% a8 Ffied & Tordls 7, gaferg 98t &9 oI W& 2
IHH TFI TG MU Uh-Udh fhARIC SHIM I8 Hed gU UHERR &l § b I8l )
SIBIHIERuEE

R, 31T I ooy b g8f W IIe e SaaTHe T s 872 3MM7 e T
STATH PI Y8 STHIA <l ST, g81 IR speculation BT 3R I8T IR BAR 6T Gagpe
BN Y8 < P <X 1 AT 8T 57 THRI IS S8l & b Teb b dTg Yeb A i1 Ao Sif
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31 V&I €, 991 I8 S &1 T&T 82 Y W agrarian crisis & 37X I8 e BT gall &,
SEEaR] very deep agrarian crisis HI %, gD HUN unseasonal rain BRG] EI@—[%T
H1 I S AT 81 XE1 8, S Ugol W & ©F H AT AT, ISP 1S 31Tl & B 7 3777 3R
31 WRTE AYA BT BRSRC 3 I8 8 3R 39 Adh HUR 31 BT Jg YA ARIE0T B
FAT B &1 3R AT 37 A1 Bl FHATHR S, I §H AU Wl bl BTerd Dl B IR
TE TG, S AR s WRGR M 81 AT g ARBR P G419 P HRIT I AXPR
Sl R IE 8, I8 ATHA B

HEIG, 3Tl & &7 TRBR A #_T J! AT 2, 31 941 1ol Bl &1 3 @ gy,
AR BTN 37U 379 AFTHEET H S $6 Wl HET &, A Bal fb THTAU! 50 BIIal 4
ST BT 3R TR BT & <R $74S <A1 AT MY ST AT Bl 72T W7 &,
IoTe! TAThe Bl el 37 ¥, 396! Rad Iy, R yaeadt i) o9 a8 |aara
31T & o fhAT T SaTaT U <31, 1 3R Udh e &1 Teld 989 Y 81 Il &
ATl Bl SaTeT <31, A1 ¥E% H &+ aTel IUHIHTT Bl T & ol STeT T41 @ =T
TSI I81 R dl IRBR BT FSRIGRI 81317 fhami o ot IR, 1o et o1 srawen
AT 3R BN & IF7ex T AT SINVY, Tgi IR SS9 AT B, Ta-Hed Afrs!
3ITeH 81 81 R Ta-He &I Afers! &I 91d Ml 7 3R I AfSIS! &l 319 wer W8 B
A el & TR RIS BT HST P AT BART U T AT g ol § 5a 98T
R T, T GRT HS aTel BT H WIS b A | A YBT b @ISl i) i M@ 8l? 9
Iret fb AR, &4 I8 W 110 30 U e § va I wrot fyerdn § ok g Ardhe # 2
EOIR AT 2 BOIR o Y SareT Uit faaed & faamdr g1 i I 20 & 9 SameT S0 Ui foar
WR T g1 o I8 g8 AN 8, S d7d § R ST V8l 81 3fd $9h aR ¥ 98 $© A1,
95 989 B, clidh Bl HaH el ST ATl T AT DI IRRART H ol et Jet
a1 2 5 9 <1 v, <, < &iR R yge] aar f I' S 4R1 W 2, faer gitdesR &
3rex 99T fhy @t HTE 3P4 g1 Sir, without reducing the percentage of land

that is today dependent on natural monsoon, through irrigation facilities, you cannot

ensure India’s food security.

Secondly, on top of that, to meet the national calamities, you require timely
intervention. Drought, then flood and then this unseasonal rain, and now a bad
monsoon forecast — what is the relief package that the Government is offering? Why
is it not even talking about that? Yes, they were responsible, we used to say earlier, the
Congress-led UPA Government. But, here, this Government is absolutely insensitive;
it is not even hearing us. Then, on top of that, there is a new Land Acquisition Bill.
When the facts are entirely to the contrary, Sir, finally, I want to say it is often argued

that when industrialization takes place, there will be a displacement of peasantry. agﬁq
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H 3R qral STET H AR I8 dIcAl ST 81 19 G981 JATRIRNBRUT §aTl, I8 AN BoRI-
Gl BT e ¥ g8l & (Il Bl Wl Bls B 3iemiiarr & for siiq << gl g8
a1 S 87 IT] BINIY, 9 JRIT H 3RNBRr o1 RIaRie e I81 o1, 39 industrial
revolution HE &, S I ST U SFIRET o1, RS feraT o7 3R =yofiers ot o g8t
TR AT BT HSTT ST Fhell ATl A 31T 37T 19 fHami Bl HEl U= Woiil? S Ui
QIR & AT BIs ORI ART 81 &1 3R I oI BIS @IATA &1 BN, dAl J8
IRT T 99§91 98919 BIR <7 H 3R PIs 8] 8 hdll IR 7 JavAT Hl
G ©, Al IRBR DI =1 TN BT g1 BT ST 89 Ped & b Igol ST
DI FATS, AP d1& G1AT H U HRA DI 91| ATYDT ST A1, FHT Y <21 7 Srehv AR
BT IIATE, MY Sl B B T8 ¥, T8 IXHR 3R e 73Al, T B, off T Ugel 19 <0
& IFACTATRI &I O AR TS IR SABT T MBI HIAT STo8] & 3R T8 AT AHAS
ol

R, A e i1 T &, I8 98 Wl 31 fh § TRBR | JE 38 Ho Tl F
g 39 91A1 & HUR &I ¢ 3R 39 F& Bl 9T < Pl 9 fF IReR fbg aid 9
3o i & forg, vHeadl & oy ok S0 &l Bl &9 B4 & o a1 Had
SBRAN? e BTl &b HUR AR T P HUR TS BT I8 Sl FbIY 8, Il SHSD R § I8
R H&H IST BT 872

=T, I Y S1erIE T & WU H, TN fBAI & $UR Sl 89l IR 72 ©, FART T
) AT TR S FHAT &1 & &, I oI IThT RI1 Y311 82 T S9! faRIg o3 = T
IHT alternative FIT 82

WHR BT FT M 8, ITHT ASHY RIT 8 AR ISP 3MIR IR 3N R B dTed &, T
B4 A1 98T, 9 I Al gaT8Vl IR I8 T8l B I8 o, dl GBR [BA [ARTET & 3rafraT,
g fram faReE 2, ofed *2 :iR* WRaR @ Nl & SR iR B arT T8l 2l
(T B EA... AW, H IT FEdl g B WHR SHD! ARIFA o MR IHST
FHTET FehTel | ATYhT ggd-agd fhaTl

it Ao [T (TERTG): IUFHIINT HBIGY, $9 <2 BT [Ha a1 781 A1fe,
rEreTar fovaT Ye @1y, 39 99 & $UR §9 9ed H ' fuw @ad o) W
El...(gagm ). .

ITHEF H WATGT H I HA; dAT WG B HATG W AT HAT
(3T AR AT Ahall): AR, AT AR IR ST 7 AU geied H Sl q1 Pel, IHH
HeI U a1 WR JATURT g1 =M Hel P AR far R 2, Wi Ry &, afe,

Expanged as ordered by the Chair.
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IE TP STV 8, Ol Be, AfbT* 8 T8 WRHR AT * 8 T8 ARPHR, SHD] expunge B
1y, s Mt a1fey, Rifd I o S 18] 21 ... (FaEH). ..

MR. DEPUTY CHAIRMAN: I will examine it. ...(Interruptions)...

2 FaR™ AFH: W, TART BB I8 & & PR @I o i &, ITH Big
AR a1 21 &, 7 &1 I8l IR PIs AT 3TRIY & 8T &, TRBR Sl il ]
B 8, 9 forar faxeh 21 ... caasm)...

MR. DEPUTY CHAIRMAN: I will examine it. ... (Interruptions)...

Y AR IR AHAY: T SN 8, AP MU il I8 Fel fo5 I8 WBR * 8, * 2,
T HET YA MY H AT B ... (AGET)....

MR. DEPUTY CHAIRMAN: I will examine it. ... (Interruptions)...

oY W Ag: 97, A1 A AEIST W FE AMUE ¢ 6 3T ISP Wia B
|HESYI .. (FagT)....

MR.DEPUTY CHAIRMAN: I will examine it. I will look into it. ...(Interruptions)...
I will look into it. ... (Interruptions)... Okay. I will look into it. ... (Interruptions)...

3 IR IFA: W, 89 B8 B © & I gl b AR g & ard* g
...(TTHTT)... SATY B 3T FX 72 & % 3117 I¥dh $WR YHATAR B ... (). ..

MR.DEPUTY CHAIRMAN: Iwill examineit. [will look into it.....(Interruptions)...
I will look into it. ...(Interruptions)... Okay. I will look into it. ...(Interruptions)...

il 99 PAR A7 (UTEH D) IR . .. (FGEH). ...

MR. DEPUTY CHAIRMAN: Okay. Yes, Shri Sanjay Raut. ...(Interruptions)...
it o IS S} TR WX L (JagT). .

ﬁﬂww@?: 319 3791 HHRET BT implement BT -..(F9YTT)....

it IHHTIRT: TU ST, HudT 9 ST .. (@@E™). .. RIS Sf, Hum & 93yl
..(TALIH).... AT 3|

SHRI T.K. RANGARAJAN (Tamil Nadu): Mr. Deputy Chairman, Sir, if it is not

anti-farmer, anti-poor, then what do you call it? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please sit down. I have already called Shri

Sanjay Raut. ...(Interruptions)... Please sit down.

*Expanged as ordered by the Chair.
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2 Ao S : B AIRAT AR, 3@ < Bl A R gred H oo ®
...(TAYT).... A =<1 Y81 =@1fRy) ... (@ae). .. HRT faral for=T X8 arzy|
9 IR 3 g9 fa=i | foaT 9e | 81 %8 &, 1 9e1 & aex W 8 @l 81 W, H 3w
el § b <9 & frami & afd wt Irife g, |t Aansl o wR e e Se
AT, 3R AT PI &H HeaqUl A1 <, Al 39 <2 b FAKIBI Bl qhaR gael S|
B9 BHRIT T4 B ol I8 FaTel Rith b 1Y BT T8 &, diesh IX <2 Bl 2

H BRI 9 3T g 3R AR [Haml &l A & IR H G SATGT 981
B3 21 A U Sl 37 &, § 1S ga§ < ¥&1 A1l a1 B fagy 3l, b 2014 # a8i
1,200 AT =1 STHEAT Bl $H AT b YOI I HBI1 H 400 BT 7 39T S
WA B AT 81 VT & Ul Tgdrs H U fhdmi 7 Hid Bl 7ol a7 81 I8 8T = fb
AN g A7) fIg9 & & 3R I ST | SITRT SMHEAT 81 W&l 81 U1 Faw yifaa
SAThT & ARTSATSI| 8T fUsel ATel 500 Al ¥ ITHST Bl 39 Alel & Ugol f[TaTe!
H, SR I ATE dh 310 FHAHI 71 ATHSAT B IR ST R | HBRTSE & Hiy /AT o
TP I AT &, SR BRI A, 987 fUwe 9 921 § 70 fooami 7 st S <1 81 T8
BT § HERTSE &I, I8 BTeld & W4l 11 Il ATe 11 1 H1 fBdT 11 3lreh o1 &1, a8i
fl SMTHET BIK 8, B9 IS 8] 9 o

TRIGATST BT Sl HINT SATGH [HA B, SHD! 8Teld R 82 fha™ &1 HuN
ITE H W BT § 93,000 29T Hfel Ths 3R fopsari & =rer aman & R 1,800 vug ufer
UHS &1 Ice, d fHam H <1 [@W?  TAR I AERTE § SN & Aq1-1ef
IR, HIAHT & 9IRT Uhs H off 9177 39 IR WH 8 ¢ 81 SR 3R IoR & Tl
RGBS P A SN, MMy AIRIE H MY I, MU q&T BT I8 TSI FATHT 9T &,
TB1 3R & IR B I 8l Y, DBV H 3MTH BT JHATT Gl 8, $HD! A1 < &,
WIfeh 37d T9 WRBRI HaQ Hel o] Ugdl &l AN UM &1 &9 A1 Bi oY {6 By Pl
A1 5T S| 319 T IHDb HUR A T8 gaill

EHIN A, 7R 379aTel Sff 3l I81 T8 8, H el STbT |9V Y &1 ATl AT
S e B gardT fh IR <9 H S fhar Mgl &R 78 &, ST¢ URAR &l 7-7
TG BYY Bl AEG YD TRER < Y& 7, T 91 8, AfdhT A1 7R 7Y, ST ATHET B,
MY IHBT AGE § I &1 i b T8l goTRI-oATal for=a1 <19 &, S 7Y &1 &, offhd 7Ry &
PR R 81 AT I7P foIQ a1 P2 S 1 RN St 7 7 fam o 6 gt 4 yfigs
UNTel 81 Xe &1 ¥ feeell & Ve SrgaR H ug e A1 o Yot & fob gt # g urret 81 %8
g1 I B e §7 JHIH IRY A B dRa1E B & HROT U & fHEE Had g
B 7TEl o 72 E, afew w1l W | ded Bifed o o ft B) 12 €1 9 Uh gEA |
JITRT & Institute of Mental Health and Hospital # 31T dTel ARSI § SATGTR fHar & iR
I TEN FeH H 1 S [l H SAeTaR 4 8, o8 dbi 3R UTgde ARl | dof fordn
& 3fIR 3ATST J 39 BTerd 9 81 © b U1 Bl gobl Geb| I8 sTerd b Ul B 81 &8, I8
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BTrd <9 § ot 1l ) §1 SN fohd WX 8, SHBI MY |1 g <3, UTd o g <, <1
G <71, U 8IS Feil & b P fhd=T SUTeT Hra=a9 § R8T 81 offhd, Sl sl
T P I B, Sd! T 3R S7h tRaR P fov 9R 19 +is fadeq =81 Bl

3ITST BHIR <20 BT [T 37 ATYD! I8 ST HEG™ Bl g1 514 gATd A 8,
T &9 9 T T(9-Ta H O § SR fhaEl & 'R $ e} 81 IshY @S Y& T,
3IEARIT < &, FSI-g81 d1d B ©, clfh 31 SMLAMAI & qTaola A 37T 74
3ITYDT ST 3T AT S B 81 gl IHR a1 &l Bl 81, A8 TNHR BRI 81, aAfeh
fram &t St aRfRIRT 8, SEH BIs geara T2l 3mar 21 I8l 93 gy 9t a1 g4 I8
JMHET 2l Bl Bl AR URAR & Sl AT €, Sal- BHl AT Tl &l 81 TSI,
3T, 2TeT 3R faselt & o St e 81 Brd 21 89 BY! sl 8] Bl 7,
Ifth ol ST Bet TR &l 7, S99 7 ¥ Ugel U U4 fordl iR Ue 9 <
Bhal| I foram o1- "SI, H fhT &1 91 g1 #-) qX) Bl SRS g8 2, 3 I e
g, g TR S &1 IUTT J18T1 T 1A, S fhd 1" a8 e fhar & 9 @t gl 2,
I 1| 0% B Sl NI 8, 98 o2 & 9 Bl & WLl 81 98 oS &l
e a1l B fhamI iR o &1 JTHST I P BRIS] (bl B YT A+ s
¥, ST Hedl 9 A TS Bl ...(THT B EA)... Tors DI AHET I gareht & fb
T fHami & TR G MR S & B B FaRAT 379 T Te! 1 UTY &1 8 T8 60
[T W T4l PR I ol G BT (B Fa-d B ddTe! 3R DIl $I IoI-9edh Bl
e g1 RreR &1 IBT IR M MU J1ed Sft, TIR ST TAT 31T hs ST 7 U a1
FE! o5 PIa STINA BT GIe 20 TAC A W & fBaT=1 I &1 ugd ureil &1 37U IR
o 1 BT U el BT YT 81 DR I8l 81 2,000 BRIS BT YT STHT g7l © 3R
Ia Ryt <1 Rl ouY Ay &1 U8 fhami & W g BT e 8 3R WRHR Bl 34 da
BT ATRY|

MR. DEPUTY CHAIRMAN: Now, please conclude.

it Ao I8A: W, § Feacle Ho, Afeh 1 91t & 9 U e &1 W ergH
TEI 2T, 3T IH 40-40 e RU I ... (@aem).... § 7AgRI & A & 91d & =T 3
.. (...

MR. DEPUTY CHAIRMAN: Now, listen. Since you have said it, you had only
three minutes and you have already taken seven minutes. I have given you more than

double the time.

it o7 8 : 31 7, WX <) T SER-SER B 9 B L..(a). ..
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el ST See (SR USI): DT A ST, AR . (IGET)....

sft SuwuTafy: SI$H HET 82 What are you doing? How can you say like this,
gre <192 How do I do it? 1 have to manage the time. Don’t say it. Mr. Raut, the
time given to you was three minutes. You have taken eight minutes, more than double

the time I gave you.
sft FoTT YIS WX, § 31a a7 AT E\U’I Herfiee Fi’"ﬂl ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot simply sit there and make comments.
Don’t do that.

3 oI WS : AR, s H R ST UIET Bl WRBR Bl 3T bt 11 HEH §U
gl ...(FG).... TARI WRGBR 3T &, AT fhari &F T WG Teld &, Ul 91 T8
Bl...(TGET). ..

MR. DEPUTY CHAIRMAN: Don’t sit there and make such comments.

Such statements are * statements; saying i <IRTT 1 know my tension, which

is how to manage the time.

SHRIMATI JAYA BACHCHAN: I am sorry, Sir, I object to the word * . I object

to the word * . You cannot call me * . I am sorry, I object to this.
MR. DEPUTY CHAIRMAN: Irepeat, your statement was * .
SHRIMATI JAYA BACHCHAN: It is not, Sir.

it <ioTa S 9fcd SH@! RART Tl | @R oft &R 97w q1iRer 81 T2 il
R 3 I7a! BTId IR SITRT WRIE TS B ....(FAET).... TS 92 & (A Bl I8 I
B TR el & fh B! 8Ted WRI9 7, 9fch I8 I8 W4T ™ & 91 d)At A1fey
o 31T 11 X, SMYDT JARIHT TERIAT BT ST

MR. DEPUTY CHAIRMAN: I am so much in tension to manage the time.

...(Interruptions)... So many names are here. I don’t know what to do. ...(Interruptions)...

Y ST 1S = AR, ARG H H g1 &1 B b el Yerr #3201 it <1 Sfl a1 bal &
& forar &1 el & SaTeT <1 ®Ig <o 781 &1 § 39 A1 § 31 &4 94 Pl I8 Hebeq
BT A1V fh 89 fady 59 T9T &1 AHIE B B "We will act together”, TEITT
HAT ST 7 I e a1 g &R g1 oI © % 59 Aa & 9l i &, feami
ST THST 3R fHI Bl BTold & HUR IS Bl YT AT ST & T Bl
FH < b "We will act together". H ST &1 S8R U1 a1l AR BRaT gl

*Expanged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Hon. Members, I have to share with you my
problem because my problem is everybody’s problem here. ...(Interruptions)... Listen to
me. ...(Interruptions)... 1have 10 names which I received before the commencement of
the discussion. In addition to that, I received 14 names after the commencement of the
discussion. It means, I have 24 names in total. According to the direction, these 14
names are not to be taken. But if you want me to take these names, I will take them.
But how do we manage 24 names? After this discussion today, we have to take up two
more Bills. The morning’s decision is, finish this discussion and take two more Bills.
This discussion was started four days back. See, I am one with you to allow you
maximum time but we should work together. It should not be the duty of the Chair to
conclude it in time; we should work together. That is why I am worried about it. I can
allow all if everybody sticks to five minutes time limit because every party’s time is
over. ...(Interruptions)... Listen to me. ...(Interruptions)... Every party’s time is over.
...(Interruptions)... If everybody sticks to five minutes time limit, all 24 names can be
accommodated. Even then it will be difficult because it will take more than two hours.
But I request each one of you to confine to five minutes time limit. Otherwise, I will be
introuble.ﬁBﬁTﬁW%Sﬁﬁ?,ﬁWﬁWé5ﬁﬁil%ﬂmw-?ﬁf
goic| $ft I15T geR1* Please adhere to five minutes. You are a celebrity.

&R SR Tehal : AR, IE S| maiden speech 87
sft STHHIRY : I7ST T&= ST, TE MBI maiden speech B2

i} IS F&ER (STRIGS) « YA, ORI Y31 781 A1efd & 3T maiden speech &
forq g8t fobamT | <71, i1 ART fawy 19R 8 3R S9! TIRaT § =R R elsdl g|

SUHIITT WETSd, H T8l WIS 3Teblad U B & [0 Wl g3l §| AP feid Hbid
& S YhU H 7 ART BT AT ST s &, IR H - IR U< el 4, [98R A, ulees a4,
TSR 3R TSI <97 7Tl § 319 &1 oI 718 8, ¥ 99 99 & uRari & ufa gagr
3R I STaT &b AT dTel el H ifT DI BT AT gl

U &1 fUwel 1 HEMT A TR A 39 <% 3 S < I81 81 WiaR 341 s 8
BERIT H ST o BT RIaIRIeT 8 Afdd a1 81 1 g1 H 37 F41 &1 sTgioTiel A bR
BU S GHARIT & ol HRUT BT 3R L ATHd BT A8l g1 Helad, H qH &7 ugal
MREYR ¥ AT 579 I b 3771
[THE VICE-CHAIRMAN, (SHRI TIRUCHI SIVA) in the Chair]

I g ell I Bl gg T, A1 91RE 81 E! Al Wiiel T W Us! gs Al sTeld U
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EINSEEM!

g fr g B IRAR Mt T Tg T L R U7 & B 6 g et 7 ff a1 7€ wife
PIg IRY-YIARIY el 8, SITGIAR S o1 a2t # 91,9741 & ReR 2, 981 IR 7S 2
HERTS, ITORAT 3R ERATOT - $7 U<l &7 i 81 &, ERATOM Bt 511 A BIelm &1
o5 agt &1 feam oW |wra Wt 71 Aaar o1, Afde 319 I8t &1 foar Sl ST S W8T '
3R Pg WPR 39 TR [dogpd 31 Hadx 931 g Bl HBIGd, 59 $g IRER $I i, §
faTTd 81, oifh 3976 T 3l &, Sl oig Y forare &1 97d et &, 1 9 &) gy fean
PR B1 URIE PN 43 A1 98 BH dadIed Sl 8, offhT TETT 3l Bl aRW% A S1d H¥ IR
d glo I 8, A1 .90, B 59 GRBR BT AFRIGT GHsT § 17 8, Fifh d 92 W
f goiufar 1 I8 SR B {6 58 ARAEHdT 3 SR 9931 H 31T © {6 I8 IPR
oI & 3feX HRURET HITR B ...(TALT). ..

AT IS HATT § 59 w3l ($0 FETe 9w « i A1 HAl goiufa g7 ey HA
CARIEERIMY

ot ST g% : AT 99 SUI AUR! IIbIGT dhIed ey 1M, a1 519 IAR
P, H T M H MU I§ Hel AT AR I8 o el bl So’d 8! ©, JIBIIal
TERTE GRBR A, R7a ff S9F A1eF o, IR0 off, Sd!T Sfia dxTs off, $feiv 3y
SITET A1 dlet| H FH T & <1, TRHAT & A1 ATH el diel 8T o7 31 3! $9 TRAT BT
T BRAT AT SR dTd HE1 8 Al IR F By, § #f IR I 91d $R 8T &

SUGHIRIE FEIGY, ... (AUM)... TR 9 IR &, A 91 R A §2 3HDT o
B U1 81 3R 3779 e Al § GO IRE U TSI 81 I §, <ifh $9d] 9 VAT &, STy
TSR IET | 81 S| 31T $7 TR B g4 Aoy Rifds T8 Al ToR 2

B FA (3 <Tem HieA 7)) : 9% 79 HRY 5 ToR SR 7, TOR gER W B

it IT &R : ITFHTEIE HBlGd, H I 4% ST & HE1 A8l § &b aoie |
HERTS AG! S B} ARBR 7 golc & 3feX HIRURT Haex Bl RIT <1 U= HiF
3 &, T B ¥ fadmd 7 fh ot &t IR & 3ier o1 ave 9 v .. (awa &t
HE).... 3T ST < R8T 8, IR < I8 8, 980 AR sl & A1 J8T g1l 1T, 3RT
& IR H AT AT ....(TaLT). ..

TP A e : g Teld A1l &1 aRIH 21 ... (Fae). .

it 79T F=IX : MY 1 1S AR B I IHY MY BN LL(FIUF).... ARG, I
Ireet ATl & TATH STHR MY &, eifch=T ATel R A ST feri Ul 8 o .. (agaem)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Kindly conclude now.
..(Interruptions)...
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Y ITST g : 3777 foh<AT S B, 97 379 5T € ]ET B
PO AN G : W), §D] Hed Wi B
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, it has to be verified.

st ITST g SYHTETE HEIG, 3R verify fHaT 1T 3R 39 FHEA o § 98
ST, <ifes H iei aifd e f4va ol 8, I8 qHY &l [l & &1 &1 2ol -2
e T <1 911 1Y, S9! $6 T8 B8l T IR 3MIH] I & b 3Tk ITH FaT
JHY T8 2, A1 § 90 ST g1 g9 el GHY ol @ SIOIY, URET < SIY, H alel
HEIGY, 31T T B ...(FAL).... STGHIEE He e, H S g P ALl TWBR & 3
AERTS AT St SR @R &1 7eE B &1 o <91 8§ 91 &, o1t ween 9 ol €, o
@fad | e g, o1 Rear Farerd € ol 98 o qRa1 Redil STai-Sigt ST gRI1
Reed Fravet 1T 7, 9 A6< &7d 21 98 918 < &1, U9 81, Afd 8, S8 #ag & 1 8l
ORI H B, BUIG H B, SIRES H Bl FORI Yhg STHIA ATdheic & 9Id < &, ITdT
T 1 7, § TE S (ae))...

it A U, wisfan FoRTe)  sRamn # .. (@aum)..

Y ST q&EX < SAHT FIT AW 8, H & L. (). .. 31 oot el &g =
g, § 3T IHT WY TATSHM| S9! BTG H S & TR B<ivaTe # snfearfyal ot
BSIRI U STHIM, SITel & SiTel & fQ 10| &)l QY 919, 0 Al BRI B2 AR T 9
O 43Te1a A IBT R BIS & 781, H STh1 7 81 SIdT, S8i+ fad 921erd § U 56 &
TIRHT Pl S9b ST TR AT b ST 3R D! UTd BOIR BRIS T F B9IR BRIS BT Sl
A oI B, I8 TP 3NN STHT STTHR ISP ST IR Al AT ST FHhT &, offh= fhar i
S § YT 8, DI U ATGT 98] & ST Adball, SHB! DIy TEd el &l oI Al
SUaHTEE WIS d, § Yo ATedl g {6 S 3de ol aTell 81, gd¢ Foim aralt ol gRaar
B, SID] 3MY 0T %] < Thd &, SHB] T BRI BRIS P AR T Fhd 8, offhd
BT, i1 QMo ST < R@T 8, I9d oIy MY $B el &% I, I8 B4 § M2
SUHTETE Heled, ST IfoT 3iR qd18Y 6 B3 & 2 I8 3N U Aoig AT
9T 7, SR UH 3 3T & 3R SeR J T MM’ Bl

3 AIE U, "SR : U o o H 9, el SHE e W
...(TTHT)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please sit down.

...(Interruptions)... In a maiden speech, no Interruptions please. ... (Interruptions).

it §t. % gRuITE (FUied) : U@ SiEyR & 3ie & <1 141, (Fae ). ..
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Excuse me, it is his maiden

speech. ...(Interruptions)... No Interruptions please. ...(Interruptions)...

ft IS gER ¢ 3T TG HRATSY ... (A, IMTH! ARBR 8, S HRarsyl
...(TEIT)....

T HF- A : 3T ANl A w7 fhar? Ssrelm & fodd! <) 77...(caaum ). ..

7 ST F&R : SHD] SA19 H <7 ... (aLH)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): One moment, please. See, it is
a convention that there are no Interruptions during a maiden speech. ...(Interruptions)...

Kindly do not interrupt. ...(Interruptions)... You please proceed.

37t IR ARV G (RTORAT): ARG U ST W STell H &1 B ... (FqETH)....

it IS IR : FEIG Y, AT SR BT, I &1 aad e [HelT| I8 6] a1 &
RIS qe1 1 Fe & fofg gadt A1yl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): That is my concern.

o} YT g&) : HEISY, 3R gh! ol WY a1 1 (a7 &, BN 5P 8, ST8i-oa
Y, 7 g &1 A o1 T R, A B8 I@ © gD af Y, Ih! &l L, JAUh
frame 2, 98)-wrd €, 39 e & 91ER iR TR T, 3R B BT 7, SER U 31T T,
S EET H SR YT HRAT of, el BY| FT T8] BRa? DR AYDI &, TeI-WTd
JMMIF I B, WIRT-WAIAT 3M9d 9T 2, 3 32 Fa1fefv] 39 ave 3 19 of o 4,
fodt & SR feuht v & 6 S9! < <, IADT < <. (@AU).... 3FR < <1 dF aal
B JATZY| ...(FAYT).... 3T IARY| §9 I Pl g BT Dls AdAd el gl § A%
ST BB T8I § [ Rl & A1 H 9T $9 AR DI I§ oK 6] AT, FIT T4
HAT BT ToR &1 T 6 5a 9 QR R Gl & < S QR R 91 81T, I 67
AT B1 39 81 AT 7, I8 AR 9 W B folg B, WA & 9M U, AP T4 TR, I0d
M R, g9 H 3R $© T8l W1 81, I I FAeThR T ATel fFebell BINI, 66 AT
&1 9 T Ta g # 1y U SIaT AR 1 31T &, T 79 Bl ol 8, S @1 @i
&, SII Slhell, WA, T WIS W &, S 1T W €, 9 99 9o, 9% e & arg
Rear 2 gafo agi a@ uged! &1 59 Red &1 319 8] GHR | =1g B Uil o ey
g 921, g T SR e, 3wy st feami & A g9 gs §, e 98t W)
Red1 ToR 2T AT H GG & F9I H FIRA H A7 Y1 1 AT 6 Uh TR J 3,
U IR A1 3T, 3F IRI IR RI% SHFEGRT & SHMER! 8111 AT 7 J&T T o
B1efl b THAT I FIaTe] 8RS TS HR MU Fax g4 Y| SHD] TRUMH I8 g, U
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U oy del f6 45 M 9% 3 SAMERI W Y999 & @ o 3R Uah fae
...(TTT).... SUTHIE FEIG, T€ §AD! §1 HIUT I8 BT I 9T, TSI A 100 HISR B
4 IR U & I YT Jaa < X8 U 3R US W U AT BT 9T, U [Har 39 el
H HET STdl B YT ST S DI TART B IET ATl I 319 Bl I o9 81 AT 6 omag
U1 A1 81 fh Bl I8 Sh HBolR Bl BTYl BRP Thel HR- BT YT HRAT T8 T ATl
T 39 9T < AT IThT Rt J&T oI 31T X&T o7 foh S77h ABeR B Tdhl B Sff &l
Bl TR Y o E A B WRBR S TAH AN 6 HIR F 3T & HE FHT B, aR
ST 1 TS SASTY, AR §Th Pl DI DHIST, STDT TSI DI ISl dh IR I R T8
31 Y& O19 B9 H HIUT < €, A1 HEd € e, fhae & aR § $9-6d e {6
AT &1 BT, SHPT SABTY 81 8+ <3| SA-S9F B 91 BR o, SIct hd ol 872
S7BI- WY &1, H g VBT U1, g Sd UR 9% Wl 1| gfedT, afedn, afednl a8 afedn
ATYOT &1 o1, 9% faeger afear Wy € o7l SEHR @ 1 HRA Bl AEHR Bl STl
39 IR% SO 2l {5 91 BT EPR? 34 JEHR hal I a1, ! aF 319d U4 2,
AT A1 SIS TN &, I Y8 H I MY IS §U T B Pl 9 MEHR B2 &
HET {6 I8 I Bl &b foTg 81 AU 120 AT BT GRT ETA AT [T, AT F 65
ATl q1€ BT EaTeA AT oI ... (I@eT).... 53 |Ted 891 fofg 1§ g a1 g1 aredl §
@ B "6 SId 7, 120 WA & R B 919 B @ T, IUNIee Aeiey, H
GAHAR & folg ATH! e §, HH-A-FBH ..(FEUM)... 3§ TaE a o ol
...(ATET)....

THEVICE-CHAIRMAN (SHRITIRUCHISIVA): Please, please. ... (Interruptions)...
No Interruptions, please. ...(Interruptions)... No, Interruptions. ...(Interruptions)... You

please proceed. ...(Interruptions)...

oY ST IR : ST Heied, ) efR-eR P! o ¥'T § {6 120 A1l B
T a1 3=+ 71 fora 8, 3f48T X 39dT Bls o H1-3+1 T2

sft fIoTa SaTeReTd gt (FERTY) : W1, TR 8199 & Udh TRHAT 8, Tdh URART §
o foraat e g Bl 2, &9 AT I9 §eve el e &1 I o § o g e &
B8l

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): 1 have told them.
...(Interruptions)... Mr. Darda, they have been told about that.

SHRI VIJAY JAWAHARLAL DARDA: Please give the directives.

o} IS FER : SUTETE] HEIed, ...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): How much more time do you
want to take, Mr. Raj Babbar?



388 Discussion on .... [RAJYA SABHA] ....the country

7} ITST &R : WY AT I ATS & e il
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, just take two minutes.

Y IS g : TN, IR, 1 AFe § T2 81 uTe, «ifhe ot fAee aEi

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You were given fifteen

minutes.

it S g R - g1 TS e < ARG, § Frech 781 a1 waan, § ois e 3 T™
B I, H €S TR e

SUGUTEIE] HEIed, 120 1ol BT T |1

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): A few more minutes means no
limit.

S} YTST 9% : 3R 120 9Tl & A6 Pt 91 B &, Al BH-A-HH 3fa8™ Ig ol
TfeTy, 3fae™ § BRI dR% & 91 A 8, S9h IR § qd Ufey, US T &

SSIAR AT, TP T & TMTdeTdhy AT8d, STh] 81 UG oI, Hal M-I I df
AR AT ST

7} AR AT Ahall: STFUTETE S, A7 Haw g AR G 8
N 7T F&R : {1 D FHA I He] B

3 JEIR AT Tha! : F818 Y, AT o 984 AR e 8 3R dlld |91
H A1 X8 b 81 371 e b 79 3R e &l FaReIaii & aR § i PR 81 g4 I8
S & b 3! Fre1 Wi &, f¥ved 981 o)1 a1fav ok &9 anus! feved 8] o w8
g, oifer 7RTey, ffPad ik 9 52 g8 Wt 99 91fav i 3 g aRE & sIRIY-IaIRg
TN E, T RE S ITH AR E, I 39 9eH # 721 € 3R [ I Uicae &l o
|| {31 I @ [ 7] S g2 & ST’ gl

sft YT g ¢ HY S9F 3TW b foly HET B HY U8 BT & b BI MY ST Ug
oI, d 3MUdh FHII &1 5 I8 BT © fh I 31ud TH I 8, 3R 319 S+d] U ol dl
BEI 1 Bl ST Bl FedTs b AU gH S|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Raj Babbar, please.

...(Interruptions)...
3ft IS F& 2 1907 & 37ER, S1d F HIUH TS| &8 © ... (FALH)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) : The convention is kindly
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...(Interruptions)... The convention is that there should not be Interruptions in the maiden

speech. ...(Interruptions)...
SHRI RAJ BABBAR: But they should not be ...(Interruptions)...

THE VICE-CHAIRMAN (SHRITIRUCHI SIVA): You also kindly restrict yourself.

...(Interruptions)...
SHRI RAJ BABBAR: [ will try. ...(Interruptions)...
SHRI B. K. HARIPRASAD: He was just praising them.

SHRI RAJ BABBAR: I am saying they must have read them.

SUGUTEET HelSd, B9 120 Tl &l d1d B &1 1907 & 3R U8l JaHe - "IiS]
HHT ST Y TN AT 59 g JaHe Y 83T AT, A1 WRER 37oiia (8, Sl 18 991
8 St & =T g3l xR U, d W1 I9 GHI I H 81 A1 IHSD 918 H ....(F9T Bt °e)...
amexofi HiY 731 ST TFIRO1 4 31 &, 31191 2015 9 X8 8, Sl TR R lef $T |Idf
AT &1 g8 BT & AT Al & foy U &1 SHE 918 B9 BT 978 Bis I AR
ET 81, ATe Bl Al 21eger 78T 81, UfSd STaTex offdd 18w <8 81, 919 YN a5 a9 78 8,
HIATT JATSTE I8 B, ST IF FAI8R AT I8 81 AT Dl Hl 377 e X&1 8l, X Biiq
DI ASRRIY 7 TR UATg T by, =Te 8XIYRT 61 UR<Td Y81 81, YRl o1 387 81, rdt
T 3BT Bl UG U gaNl {6 "1 Sill, ST 91, gel fhar S &1 Alfeid 819" 3k 9
SART 34T IRART B AR TP B Y| TG R P 3EX | I8 I8! IRART ITe]
Gl ... B =€) 3 S & 3R, T WS &b ISR 3FR AU H IS UE T
RN G, A1 ST Bl IR gl 3R I8 BiI™ -1 81 fhaTl g8 e SR ST
DI ADBY AT, SHIGRT BT ST Bl ABR 2AT| I 1 MG & U8l &1 I8 dal o fdh &9
SRR B FAT BT AR R 11T I FR=ORAT DI SRR @I Ifoa] & 914,
DI 7 IS BT SHIGRT ST BT [Tl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) : Please conclude.

...(Interruptions)... Please conclude.

St I &R : S 39D AT b AN, 596 AT, d Y Haar s
AT g, I g77eb AITHE] H AT b &9 gA1a H RTare, &9 SHIGRT ardd argir| I S
P H1 P [FHARIH | B - Gb1ae (6T ... (FFe ). ..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, very much.

...(Interruptions)...
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7t TS F&R ¢ IR I AN A GIHA DI H JbadAT (BT, BIUF 7 98 JhaA! ds
3R ! &1 P AR Ul R ...(FAUM)... IH FHI Ugell R S &b BT H
e gafl, S act s ¥ Mare & a1 $9¢ 918 I Hed © 6 SR 7 a1
e ...oaa @ 69eh)... § b 31 €1 Hel aredl &, 39S a8 Wl Bl b A
BT S B AT, R Hri b, Al ol STd! STHIA el Aep, -1 Sff 7 qad ugel
IABT ATaeT feha|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You are speaking good but the

time is up. So, please conclude.

ot IS &R : TP I1E TR 9T AT, Sbi BT IS IBRT fhar 1T, R
fpTI 1 YRl I T4 BT S Bl TaH prAldTbd IS 8, d! S o
Tl B 1 U PRI aRPRIR IGT| T FFR=RAT 1 SRadd g, 3MMRER H JAThR S
SR 7 < b oS 9=7uY] a1 S X871 8, q1 1get e+ fhari & 1§ S,
Tl & FHRITST BT FHBR, [HATA DI ITDT RT JHHS AMTBR <1 b g AN A
I o, fHari & w98 iR | el Sit & |1 e a3 g & g8 g
I B a1, FTap! 31Tt A ffH SFEUE01 T & T | 97171 918 32 &

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, very much.

N} ST &R : SUFWTEET IS, H 9 U &1 a1 Yo d18dl gl H JATIe] A1t
g Pl ATedl §, 149 Biey b [hAml A STH! STHIF 7 ol 3119 3R I b STHIA
of of, A1 3l o1 fhT ) e 8, SR ST o off TS, < 89 e A #% S fahedt o
FHA-BRE F 3TN ... (FGLT)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have made your point.

2 I F&ER: B W SRET b <R Hrgo g1 ANI? ... (AT DI °eh).... S
H Pergol g1 AN, cfh HBIel T8 UaT B IRl W1 RISIST a1 dlil, g9 oieq

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have made your point.

o} IS g&R: A 1S, H &1 fHeIe &1 |99 3R ol

31 I forew # gagrd T SR, Afes s fG=ng $Y QIS St 91 ]2 8L Al
Rams wal B2 A AT fead T 9187 ? J B BBl SRIR? 89 W1 RidhT
BT BAl IR THAT H RIaTs BT B BRAT! T § Bl SIS?

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have made your point.
Thank you very much.
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Y IS gER: WRIGY, § Bl AR {6 AESRIST AT 9 HI9Oil H AfeAr Sit a1
A od 8, oifhT Sd! B9 | HF g AT a1y b e8RS, 3R 39 1. ifedr &l
A oId &, 1 9a¥ U8l AlfSdT w7 SFGaTel SUTET Sif & WY 9 of SIfoTg| S
AT P, ATHHUINT BT BHLT FHT AT &1 MMID] YT TSI Goebbels B AT |
fReeR & YR 931 & AR S8 &I Ug &R I o el I Fadl| I8 <90 I, a1 39
S P AN BT I PR e, TAN HBTISYI Bl AT UG B el ISl 3R IS STHIA
o ol T, 1§ U & 91 el Al

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much.

oY I FER: W, H R F v V4 HfA @1 I dfrar s, et W gfie
&l

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): The allotted time was only

15 minutes. ...(Interruptions)... He spoke about 23 minutes.
SHRI RAJ BABBAR: Iam just saying it in two lines. el &fd &1 J g 8-

T IR ot et &, S A S dorar 7, TS WIar g,
I TIRIRT e H B 82"

Y IIART JATSH] S 399 I DI T DI B B I&T 7, Sl et & A1 WerdT gl
BT HTH I8 IRBR 7 BY| IS

it M AR $EI : IUAHTET HBIGY, fUSel 28 BRI A bR Vel &b He A
9 Q¥ & aX HIHT IRAT DT SR ATl I THHT aRATT A YR < Pl fFeliepr 3@
e eoRi-aRIel gaeaR # M & B aRATE g8 Bl 9ed & ISR g9 W fam
e B T IET AR AR WG] S BRASGRI b T A0 gHaa] e gy fom
ad Bl fb IMRIR BIRABRI b FRT 31T 9 b <X Sl HHSAR &l &l &, S
AT Dbl TSY[H H FAT HRI 872

HEISY, § I8 HE A b § i vap e g1 fopr 0t 3iR 7iTa 9 o1 21 59
Y IMToTTE! fiyell, 9 I 39 <91 & 37X TP HIIADR &l ofdd T oY 3R eTe &
q1g 2015 H B UZA B, 1 3151 fHT 1 1 T 82 39 SR BRAGR S R,
IdT hise a1 s fRART day by day FASIR Bt TR 396 HRON BT &H UdT TR |
Al EART S AT 8, S99 TP BIIAdHR Wl B & foTg W= o1l a8 3719+ Tl u” iR
| 31TST 9 <97 H 8H Rt WY Wil B &, S 3 60 IRIC SHNT Well 997 IR R §
IR g9l W R B89 & 91 BIRTPR BT 9 I dPb T HH AT ATl 59 FdT 4l
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EIRGEINEEESSIE

PRIS DI ETST ATel S H YT I18x 3 HIHT gsdT T, IMRBT I HIET ST ATl 579 89
SHRBT W & 49T I, T I dad B! IRBRI DI ATa 27 I < (91 Tsal 2 59
<9 H UP g9 AT, 519 W1 IR A8l 8 I8 off 3R S & 3ieR I ot HHl oYl 39
I & DIl T H1 7 59 U Meard (bt o g9 A1 & 8l IR 9 3FTS Bl
SN, AR & [l & A 81 8] HeATddl, a1 39 gANKi Bl $9 <2 & BIIDRI 7
THHRT IR FHR BB I 39 3 DI ST & A H TR g1

A, § I8 He1 A1 [ BRABR 7 3707 AR A1ET $96 fofg o &g amfes
BH JATHMR B Aeh| BH IS UaT [T 3R 31751 39 S &b 3R TS BT S SR
g T 31T SIS TR 81 1 81 I 9F BIRABRI Bl Hed P BRI §afl 8, oAb
PBITPR 7 Hed (B YR TR HI? HRISGR AIF oIdl 71, BN F g B H o
aTell FTait 4t =TSl off, ST SS9 a% gl AT 3R fhar &1 SUS BT Sl JoI ITh]
e =12y o, a8 qou S J81 fyem feAi-fie e g9 ko1 aiRes fomm,
AEHRI A o, dlsiiuvfed daex I form ...(aHa &t 6. W, 1 $Y 99 AR
[ERIEI

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Five minutes are over.

Y I ARV FSI: FEIY, 3 A8 I 8F IR-UR POl Bl 3R 9T Y, !
PHH BI TS, STHIF B S SR & oft, 98 WGl & RO WRIE Bl T8 3R 39 UhR
A TART IATe gR-8R BH BT A1 S $H 8l TS AR 31151 89N &Teld I8 © fh
S gAY fRRIeRY 75 ufererd oft, a8 13 UR™ie uR 31 TS

3T B9 JMHMHR Tl &1 1Y, BIIADBR 7 €79 & ATl H 39 < DI MHH AT 1
e, AR BrdeER & e AT g+t @R1g 81 T & 3T 98 STl & &
PR IR AT T[> M g 7 ¥ b Nt Tod 8 ...(a9a &t 6. FRAaBR 6
subsidise B &, BIRIAGR I A1 @IS < &, HIRAGR B I SIold od &, HIADR
P TFX Bl BIA UTd TG AT NS ARG el BIel] ... (ALH)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

3l IF AR GS¥: AR AR 8 BIKABR Pl subsidise & TR AT o, AT AT
FHTEABR @1 AT 78 T el ...(a7a B ... g8 FaeT sxarg gl anft
22 IRRG BT g4 et # >y ot @t M 81 & off oIk U@ SRAdR 7 g
ST W1 B &l BRI S96 U HAGT g1 I8 O &I ATl TSIRRATT &l
BIIAHR ST BHAGR el 8l ...(T9T Pl G IORAT BT BHIETBR B THTAl P,
T I, M Pl AR THT I FodT I8 B MR I BT HHT IR 370 Wi Bl Word ©,
IS BT AT B....(AHI B 6. ARG, BAR WRBR HI § g=9d1e <1 18l §
...(TTET)....
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Ram Narainji, please conclude.
All things are important.

i M AR G AEIGY, G &1 e &1 99 iR & Sl 3e 59 A AT
31S, T RA WRHR 7 BIRABGR] BT J3MaSl 1T WRT TBR 7 UTSIRNRYE T
UHSIRIRUS W GIATTSTT GG 3R T T 17 2, ITeh! I& T 17|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much.

it I ARTIO gk H IORAN ABR DI & 3l Bl 9gd-9gd gId1g A1
ITEdT § (% HILABRI U 59 39 THR P! AT 37TS 79 gl el gt el oA, Rreat
31 {37 &1 R BRd e+ I THUAUST Bl BRI b IR U]

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Ram Narainji.

Please.

it I ARV GE: IBI SN RUIE S, IHSF AR R B (AT & 5Tl &
e IR 729 & fofg A1 fBy) .. (caem). ..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Excuse me. It’s enough. You

have taken three more minutes.

i I ARTAVT G SBI+ URW| IE "I Bl b B Briaeid o o7 9t 3y iy
IS FQIY 1Y &, ! a9 fofd1 ST H J&= w31 Bl 9gd-9gd 9=9d1e o1 dredl
% 31} ITP] WIEdTE <71 I8l ) H HRA AR B Al g=ya1g <1 a18dl g MR I8 AT
PRAT § b PIRIBRI DI 371 AR B 3R FAoIgd a1 & fofg I7ab1 iR gfaamy 1
S

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Shri Neeraj Shekhar. You have

only five minutes.

sft SRS IR (SR U : SYANTETE i, Ig F41 el N faqi S aa @ gl #
e H A3 ATl A g, TSl b AT H 2T, 37d H 757 T 4 g 31K Y31 Ugell R fari
UR Tl BT HIBT e &1 H Ve a1 TS <Ieb o1 T3] YT b {ehaT gt dl R
&1 21 I8 I H AT I e 9 U1 g1 H 519 Arad g al g9t e § {59 e
T STHET BRAT & ol g8 Sl & b 377 YIS g8 37UT URAR BISHR S VET 2,
IHH! W AT DTS Te1 81T, Afeh b= ff 98 eTe d=al g1 § 39 91 W &8 IR
R ®RaT §, A g1 991 & ff ST 781 freran a8l ad S § 9@ & ar 4
BB T, Al TSl G314 Hed U fb 7 T Y & IR 3 S 81 e 8l b g8 1 sl
Tl GH I B B ST B, T g HH IR 2 B o1 @fad AT v wean 8, 98
ST & T @ a1 8l 2, g A1 gae, S8R, 3 3iR 06, IR IR W @ 81, g4
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EIEESEEEN

FU SR 6 93 w1 Bl 87 I TR, 31 A8 oI © 6 6 @1 9 68 ATell
3ATST A BH AN GHST a1 UTQ &1 fhsr 89 SNl | &7 =Tl 7, S99 89 oI 81 91y &
B9 AN I SR Bed 6, H aR-gR WY § G &1 § b J8 70 BIRIa! AN fpam
ARAR 3 37 &1 T&T IR fhd™ Al 3 Wl &) 82 fhdw v &@a § 1y €2 foras A A
R H I3HR Wl H g faar 72 fhast Rt R &t 82 fovas i 7 |féi o 9
H SR Wl H B fHaT 82 39 I8 HH &8 Adhd © (& 3T [HAM BT g ST &2
Pact WATTHD a1l die 3 $B el el {5 & oy ..agm)... 91, I 5 9§
T T ST B TSR | T ST Bl 811, SR TSR H <A1 ISl 7, S H HT
el G ...(AIM)... § ATP! dTedl gl H U a1d 9ie o2 #_1 999 ura e 2, R
..(TA).... § T8 B8 BT § [ &4 AN 1 I7cb I | H¥I Aral 81 T8 o fpa e 4
I9% foIT HM HRA1 1Ry, e aRE | S99 oy Ao g9+t arfewl § ero Jar
TIHER ATEd P WIYUT G YET ATl SB1+ U d1d ol [ 59 I 89 Al A quie
IS4 S 8T X — B "I9S H, 3 SIvonas H 4l § & $g I[A1 <71 =12, 50
RYCT IGIHR <A1 A1 MR H AT 7, 3R H TeAd dict X&1 g ol 3 a1 [ iy w2
St 72 St N 3 3 AR A ol e 3§ Yfhefie Sav 98 @e1 € f% &9 &r 98 an
TET B YT 3R H el dlel R8T g <l G Sl BTN 57 & =<1 died b © b
@3 91 A A B &, AT 98 I1 89 ART 99 Aabdd © 3R 3MT7 HE il [ I8 T
AT AT AT, AT EH AN SHD! A | Sd Teb (BT Bl I SIS P S HoI
TET eI, T4 b BT Bl BTl GuRA dTell 71 &1 BT BIIF & AN Bl H A7 Y7
&1 T o6 &9 RN =1 fosar=i &1 70 B9IR HRIS SUAT AT fhanl Mg &R = foarl o)
PIs T fha1 82 ThaM S0 SATGT 70 ARG BRIS Bl 8HeR gl 39 <9 Bl fhard +
THEN A1 &, S Bl 39 <91 9 foran 181 21 3171 999 ® o fora ol g9 AmT &1 sme
TH HRURC ART & AREI-BRIS] ST & FUT HI% B ool & AR B & 70 TR BRIS
TUY DI §H 10 AT YT I8 &l RIS T T, HIg?

Teh A Ae: TS feor e Bl

ft RS IR 1e TE AT W@ Bl 39 70 BOR HRIS W {5 &1 B g are
TEI Bl 19 3 HRUNTH BT ATATT 6 ARG BRI AT 7 ARG BRI BUAT A B T
g, 1 forar &1 Il &1 AT B Fhl? I fhaM o1 8F g1 39 <91 U= R fam &t
TP &, ST {hdl BT T2l 21 AT [T 1 €1 9T GRES B FHTSId Bl © 31R 3MMYh
e WA $ oy Wl § B Brar Bl

HEEY, YA ATTBT Il AT B, SHb IR 7§ R4t Tep &1 a1 a1 ared g AR
UISTAT & AN A IS 9Tl g (P I8 P 9id U |lel Ugel a1 Al 319 3 g1
AT <1 S 99T 39 TS H 4l AR g9 A1 & — 3SR RIS S &, {axofiar
AT it o, STeell Sft 1 3y {4t 7 qHe e Rarg g1 el & — Ay g9 J3
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ST 3R AT (T STRIRT TSl Sfl | 31d ST |1 H 311Y 2, ol g1 oIl @ {6 3y
oot W 95t 1Y &1 fUwel |1 9 S1d 2, il 99 I JATGROTY Jerre w31 Sif 3fiR i
TEHY Sl ATV &, JATqD! GROT AT et TAT &1 H ST A8 (6 I8 gRoN il gaet T
27 3151 99 fdet &1 foher=1 faRTer 81 X812, 39 1Y eRTdel WR SR < RIg| gATd Sfia &1
Aol IE el BIT 2 {3 3 SHH A < &1 71 H TRAR | JET B arad |

qeIqd, § SaTel Wy el ol H 3fd # F€l der arg b e & fau gaR
G & 79 | FETIIRT 8, Ifh g9 ST dieT B e e U1 ]7 ¥ e fhere Bl
TS BT ST &, AT 3R TP &R d18% I YIR &, A1 999 BT Adold I 21 & fb
PRIY 3R IARDT P Hed A HRA Bl AMfrdi g+ Mexofiy AR St 7 Hel & arex
SR AT T DI AT HAT [ 89 60 ATl 5 PO b1 &1 781, § 711 g b a8
I H3A St Pl TE1 HE1 A1y AT 21 e ualt [ foham dRT A9 59 91 9 W ad B,
clfepT TS foparrT dieT & &1 SuAHTEder Sfl, 89 379+ &5 & Tidi § I 8§ 3R 9% &
3TTST P T 37U d=aii S UQT 8| Ul X1 2, Sd! ATal 781 PR UIRET 2 AR A @ & b
UECl IR QT g3l & o STR yawr # 1 fhamsi 7 JicH-81 1 81 TR U<el & fhd
g OIRTeA 71 374 AT 1S 511 1 B8 X2 I b 979 [T D1 Bel TR Bl 2, Al
g STx YT § BIAT &1 I8 3111 depression H 3T AT 8, SAIY IIRT & IS 737 B
31T foarT 1 T 7eE TR USe Bl TRBR B V&l 7, I8 (] IS2 &l TRBR e
PRI S| AT P AT S g8 ST &1 g8f S+ A A SI1aT A g HAT
S WERIT &R I8 & 3R I8 BT 8H AN 84N HRd ei| HEIGd, s ARGR Bl A
SP IR | G112V fob 89 ST&T 6700 BRI T 8, a1 250 BRIS A BH el dol
AT 21 /1Y HAT S, 31T SR G2 ARPR Bl QX 7EG DN |

H YT AT SHR FaT BRed §Y A1 I1d FHIS DRl g

SHRIMATI KANIMOZHI (Tamil Nadu): Mr. Vice-Chairman, Sir, to understand
the status of the country’s farmers, we must first face up to the hard facts on farmers’
suicides. According to the National Crime Records Bureau’s data, in the year 2013 alone,
over 11,000 farmers in India have committed suicide. This is not taking into account
the underreporting by families and suppression of farmers’ suicides by the Government
bodies across the country. So, the real number is likely to be around 15,000 to 20,000
suicides per year. In the last 20 years, the total number of reported farmers’ suicides is
close to three lakhs. This fact alone calls for the Government to declare this as a national
disaster and take steps on a war footing. So, as a first step, I urge upon the Government
to place a White Paper on the schemes taken for the welfare of farmers and on the steps
to be taken to improve the state of agriculture in the coming year. Sir, nearly, 55 per cent
of our population is engaged in the agricultural sector. But yet their future remains bleak.

My home State of Tamil Nadu has been suffering under alternating drought and flood like
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conditions for the past three years. We have lost numerous crops in the last three years
because of drought. However, during the North-East Monsoon, Tamil Nadu witnessed

flooding with standing crops in about 53,000 acres submerged under water.

A recent report by the National Sample Survey Office has revealed that the
average monthly income in a farmer household is around ¥ 6,400 and 90 per cent of
these households own less than 2 hectares of land. Out of these, more than 50 per cent
of farmer households are in debt. Nearly 25 per cent owe money to moneylenders.
Scheduled Caste and Scheduled Tribe households are over-represented in the classes with
smallest land holdings. This is the current socio-economic status of farmer households
in this country. In this situation, it is puzzling that the present Government of India has
raised the crop loan interest from 9 per cent to 11 per cent. The farm loan waiver has also
been given up. Our leader, Dr. Kalaignar Karunanidhi, has also raised it in one of his
statements that the Central Government has to take it into consideration and they have to
reduce the crop loan interest back to 9 per cent or, if possible, less than that. I urge upon
the Government to rethink this increase in the crop loan interest and also reconsider the

farm loan waiver scheme.

Sir, in this discussion, I also want to highlight the specific problems faced by Tamil
Nadu farmers. There are steps being taken for the construction of a reservoir, the Mekedatu
Dam, in Karnataka. This is going to affect the entire Cauvery Delta area of Tamil Nadu,
affecting Delta districts like Thanjavur, Tiruvarur, Nagapattinam, etc. If these dams are
built, there will be nothing called the Cauvery Delta. It will turn into a desert. Also,
Tamil Nadu has to entirely give up farming. The farmers will be stranded with nothing
to do, with no income, and agriculture will come to a halt in Tamil Nadu. We are not
against farmers of Karnataka. But we want to ensure that the lower riparian rights of our
farmers are protected. The Cauvery issue has been a long-standing Inter-State issue, and
in such circumstances, it is the duty of the Central Government to resolve the issue. When
there is a conflict between two States, it is the responsibility of the Central Government
to intervene and sort it out. But this has not happened. For many years, there have been
conflicts between Karnataka and Tamil Nadu when it comes to rights on rivers and water
supply to Tamil Nadu. I think it is time that the Central Government really took keen
interest and tried to solve the problem with Karnataka and created the Cauvery Water

Management Board to solve this issue.

In a recent study, it was indicated that only 90 per cent of farmers have opted for

crop insurance. Eleven per cent of those who had not opted for insurance said that the
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premium was too high for them. According to some reports, the Government is working
on a new National Crop Insurance Scheme. I hope that this scheme is finalized soon
and is extended to farmers across the country. And for those farmers who own less than
two hectares, the Government may consider waiving the premium amount. ...(7ime-bell

rings)... Sir you have been giving extra time to everybody.
SHRI DEREK OBRIEN(West Bengal): Sir, please give her some time.
SHRIMATI KANIMOZHI: And I had given my name before the debate started.

Due to climate change, the input costs are increasing and the quality of soil is also
worsening. So, more fertilizers are used. In situations like this, what is left for the

farmers except debts and loans!

Crop storage is another problem all over the country. According to 2014 Report,
lack of adequate farm-processing facilities results in a loss of ¥ 8,000 crore worth of fruits
and vegetables in Tamil Nadu alone. So you can just imagine that it must be running into
lakhs of crores across the country. The Land Acquisition Bill also puts a lot of fear in the
farming community and in the minds of people across the country and the right of consent
has been taken away from our farmers. By removing the consent clause, the Government
is taking away the right from the owner to decide what is best for him or her. One issue
which nobody actually talks about is the plight of the women farmers. Around three-
fourths of all women workers in rural India are in agriculture. Across India, women work
in land preparation, seed selection, sowing, applying fertilizer and pesticides, weeding,
etc. Women are also involved in fish processing amongst fishing families. Given all this,
women are invisible in their work within the farming sector; and sadly, policy making
in the agricultural sector does not take into account the needs of women farmers. What
makes the situation worse is that women only own a fraction or less than ten per cent
of the agricultural land. Even in cases where they share pattas with their husbands,
women have no control over the actual land holding. This lack of control means they
have no access to bank loans and other institutional credit. They also do not benefit from
Government provided services. Dr. M. S. Swaminathan, as a Member of this House,
introduced a Private Member’s Bill, Women Farmers Entitlement Bill. This Bill speaks
about equal ownership and inheritance rights of women over agricultural lands. It also
talks about the entitlement of women farmers to Kisan Credit Card, which is currently
only available to male farmers. Most importantly, the Bill talks about the setting up of an
Agricultural Development Fund for women farmers which can be used for their training,

capacity building, etc. But this Bill has also lapsed like many others. I would like to bring
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to your notice the plight of sugarcane farmers and the MSP for sugarcane in Tamil Nadu.
According to the Tamil Nadu Viavasayigal Sangam, they have been requesting for it to
be pegged at T 4,000. You know that all over the country the sugarcane farmers have
been suffering and the sugar mill-owners have to pay the dues. The dues to the sugarcane
farmers are more than ¥ 3,500 crores. After independence, India has developed in many
sectors, but for the agricultural sector and the farmers who depend on it are suffering.

They see nothing but suffering. Thank you.

Sfieh IS gIfe e (AERTS) : SUFHIEIE HEIGY, U ol (VT U &HH | & Q-
IR IBT IR 91 DR TS V&1 & MR 71 HigT (48 Sl & A A1 US W& 51 q81ed, §
31 f& gger o1us Mg Y &Y Ta H $B ART IR T A<l A F g 31y &R wE
S & ISP Tl &, Biciol &, TAN T Bl ol Albs] < &Il T 394 YT fF maat
S ST WA B, MMIDBT G B FIT ST 87 T9 S=I Sl ($ g2 o el T8 8
RE! 81 g3 98 3MMTad gaTl b Sab! g+l gl SHIGRT & 3R S aed Bl ATal 781 8l
B 213 I guT & oMl & forg et et @l STvavd 41 U I8! 87 1T Higd o,
TSI 984 U A BT IS Y81 ¢ [ 98 forar e, Rraa! 570 8, 98 91 w81 & f6
T I Bl SAAY B3 B ST & FIP I8 fhd § 3R 39 g978 9 39¢ 8- § hlg
ASH! TE T BT 7, TE ST & fomari ot gaeia RRAf 1 gafere § g e @ g f
Rt PE= A A1 757 [T 3R A AT H S A FO el BT, 7 YD §HD! U TS
FORT YA TS MR 1 TRE I JUIY TRBR S BIRIBTA H 70 AR BRIS DY DI Pl
AGE B JATIHAT & AR I8 PR P oY 8H Y IR 3R I8 &1 IR, A I8 qier bl
AL 8l & b 39 <2 &I iaTe ST 81 I8 1 89 69 S © b 89N <9 Bl
gf+rare fFam 2, A ST MSP &1\t 311dT &, < =12 g, &1, =18 =1 81, 918 &1 8,
AR BN 81, TS TS 1, 37 T BT MSP BT HET IS 1T T 3R H¥ 31T Mgl & IR
H el 2, Al § I8 b argdl & HUrN b1 Sl (FEiRT Jou Jay TRER & HrRIBI §
5,400 B AT, T AT 3,800 BUY I T &1 TAR HIIBIT H AN AT 2,200 Y b
A9 A 991 ¥, 3719 g8 1,500-1,600 $YU T 1 AT 2| AT AIATEIA 81, T8 HUN &I, T4
% 3o g1eT ¥ R gU € & g9RT {5 aveme &1 11 21 991 oFrell © o s9a! Ua
g TSI FOIRI PR B IATIH 5| BART {5 IRAT o7 & oIy g1 0= el &, Al
HUR ATST FTo1 FhAT ST B e I&aR BTeld I8 & b Sl FAN TSH WIEd &, Sl AR
HERTE ¥ #3418, Sl fag9 9 md €, S S SalTd 4 o1 2, 18! fegea # forami 4
I STET MHEATY Bl &, TT TEHh! Aed dield & b fFami &1 7 wrae d Acg
AR ARY, 9 WRGR W 788 AN A12¢ 3R §9 WRGR & 731 St U dledl,
[ERISENISIEE
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el Il TR U d1d gl Siod] oIl § b dlih a1 89N 8199 9 U8l Y% §s
3R 79 ¥ 23 ARRG A UBel ldh G491 B BRIATE] oxg Rl oAl AN AR Y #4301 Sff 7 Uep
A 7 e iR S S ard fen 6 werre 9, fagy & R 3109 ami gRr
SITHHST B DI 3MEIPT &1 T FADR qoI 984 MY gafl, Hifeh oid oy’ 31 Rure
PHEl B, B9 9 Hed B, 'AHIAT b T8 R TSI Sff 93 8, fIsel 9 9811 § every day
SART A SATHERT BI B

it I1en Wigw e Suwwend Aeied, 99 g &R siiegfte iR dld a1 #
=4t 8l 8! off, a1 Jffvgfe &iR afiengfte & wRor i e 1 e & off, I8
garn o1l g8 S f$ees RUIE 8, g8 arel § gl a8 R g o fh srfgfe oik
et S aR-uie 39 g3 off, SHS Fae H T TRBR 7 TFHR] &l Y| TS 7R 914
T SMGRT B 3R Id! 89 qardd| R siiigiee ok Jiagie & ar 3§ #4998 a1a
BET <l

SRR ToTt Ui R, B9 g S99 91 Bl g, difth B9 I Salld 3, FRISATS]
3R e 37 31T € R I SHBTY AR SMTSL-aTS] H B X&! & ... (FaHH)... oI TTeal
BT AT GHS H &1 371l &, Fiifd § i v fpar aRaR A g1 931 Ao 81 fb
BHIF-31 AT T R S 376! e W f2=l W &4 &1 31Tl &, <IfhT 89 I8 FHeid
2 f gRT fra TR 3R R

7} <Te Aie A g 319 SIS # dTel1 YR $R SIS

STch o urfee: &9 SIS Y 31 4 7ET o1l 8, Hife 89 [P & v 4 o1
E1 3T +ff ST F Aifery oiR &9 ot JRISh 7 el &R R Fe1 U2 7, I8 &9 9ga
TR W FEd © 6 519 AR guE 734 Sff R 9 2, fage # 9 €, 987 -3
HIYOT R &, P 9 HEM b PIRIBIC H, d Phacl &l Hel < H gH 81 S9! Uh faT ff
U TET T b ST8f UR STeAS Y 81 RE! &, ST8l UR SHRI Wd HOIgR ARl Off Y&l &,
I 3 STHR 4TS, VAT BT S| ¥ 81| G ST 9g< g 3R &< Bl &, Flb
X GHTE H 3T & 918 &H S T ol AR ovd 8, R &6 98l 1= 997 81359
ST Pl Y e & 6 fpami & fog ed e S, safe g9 o e ® 3 e g8t
IO ST &1 BRI Sl faaahd, el 3R ST 89K Hieel €, I8! 9gd IR 9T T
g, fe 931 oran © 6 R4% fegard 90 4 & 81 819, A1 AT S ST Bl
3l 7 % UhSt S B ATIRIHAT 8, UbST &b AIA-AA ITD! B A G B DI
SICKREIE]

R, § U BIcT-Hl I&TEXV <A1 A8 gl TAR I8f Vs dRd 9T fHaM... TR
TR A Al B €, AR <R €1 €, S Bl fordn o1, uRl 5id § g, A1 98 NId-¥id W
[TH AT MY AR dlel b U oG DY b DHof Dl A & ARG BUY BT Holl a1l X8 &1 g3
ATeH 8l & fob I81 R Y BT 2, b AR FERTE, 3 &% ATd-30e H, IHD! 72T ST
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e &, Sl R ol 8, Sd! R TI1 P <l & 3R 39 TS 3§ SHDI U ol
SY BT Boll Hd &4 ARG SUY B